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LOK SABHA

Thursday, July 20, 1067/Asadha 29,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

(Mr {eeAxzn in the Charr)
OBITUARY REFERENCE

Mr. Bpeaker; I have to inform the
House of the sad demuse of Chaudhri-
Srl Chand, who passed away at
Chandigarh gn the 10th July, 1867 at
the age of 68. At the time of hs
death he was the Speaker of the
Haryana Legislative Assembly

Chaudhri Sr1 Chand was a Member
of the Central Legislative Assembly
during the years 1946.47,

We decply mourn the loss of this
friend and I am sure the House wi)]
jomn me 1n conveying our condolence
to be bereaved famly.

8hri Ranga: Mr Speaker, Sir, I had
the opporiumity of working with
Chaudhur: Br: Chand for a number
of years 1 the kisan movement. He
was oneé of the sincere supporiers and
champions of agriculturists in Punjab.
He was a redoubtable follower of the
late Sri Chotu Ram, a great leader of
the agriculturists in the old Punjab.
He was a Member here and he was
also a member in the sute legisla-
tive assembly. He worked lho aB
Parliamentary Secretary and h

one of the leaders of theblrln
Rohtak, He played a verrnnhhh
part in the public life of Punj
more than two decades. I join you
in mourming his death,

st wwow wie O ow /AT
QR stwx efarT & € e
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W F 43T A 5 (RGN Y
anwn fed sowm & I T wgt
¥ grdafre o & W 0w agE
wwmm Wi % e
fafreft & % ma xr @ A dx
qwdy ¥ ¥T aw yefw @Awa
<A1 47 7Y 79 § g W = W N
TATIH Ay w oW W faw
g, =, 7oy AT fgaraw o W
TN w wg IW K Wy WK
ATHS F UES WA AN | I A
Wt 37 wrgmQ @l ¥ A iawe &
Wasg e i it g7 qwaT A
o gy 9T JATRER we e o fawat
fe sragr ot govm @& Wt
WOF IgaATEEAY )

az o fram ofe & o 9w
!t o afw qoTo 4 di featat
¥ fag, drad ¥ far, ax 1 ¥ 1 ¢
AW dfea x4 @afs wdt W
FIW W 9w aam WX ay Feara Wt
T far fw ded e
DN ¥ fog qufr feasi ot wanat
¥ fog e wead | & 3w wafE
quAt mgrafe W W@ § )

The Depaty Prime Minister and
Minister of Finance (Shri Morarl
Desal): Sir, we associate ocurselves

with all that hag been said about the
departed public servant and request
you to convey our condolences to his
family

Mr, Speaker: The House may stand
in silence for a short while to express
1ts Barrow.

The hon. Members then stood in
silence for a shortwhile,
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ORAL ANSWERS 10 QUESTIONS
Indisn Oil Corporathéh

+

*1262. Shri 8. C. Samanta;
Shri H. P, Chatterjee.
Bhri Yashpal Bingh:
Shry Nanjs Gowder:

Will the Minister of Petroleum and
he pleased to state

(a) whether 1t 15 a fact that many
Public and Private Undertakings have
complained that they do not get the
supphes regularly according to the
delivery schedules quoted by the
Inchan Ou Corporation,

(b) 1if s0, the steps taken to remove
the gnievances,

(c) whether any enquiry was made
about

(1) the shoit supply of lubricants
and furnace o1l, and
(i1) lack of technical assistance to
be rendered by the Indian
011 Corporation to the bene-
ficiaries and
(d) if so, the steps taken in the light
of the result of the engquny?

The Mimster of State jn the Minis-
try of Petroleum and Chemicals and
of Planning and Soulal Welfare (Shas
Raghy Ramaiah) (4) and (b) ‘Theic
were some complaints last ycai, most-
ly duc to the short availability of
imported furnance o1l and lubricants
The supply posiuon has since greatly
mmproved ind there are hardly any
complaints now

(c) Yes, Sir

(d) Spectal allocations were given
for the nnarort of lubricants and fur-
pnace ol Steps were also taken to
increase 1h* indigenous production of
furnance oll These products are now
easily avalable in the country The
technmica] wussistance section of the
Indian Ol Corporation has glso been
suitably strengthened,

JULY 30, 1967
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Shri 8, C. Samanta: When was this
Indian Onl Corporation set up and at
that time what was the quantity that
it dfstributed and what is the quan-
tity that it distributes at present®

Shri Raghu Ramalah. The Indian
01l Corporation has been set up some
years back and I cannot say ofthand
the exact year The pomtion is that
we were mmporting till last year fur-
nace o1l and high speed diesel oil;
only now we are self-sufficient in
regard to these two., We are still
importing lubricants and we have
vaious proposals to manufacture
lubricants also in the country When
these proposals materialise, we hope
we will be self-sufficient in regard to
lubiicants also

Shri §. C. Samanta: May I know
the names of the reflneries that are
at present supplying petroleum pro-
ducts to this corporation and whether
the coiporation gets all its products
fion these refineries or they have
olher artangements?

Shrn Raghu Ramauah: Actually, the
Indian ol industiy so far as market-
g 15 concerned 15 an integrated
system We sell some of the private
ol company products depending on
the area they alvo sell some of our
pirducts kacept in regard to kero-
sene and lubricants and ceirtamn types
of swvialion gases we are generally
sell sufficrtent even toda)

Shry 5, C Samanta: I wanted to
know the names of refineries

Shri Raghu Ramaiah: The refineries
are at Koyali, Barauni, Gauhati, then
we have a refineiy at Cochin where
we have a share we propose to set
up a 1>finery at Madras, there ;3 alsc
a proposal to have one at Haldla

off qmate fag  faaelt swfy
WoMRT eIt 17 AT R IAF

o7 ar T oA A wgw & ot
g 4 AW WFW § AT §AR g
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f& gard sfemm o FreateR
N aF o (el wefad 9 Fodm
wT wT Ay ?

Shri Raghu Ramalah: The produc-
tion in ol companmies 1s controlled
they cannot increase production with
out the permssion of the Government
of India There 15 a certain condition
that for a certain period they cannot
be taken over

Shri Shashi Ramjan Would the
Minister recal] the shortage of supply
about these things? Our informaton
goes that this irregulanty in supply
was not only due to the shortage of
goods with the Indian o011 company
but also due to the fact that large
<hunks of teiritories had been given
10 one indiwvidual as a monopoly 1Is
that information correct? If so 1§
he thinking of breaking this monopoly
and allow some smaller umits yn the
districts 1n order tp have regulated
supplies”

Shri Raghu Ramalah I do not
know what particular individual my
hon friend has :n mund But I ean
say that thc present tendency 1= to
give facilities to smaller umts

Shri Shash: Ranjan’ One Calcutta
firm 1s holding monopoly over the
whole of northern Indin UP etc

Dr Ranen Sen When there was a
short supply of petioleum products
sometime back there was a report in
papers that theie was a short supply
of petroleum products and it was
reported that there was a move on
the part of certain authorities of the
Induian Oi1l Corporation 1o act in a
way which helped the foreign com-
panies when there was short supply
the foreign o1l compames came in the
seene and supplied those private
and public undertakings that requirad
ofl and other produets In view at
that newspaper report, did the Gov-
emment make any enquiry to find out
‘what was the actua] position?

ASADHA 20, 1880 (SAKA)
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8hyi ctw‘uu Ramaish: ] am nat
aware particular complaint
which the hon, Member has in mind,
but if any complaint is brought to
the specific notice of the Minustry, we
will certamnly Jook into 1t All T cpn
=ay 1s that the distribution system 15
an integrated one Certamn areas,
depending on the nearest refinery,
have been earmarked for eertain
marketing agencies

o wew oy wd ofn
7@ paxr gur § wilvew Wi

7 I 8 awg § fg-geam w Wfwam
R ad @R Qe ?

Shri Raghu Ramalah Theze 15 no
such shortage

Shry P. Gopalan: May | know whe
ther the Government 15 aware of the
fact that due to competition between
the Indian Onl Corporation and the
private oil companies, there is a new
phenomenon in the country, namely,
a concentration of distribution centres
in some places and a lack of distn-
bution centres in other places® If
so what steps nt propose to
11ke to ensure a rational distribution

of these centres throughout the
country®

Shrn Raghu Ramaiah These ol
comodnies have already cstablished
their retail depots We are tryimng to
8ct a8 muny of them as possible as
and when the leases of the ol com
pames aite over

Shn Vasudevan Naur. The question
was something and the answer has
been something different

Shri P Gopalan* I said there 13 a
new phenomenon concentration of
distnibution centres in some places
and in some other places there Is a
lack of it That was my question

Shri Raghu Ramaiah: I have already
explained that the ofl companies have
established their retail depots in some
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of the prominent places. We are try-
ing to get them as soon as the leases
are over 1 have already explained
it.

Shri Krishng Eumar Chatterfi: In
the world smituation having
be such that the o1l produc-
areas are 1n trouble and the neces-
of stopping the foreign oil sup-
arise, and 1n view of the
shortcomings that have
mentioned by the hon Members
the other side, 18 the hon Minister
agreeable to take the necessary steps
such as the streamlining of the
administration and efforts being made
n that direction and the whole thing
being looked into?

Shri Raghu Ramaiah: So far as the
shortages are concerned, I have smd
that at the present moment, they are
confined to kerosene and lubricants
and certain quantities of certain types
of aviation gas So far as kerosene
18 concerned, we hope to be self-
sufficient when the Madras refinery
goes into production and also when
the Haldia scheme goes through So
far as the lubricants are concerned
we have & number of propossls, we
propose to start manufacture this
year of some amount at Baraumi We
also have a proposal to have 1t manu-
factured by Lubindia We are also
examining the possibility of menufac
turing it at Cochin, and also if Haldia
goes through, there ;s also a proposal
to manufacture lubricants there
When all these proposals go through
we hope we will have enough 1n this
country

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): I would like to
add to what my colleague has stated
about the various fractions of crude
that 18, the products of
ecrude As far as crude itself 1 con
cerned, as the hon House knows, we
have stll to import a conmderable
amount of crude

ot TroTemrT wreWr ¢ WY s
wrm X wawrar s der o feafe

Egg

B
-

t

A
1
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g ¥ gux gwr 1w ¥ wwow
wgwg fr aw Rufr ¥ gquit
g & e du s gt
s T §wn IE A IU AW
¥ fag weeT fewt we o & arfe
Mg WH ¥ T AG € TR AW
dar & o ¥ T ek
FT e ?

Shri Baghy Ramalah: ] do not
know which particular product he has
referred to, but we are not aware of
any shortage We have made slloca-

tions, and if there is any difficulty we
shall certainly look into them.

ot wgrom fog wrelt @ agd
&N w1 Sam § @ ¥ w(Ev
qfrnr ¥2q & fag, 2RI ¥ fag,
gt feat & fa@  oro@ w1 g
wgfma  greft o1 xgr § ot
¥ wxe fetrfr 1 ot | s o Wiw
wqg g I & swrar g@ frafer s
it & wex area ¥t gafamr g
§ wd g = ardta ¥ faw &
12w T WA H o Purd T
Fard w Ak =|Owm s
wr g’

Shr1 Raghu Ramaiah: It 1s distn-
buted through retail depots They
arrange the local distribution

Shri 8. B, Damani: May I know
how many petrol pumps of Indian
011 have been established so far and
out of them how many are in rural
and how many n urban areas? May
I know whether supplies are made to
them properly?

Shri Baghu Ramalah: It is difficult
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8hri Raghu Ramaish, It 15 very
difficult to gve the figures offhand

Shrl Jyotirmoy Basu: If he gives
the correct picture, 1t will reveal that
our bumness expansion ps not taking
place because foreign oll cartels are
blocking our expansion

Mr. Speaker. I agree with you But
separate notice must be given Other
wise, nobody will be able to answer
how many new pumps have been

opened
Adivasis and Scheduled Castes
- +
*1263, Shri Madhn Limaye:
Shri 8. M, Banerjee:
Dr. Bam Manohar Lohila.
~ Shri George (Fernandes:

Will the Minister of Soclal Welfare
be pleased to state

(a) whether Government have re-
viewed theiwr policies in regard to the
Adivasis and Scheduled Castes in the
Light of the wvaripus reports of the
Scheduled Castes and Scheduled
Tribes Commussioner,

(b) whether the findings of the
Pandey Commssion's Report on
Bastar mmcidents have also been taken
into consmderation, and

(¢) 1t o the broad features there-

The Minister of State in the Depart
ment of Social Welfare (Shrimati
Phulrenu Guha): (a) In view of the
very important and varying nature
of the problems, Government take
into account the opimion end the
advice of various agencies including

Oral Answers 13120

the Comnussioner for Scheduled
Castes and Scheduled Tribes in deter
mining the policies and priorities
governing the programme for the wel-
fare of the Backward Classes

(b) and (¢) The findings £ the
Commussion are confined to the dis
turbances which took place at Jagdal
pur on 25th and 26th March, 1966,
and the State Government are taking
further action in the matter

ofi v o & malt oY w1 eww
wifemfear aix  gfeaay & wraew
¥ sfawrc & aon we § Sak
Q6 AR &Y e fewrn amgat g oo
LR L L

It will be seen from the posi-
tion as on lst January, 1965 that
the percentage secured by the
Scheduled Castes in Class I, Class
II and Class III 1s 150, 251 and
861 respectively This 13 far
below the all-India yardstick of
12} per cent Similarly, the posi-
tion as on. 1st January, 1985 in
the case of Scheduled Trbes in
Class I, Clasy IT and Classg III
15 053 per cent, 028 per cent and
111 per cent respectlvely, which
15 also far below the percentage
of § fixed as all-India yardstick *

IFRT AN

Mr Speaker Yesterday the hon
Member was present and the Bum-
ness Advisory Committee set apart
7 hours for discussing these reports

@t wy fed : ¥ aerd & fag
geAT JEAT R | ELEW T 4@
N siwa & FME i & 7w W
W g, o Gt @ ¢ e feag
sfawe wer @ 1 A 1961 W1 44
qavr arew 1 & gfoet w1 WK
gay W I W T 3.27
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e @ mar s g arfeafest
w1 4 ¥y s 1962 ¥ .27 TR
T ix 1963 F A 9T ®T . 23 TET

g ¢ wt WA ¥ T ¥ AW
ot arm A wri v cw feafa W)
qwrey & fay soere ¥ 9 @
TR IS Grd A W A FdErd
R s fr agw @ el g a@ds
® aawT wre ) ¥ & I
Wt fed ¥ fe giead) o mifgafyay
Rl w1 @ET wzr g )

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): As far as repre-
sentation of Scheduled Castes and
Scheduled Tribes in the services is
concerned, it 15 a matter which is
looked after by the Ministry of Home
Affgirs and specific replies can be
given by that Ministry. As far as
our Department is concerned, we had
a detalled discussion with the Home
Ministry and with the Home Minister
himself. I myself had a detailed dis-
cussion. We have set up a joint group
to go into this matter very thoroughly
and come up with proposals whereby
this matter can be corrected, As the
House iz aware, on behal! of our
Department we are running certain
schools where a special orientation
and special educational facilities are
provided to people who want to com-
pete for various examinations from
Scheduled Castes and Scheduled
Tribes. We have also been looking
into this matter to see to what extent
and how far these facilities have to
be extended.

ot W fewd : §3 97 Ig WEL MY
ANY Imi@ s Afoad w77
FIRTFo fasm1 § @ 3 =g
war & OF & et g G w<A & fad
qF ST qAT4T AT H :

“The reasons given for de-

reservation ig the non-availability
of Scheduled Caste candidates®

JULY 20, 1867
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el sty -swpw
ot § fis Ay fefeaw wwd aw
£ wg W Afexa s oy aan §
WRaw awd aw ¥ W N
wu T g1 ek ik § wfiew 3
faar § 5 gemmde  Jewifaw &
ww wfw 23000 #Bwwawm
1800 @0z @ § gfwr AR
wifgart | Rody @ ag & ST ww
09 & ot ¥ e @ wmweidy
frwAY wifg | ag wg¥ §fvwx 9%
s g g )

Shri Asoka Mehta: It is diMcult to
understand the question of ¢he honm.
Member. I have pointed put that this

is a matter which is under the jurls-
diction of the Home Ministry,
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st fo 75 TaER v A
g7 e woF sforl aw ar
wifgd | HTAwr o AT e o
T gt & % g A & weafaa
qg WA ¢ AZ AT 6T AL FATT
o & T Wi faw yarew &
TATT § | WuUTr wdl AT @2 7w
frafr g 1w A 37T g 2w
@ g &ta e oadr N wafa
@ & ITwwr W agr @A gy |
weR ¥ g & gy wgar g fw
gad gonelt Fr wew far @ )
YA AR T AW AT ATEI W WA
w7 v & wi deEa 7 94m
qar w1 9 atfrer it @ g TR
v wifgd T wm qar ofr
T E A I W@ Y @ I
wifgh + st 7 omiant g W R
X gl &1 gax A feen @ 1 W
Fo T T3 o1 wfwa g g Wl
g favadr &, qf o1 wamwafi )
suE At gawr a7 griee gl d
W wo gt o § o e o
o W ¥
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The Mipister of Parlamentpry
Apicy and Communicatipns (Dr, Ram
Suphag 8ingh): Sir, the hon Prime
Mipister is attending some meeting at

the moment After that she will be
coming here
i Wy e 0 oar A

AIEAQ 1 W AWAT A@TE AN
fem w1 wfger § 7 ww &7
fagt v ga% at d et 3

Mr. Bpeaker; Order, order On both
sides we have some friends to help
us this way ‘This Report has been
before the House for a long tume
Duning the Question Hour it will be
chfficult to solve this problem Pre-
viously 5 hours were allotted for a
discussion on this report and later on,
on & demand made by our hon friends
in the Business Advisory Commattee,
it has been increased to 7 hours,
because the Committee considered this
as an umportant matter Dunng the
Question Hour, ¥ hon Members feel
that a question has not been answered
satisfactor1ly, the only best way 18 to
have a discussion What other method
is there for either the Speaker or for
anybody else?

ot we fm® w7 97 77 =
wgady % | 9g w8 O 6
Ffam gamr arfr e

Mr, Speaker: When you have 7
hours for a dsicussion on this subject,
if we are to take more time on this
question now we will not have any
time for the other questions

Shri Surendranath Dwivedy:

ABADHA 29, 1889 (SAKA)
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Minuster, could be present here and
deal with such questions

Mr. Speaker: I think that s nor-
mally done.

St YR WA WETR  SYA9A
FAERBE T T Ty

Mr. Speaker: If thus 15 done every
minute, it 1s impossible for me to
continue For every question, Whe-

ther international or financial, he has
a solution

Btllrlll.ll.xrhm. May 1 sub-
mi

Mr. Speaker: Let me finish

Shri M, R. Erishna: I am not ask-
INg a supplementary [ want to say
something on this

Mr. Speaker: I will give you an
opportumty later If two or
departments are concerned with the
same question, normally they do get
the information But they are not
perhaps able to give all the detals,
as they are not themselves dealing
with the files Normally, at least that

Mimistry also, 1t 1s referred to that
department or Ministry for getting
information But the Minuster con-
cerned will not be able to give the
complete picture, because he is not
dealing with the filles, Therefore, the
information which the hon Mimster
has obtained from the Home Ministry,
he will furmish to the House Now
that Shri Madhu Limaye has asked
a question, I would request Shr: Asoka
Mehta to answer it to the extent
possible

Shry M. R, Erishna: Sir, you have
promused to give me an opportunity.
Now, the representation of Scheduled
Castes and Scheduled Tribes in the
services is a Central subjeet; go also
the responsibility for the welfare of
the Scheduled Castes,
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Mr. Speaker: We have allotted 1
hours for the discussion of this, Why
deal with it now during the question
hour?

8hri M. R, Krishna: Therefore, the
Minister concerned cannot say that he
does not have the information, be-
cause 1t 15 the Home Minstry which
18 dealing with 1t In that case, the
Central Government will not be able
to give any nformation in respect of
the programmes of the State Govern-
ments also After all, this s the
Central Government and 1t 1s not
diMcult for the Mimster to get the
necessary information

Mr, Speaker: It 15 apolicy matter

Shri Asoka Mebta: Surely, if a
particular Minstry deals with i, the
Members are entitled to ask gques-
ttons of that Mimstry If the hon
Member’'s question had been speafic,
on that specific pomnt I would have
got full information from the Minis-
try and given it to hum This ques-
tion, Sir you will see, refers to all
the reports that have been 1ssued by
the Commussioner, all the suggestions
made ete, 1t 1s not possible for me to
list all the suggestions get all ‘he
Information and come here prepared

sit ay foolt as & e fear g o
wk, q7 g oA R g R

Shri Asoka Mehta: In the supple-
mentary he brings 1t  His substantive
qQuestion could have been this 1n which
case he would have got a specific
reply But if hon Members ask gene-
ral questions and 1f they expect us
to come with specific replies on ever}
possible supplementary, it 1s not possi-
ble For that they will have to give
separate notice to me or to the Home
Ministry

Shri Banga: Now let me say this
My hon friend has also been mn thus
House for a number of years.
question lhke this he is
supply detailed statement as to
recommendations made by the Com

JULY 20, 1087

Table of the House

Shri Asoka Mebta: We are not

what the consultative committee mem.
bers have to say, what the advisory
councils for Scheduled Cagtes have
to say and we have to consult the
States also There are special work-
Ing groups on this gubject and there
are sub-committees on this So, the
whole lot of meterial has to be gone
through Sir, as you have yourself
stated, for the general discussion of
this subject seven hours have been
allotted when we are prepared to
go to every detail But here if a
general question 1s asked, I cannot
gwe specific answers

Shri Ranga: May I make one inno
cent suggestion Now there 15 gome
time for him before that general dis-
cussion takes place Would he be
good enough to get the report pre-
pared at least in regard to those spe
cifiec recommendations made by the
Commissioner and then place 1t on
the Table of the House, for the bene-
fit of the Members who will have to
take part in the discussion, and also
the action taken on those recommen
dations®

Dr. Ram Subhag Singh: For plac-
ing the repurt on the Table there will
be no difficulty

Shri Rangs: Also the action taken
ot wy ok . v o el
¥t ¥ 3 v § ot T

o o efgE: T W
e Tl AR A W A o s
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ferr & G gfowt i et
owt & fog e sftrrer gefien s
0 g ot Awfat & g o afiew
¥ ufiew Ow ar < a1 fi sfaws o=
frwd §7 w@ wr WO watvmew §
oTY A wavgar ¥ A sEw
wETe A ¥ Wil W sfawe v
@ @ & W s st
¥ xw Wy ¢ fawre figm § fie avgar
¥rwatErwy wvw e i v o s
Y srratar Ay fore & qg e sfaea
# sfermr O -ag® I ¥ fow Wt
B W 9w & oy aymen wnht o
o Helt wgvea & ww q e a@
firar & ot s afy it &7

ot veite Sngere : e fie & ¥ qgd
T § W) AW qefas g
¥ fgear ¥ & forg o § av WY gt
srqm ¥ wfag vf vy wag
g § far & g owf s wew
g § 1 gy Wi w3 afafada
AR R Ao o gr Ar @
fog & ¥ & vgmer § samT ARE
¥ avgen & W R ¥ @ W
& wran g fe afaw % o & ang oft
frges snzw Wi fegqe g
¥ i FY e M wfan w5, |
(waweree)

st Twing qaw W e
aary T (swerT)

g% Mg W . A ageg
ga w @R TG ¥ (s
Mr. Speaker: There 13 no gquestion
of misunderstanding it

ot weve Agar: wenw wERT,
A0 waw & o wnr fe @ grew
& arandt ®Y W w5 o FE A
Twca

g e g@r war § s s etz
o Wil 8 qridy ew AR &
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fag e § ar st o WY T
¥ ¥ fag dae &

wre Om www fag ; wrT EXer
FoergfesrearmiwreRrnadar
-8

ot wiw g ar oY f Wy @
fufe v AT g A @
qrew dfew gv afew ¥ af w
wd § w fag @ ¥ o A

TR wa ey " ot A wwr A e ?
oY v faear ot § wg we & oY wEw
forar ¢ grenfw feelt & amer A9dls
wlt wgrew &1 & ®% AT Wgar
§ i oot rar £ vt 1) o
2 dix waE #t FEET 8w
B I aX) ¥ wyEw a7 §-F warg
§ fox oY g 37 %) ww 3T ¢ wix
warg R gr ot dw gz gfom
st wifeanfan) #Y 3R/ wqET 9 @A
2 fom ¥ & fgea ¥ w1Ow @ ) OO
wg & ow fagr wfs wio W dw
Y drer W) o § | et wgvew At
sroray fiefau®t wwdy oy
sriT wcaT § fe W Wiw swr &Y
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®@ rmrivawfrfmaem @
¥ WTAA-NTHY §9 W W aw
Y ARt ag i e e wg e
wiy g T 69 § 7§ f§ @
L L Cl

Mr. Speaker: That is all, please sit
down now That 1s why we have
allotted full 7 hours for this If you
do not get proper answers—you need
not be satisfied with that—that 15 not
the end of it If the Minister can
answer agan, I have no objection

Shri Asoka Mehta: 1 have answer-
ed 1t very satisfactorily ] have sad
that the test he 1s suggesting we are
not willing o have The test we are
following 1s that we want to provide
evary posuble facflity to see that
these people are able io have the
necessary competence to get through
whatever examinations or whatever
promotiona]l requirements there are
80 that they may be able to rise to
the haghest posihon without any sense
of inferionty {Interruption)

ot Wy fowd  @TEC ¥ A 49
oft frgr & oa o1 ooy 3% w7 fran-
wrur gw ¥ amyy & (vvwary)
Shri Asoka Mehta: They want
information, they ask questions and 1
fave straight answers If they do not
like the arswer, there 1s no reason
why they should shout

we I wawe Wifgm  nem
oy, & w oA fadw swe
AT TG | G & av A ARy
madft v @ § wie g0 X AT W
fram® &\ 7g w7 T &)

stenfre fag 37 A% sum
a o fran T

ot farw Aromwr ;. ww AgRa,
% s & @O W ORI § 98 WA
wign § fr gt gom w3 o
To qre wC & W fir gfimefedy o
yeee fod §, o aner 7 55 ey

JULY 20, 1967
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wort & v ofr wiw W@ TC e
o R § @ w i o falex
T & TR A O A0y R giEg
WY ¥ T 2fewew e by

Te U@ wART Nfgn o=y
gt fa srem! !

o wiire Agn  Fram & gk T
¥ wrn wgar g f o oiferarde
F A ¥ ot qw Fedt faalt e
oF gfo darma # fow ¥ o9
A ¥ T wo gt fwar & fasly
¥ ow sRw ¥ Aewachng frerly
wifge | a7 madie s@®T H ¥ o
sridz Fivr & Wfwa gw 9w w1 A
W &1 O Fafae { A 07 e
o ot & fe fa et ® g e
W § 37 ¥ fa o ag ft v
ca €Y a1 fix 37 1 WY frgges wreze
Wi frgger gned ® @ wnfEwne
w1 # on wE qEEw 4 o
W XE A WET AT g AEAT & dAar
B9 ST T 17 6 AW 6T A
Frrart o @i v @ 84

dt fewor st 7 AAw
¥ faq @@ a1 @y @, FAEt o
TATH FC T TIAT AR 2 W& |
X WA ¥T 4w § vy ¥, Afer o
oH wxar TR R R R

ot Fe% 9 wgTM W ag
w@ 2 5 ey A 7 frggee wraw
¥ fafwa o @7 97 fr TawT Fer
quafRamEsaorag § fr awec
AT AF G, T A W™
F oAl T Ay § @ feggew
wTe ¥ A A T ol o
T §, W @ T F I e
§ zaw won wrar  ?
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off ol Mgt . vy o AT
¥ g whwelt ¥ Y G, v AR A A
drbefr @ ot €

ot wweetey I . T SR
N t? s rdwew d
afefear oo forr §, o Wi & wrw
o §, foed wme W
el 7 e ah st frggey Srew
¥ W W oweae o Ad ?

oft weiw gy ¢ Wit O e
o} e RSt aETe §, agl W
a7 fowrgr agr ¥98 1 vorw
ot v ¥ 7 o w19t &) T
e 3 o W &, weTe o s T
g ¥ fadr 97 sl Y 3T oY g A
W ghom & or o &1 By ag
g & fr acerd e & wemn
Wt s g &, ofedtw § Tz Wi ITRE
awee 7, wmide s §, frr gt
aTE ¥ T W A wew & e §
b WY gR T a § e
wmt B B wT @ § W
gl aTw ¥ ¥ig ae A & o
W“@WTQ.FWRM
o @K

Shri Kartlk Oraon: ] want to make
« submussion

Mr, Speaker: This ;5 Question Hour
Submissions can be made later. He
may put the question

Shri Kartik Oraon: I would hike to
know from the Government whether
1t is within their knowledge that the
Government of Orissa, right at the
very inception of Independence, lssued
a notification to say that the criterion
for becoming members of scheduled
tribes was to hold that only those
people Who profess tribal religion
should be reckoned as members of

Oral Angtoers 13132

scheduled tmbes and those who are
converts from scheduled tribes to
Christianity would be reckoned as
other backward classes and would
not be reckoned as scheduled tribes.
May ] know whether 1t is within the
knowledge of the Government that &
member from West Bengal, Mr. Henry
Alexander Wester Wich, and another
member from Ranchi, Mr. Paul Dayal,
contested for legislative assemblies
from reserved seats only on thé
ground that they were Christians and
that they had no tribal origin. That
means that the cheapest passport to
become members of Scheduled Tribes
15 to become Christians, May I know
whether this is within the knowledge
of the Government” May I know
whether the notification of the Gov-
ernment of Orissa 1s within their
knowledge and whether people had
been returned to the Assembly from
Reserved seats only because they were
Chiistians?

it firreroer W weww ST
& g s g g o o ag gt &
fos gfwt & a1 qe o gfeamg o
W—Ml HIA, st
itz @ foelt & & samEmac M
s & fadiw wew § g fwen
Fei &, aresifes, wT, and, v, @,
wifz ifaar 37 gfeamn ¥ afaa § ?
20 a¥ # WA ¥ ag N wewde
aw oWy aw den fAe e dar g N
st wrgan g fr areifa, s, aTE
wit g g st g v oA §, T
& % & wik F@ w1 TR 3 OXT
& 1 73 wra G e gfoml & gard
¥ forr oy forr ot <t & 1 st
anefy whrat %y Sd & 7R, ¥feT 20
a5t ¥ g2 o |OHIT T ¢ TEY eqoy A
qard & fad g T fear
Mr. Speaker: 1 have been suggest-
mg that in view of the seven hours’

debate we should go to the next ques-

tion We have already spent enough
time on this.
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PPVt my fomd : i gor & fF qan
TATET, TSANT AT & FE FT o7
g gfeaa, sfeamr & 1

Shri Hem Barua: I am sure you
would agree with me when I say that
‘there is not a single Governor in any
‘of the States....

Mr. Speaker: All that can be said
-during that debate. Otherwise, where
1s the need for seven hours’ debate?

t Qo Ho WM : WA AZRT
q grgar & AT # o FEr A To
ifgar |aga & wata & A1 AJAS
qOAT B, I@ Fi AR FE § qOAT
AT § W &iF qa1 HART iy Feaid
¥ 7g aaran aa7 v fwaar 9a3 agr
qudl, § A WY A% E——Aqwd
a1 f®s 100 @ = Aifay
W # 2, A1 12 Heeree faq a9 |
wfeT warear ag g & araaifay zqn
20 AT oy 3, < fufawa Frgar
TEI 2 qI FATAQ IT 20 WRfRAT F1
A Z FTHA T IF-AT & Iq! W
A Fwiforew FIT ar 7@y ?

ot WANE AGAT © AH-AGT T F
&7 Fiforar F3T

Shri M. R. Krishna: Apart from the
report of the Commissioner, which is
submitted to Government annually,
there have been reports by so many
other committees, namely the Jaya
Prakash Narain Committee, the
Renuka Ray Committee, the Malkani
Committee and so on. During these
last sixteen years I think almost every
day there was some committee or the
other which was going into the ques-
tion of the welfare of Scheduled Castes
and Scheduled Tribes. In this House
itself, the late-lamented Home Minis-
ter had said that the Harijans were
entitled to get their share not only
from the Social Services Department
in-charge of Harijan welfare but also
from other Departments. May I know

JULY 20, 1967
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specifically whether there is
scheme with Government to a
these people in the small-secal
and cottage industries? As far a
my information goes, these two insti-
tutions have no programme nor hawv
they any amount set apart for thei
welfare,

Shri Asoka Mehta: It is constantly
impressed upon State Government
that in their general programrnie, the
Scheduled Castes and Scheduled
Tribes must derive their fair share
and the special funds that are’alle
ted for Scheduled Castes and Sche
duled Tribes should be supplemented
and not substituted.
going into this question of what cat
be done as far as small-scale indus
tries are concerned and how a ce
proportion could be reserved to se
that the Scheduled Caste people’ get
the benefit of it.

Shri S, Kandappan: One of th
major handicaps afflicting the Adivasis
and Harijans is concerning thei
settlement in lands belonging to pri
vate owners, I do not know aboul
other States, but jn Madras, in many
cases where the lands belong to prk
vate owners, they are at the mercy
of these caste-minded, high caste
people. Have Government any speci-
fic programme to aequire these lands
and give them to these people so ths
they may settle on their own lands?

Shri Asoka Mehta: I hope the pro-
posal is that land has to be acquired
for house sites.

Shri S. Kandappan: Yes.

Shri Asoka Mehta: For that, there
are schemes in the plan, and various
State Governments have been doing
whatever is possible by them.

Shri S. Kandappan: The quantum of
assistance?

Shri Asoka Mehta: I have not got
that figure. If he writes to me, I
will furnish it.



Will the Minister of Works, Hous-
fag and Supply be pleased to state:

(@) whether there is any proposal
to change the land allotment (resi-

dential plots) policy of the Delhi
Development Authority;

(b) if so, the reasons therefor; and

(c) the direction in which the
policy is proposed to be changed?

The Deputy Minister in the Minis-
iry of Works, Housing and Supply
(Bhrl Igbat Bingh): (a) to (c), Cer-
{ain proposals to liberalise the allot-
ment of building plots are  under
consmderation. The House will be in-
formed when a decision is takea

Shri M. Sudarsanam: What is the
arnual target for construction of
houwses in DDA and how does 1t
compare with the actual require-
ments?

Shri Iqbal Bingh: We have recently
sanctioned a new scheme for DDA
for the construction of houses on
hire-purchase basis, It has just stari-
od

st vaqa fag w7 aoeTR AT
et 3 fs faeslt & fomr arfoe¥ &
¥ T Y AT w3l € f,
T T1T ¥ 350%e w7 J0 1K, B
I Arafoe] & Iq ¥ ¥ wrk fgean
a§t frar—xa fifg & ofde w04
T ECETC A W7 TG AT 7

off yourw foy : fourit & @
Wi W WY, 3T E g wT
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fear ot & 1 wore 3q & Tt FEie
TR E wErey A qr gy § O
AT AT G § | wg %
e & &% o7 areqw §, A 25,
309 40 %o TA AT ALY, ¥T T
et i e § ...

ot quare foy ¥ ag oy A
oy | forr wmit & wrarafesy vk §,
A FETANEA QY 1 SR
5 %o T FHIT WA FT 50 To T
¥ ¥ § o gy ¥ fpardl @ oWk
qmer @ gwi—xe arfedt w1 K
W &7 W 2qrg § 7

oft peatw Ty . gt o wIwTaR-
ooy T aTes § 3761 ANT 8% T
oY et & | WX ATAT wee W e
¥q TARE Al I§ 7 CRATA W
AT |

Shri 8. C. Samanta: How does the
land allotment policy of DDA com-

pare with that followed by the
neighbouring State of UP by  their
Improvement Trust?

Shri Iqbal Singh: The land allot-
ment policy of Delhi is certainly
different from the neighbouring
States. There is not much control on
the new colonies buwlt by private
owners But we are asking them,
the High Power Committee, to see
that there is universal control and
there must be a uniform policy for
Delhi and neighbouring States.

ot aTo wWe wWat - wwraifew
AT TATHT FY TR QAT T AT
wrdrdy ot @ Y- wrE 7 ITE AW
sur e §—aar fafed) v @
€ arw wUX 51 $1§ www sEAA ?

st poure fieg : oy aw wrrfer
WrRTadrT w1 aTeE § 3 8] 1960-61
¥ og¥ 3 TR 8, 37 W v & oy



IH”
{1 57 60 ¥ ™Y go wrTHn
W QR Y o, xg I W A A,
3 ¥ fad madiee X Qg v
¥ folr wowr o | Afer ag 60 ¥
Tz ¥ AEERTa N w T T
wrdy 3, farsh gore sireradr W @ @
amer g, ...

@ drewrr L W g
WY SaTe ¥ v ¥, s o Agl ¥

@ § I

ot woeoneite W@ Afr =@
™

ot gwwrefeg w1 Wt arerefean
" 1960 ¥ T § ¥4 gri I |
T & ari R 7 po Fare e gh
arTfzTt w A o ordr

Sbhri S. 8, Kothzri: Will the hon-
Minister kindly inform us whether
there 15 any financial corporation or
arrangement for supplying finance to

middle-class people to built their own
flats?

Shri Igbal Singh: They are given
loang under the low-income  group
Isousing scheme

o werera st : o 7y face #1
gqr 27 e 1 AT A T QT @I IF FT

Fqe FT 71 717 Godloy F7 fTmr
mar qrq gwaf A € yrard) qaw

16 ST G | AU ST FATH ATAT BT
g% @z qr fie 1980 aF faedl &Y
STt 0 wre gl @ dfeT areg-
fasar ag & fr faweit 1 wramd)y s

30 @rw g AT § W fow ww
foq gfeede & &ax qg A aan
w1 g7 &y &1 s daq faear §
o 39 ¥ oY & 39 @ 91 91 I9
#3 1% & wmiferw wmt wwr Wid A
feell 51 Wi a5 4 I8 ot wfar
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mharagww 1 gu W O W gy
fr faeelt &7 srardt agy WY & W
off § ot o greedenta AT A
ar 7g frft Que wfir ot & &
ST ard Yz et 3 eac a fan
fe o aft fe 5.1 few sd ¥ W
AT AT A AT AT STRY
ATt ¥ Sare qafaaTe fieat ot wite
feeflt ¥ oe dr qgw wr @ an @
woen feur wrem foes foe faeelt ot
& ¥ faeae s gk woadht W
wrarrs gfaard A o wF o At
Y g€ wrardt & wraty & www §@
gfez & &) &) gt AT & o AN
&t gy ?

oft yeate fog o aw MR
CHTT AT AT ATEE & UF W15 6 AW
qET @ATAT AT 47 | IE qEA N oY
faeelt ¥ §tgwa 4, 1§ a® wTO-
o &, fdt wprie ge & ife A
¥ Froflomo #1 U’Tﬁﬁ !f, % W
WT T T AT qrieETIE 9 W 6
smafadY & miq geng awfa? § ax 0y
FATIT AT qY | IH & ATR WY oA A
g § W IF e i w e here
FW T fog wrgRem &, SR § 32
R oY froflogo @ ) IW ¥ AT M@
TATRT % QT A § 1 eAfeg 7 WA
T aft gt fa aw qeeT ot fadk
R wfere wmd ¥ @ g 9w wwd
377 AR X W Y0

BT o Y@ ala & avepw ¢ fe
HRET 1T & WET & faeell &Y sravdy
o W At §, T At g ) O
) & fr faesll &1 s 3@ v
¥ feama & agw sarer gt § W< agdt
o7 Y § WR (w9 A e ¥ Wy
T T g1 o g § e Tw ¥ few
0 & TaET 97 A A A ooy §
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¢ 1 oy dw ¥ figmr ¥ wer o
fewlt =i ol wresx ey WA Ty or
vy feelt W qF wewr, Qe W
T G WYL AR W Ay F T4
AT | AT g ErTe & s felt
w1 A frerw, vafr orfz §f ag o=

AT cver ¥ genraw @)

s givredon owe drae ¥ grIw
Tafewn wromqifer  svamedt ot gk
¥ ¥ =g O et Sangh § o v
FOETT F iy FraE H N I@ X
fexdi 11U qeTT TATX & g ey
WHrarr et & ?

oft g™ fag ; oWl ¥ gar s
qqaw mnT & aEy af e §
T T Y WIRAT A I TET qIAT-
fom a0 A )

o) [ ¥ O CUAR TS AEIET,
0T 1501~-200 TIT FAT AT Hw-
wwr & fasn o¢ ¢ Narqfes grag
fafedn @ ne@ & dra< § fagra fs
oF & Mg wAY oaT woaT gar §

Mr, Speaker: Today itself I have
told you joir times that unless I call
you you should not get up,

ot & Frarefre ool - & AT ST
g & feelt & wrdt fawre st
# AT fgeT & wrayTy @ IAoRm,
gfcaron ¢ wir qear @ faay f
W TW ¥ fawra 1wy T4 o
¢ § oY T wTed T wdw W g
T ¥ weTdd ¥ o 1w v W 3w
ey fin T arfe 37 & o favare
% Rwx fowlt w1 fawre wriws qame
oy § farcfsar o v o feeftax
fgowaw?
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ofy wowm forg : o o, ¥ Femfad
# ge ok arax wE § Foredy oo
¥ e WY, TerT AW & e e, et
¥ wrumm et ¥ Ow
e o W warew
ot g o @ fefreT za ¥
Y7o § 1 99 ¥ ag 2w omr § fe
AT T T XY TR FT v § o
N *R oF frmr ¥ aF, arfedt o
N frm A g galf
o fear wrar & |

g aw FAN AT ET Ao §
T WA o B AwAe dfgee
{rorg &are g W & W g 91 =2
¥ w31 fr 9@t & gvfas 3w fawre
wY TR gAY wifgw )

Shri M, L. Sondbi: What is the
percentage of land allotment to low=
income groups domiciled in Delhi as
against the percentage to the highest

income groups?

PA oft oty fag ag wed WX aTw

T T A4 & | AT TR W ey
yrada A e N g gexwy

Twr awar 2 |

st ®o Wl wiewtw : fassll oY
forcere aadt g€ wEwr w1 YWy U
ot gy oT i #F ol ) aggE FX
g T woeTe ¥ anrr wé S dyar
fawror § fe agr ax agwfoft
W, 10, 10 WY 1515 AfA¥
oW &Y ad qrfe S S g
geradt ghrar g0 BT AR 7

=t yoater feg S @, & e
#® A g A@T | v g ofar
it fr qrE efedt fcnr o wrfrawr
tfar i o gew Wik
e v T g Far Ffar oy
wt agt fe e ® fag 10-15
qfxd swrmer T g |
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ol gyt W AT T #
o oyt Tt & e 1981 ¥ wve feeelt
o s wf QR T T o
gt st & fgare ¥ 30 000 -
wgw ¥ wre W iy W O w=r
forx M 30 000 WTRT W ¥ fFamw
¥ dfer war ag Sw & v aom 60,000
amiicE & qF SO0 T ¥ o Sl
ot 3w & wQa 2 AT ST ¥ W
wfes waft gt wf Wi o g Feafir
&Y FoeT v feset w1 grsfen s
et & 0§ 30 ¥ fag wqT waw FoT W
g ez Ry ¥ W@ e W
A wERY 56 T F FX A fawr
ot fir orgy e, faoreft @ Y g agy
QU AFA ATA S AT LY ?

oft yewra fay  oaET aF AE A
w1t ¥ A & § W g fr fawd
AT A FGT | ATH 40 FATT HHTA TAX
@ &gy I F TAT 70-80 FNT ¥
fax o v F A 3o qg 4 FF
neiz 3 A efwfoe sifme
fefdT 77 § 1 {77 ¥ gA EET @
WY wHTA a1 ¥ Ay A W FaAi
T 2 M1 § Wi arfgx & B wax
AT A AT HTTT AT AR AT AFA G |
yafor g7 & v g | wa ATEC
fox & wm @m g TR ¥ fag
wt ¥ o wfaury wary wor Fat Xy
T wT oY & ot 91F fem & wOFR
et fr ag M ) qetr e
FRrmrer g B ar @

off FATE™ AR AT G T
& ff 9 g am® 40 000 wHTT ¥ T
Fa® 10 000 AF =X § a7 war
qERg Ia 48 5t qwr & feo s
Wil et AT TRy AT ;&
wre et &t wr wATAT TR 7

% ¥ 1w sqwer araw @ gor ar fr
W &Y ¢ T W) ot o o gt
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a oft A g Wy
TR @R &

housing problem in Delhi 1s very
acute Therefore, a proposal was
made to Adnunistration
whether semi-developed plots could
also be leased out, i.e, where full
development has not taken place,
where the alignment of the road is there
there may be no drainage or water
facihities stll if people are willing,
whether such plots could also be leas-
ed out The proposal 1s under con-
sideration, and T hope very soon we
will take a decision

ot ey avdy &€ AT wEed
¥ gg warw serar § fr grow faf
ArAEE ity Y ag fa 9T -
T T ) gy A W)
a8 TR g AT gl § W
AAAT WY TR WA &Y 97 Ay E 1
wearQ ¥ ag waTIC swtfoe get §
fr T8 727 & OF wTOT @R FT ot
Ty o gl & §

ST EGOa  qTAAG W=
& a1 A Taan fww

ST WOy VAT I T ATH W
AW ATAAT §, =Y g vy § 1 & v
wrgat ¢ o wt wrfie vl & ww anr
®T qa1 W § f ag aw aw g AT
w5 &, WK og fe @ T\ wrtanfy
waty?
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. o wonw fy : gt oy R
et i e ww ¢ W
e fier fwp 1ssoT ot
rew frfer Swmifer Sl
oed § srerfigm e &g aw
& ax ofr sl ety o e aff
gt o fo St o gw o
W § oy fprt o e ¥ At
g s ¥ qfor fr oftr & et
& o sranche % fag ag o wifas
{fr g ag i fad way dwrdt oY
2w o qg dar AR v o o
Wy § AR gEd ST E
wre W feer ¥ foerod wrft §
A 37T e frar araem s gafe
WA 37 Sy ¥ fawe o
arrft | T W S @
Afew ¥ T8 A TP A xg o
ey R 3T g MW )

o wo[ qeEw: @R qEard §
s fe srowamaT & nanO R
SE T ARl Ag ArIw W AR
w T ear §

Mr, Speaker: Next Question
Backward Areas

*1265. Bhri 8. R. Damani: Will the
Minster of Planning be pleased to
state:

(a) wheth:r Government have laid
down certaii principles for classify-
ing an area as “backward area”;

(b) if so the guidelines therefor;
and

(¢) the areas which have been
classified acvordingly as ‘backward
areas"?

The Minhier of Plsnaing, Peire-
laum snd Chemicals sad Social Wei-
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fare (Shyel Socka Mehis): (o) and
(b). Yes Bir. In January, 1685 the
State Governments were requested to
identify backward areas on the basis
of a few Indicators of development,
A list of these indicators is placed
on the Table of the House [Placed
sn Library See No. LT-1118/67].

(c) Attention is invited to reply
given an July 8, 1987 to BStarred
Question No, 968, Since then, no
additional information has become
available on the subject.

Shri 8, B, Damani: May 1 know
whether the Venkatachalam Commit-
tee has submitted its report for the
dispersal of industries and the grant-
ing of new licences for the backward
areas, and may I know whether the
Government have considered that
report and, if so, what are the detmls
and what 1s the reaction of the Gov-
ernment”

Shrl Asoka Mebta: I am not iIn a
position to say anything on that sub-
ject just now.

Shri 8. R. Damani: According to
the statement, the State Governments
have been asked to submut their re-
port on the development of the
backward areas May I know whe
ther the Government has received re-
commendations from the Maharash-
tra Government regarding the deve-
lopment of Nanded, Parbham, Osma-
nabad, Bhir and Chanda areas and
other places and, if so, whether the
proposa's include the development of
educational and medical facilities in
that area?

Shri Asoks Mehta: The detailed
commumcation from  Maharashtra
Government is still awaited,

Bhrimatl Jyotsna Chanda: May 1
know from the hon. Mimister whether
it is not g fact that the area com-
prising Mizo Hills district and North
Cachar and Mikir Hills fall under the
backward areas—if they do fall under
the backward areas—what dewvilope
ment measures have been taken W



the Governent up till now in regard
to them?

Shrl Asok: Mehta: The hill districls
of Assam have a separate deve op-
ment plan imd 1 believe dunng the
fourth Plan period, Rs 50 crores wull
he spent fc) the development of the
hill districts of Assam

Suorr Norice QUESTION
Squatters at Pankha Colony, Delhi

+
SNQ 32. Shri Vasudevan Nair:
Shri 8. A. Dange:
Shri C. Janardhanan:
Shn Yogendra Sharma.
Shrl P C Adichan:
Shrr Indrajit Gupta.

Will the Nhnwster of Works, Housing
and Supply be plensed to state

(a) whellr the attention of Govern-
ment has hen drawn to the muser
able phght of hundreds of families
of squatters shifted to Pankha
Colony Dethi following the recent
heavy runs, and

(b) if so the steps taken to pro
vide prcteclion and the mimimum
amenities o life to these people”

The Depuly Minister in the Mims-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b) A
statement giving the requisite infor-
mation 15 Jaxd on the Table of the
House

STATEMENT

As part « the normal clearance
programme under the Jhuggis and
Jhopris Ren.uval Scheme, 818 squatter
families wire shifted from Patel
Nagar ares (316) and Mahandiyan
Grave-yard on Mirdard Road (near
the Maulani: Azad Medical College)
(502) on the 27th June and 30th June,
1967, respectively Out of these only
116 familier were ‘eligible’ for alter-
native aicommodation  under the
Scheme, a7 they squatted on Gov-
ernment lind prior to the 3lst
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July, 1080 nnd they were allotted
alternative developed plots in the
regular colonies developed under the
Scheme near Rajourn Gerden and
Pandav Nagar The remaining 702
families were ‘ineligible’ squatters on
account of their squatting on Govern-
ment land after the 31st July, 1680,
and they were not, therefare, entitled
to alternative accommodation under
the Scheme However, on humani-
tarian considerations these inelifible
squatter families were shifted to the
village Hastsal near Pankha Road in
Najafgarh area This site 1s more or
less even and 1s easily approachable
ifrom the road They were provided
free transport to remove therr be-
longings, including building matenals
etc, to the mew site at Hastsal wil-
lage where they have put up their
huts For water supply, in addition
to the two wells alrcady existing 1n
the Hastsa] area, 14 hand-pumps have
been installed there Such of them
as wonted Sirki,, we e supplied to
provide shelter Three blocks of
trench latrines were also constructed

Facilittes have also been provided
for the 1ssue of ration cards and the
salc of rationed articles in  this
colony

The Munmcipal Corporation of Delhu
have also made arrangements to keep
the area clean and free from diseases
A mobile medical dispensary also
visits the Hastsal colony twice a day
The Delhi Transport Undertaking has
also been requested to arrange for
shuttle bus service from the camping
site to the city and back

Shri Vasudevan Nalr: In the state-
ment, the Government has tried to
glve a very rosy picture about the
phight of these unfortunafe families,
nearly 500 of them, who have been
thrown into the wilderness The
Times of Indic dated 5th July gives
the headline as “H scene
at Pankha Colony”™ I hope the
Minister might have seen it, but for
the benefit of hon, Members, I would
lLke to read two or three sentences
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from it; it says:

“Until the squatters arrived on
June 30, Pankha Road was just a
vast expanse of wilderness; no
drinking water was available; two
wells in the area had not been
cleaned ever since they were dug.
The squatters complained that
they have found snakes, frogs and
ofher insects in the muddy water
drawn from the wells, There
were no ration shops nearby, and
the squatters said that they had
to make do with roasted gram
and gur on the first day.”

! could like to know why this kind
¢f treatment was meted out to these
]oor people who are helping the
luilding of your palatial mansions
lere in Delhi, the capital city; why
they were thrown out of their dwel-
ling places when the monsoon was
coming; why they could not wait till
the monsoons were over; and what
i7ere the reasons for doing so, and
vrhat are the measures being taken to
1esettle these 500 families which in-
clude many children,

Shri Igbal Singh: In regard to the
1emoval of these persons from that

1lace, there were two types of
squatters who have been removed:
eligible and ineligible, The hon.

lMember is talking of the “ineligible”,
ficcording to the scheme, they were
1.0t entitled to any accommodation,
but still we have provided some
}lace where they could go, and there,
handpumps have been provided and

wells have been disinfected; and
1egarding ration shops, there is a
ration shop there. Still, we have

tried to provide whatever facilities
could be provided under the scheme.

Shri Vasudevan Nair: Sometime
hack, the Government categorised
these people into eligible and ineligi-
kle on the basis of a date: as from
st July, 1960. I would like to know
if it is not a fact that thousands of
people have come to the city and
siettled down because they did not
liave any accommodation after this
clate, and whether there is any idea
of reviewing the whole position and
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to fix a later date so that most of the
people are covered under your clear-
ance programime.

Shri Igbal Singh: This scheme was
introduced in 1960, and at that. time,
the total number cf squatters was
50,000 families. We 'had sanctioned a
scheme of Rs. 10 crores for the eligi-
bles. Now, squatting on Government
land should not be dealt with in such
a way that more people come again
and squat on the Government land.
If we make the scheme more attrac-
tive, then more and more people will
come again and sguat on Government
land. Even persons who had been
allotted 80 sq. yards each have sold
their plot and have come again and
are squatting on Government land.
For that purpose, they have been dif-
ferentiated as eligible and ineligible,
Those who had come after that date
are ineligible but still even for them
whatever minimuim amenities could be
provided have been provided.

F
0 gEW W1 TEEL: WA AgRT
J 3= fa fas am #rEn F =
fea & a2 9 F =@ T | # 91T AR=ST
g fa: st wgea F ama oy faam @
A & AVAR AT FT a9 < ZqL HE
|l AL | FAT GO SH AT AT AT
o o foa @ F1 ey agrar e
37 T sl w1 w5 aafer wmway
-3 I ATaTAw FIC fear smaEmw ?
faest 3T 7z TwEW F1E AL gAEAT WY
g | FFR T@MT AR F1 ST
& TS FETT 2 | TR T 92 80
TS & AR A FT amar fwar g afEa
LE g 25T adl 8 | TAHISHA A

AT 7T 1 g1l 2

=iy gwanw Tog : 59 IF A faen
Fa g1 UF T80T F A AR
25 & | ofafsaq @deag T
92 2599 @ SR I & ATAT ATT §
3% & a1a miferr ;fear 37 & 80
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T ¥z @ s g ated faq
arfadl #t gr 7 1 2599 F ez 2
TFd & AT T 80T F 37 F1 W g%
TFFT F T E

H PER AT TITA ¢ qemeT
HgIZd, ¥ 99 ¥ ST TG AT
HUETT A gOuT &7 A7 fE g0 I F
otz [T FEwT AT A T @ g
39 7 faega Taa aaEr #1471 TEd
ara1 fEar a1 | & AT Agar g &
T 7 3% Tt 2 fF faasiam 3 80
T 2 & FZ A1 37 F1 25 79 fgaAr
g sicagdl srfaar & | g
arfac ggaataa g !

o grara fag : 987 aF 80 T
F A F1 METF & 167 ARIRAT /Y
Z2a9zg fed & 2, 348 aAREAl FI
e fer 7 € 80 M F 1 14 B
ARfAET FT 7wt A2 AT R | FET IF
25 T F ATl FT ATAF g FUT
18,000 AT &1 fag @ g |

= gwq T3 wYNG ; fFa%7T 9aF
25 19 & cqrz 27 WMy AT a7
8o T F oz BT 17 2 w¥ fwaw
qrr & 7

Mr. Speaker: Twice I allowed him.
That means the Minister is not in-
capable of satisfying him. I do not
know if anybody can.

Shrimati Lakshmikanthamma; In a
few months winter is coming and 1
shudder to think of it. Every day
in the newspapers we read that so
many pavement dwellers die because
of the cold. Sometimes they do not
like the place where they are given
alternative accommodation and they
do not go there; they prefer to stay
on the pavements.

Mr. Speaker: There are still three
months for the winter to come. You
will have another session before that
and the question can be asked then.
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Y davee 7 : faeeft vefafae-
T 7 AR (& #gfaaaa i aT
T g & faar @ fF gafr d@yst
F1 AT 0T ] 98 TgT I & WK ITHT
qifere & ak ¥ qraar arfgy | &
welt Ry & g1 =ed § f& sEH
1 ufafaas oFed  aqeamy ITHT
AT F1 F7 ARfAE 2T = g
W7 It Fefdfaaa § sa®r 341 991
gafadts qar =med € AR S @R
AT AT ATerq § IHET DY qred FAT
T g ?

it 3T fag : wrgt aF ufafaaw
FT qETF € S 25 T AT 80 AT
F ATz e a4 | gt aF efafaa
M e g ag fas g pdfadifea
afas o feg o 2 o s e
gras |

i FAX AR TR : WA TF -
Fax garg a1 e ot ofafqas o
F e® Fwr #r wafede &1 s
arT fzar arar @ faselt fear sar
2?7 AR Y aa-cfafaas g § 7T
F47 a7 nufadrsr & et & ? Helr
AR JFIR FT Aifwfeam =@rar
AT & WIT T HIHA FT HAGS HIAT
TMRT

ot gFAT fag : siet aw efafaaa
AR FT qTeAF & oIF TATH HHEHA
g At qd 5 gere ArRfagl &
ey fad T 14 g9 wiafagy
FI 80 T & tATZ f&F ATIT T 30
g nfagt &1 25 79 F e =2y
ST |
Shri M. L, Sondhi: Is the hon.

Minister aware that there has been
widespread resentment regarding the
manner in which these people who
are citizens of this country have been
removed and the misery in which they

are located; and that foreign televi-
sion companies have specially filmed
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them—I know in particular a German
Television Company has as many as
five films of these people—and these
will be shown in European countries
bringing discredit to our country?

The Minisier of Works, Housing and
Supply (Shri Jaganath Rao): This
3s a problem of large dimensions. The
squatter population in Delhi is in-
creasing by leaps and bounds. There-
fore, we have put a limiting date and
we have said that those squatters up
to 31st July, 1960 enumerated in the
wensus are called ‘eligibles’, They
will be given tenements or plots where
they will be accommodated. It is not
possible ior the Government to meet
the requirements of ineligibles, but on
‘humanitaian groundg they are taken
out to the: periphery and basic ameni-
iies are Leing provided to them.

Shri Kinwar Lal Gupta: What are
the basic amenities?

Shri Jiganath Rao:
communii.y latrines ete.

Water supply,

Shrimati Sushila Rohatgi: Apart
from the question of eligibility or
ineligibility, is the Government aware
of the fact that the question of squat-
ters in Delhi is a blot on the country
on humanitarian grounds; if so, would
the Government see that this blot is
removed ind basic amenities of shel-
ter are provided to these people who
had voluitarily or involuntarily to
squat on the ground?

Shri Jazanath Rao: We are trying
to see that no squatting hereafter
takes place on Government lands or
public lands which are lying vacant.
Regarding the other part of the ques-
tion, about providing basic amenities
whether they are eligibles or ineligi-
bles, as 7 have submitted a little
earlier, it is a problem of great dimen-
sions and finance is a limiting factor.

Shri H, N. Mukerjee: Sir, while it
is very difficult to swallow the con-
cept of ineligibility, thatis to say, in-
eligibility in regard to amenities pro-
wvided for human living, may I know
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why it is that Government has not pro-
ceeded in the direction of providing
special camps for those jhuggi dwel-
lers who come here only in order to
work for purposes of construction of
governmental buildings and why the
recommendation, reportedly made by
the Lt. Governor, that those who are
not eligible should be shifted to tran-
sit camps, for which I am sure the
responsibility lies with the Govern-
ment, has not been implemented and
why these people have been pushed
out in the monsoon conditions when
their torture is aggravated?

Shri Jaganath Rao: These labourers
who come to Delhi are really ineligi-
bles. It is the responsibility of the
contractor who hires this labour. They
are taken to the periphery. They are

really transit camps and basic ameni-
ties are provided for them,

S ITTA WEEE . WAL HAT
7@ A forg & § fs o gz W
naft 7 ¥ o=z fad ax § Atz 97
AT F FU7 &1 ge=rg aw ¥ f2y
ny & 7 3w fer n & A 1961
T et g ar g 4 fosft &
=T ¥9Eed #1 qerr uT aga afuE
at % iz fied faAt ® w=T Ay
T T T IR CAT FATH A
FARTFHZIATATE | 1961 F AMTT
93 &1 9T Saa A an arw &1 9 feafy
z 3@ 9z faarz &% W oA Aify
gara ?

oIS §FEEA w1 ZZTH AY forenardy
frdt 9T g witT FAEr ama A fard
7z Z ¥ qg A9 AEr £ f®
AGEAZ 597 ¥ Tz WY w5 fw
T wF sz & a7 oard dify
SH FAX B, AT 27 A R
a1 & arg Y Srfgd, @ |9 9 W
& & arfedr s ¢ 1 § S
iz Z f& =rww 7 gw oAl awe
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o ww oF ff Wi ¥ qw F
R o folw fear g ar mft fear
€7 wr w9k iffe st
fear § a1 & Wy § wfe a€ wfam
T @ F WY goe ot
gt & 97 awy Frorfe &Y o &
fordr vt faer % ?

Shri Jaganath Rao Under the
thuggr removal scheme the imple-
menting 1gency will be the Municipal
Corporati>n ] have had a series of
meetings with the Lt Governor and
the Chiel Executive Councillor It
was suggested in that meeting by the
Lt Goveinor and rightly go, that this
work sho 1ld be entrusted to one single
agency We are considering that
question, whether the Delhy Municipal
Corporati>n can do it or the Dell
Administration can do 1t The Mayor
of Delhi was absent m that meeting
and theru[ore we could not take any
decision Very soon we will take a
decision

Shri Bal Raj Madhok, What about
the other part of my question?

mmm‘ far v @
§ ¥fie g %7 g o) Wi §
FITCY | W WY ¥ &) A & fad

5o vy T @ § 7

sii www W
A wrasr g’

It 13 not possible for the government
to gave 1t for 2 lakhs people

% e w7
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(JUESTIONS

Enquiry against Shri Bhoothalingam,
Former Filnance Secretary

*1268. 8.1l 3. M. Banerjoe:
fuil Madhu Limaye:
Rl ¥, 8. Sharma:
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Shri Atal Biharli Vajpayess
Bhri 8, 8. Kothari;
Shri Yajna Datt Sharmee:

Will the Minister of Fimance be
pleased to state

(a) whether the former Finance
Secretary, Shr1 § Bhoothalingam has
been appomnted Director-General,
National Council of Applied Econo-
mics Research, New Delhi,

(b) if so, whether an enqury
against ham 1n connection with Amin
Chand Pyare La' firm has been com-
pleted, and

(c) 1if not
appointment?

The Deputy Prime Minister and
Minmster of Finance (Shri  Morarji
Deaa): -(a) Yes, Sir

(b) Since there has been no enquiry
instituted against Shr1 S Bhoothal~
ingam I presume the reference 1is io
the Commuttee appointed to investi-
gate into transactions relating to the
Iron & Steel Minustry referred to
in the 50th and 56th reports of the
Public Accounts Committee and also
transactions concerning other parties
to whom licences|permits wWere issur
from 1861-82 onwards No report
has so far been submitted by this
Commuttee

(¢) The National Council of Applied
Economic Research I8 a non-Govern-
ment wnstitution and 1s competant,
under its Memorandum of Associa-
tion and rules, to appomnt its office-
bearers including the Director-
General

the reasons for this

Fourth Plan of States

*1267, Shri D, N, Patodia:
Shri C. C. Desai:
Shrl D. C. Sharma:
Shri D, C. Sharma:

Will the Minister of Planning be
pleased to state: !
(a) whether the outlays for the

Fourth Plan have been finalisedl tor
all the States; and
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(b) if sg, the broad details in res-
Pect of the outlay of each State?

The Minister of Planning, Petroleam
and Chemicals and Hoclal Welfare
(Bhri Asoka Mehta): (a) and (b) The
Fourth Five Year Plan has not yet
been finalised In November|Decem-
ber, 1988, the Draft Fourth Five Year
Flan of States was discussed and ex-
cept 1n case of West Bengal agreed
conclusions regarding the Plan out-
lays and Central assistance were ar-
rived at on a provisional basis A
statement indicating the Plan out'ays
as agreed to in these discusmons is
placed on the Table of the House

The Fourth Five Year Plan of States
18 further under review and when
it 13 finalised, a final view will be
taken about the States’ Fourth Plan
outlays

STATEMENTS o=
Fourth-Five Year Plan—States

(Rs crores)
Statcs T Plan Outly
1 Andhra Pradesh $22
2 Asman 190
3. Biar 545
4. Gusrat 45
. Haryana 168
+ Jammu & Kashmur 126
7. Kerals 293
8. Madhya Pradesh 458
9. Madras' 564
10, Maharashira . 95z
11. Mysore 421
12, Orisaa . . > 00
1 Puneb . aBo
14 Rajathan 313
15. Uttar Pradesh . 926
16, West Bengal . .
17. Nagaland .. 30

*Not yot fnalised.
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*1268. Shri Vishwa Nath Pandey:

Will the Minister of Planning be
pleased to refer to the reply given o
Unstarred Question No 313 on the
25th May, 1967 and state

(a) whether Government have con-
sidered finally the recommendations
of the Adminmstrative Reforms Com-
mission regarding the re-orgarnusation
of the Planning Commussion, and

(b) if so, the resut thereof”

The Minister of Planning, Petro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) and
(b) Attention 1s invited to the State-
ment made by the Prime Minster i
the Lok Sabha on the 17th July, 1967,
regarding Government decimons on
the Administrative Reforms Commus-
sion's recommendationg relating to
the Planmng Commussion.

Fourth Plan Allocations to West
Bengal

*1269. Shri K. Haldar: Will the
Mimster of Finance be pleased to
state

(a) whether it 18 & fact that the
Central Government have not so far
disbursed the sum of Rs 10 crores
allotted to West Bengal in the first
year of the Fourth Plan, which has
affected the economy of the State;
and

(b) it so, the reasons therefor?
The Minister of State ip the Minls-

try of Finance (Shri K, O, FPant): (ak
No, Sir.

(b) Does not arise.
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Investment in Shares

*1271. Shri S. S. Kothari:
Shri P. N. Solanki:
Shri Brij Raj Singh:
Shri S. K. Tapuriah:
Shri K. K. Nayar:
Shri Bharat Singh Chauhan:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that in-
vestors in shares have suffered con-
siderable losses over the last tew
years;

(b) if so, the reasons therefor; and

(¢) the steps which Government
are taking to remedy the situation?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
Due to the general decline in equity
share prices in the market since
mid-May 1962, some investors might
have suffered losses. However, the
overall gains in the price rise during
the boom period of 1958—61 have
not been wholly erased; compared
with the level of prices in the vear
immediately preceding the boom
period, viz., 1957-58, the prices in the
year 1966-67 were higher by 21.7 per
cent.

(b) The declining trend since May
1962 following the worsening foreign
exchange situation wag aggravated by
two successive conflicts on Indian
borders and the resultant strain on
the economy.

(c) Government is keeping a con-
tinual watch over the trends of share
prices and has been taking steps to
improve the investment climate.

Delhi Municipal Corporation

*1272. Shri P. L. Barupal:
Shri Hukam Chand Kachwai:
Shri Jyotirmoy Basu:
Shri Buta Singh:
Shri Sradhakar Supakar:
Shri Kartik Oraon:
Shri Shankaranand:
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Shri G. S. Dhillon:

Shri Bhola Nath:

Shri Gadilingana Gowd:
Dr. Ram Manohar Lohia:
Shri Kameshwar Singh:
Shri Vasudevan Nair:
Shri Prem Chand Verma:
Shri Rajdeo Singh:

Shri Sitaram Kesri:
Shri J. Ramapathi Rao:
Shri A. V, Patil:

Shri G. S. Mishra:

Shri D. B. Raju:

Shri Shashi Ranjan:
Shri Hari Krishana:
Shri K. G. Deshmukh:
Shri Onkar Lal Berwa:

Shri Krishna Kumar
Chatterji:

Shrimati Lakshmikan-
thamma:

Shrimati Jyotsna Chanda:
Shri S. R. Damani:

Shri K. N. Pandey:

Shri Ramachandra Veerappa:
Shri Chandra Jeet Yadav:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether the Delhi Municipal
Corporation has prepared the Zonal
plans to increase the revenue and
to make Delhi a planned city under
the Delhi Master Plan approved by
the Delhi Development Authority;
and

(b) if not, the steps the Corpora-
tion has taken to imp'ement it and
prepare the zonal plans in respect of
Daryaganj and other adjoining areas
which come under the =zonal plans
and how much time they will take to
implement it?

The Minister of Wﬂrks, Housing
and Supply (Shri Jaganath Rae): (a)
and (b). According to the . Delhi
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Development Authority Act, 1957, the
responsibility for the preparation of
Zonal Development Plans is that of
the Delhi Development Authority and
not of the Delhi Municipal Corpora-
tion. Delhi Deve'opment Authority
has not yet prepared the Zonal
Development Plan  for Darya Ganj
Area, After the plan has been pre-
pared by Delhi Development Autho-
rity and approved by Government,
Delhi Municipal Corporation will be
responsible for its execution.

Messrs. Pfizer Litd.

#*1273. Shri Umanath:
Shri Jyotirmoy Basu:
Shri Nambiar:
Shri E. K. Nayanar:
Shri K. Anirudhan:
Shri Ganesh Ghosh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have con-
sidered the profitability of Messrs.
Pfizer Ltd.;

(b) if so, whether the profits are
proportionately high according to the
Indian Standards; and

(c) the steps Government propose
to take to bring down the prices of
the products of the Company?

The Minister of Planning Petroleum
and Chemicalg and Social Welfare
(Shri Asoka Mehta): (a) The Gov-
ernment are generally aware of the
profits made by M]|s. Pfizer Ltd.

(b) Yes, but the profits are gradual-
ly coming down.

(¢) Government have at present no
proposals to take any special steps
to reduce the prices of the products
of an individual company as in force
on 1-4-63. However as the question
of drug prices has to be considered in
a wider context Government have
asked the Tariff Commission for a
report on the cost  structure and
prices of certain essential drugs. The
report is awn~item
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Certificate of Unit Trust of Indla

*1274. 8hri P, Ramamoorthy:
Shri Viswanatha Menon:
Shri E. K. Nayanar:
Shri K. Anirudhan:
Shri Jyotirmoy Basu:
Shri Umanath:
‘Will the Mimster of Finance be
pleased to state

(&) whether the repurchase price
of units of the Unit Trust of India
has gone down during 1967,

(b) if so, the reasons therefor,

(¢) and (d) The Umt Trust was
sessed the result of the Umt Trust,
and

(d) 1t so, the findings thereof?

The Minister of State in the Minls-
try of Finance (Shri K. C. Pant): (a)
No, Bir

(b) Does not arise

{¢) and (d) The Unt Trust was
set up on lst July 1064 and its growth
over the last three years has not been
unsatisfactory

L]
Purchase of Indo-Burms Petroleum
Co.'s Mzrketing Assels

*1275, Shri Indrajit Gupta, Will the
Munuster of Petroleum and Chemucals
be pleased to state

(a) whether any progress has been
made in the transaction to purchase
the Indo-Burma Petroleum Company's
marketing assetg for the Indian Oil
Corporation;

(b) the value of such assets mn
terms of foreign exchange remittances
that will be involved, and

(c) the particulars of the foreign
frm which proposes to sell out its
controlling interests in the Indo-
Burma Petroleum?

The Minister of Planning, Petrolonm
and Chemicaly and Bocial Wellare
(Shri Ascka Mehts): (s) No, Bir.

JULY 20, 1967
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(b) This cannot be given In advance

of an agreed value for the acquisition
of the assets
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National Tribunal for Deciding Inter-
State Water Disputes

*1277. Shrl Yajna Datt Sharma:
‘Will the Miruster of Irrigation and
TPower be pleased to state

(a) whether Government have
recelved any suggestions for the set-
ting up of a natonal tribunal for
deciding disputes between wvarious
States over the utilization of river
‘waters to avoid any clashes between
States over such disputes which tend
to incite provincial and regional feel-
lm.

(b) if so, the reaction of Govern-
ment thereto,

(e} whether Government have
agreed to implement these suggestions
and if so the time likely to be taken
for implementing them, and

(d) if not the reasons therefor”

The Minister of Irrigation and
Power (Dr K L. Rao): (a) Gov-
ernmen' have not received any spe-
cific  suggestions for setting up a
National Tribunal for demding dis-
putes between States over the utili-
sation of nver waters However,
requests were received from some
States for setting up a Tribunal under
the Inter-State Water Disputes Act

(b) to (d) Government believe
that 1t 1s best to settle these disputes
by mutual discussions and negotia-
tions Several inter-state dusputes
have been settled jn this manner and
efforts are being made to resolve other
disputes also 1n this way
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Western Kosl Project

*1279. Shri Bhogendra Jba: Will
the Mimster of Irrigation and FPoWer
be pleased to state

(a) whether the Western Kosi Pro-
ject 1s facing dafficulties 1n execution
due to paucity of funds,

(b) whether the Irmgation and
Power Minster of Bihar has urged the
Central Government 1o take over this
Project, and
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(¢) i =0, Governmemt's resction
thereto and action proposed fo be
taken thereon?

The Minister of Irrigation and

Power (Br. K L. Bao): (a) At pre-
sent surveys and investigations in
Nepal terntory are in progress and
execution of the work has not yet
arisen

(b) No, Sir.
(¢) Does not anse.

Morstorinm on Bank Loans
to Industries

+1280. Bhri 8. K. Tapuriah: Will
the Minister of Finance be pleased to
state*

(a) whether Government propose to
put a moratorium on further loans
granted to the large scale industries
by the banks and other financial cor-
porations,

(b) if so, the reasons therefor; and

(c) 1ts effect on further expansion
of the industiries?

The Minister of State in the Minls-
try of Finance (Shri K. C, Pant): (a)
No, Sir

(b) and (c). Do not arse

Capital Goods Industry

*1281. Bhri R. E, Amin: Will the
Minuster of Finance be pleased to
state:

(a) whether devaluation was consi-
dered to be a step to remove the
excess capacity which has been built
up in our capital goods industry
during the course of planned economy
in our country;

(b) if so, whether devaluation has
helped to reduce the excess capacity;
and

(c) if not, the steps Government
propose to take in this regard?

The Depuly Prime Minkiter and
Minisier of Finamce (Shrl Moraryl
Demal): (a) No, Sir.

(b) Does pot azise.

(c) Government has permitted
industrial umits to diversify produe-
tion to the extent of 25 per cent of
the Licensed capacity without the need
to secure a licence under the Indus-
tries (Development and Regulstion)
Act Industrial units are also being
encouraged to expand exports and
thereby use their capacity to a fuller
extent, A special effort is being made
to increase utilisation of indigenous
capacity and thereby import substitu-
tion for meeting Plan requirements.
The possibility of taking any other
measures 1s under examination, te
alleviate the present short term diffi-
culties

Deals with Bechtels

+1282. Shri Kanwar Lal Gupta: Will
the Minister of Petrolenm and Che-
micals be pleased to state:

(a) the number of deals with Bech-
tels and the details thereof;

(b) whether it 15 a fact that there
were heavy losses to Government in
these deals;

(¢) whether 1t 18 also a fact that the
representatives of Government did not
look into the agreements properly and
minutely, and

(d) whether Government have
recelved any complaint of negligence,
favouritism and corruption against
any Officer regarding the deals which
they made with this Company?

The Minister of Planning, Petroleum
and Chemicals and Soclal Welfare
(Shri Asoka Mehts): (a) (1) Agree-
ments 1n 1962 between Indian Refiner-
1es Limited (since merged into the
Indian 01l Corporation) and Bechtels
for design and engineering manage-
ment services in Connection with the
Gauhat1-Siliguri Products Pipeline,
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(ii) Agresment in 1963/64 bet-
ween Indien Refineries Limited and

Kanpur Products Pipeline

(ili) Agreement in 1964 between
Government and Bechtels for setting
up Engineers India Limited as a joint
wventure.

(lv) Agreement m 1965 between
Engineers India Lumited and Bechtels
for techruacl services, followng (1)
above.

(v) Sub contract by Engneers
India Limited to Bechtels in 1965 of
the process design work of the Madras
refinery

(b) No, Siz, but 1n the case of the
Haldia-Baraun: Pipeline 1n  which
Bechtel and another foreign contractor
were gssocialed, some rectification
involving substantial additional
expenditure appears necessary

(c) The Agreements were entered
into after full and proper considera-
tion, and where necessary, were duly
approved by the Covernment

(d) No, Sir
Strike by 0.&N.G.C. Employees

*1283. Shri X P, Singh Dee:
Shri D. N. Deb:
Shri Majhi:

Will the Mimister of Petroleum and
be pleased to state.

(a) whether 1t 15 a fact that the
Employees Union of the Oil and Na-
tural Gas Commmsion have given
notice for general strike from the
third week of July, 1967;

(b) if so, the reasons therefor, and

(c) the gction taken by Govern-
ment m this regard?

The Minister of Plamning, Petro-
Iloum and Chemicals and Bocial Wel-
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fare (Shrli  Asoka Mekin): (a)
momcmmum East-
ern Circle, Sibsagar has given notice

of such a struke.

(b) To press for the acceptane of
72 demandg such a9 recognition ef the
Union, revision of pay scales, pay=
ment of bonus, provision of remden-
tial accommodetion etc

(¢) The ONG Commussion has ale
ready granted recognution to the
ONGC BEmployees’ Union, Sibsagar
on the 12th July, 1967 and the Pro-
ject Manager has been advised to 1n-
form the Union accordingly The other
demands have financial mplications
of great magnitude and the Commus-
sion ® examumng them carefully

Ashoka Hotels Léd., Now [Delhl

*1284 Bhri Bedabraia Barua:
Shri N, K Sanghd:
Shri ¥. A, Prasad:

Will the Munuster of Works, Heus-
ing and Supply be pleased to state

(a) whether it 15 proposed to have
some modern equipments for Ashoka
Hotels to attain g high standard of
efficiency and service,

(b) 1f so, the cost of the new equip-
ments, and

(c) the extent to whach the new
equipments will lead to efficiency?

The Minister of Works, Housing
and Bupply (Shri Jaganath Rao):
(a) Yes Bir

(b) Approximately Rs 17 lakhs
(¢) The additional facihities are
expected to add considerably to the

efficiency of service m the Hotel and
provide modern amenities

Price of Crude Petroleum
*1285. Shri G. B Mishra:
Shri B N, Bhargava:
Will the Minister of Petrolenm and
Chemicals be pleased to gtate

(a) the posted price of crude petro-
leum mnd o1l products in the middle
east;



13169 Written Answers JULY 20, 1087

(b) the extent of discount given to
India by the Middle East Oil Compa-
nies; and

(c) the toal amount of foreign ex-
<change saved by the country due to
this discount m 1965-66 and 1968-677

The Minister of Planning, Peiro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a)
to (¢) A Statement 15 lmd on the
Table of the House [Placed in Libra-
Ty  See No LT-1119/67]

Indian Rupee used by U.S.A. In Nepal

*1286 Shri Yashpal Singh:
Shri Marandl:
SBhrl K. P. Bingh Deo:
Shri Bedabrata Barua:

Will the Minister of Finance be
pleased to slate
(a) whether Govermment have

asked the US Government to dis-
continue the use of Indian rupee for
local expenditure in Nepal, and

(b) the reaction of the US Gov-
ernment thereto”

The Depuly Prime Minister and
Minister of Finance (8Bhri Morarji
Desai): (a) and (b) With the agree-
ment of the Government of India the
U S Government have been using,
since 1960, a part of thewr PL 480
rupee holdings for thewr md pro-
grammes n Nepal The rupees are
used partly for the purchase of goods
and gervices from India and partly for
local expenditure 1n Nepal The Gov-
ernment of India have recently taken
up with the US Government whe-
ther, and to what extent, Indian
rupees should cortinue to be used for
financing local expenditure in Nepal
“The US Govermment is stﬂdying the
question and further consultations
will take place over the comng
months

Empisyees of Co-operative Banks

*3287. Shrl George Fernandes:
Shri Madhu Limaye:

Written Auswers

Bbri J. H. Patel:

Shrl 8. M. Banerjee:
Shri Ram Bewak Yadav:

Will the Minuster of Finance be
pleased to state:

(a) whether the salaries and ser-
vice conditions of the employees of the
Co-operaive Banks are almilar to
those of other Bank employees have
as per the terms of the Desa: Award;
and

(b) af not, the steps which Govern-
ment propose to take to provide re-
lLief to the employees of the Co-ope-
rative banks?

13170

The Minister of State in the Minis-
try of Finmance (Shri K. C. Pant):
(a) No, Sir

(b) This is a matter for negotiation
between the managements and em-
ployees of the co-operalive banks If
no gettlement can bhe arrived at bet-
ween the parties, it 15 open to the
State Government concerned to deal
with the matter according to the pro-
visions of the Industrial Disputes Act,
1047

Guidelines for glving loans to Banks

#1288 Shri Hardayal Devgun:
Shri Shiva Chandra Jha:
8hri Madhu Limaye:
Shri 8. 8 Kothari:

Shri Yajna Datt Sharma:
Bhri P N, Solanki:

Will the Minister of Finance be
pleased to state

(a) whether the Reserve Bank of
India has formulated some guidelines
for the private banks to follow in
giving loans and advances,

(b) 1if so, the details thereof;

(c) whether there is any scheme to
facilitate the procurement of loans
from the banks by the small-scale
industrialists and agriculturists; and

(d) if so, the details thereof?
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‘The Minisier of Biate in the Minis-
try of Finance, (Shri K. O. Pant): (a)
and (b). Reserve Bank lays down
from time to time, in the light of the
prevailing monetary and economic
conditions, general guidelines for the
banks for the busy and glack seasons
and also preseribes credit limits and
margin restrictions for bank advances
against selected commodties

(c) and (d). A scheme for facilitat-
ing advance;s to small scale indus-
tries has been in operation since
1-7-1960. A statement giving salient
features of the scheme 1s lmd on the
Table of the House [Placed in Libra-
ry. See No LT-1120|67] The question
of greater participation by commercial
banks in agricultural credit i1s under
examination

Economic Recession

*1289 Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state-

(a) whether his Ministry has analys-
ed or studied the factors responsible
for the current economic recession and
what has been the follow up action,

{b) so, which are these factors; and

{¢) uf not, whether an attempt is
likely to be made®

The Minister of State in the Minis-
try of Finance (Shri K, C. Pant): (a)
and (b) Yes, Sir. The main factors
underlying the recessionary conditions
prevaiing 1n some 1industries gre
(1) two successive droughts (u) some
slackness in consumer demand for cer-
tain industrial products due to the
iow levels of disposable incomes and
hugh prices of more essential com-
modities such as foodgrans, (1ii) siug-
g1sh demand for etc. due to
relatively low levals of output in agri-
culture and agrigglture-baseq indus-
tries and (iv) the gonsequant slacken-
ing in the demand' for capital goods
and ancillary produgts. E

(e) Does not arise
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Docters’ Dratn out of indl

*1200. Shrl Shiva Chandra Jha: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it 15 a fact that India
had stopped the TUnited States for
holding nominal tests for recruiting
Indian doctors for working in Ameri-
can hospitals by which there used to
be the ‘Doctors Drain’ out of India;

(by whether it is a fact that Gov-
ernment have allowed the United
States to hold that test in Indla ggain;
and

te) 1if so, the reasons therefor?

The Minister of Health and Family
Planning (Dr. § Chandrasekhar): (a)
Yes, Sir

(b) and (¢) The authonties res-
ponsible for the holding of the ex-
amination 1n India represented that as
apphications had already been collect-
ed and the candidates had paid the
examination fees, permission may be
given to hold further examinations.
Consequently, the Government of
India agreed to the examination being
held in September, 1866 and Eebruary,
1067 i1n relaxation of the earlier deci-
sion, subject to the condition that mo
further examination would be gllowed.

Violation of Forelgn Exchange Regu-
Iationg

6146. Shri Baburao Patel: Will the
Minister of Finance be pleased to
state:

(a) the names of the top hundred
violators of the Foreign Exchange Re-

gulations Act, 1847 gecording to the
size of the amounts involved in each

case, during the year 1866;
(b) the steps taken aganst these
violators gnd with what resulls, and

(e) if not, the reasons therefor?

Minister of Finance, (Shri Morarj
Desal): (2) The term ‘violators of the

Foreign Exchange Regulation Act,
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1047 hae been taken to mean those
persong 1n respect of whom violation
of the provisions of the said Ast, has
been actually established in gdyudica-
tion proceedings A statement giving
the names of the first hundred per-
sons who have in 1966, been found
by the Director of Enforcement to
have violated the provisions of the
Foreign Exchange Regulation Act
1847 1n the order of the amount in
volved in each case 1g placed on the
Table of the Sabha [Placed in Lib-
rary See No LT-1121187] In these
cases pthe actual violations might have
laken place mn 1966 o earlicr How
ever, these have heen established in
adjudication procecchng 1n  the year
1008

(b) On adjudicition by the Direc
tor of Enforcement a total penalty of
Rs 1431 670 has been imposed 1n these
cases Fur'her foreign exchange of t ¢
value of Rs 136125 and Indian cur
rency worth Rs 1170244 have becn
confiscat 4

(c) Does not arise

Chittaranjan National Cancer
Research Centre, Calcutta

6147. Shri Ganesh Ghosh Will the
Minister of Health and Family Plan-
nimg be pleased to state

(a) whether i1t 1s a fact that since
the present Director took over in
April 1883, Senwor Scientific Officer
working in the Chittaranjan National
Cancer Research Centre, Calcutta are
not only not gwen facilities for re-
search work but are often put on
routine supervision Jobs, and

(d) 1if s0, the reaction of Govern
ment thereto?

The Minister of Health and Family

:hnlu (Dr. §. Chandrasekiar): (a)
a

(b) The question does not arise

6148. Shri Narendry Singh Makida:
Will the Minster of Health and
Family Planning be pleased to state

(a) the total amount granted to the
Government of Gujarat for the Cen-
tially sponsored schemes undep the
Head “Medical Education and Train-
ing” during 1966-67, and

(b) the manner 1n which the amount
was utilised by the State dunng the
above period?

The Mimster of Health and Famuly
Planning (Dr S Chandrasekhar) (a)
A grantin axd of Rs 425 |nkhs was
sanctioned ‘o the Goveinmwnt of
Gujarat towards the cxpendituie in-
cutred by that Government during
1966 67 on the Centrally-sponsored
scheme unde:r the heag “Medical Edu-
cation and Treiming on a pirovisional
b s1s subjeet to final adjustment 1n the
hght of audited figuics of expenditure
to be reported by the State Govern-
ment during the current financial year

(b) The amount was utilised by the
State Government for the upgrading
of four departments ;n State Medical
Institutions

Additional Funds for Irrigation im
Gujarat

6149, Shri Narendra Singh Mahida:
Will the Minis‘er of Irrigation ané@
Power be pleased Lo state

(a) whether m view of the acute
food shortage in Gujarat, additional
funds are being allotted for 1rmgation
works mn that State during current
year, and

(b) if so the amount thereof”

The Minisier of brrigation and
Power (Dr. K. L. Rao): (a) No

(b) Does not arise
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Wellare of Scheduileg Casies in
Gujarat

6156, Shri Narehdra Singh Mahida:
Wil the Minister of Socipl Welfare be
pleased to state*

(a) the amount proposed to be
spent on the welfare of Scheduled
Castes 1n Gujarat during 1967-68, and

(b) the items on which this amount
1s proposed to be spent®

The Minister of State in the De-
partment of Social Welfare (Shrimati
Phulrenu Guha): (a) During 1967-88
a sum of Rs 3533 lakhs has been allo-
cated for schemes for the welfare of
Scheduled Castes m Gu)arat

(b) The main items are

Education  Pre-matric and post=
matric scholarships, grants to hostels
construction of girls hostels and
exemption from payment of tuition
and examination fees

Economac Uplift  Cottage 1ndus
tries, vocational trauning centres

Other Schemes Balwadis legal aud,
housing and house-sites improve-
ment of working conditions of
sweepers and scavengers

Navagam Oil Wells in Gujarat

6151, Shri Nareadra Singh Mahida
Will the Minuster of Petroleum
and Chemioals be pleased to state

(a) whether 1t 1« a fact that
Navagam Onl wells (Near Ahmeda-
bad), are yielding more water in-
steag of ofl recently;

(b) if so, whether the pumping ih
o1l wells have been temporarily
suspended,

(¢) whether an enquiry has been
instituted, and

(d) if so, the result thereof?
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of Planning and Social Welfaye (8hxi
Raghu Ramalah): (a) Yes, Sur.

(b) O1l 1= not requured to be
pumped here ag the wells are at pre-
sent self-flowmg But produchon has
been temporarily suspended

(¢) and (d) The matter is at present
under technical examination

Central Assistance to Gujarat

6152. Shri Narendra Singh Mahida,
Will the DMhinister of Finance be
pleased to state

(a) the amount allocated to th.
Gujarat Government out of Rupee
98 crores of additional Central as
sistance provided for 1967-88,

(b) the schemes on which the ad-
ditional alllocation will be spent and

(¢) the details thereof”

The Deputy Prime Minister
Minister of Fimance (Shri Morarn
Desed) (a) The amount of Rs 93
crores consists of Rs 55 crores fo:
State Plans, Rs 38 crores for assist-
ance to Scarcity affected States and
Rs 5 crores for purchase of deben-
tures of Co-operative Land Mortgage
Banks, as indicated in the Supple-
ment to the Explanatory Memoran-
dum on the Central Budget laid be-
fore Parllament

Out of the additional assistance of
Rs 55 crores Rs 2 crores have been
allotted to Gujarat States The dis-
tribution of scarcity relief assistance
will depend upon the requirements
from time to time and no State-wise
allocation can be made m advance
As regards the sum of Rs 5 crores
for debentures of Land Mortgage
Banks, no State-wise distrbution has
so far been made

(b) and (c) The additional Plan
assistance of Rs 2 crores indicated
above is for the State Plan a3 &
whole and is not related to specific
schemes
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wiaereadTa A7 qraws 4 gart G
¥ gEAT ST Ay § | AT ORI &
qEATEAY HY L WOAAT A gATE qrar By
Rt 3 a7 wiwwre faoat mar gy

(@) sz (7) wrew qerT &
warwalffaarh ¥ geaT gwg@t wr
wr ofy § Wi et O ff wew A
T T Tw O Sy )
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i g wfewmfot gro owlt
ot iy wegd

6157. st wor wow : =7 fim
wAY ag aATY A v w4 r

(%) 1965-66%WrT1966-67 ¥
#rr wew wirefa 3 ok, A,
wrwer aar feelt ¥ feay qew &Y
wrarfar TRy qwet fF

(@) & awY @ s wiormiot
# fomt wwg o6 YET W,

(v) ¥ 7wy s wifesr ®

(%) w1 o= wafw & o T
¥ O W A1 & W0 3T qwfwwr
¥ WY 4T ISMT T IV QU FE K
fair arwrT w fawre 3@ wfaer 3
wE, W

(v) afegmin, ar ga® s Tow
g?

I Ay /At o faw wot (oft
Aot W) (%)  1965-66
4T 1 966-67 ¥ A41 7 wrgry faear
T A A AvAr e afeerfT g
woqf, w7 vawer Wit faer ¥
qEHYT AT FAFT 5T §T 6§ —

1965-66 196667

WY (FTWT) T (®TWT)

Tt 2,29,95,000 4,13,01,000
qETE 39,449,000 88,69,000
FAFAT  33,80,000 50,47,000
faw iy 39,78,000 30,04,000

(@) st qeF it g
a1 %1 O% AT 7 v afewge
¥ T AT # e g e § v
£w ara 9 FriT w3t § s warg i
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wi/awar et st € qO @
# figmar ama wra § 1w, wew,
s AT feet & wfvwgor & areet
W guaT FurAT g7 W™ K ZTT
£ 1 qufey wawsT ¥ ofis
®WT @ar =y g fea faar ap geen
qefra st awa A ¢ s wivwgw
& WOw qRy ¥ g AW fET™ wWT
o T Tar nar |

(w) & (v) forx wmwal & awEr
w1y qrfEdY w1 arew w1 faat arar
g 37 yAY U Ao & AVEA WWE
wrE g ¥ faw 7 qeareT Ad
firat omaT § 1 A% wETET @ O
wfafaas 1062 & It & warly
I g A afaerq w1 qa
F@ gy A B U @ § 1 gafer
@ gew whefa o s ®
% AN w1 wafy 7 31 ) ¥ fae
ar¥ & wTer wiferd) ¥ g A} gife
¥ HUTAAT A HT A I AGY ISAT |

wg WAy aNar &z wfe
9T W

L
i wovfla

oft Wy s
g1 e w

st wgrow fey wredt -

w21 Frure, s awr gfa s
TE A W) = s fr A gfrae ¥
T & W7 A% fewwd afaeg
W G T /A & IO faas
Wit wdaT 93 ferr ga e gan
3 ?

fratw, arere amt gfe WA
% vt (oh qwurs fog) . ETHT,
nwfa A I G E AT TAT TeH 7
g ) oIFF
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Written Anstigrs
Cola Drtunks

Ebri R, B. Singh Deo;
Shri D. N. Deb:
Shrl M. C. Majhi:

Will the Minmister of Health and
Family Planning be pleased to state

(a) the number of types of autho-
rised cola drmnks which are being
manufactured in the country,

(b) whether the manufacturers of
these authorised coa dnnks have
any qualified chemsts for testing the
formulae before putting the drinks
in the market,

(¢) whether Government also gut
these formulae tested to ensure that
they do not have any harmful effect
on the people;

(d) whether any unauthorised cola
drinks are being manufactured and
being sold in the market, and

13182

(e) if so, whether Government have
taken any action to take the fraudu-
lent manufacturers to task?

The Minister of Health and Family
Planning (Dr 8, Chandrasekhar):
(a) to (e) The information 15 being
collected and will be laid on the Table
of the Bahha

Family Plaaning Ministry

6160. Shri Ram Charan: Will the
Minuster of Health and Family Plan-
mlng be pleased to state

(a) the total number of ex-cadre
posts of Class L, IT and III in lus
Mmistry, attached offices, and sub-
ordinate offices, sanctioned and filled
up during the last five years upto the
31st March, 1967,

(b) the number out of these posis
filled up through direct recruitment,
departmental promotions and taking
officery on deputation, separately, and

(c) the total number out of these
posis filled from candidates
to Scheduled Castes/Tribes?
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The Minisiey of Health and Fumily
Fxpning (Dr. 8. Chandrasskhar):
(a) to (¢) The information 1s being
collected and will be Imd on the
Table of the Sabha in due course

Govermor, Regerve Bank of Indis

6161, Shry Shiva Chandra Jha; Will
ithe Munister of Fimance Le pleased to
state,

(a) the present salary of the Gov-
esnor, Reserve Bank of India, and

(b) the facilities which are given
10 him®

Fhe Depaty Prime Minister and
Mindster of Finance (Shrv  Morary
Pesnl): (a) Rs 4500 per mensem
subject 10 income tax and without any
retiring gratuity (pension, if any, i
also held in abeyance)

(b) The other important terms of
appointment are gs follows:—
(1) provident fund contribution
by the Bank, upto 8-1|3 per
cent of the pay, provided a
similar contribution 13 made
by the Gevernor;

(n) free furmshed house.
Bombay and suitable ac-
commodation 1n Calcutta,

{m) free use of the Bank's ce
for official dutis,

Qv) medical facihities for him-
self and his famly on the
same scale a8 in the case of
the highest executives of the
Bank,

(v) leave for a total period of
4 months durmg the five year
tenure, with provision to ealry
over unutiised leave beyond
the date of retirement

Implementation of resommendations of
Commissiomer for Bcheduled Castes
and Scheduled Tribes

%162, Shrl Siddayya: Will the Min-
wster of Socia) Welfare be pleased to
state,

(a) whether 1t 15 a fact that out of
several recommendations made by the

Commissioner for Scheduled Castes
and Scheduled Tribes in his Repert
for the year 1862-83, very few recom-
mendations have been implemented by
the Government of Mysore;

(b} of so, how many of them have
been implemented upto Slst Mareh,
\967 and how many are pending, and

(¢) whether Government propose to
lay a statement showing actwom taken
ur proposed to be taken by the My-
sore Government to implement these
recommendations?

The Minlster of State in the Départ-
ment of Social Welfare (Shrimat)
Phulrena Guha): (a) to (¢) The -
formation i1s being collected and a
«tutement will be iaid on the Table

Organisation of Cemmisslomer for
Scheduleg Castes and Scheduled
Tribes

6163, Bhri Siddayya: Will the Mm.
wster of Secual Wellare be pleased to
state

(a) whether the Organisation of the
Commissioner for Scheduled Castes
snd Scheduled Tribes has been reor
ganised recently,

(b) if so the details thereof,

(¢) whether the Commissioner has
recommended for the reorganisation
on the same lines, and

(d) whether any economy in eXpen
diture would be affected as a result
thereof?

The Minister of State In the Depart-
meat of BSecial Welfare (Shrimati
Phuiremu Guba): (a) Yes

(b) The details are given in the an-

nexure laid on the Table of the House
|Placeg wn Library See No LT-1122/

67

(¢) The recrgamsation has been

undertaken 1n consultation with the
Commussioner for Scheduled Castes

and Scheduled Tribes
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(d) An annual saving of Rs 30,000
(approx ) 15 expected as a result of
the reorganisation,

Derequisitioning of Houses Acquired
by Government

6164, Shri C, C. Desal: Will the

Muuster of Works, Housing and Sup-
WMy be pleased to state

(a) the underlying principles gov-
erning the derequsition of flats or ac-
commodation which was requstioned
during wartime and which have re-
maned requsitioned 1n (1) Bombay,
and (u) Delh,

(b) how many flats are under requ-
sation and since what date, and what
rents are paid for each of these flats,

(c) whether any flats have been de-
requisitioned during 1985, 1066 and up
to-date 1n 1967, both in Delh: and in
Bombay, and on what grounds or con-
siderations, and whether there was any
agreement with the owner that when
de-requisitioned the owner shall pass
the tenancy to a tenant recommended
or favoured by the Ministry, and

(d) when Government propose to de
requsition the remawning flats both n
Delh: and 1n Bombay and restore them
to the lawful owners who have been
deprived of the use of benefit of these
flats to which they are normally en-
titled by way of investment?

The Deputy Mimster in the Ministry
of Works, Housing and Supply (Shri
Igbal Singh): (a) Because there 1s
considerable pressure on accommoda-
tion for residential purposes requusi-
tioned accommodation 1s released only
sparingly where the house 1s required
for the pressing and bona fide needs
of the owner

As regards office accommodation, re-
qusitioned buildmpgs are released as
soon as alternative office accommoda-
tion becomes available

(b) At present there are 47 flats/
units in Delhi and 217 flats/units in

JULY 20, 1967
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Bombay, which are under requisition,
The wnformation regarding dates from
which these were requusitionsd and
the compensation peyable in respect of
these flatsfumts 12 voluminous and
the collection thereof will not be com-
mensurate with the labour involved
in doing so

(c) 96 flats/umts were de-requusi-
tioned during 1965, 1966 and from Jan-
uary 1987 todate, both in Delhi and
l?;mhuy Their split up is given be-

1965 1966 1967 ull

date
Dellu . 9 18 8
Bombay 5 49 7

The flats/units were derequisitioned in
pursuance of the general policy of the
Government to gradually derequisition
such accommodation Government had
not entered into any agreement or put
any condition on the owners that on
derequisitionung of the flats/units they
(owners) shall pass the tenancy to a
t t ded or favoured by

the Ministry

(d) No specific time-limit can be
indicated

Renovation of residences of Ministers

6165, Bhrl C, C, Desal: Wil the
Minister of Works, Housing and Sup-
ply be pleased to lay on the Table a
statement showing the amount spent
on renovatwon, re-equipment and re-
furnishing of the residences of Mims-
ters since the assumption of office by
the new Cabimnet, giving the neme of
each Minister separately, stating the
amount spent on his behalt or at hus
instance?

The Deputy Minister in the Ministry
of Works, Housing and Bupply (Shri
Igbal Singh): Information is being
mﬂlﬂedlndlshmt'ﬂlﬁem
on the Table of the House.
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wgrong ¥ fererk ofte e ofe-
dhorlt ¥ fek wgreen

6167 W dwew wfew Wy
ferwed ot foqy Y s it
i e s

(%) wmrTTg T W W O
vffq gl & v oy Faark e
firgar afcataemal 71 frarfafe & fork
Bl woerr grT feeeft wgraT §
"‘f‘!; 'ﬂ't

(w) fom ofcdemt & fad
FEET & AT Y & IW owr s
Lo S

Frerf wie et st (7o o o
w) (%) Wit (w) ey
affa draa ® ot wfaw w7 Fear
ATAT & | AET A WATAY ¥ T 8,
g Mor ERTGAT A WrgAT of ravn
¥fag & a1 QY # 1 1966-67 ¥
g1 WigaT af gt & AT 88 W
&I 1 Wor QT AT 4T AT 1967-68

Oil and Natural Gas Commission

6168, Shri D, B, Parmar:
Shrli B, K. Amin:
Shri Bamchandrs J. Amin:

Will the Munyster of Peirolenm and
Chemieals be pleased to state-

(a) Whether 1t is a fact that some
assurances were given by the Oil and
Natural Gas Commission to the Guja-

3188

rat State to give preference to Gula-
rati candidates for employment m its
offices in Gujarat State,

{b) i g0, whether such preference 18
being given to the Gujarati candidates
while filling up the posts under the
Commission in Gujarat State,

{c) if not the reasons therefor, and

(d) the total number of employees
in class I, II TII and IV pests under
the Commussion in its offices :n Gua-
rat State and the Guyarati employees
amongst those category-wise’

The Minister of State in the Min-
istry of Petroleum and and
of Planning and Social Welfare, (Shri
lut!l.ﬂlhh}:(l)l’lo.&r

(b) and (c) Class II1 and IV posts
in the ONGC are dealt with on a de-
centralised bass and recrustment
thereto 15 made by the Regional Au-
thorities by selechion from persons re-
gstered n the Local Employment Ex-
changes Employees of the ONGC n
Class T and II Services are Lable to
serve anyWwhere 1n the country and re-
cruitment to these two categories 1S
not restricted to candidates from any
particular State

(d) The total number of employees
and the number of Gujaratis employ-
ed 1n various categories in the ONGC's
offices 1n Gu)arat are as follows —

Total No  Guyaratt

of em-  candidute
ployees
Clams 1 448 34
Class 11 37 1
Class 111 s819 041
Class IV 2509 1841

Uplist of Adivasis

6169, Shri J, Sundar Lal. Will the
uimsurotsumwahnbepleued

to state
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(b) if s0, the details thereof?

The Minister of State in the Bepart-
ment of Socizl Welfare (Shrimmati
Phulrsnn Gubsa): (a) Schemes for
education and welfare of the Schedul-
od Tribes in India, including Bastar
dustrict have been 1n operation since
the advent of planned national deve
lopment Madhya Pradesh Govern
ment have recently submutted propo-
sals for o special ten year programme
for Bastar district and these are unde:
consideraticn

(b A list showmg additional
schemes proposed for the Welfare of
Adivasis 1n Bastar district are —

Education

Prumary Schools

Middle Schools

Higher Secondary Schools
Hostels

Ashrams for boys and girls

LB

Lconomic uphjt

1 Co-operation
2 Agniculture
3 Industries

Health, Houswng and other Schemes
Drmking water wells

Grantin-Aid te All-India Harljan
Bevak Sangh smd All-India Depressed
Classes League

6170, Shri D. R. Parmar, Will toe
Mimster of Sacial Welfare be pleased
to refer to the reply given to Un-
starred Question No 4689 on the 6th
July, 1967 and state

(a) the amount spent in the States
by the All-India Haryan Sevak Sangh
and the All India Depressed Classes
League out of the grant-mm-aid given
by the Central Government to them
Ftate-wise,

{b) whether Govetgmant exercise
any control over the disbursement of

Written Answers JULY 20, 1967
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the money by these inatitutions to the
States with a view to see their proper
utilisation, and

(e) if so, the nature thereof?

The Minisier of Btate in éhe Be
partment of Social Welfare (Shrinsaji
Phulrenu Guha) (a) The informa-
tion 15 not readily available The re-
quisite information for the years
1964 65 to 1966-67 18 being collected
from the grantees and will be laud on
the Table of the House

(b) and (¢) Full control over the
proper utilisation of the funds 15 ex-
ercised by a scrutiny of the audited
accounts and the progress reports of
the orgarusations Government has
also a nominee on the Managing Com-
mittees of these organisations

wey ww ¥ A uwi & felk
wiwy gy ¥ faee

st taer dree

i Wi grRTeT™
st we wo ¥ firw

6172

wT diwet TAT TR TATY BTPEA
wor fe

(¥) ®vrrr 7 S gwwdw
dromr ¥ we w0 AR O W
¥ fm feaft wrfw Fraffeer ot @,

(@) e oM R amw T g ;
L1

(7) ©& frr @AY 9T WE F
¥ fawrx 27

arern, G Wit T W
warw wwqre A, (o wehe e ) -
(%) & () et qoefiw @ww ¥
Wiy, wea AW % A% IR W
wwr ¥ forg wror ORI ¥ ¥ W
fn Fraifcy mr € § ) wEQY @
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S veft §, we pw ¥ dmte @
¥ wermy wt feared & v W
wery § 1 % ofcdemdt & ewre-
frator dix Iy 9s affs daaT &
ey o TR ¥ wals S
ofteqy afga, 7 MY R W Q

(07 ¥97)
1 foamé &e gag fyaré
w faenT

2 vre wrdY faandY &
| B gfayomT wr
feame

4 AT, AqT foqew
faeare

4 gren T
grorrarg

5 ®ran weqilrm e
YT, FLAT

110 50

27 35

6 00
firew,
6 00

42 54
6 T WACTHET 7T

wrar, fow . 0 60
7 Hyeez wTC@ET, gAY wwr wias

w7
fearmar g

E¥S weTaT Feq NAw w7 Ay
fra & 7T aqr awE 7o ¥ fag
10 35 ®O¢ 9% ¥ a4 WA
qf wq 0N & feg 7 sdw T X
oftoxr Wt waewr N A€ Q) o
qfiteqy ¥ % ww 7w X A s
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o Wewfr 7% aqr IF SgEar
ww ww ¥ fag foy www
et § o

Petro-Chemical Technicians

6178, Bl D, B, Parmar: Will the
Monuster of Petrolemm and Chemdegls
be pleased to state

(a) whether it 1a & fact that there
18 an acute shortage of Petro-Chemi-
cal technicians wn India,

(b) if 50, whether Government have
established Pelro-Chemical Institutes
in the country,

(¢) if 30, where,

(d) whether Government propose to
establish a Petro-Chemcal Institute m
Gujarat State, and

fe) f pot, the reasons therefm?

The Minister of State in the Minis-
try of Petrojeum and Chemicals and
of Planning and Social Welfare (Shn
Raghu Ramalah): (a) Petro-chemucal
industries require mechanical engi-
neers electrical engneers, chamical
engineers, instrument engineers, civil
engineery and technologists Wh.le
there 15 no special shortage of such
engineers and technologists, there 15 a
shortage of those with adequate expe-
rience n petro-chemical manufacture

(b) and (¢) The Indian Institute ot
Petroleura, Dehra Dun, which 15 one
of the Natwnal laboratories under the
Counci] of Sciantific and Industmel
Research, Muustry of Education, has
set up a Petro-chemical Division with
UN asustance Thizs Dhvimon will
engage 1tself 1n developing indigenous
know-how and technology in petro-
chemicals and tramn specialist engi-
neers and fechnologists The Institute
arranges regular traming programmes
for engineers and technologists in the
field of petrochemicals

Petro-cherucal manufscturers have
already 1mstituted large training pro-
grammes.
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The Indian Institute of Technology
in Bombay and Kanpur hold courses
in special aspects of importance in
petro-chemical manufacture

Government 1s setting up an Insti-
tute for advisory services in tool die
and mould malung for plastics and
other industries 1n Madras where cer-
taln facilitzes are inmediately avail-
able to set up this institute quickly
This Institute will train plastics tech
nicians and technologists

Besides, some umversities and Insti-
tutes of Technology arrange regular
courses for traiming engmeers and
technologists n special flelds of im-
portance in the manufacture of petro-
chemical intermediates and processing
of these intermediates into saleable
products

(d) No

(e) In view of the facilities referred
to 1n answer to parts (b) and (c)
above, there 1s at present no need to
develop a separate Petro-chemical In-
stitute in Gujarat

Power for Agricultural purposes

6174. Shrl Madhu Limaye
Dr. Ram Manchar Lohia
Shri 8 M. Banerjee:
Shri George Fernandes:

Wil the Mumster of Irrigation and
Power be pleased to state

(a) whether Government have for-
mulated any scheme for the considera-
tion of the States to reserve 50 per
cent or more of the power produced
m future for agricultural purposes,

(b) whether there 18 a further pro-
posal to reduce electneity rates on
power supphied to agriculture, and

(c) if the reply to parts (a) and (b)
be in the megative, the reasons there-
for?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (2) While no
quota has been reserved, State Gov-
ernments are giving high priority for
meeting agricultural loads, In most

JULY 20, 1967
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States, shortage of power has not been
a bottleneck in giving connections for
agricultural purposes

(b) No

(c) Reservation for any particular
purpose carries with 1t a guarantee
for payment from the date of reserva-
tion Accordingly, such unutihised
quota would result in & loss to other
interests, and the over-all economy
would suffer A proposal to provide
subsidy on electricity rates for agri-
cultural purposes in excess of 12 paise
per umt, to be shared equally by the
Centre and the States concerned, has
already been sanctioned for a period
of three years 12 the first instance
from 1968-67

weTh wEaATHY A yrEwer o
1% 1T yrgeet & ewww

6175 i W fag waTnw -
s W WA e
1 wareen qu gfcare frarw Ty
24 WaFAT, 1966 ¥ GATER G
ST 2317 © I@T ¥ wEww A O4¢
AR s

(%) war g w= § fr 9% AR
7 g VX T T gAY e et
¥t Ao & sent wri § feeg v T
¥ g @ Wl e mfedt &
Freadl #1 &gTww, Wi 100 ¥ 180
Wy,

(w) war ag WY o= § s ¥
werae W g g A OEE
arfeay WY ge¥Y e mifwdy 0 A0
i vt Y & foey o g et
¥ grd B gt e et ¥
Freat o7 e, Wiy 110 & 139
w?, fegr amat §

() gfe ¢, & % §f v ¥
&) draw O & wr wrew § ;Wi
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() wo o= % wORTC & Wy

whmir @t ¢ 7

wrreey ot wfeare  frdtow sl
(w1e sfrsfy wadwr) : (%) i
T, feg dw 110 & 180 %Y aw W
T 1

(w) oy g

() o (%) &iér arhy & wrere
W1 FFT-ATT qE Awq wgrr ¥ fawr-
foit ¥ wyarz €t fafena foqr g ar
aqrfy ¥ gvec ¥ fafww waradf
¥ g1 gy < wlgw Facdard w1 vy
AX FY oqTA A TWY GI WA AT X
wavaqy aar famony & 12 7, 1964
¥ =ZTH §TC AT T F¥ Jq7 AW
war e ma §

fesh % wix wa ¥ farel o
wr dwr W

6176. St F¥A W WHYNT :
o v fag waTaer :

7q7 faw waAY 23 W, 1967 ¥
sprrafee woT sar 27 § JAT ¥ wEAOAT
¥y 7ATY ¥ 7 w4

(%) war fewelt ¥ wdw w7 &
Fakaft Ry & a7 ars safirrt ot frowmdy
RS E LR LELEGEiE i

(@) afx r, 3t oeward s
wmr g, =R

(7) & aF ¥ FOHTC A

wr IR Ak 7

q mwrr ssfy v fieer st (s
Wi tarf) : (%) WWhw W
s gra # A G Ay oy
sofigh t

(w) s (%) ¥ gaw oy
[}

wrriwaTTC aiW T gde

6177, =it FON WY YW :
i} 7w fog woTnw :

war frwk wiie fega waft 23 ardk
1967 & warufes gov g1 25 ¥
T & T § 47 FAT B F 64
fw:

(%) #ar Ao AETr anw g gf
HzAT 7w safema) & afcardy aur
wefy wferar ar garaar ¥ fear

war §;

(w) afz 7, at ferar speran
fear mar ¢,

(w) afr 7, &t €7 gt

waarrft & faeaar mom e S waTEAT

t?

fawf aw fagesft  (wro %o
®o Tw) (¥F) & (7) IST AT A
AT AEfFioadaM AT e &
werw ¥ soraay Fraffer oy w7 fean
T § TLY IAET w6l wErer gy
gE b Y e wrew 3§ A qanar
oWt wAE qaraar wrge e fruifer
firar arat & | 53 et saferar & 7
47 & wrew ¥ frafy wia fraif &
o ¥ @ AT 692 23 9T Y Uiw
o ke F IOy aw A
qarear 3 A & wf ¥ safe wodT
wor ¥ giem & Ra @ Awh W
AW ¥ WY ¥ A OF & qRew ¥
AT W wAE [ETEET S
gru fawifer fear s @
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wv wew wifieerfedt @ weffend;

6178. =Y g WAy wHwT :
it T fag v :

o1 fow =t gz o Y gwr
i fr

(%) #ar 7z 7% # fr wgm
9T & @ s faam & an
wfaw frat—aw , 477 47 T% J2T0%
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FEaEY w5 af §, W7

(1) M3 N W wanfw 7 A
fralt gl T w9 7% T N
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Aol k) L (®) W (=)
get ¥ Aama &t wgA maby mE
fordreres ot 39-fafrgr w1 grrnT
Tqr reafarzr g wwra ¥ fem gaoTR-
frw wrd gt fvg am & v A TED
1967 ¥ AWYT ¥ avaFa = frgr
TaT 411

(m) =fe g7 wrnf) grr &7
wrdt w1 W o gfafmie A fwa
4T g1 TEfAT A9 ¥ AET G AE
E{ll

wt faeedt % 74, W wafeam

6179 st WY WY A :

w1 Frator, wrave awr gfr ==t oy
TR ¥ FAT w9 fE

(%) #r avery & o & fw
7% feelt & qEreqw ¥ i wm
wafeema & mawr o gare qhonT
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(w) ufe gt o war wowrd T
grte & fad o aon ok 8,
Lo1e

(7) & ofrar) Y %= aF Ty
A Y qAEAT R 7

faator, wrerw awr i s §
Faw; (ot vear fag) (%) wraw
wils meET & TE wR a7 owk
wfwemrT & 1 i 959 ¥ fird mr wdaa
% wyarr 0 vfw or A 2500
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Electricity for Agricmltural purposes
in Haryana

6180, Shri Ram Kishan Gupta: Will
the Minuster of Irrigation and Power
be pleased to state

(a) the amourt of subsidy paid to
the Haryana Government for supply-
ing electricity for agricultural pir-
poses during 1968-67; and

(b) the extent to which it hag been
utilised for increasing the agnicultural
production mn the State?

The Minister of Irrigatiom and
Power (Dr. K. L. Rao): (a) No sub-
sidy 1s bemng given for rural electri-
fication schemes. However, for the

1966-87, Central loan assistance
of Rs. 216 lakhs was sanctioned for
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reral slectrification schemas, to the
composile Punjsb Gevernment, out of
which a sum of Rs. 80.74 lakhs has
been allocwied to Haryena, Afjer 1st
November, 1988, when Haryana State
was formed a lean of Rs. 140.5 lakhs
wag sanctioned as Central mssistance
to the Government of Haryana for
rural electrification schemes,

(b) Duruig the year 1066-67, 5,672
pumpseis/tubewells for lft irrgation
have been energised,
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Gang Camal (Rajastham)

€183. Dr. Earnl Singh;
Shrimati Nirlep Kaur:

Wil the Minster of ir.lgation and
Power be pleased to state

(a) whether Government are aware
of frequent short supply of water in
the Gang Canal (Rajasthan), and

(b) if so, the steps which Govern-
ment propose to take for regularising
full supply of water in the Gang
Canal?

The Minister of Irrigation and
Power (Dr, K. L, Rao): (a) The Gov-
ernment are aware that, due to low
river supphes, the Gang Canal intake
this year was well below its full re-
quirements for about a month from the
8th of May to Sth of June

(b) The Gang Canal, however re-
ceived practically full supply from the
1st of April to Tth of May, when the
Rajasthan feeder was closed and it
has been getting full supply from 6th
June onwards,

draum ¥ @1 awgr WA
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Raids by Income-tax Officers in UP.

6185, Shri Madha Limaye;
Shr1 §. M. Banerjee:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No 3028 on the
1st December, 1968 and state:

(a) Whether the investigation into
the voluminous books seized during
the rayds by Income-tax officers in
U.P has since been completed, and

(b) if so, the legal proceedings that
Government

propose to take afainst
the parties roncerned?

Desal): (a) No, Sir.

(b) Does not arise,

1333

mmwmm
mmm

6134, Shri
n.lhﬂh:
George Fernandes:
Dr, Bam Manobar Lohia:

Will the Minister of Finamce be
pumdmummmrapl

(a) whether the sumttm based
on the documents concerning
financial

since been verified; and
(b) 1f so, the further action that 18
proposed to be taken®

Minister of Finance (Shri Morarjl
Desai): (a) The allegations have been
p.rﬂy verified and further mm.'
fions are in Progress.

(b) Does not arise; the cases of this
group have, however, been centralised
with one Income-tax Officer for faci-
Ity of 1nvestigation

Foreign Exchange Violation Cases

6187, Shrl 8. M, Joshi:
Shri Madbu Limaye:

Wil the Minister of Finasce be
pleased to refer to the reply given to
Unstarred Question No 634 on the
6th April, 1867 and state:

(a) the nformation collected by
Government about the 2,660 cases of
Foreign Exchange Violation;

(b) the names and the amounts
involved in these cases; and

(c) the action taken by Govern-
ment 1n the matter?



léﬂﬂ 'ﬁ?l- Answers

parts (b} to (¢} of Unstarred Ques-
tion No. 634 on the 6th April, 1967
telates to the hundred violators’

Sale of Plots by DD.A.

6188, Shri Atal Blharli Vajpayee
Shri Hukam Chand Kachwai

Will the Munuster of Works, Hous-
ing and Supply be pleased to state

(a) whether the Delhy Development
Authorty have formulated any
scheme for the sale of developed resi-
dential plots at no-profit no-loss basis
to the low and middle income group
people hving 1n Delhs,

(b) if so, the main features there-
ol and

(c) whether the plots will be allot
ted by the drawing of lots?

:

[ 36 JLY 1967 ]

to Questions
Anll-T.B, Drugs

6188, Shri 8, M. Banerjes:
8hri Madhn Limaye:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether 1t 13 a fact that free
anti-TB drugs will be supplied to
the various States during the Fourth
Plan, .

(b} whether some financial aid in
addition to free supply of drugs will
also be given to States for eradica-
tion of Tuberculoms, and

(e) if so the total amount provided
therefor in the Fourth Plan?

The Minister of Health and Family
Flanning (Dr. 8. Chandrasekhar): (a)
to (¢) Yes Anti-TB drugs and
financial amud were provided to the
States during 1966-87 Provision for
such assustance has also been made
for the year 1967-68 It 13 proposed
to continue such assistance for the
remaining period of the Fourth Plan
The total alloeation for the Fourth
Plan has not yet been finalised

Servicing Charges Payable to Foreign
countries

13204

6100, Shr| Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state

(a) the rate of servieing charges
payable to the countries concerned
from 1960 to 1968

(b) the amount paid to different
countries ps  servieing
charges from 1855 to 1966, and

(¢) the result of the request made
by India to the countries concerned
for lowering down the servicing

Desal): (a) The rate of servicing
(interest) charges payable to the
countries concerned on loans authoris-
ed by them to Government from 1960
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to 1908 ranges from zero to 6} per
oent per annum

(b) A statement 15 lad om the
‘Pable of the House [Placed wn I[ab-
Tory See No LT-1128/67]

(e) The shaft that has taken place
in recemt years toward;y softer terms
of Joans 15 as follows

A~In the case of the following
countries, the terms of loans
have become softer in recent
years

(1) \WX.~From October 1085
UK Loans carry no inlerest
or service charges

(2) Canada—In 1968 67 Canada
introduced a new type of
Government loans under
which the repayment 1s
spread over 50 years n
cluding a grace period of
ten years and carrying no
interest The first of such
loans sgned in April 1968
carmed &  commtment
charge of § per cent but
even this has been removed
in the case of the subse
quent ggreements

(3) Netherlands—The
agreements sgned since
January 19668 carry only
3 per cent inlerest as

5§ per cent for-

loan

B—In the case of the following
countries where there are
types of loans carrying diffe-
rent interest rates, a larger

of the loans

share to India
bhas, in recent years, been
channelled through the solter
type of asmstance

(1) USA —Major part of the
asmstance from USA. is
received 1n the ferm of AID
Joans which carry a term
of repayment spread ower
40 yemrs including = ten

(2) World Bank—A

but only a service charge
of § of 1 per ocent

(8) West Germany—A  ma)or
part of the 1966-67 asmst-
ance from West Germany
has been received on the
softer of the terms apph-
cable to German loans viz
3 per cent interest with a
repayment penod spread
over 25 years including
graoe period of 7 years

Assistance given by Forelgn Countries
in Planning Process

619, Shri Sidheshwar Prasad Will
the Minster of Planning be pleased
to state

(a) whether the Planning Commis~
sion has been assisted at any stage
by the USA and the USSR 1n the
planmung process,

(b) if s0 the details thereof, and

(c) whether the Commussion has

countres
USSR) vimting India have frém
time to tume exchanged views and
shared experiences on varisus specis
of planning with Members and senler
officials of the Flanning Commiseion,



Ist Apnl, 1060 to 31st
March, 1967 was 115 million acre-feet

Imcome-tax on Foreign Traders/
Trading Concerns

6193, Shri S, R. Damani* Will the
Munister of Finance be pleased to lay
a statement on the Table showing

(a) the amount of ncome-tax
accrued from the foreign tradera/
trading concerns in Indwa during
1966-67, and

(b) how this 18 comparable with
18685-88"

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal)* (a) and (b) The information
required 18 not readily avalable The
smount of Income tax demand rawed
in asgessment years 1965-88 and 19686-
67 in the case of foreign traders/
trading concerns who are assessed to
tax 1n India 15 being called for and
will be la:d on the Table of the House
as early as possible

Stady of Effect of Taxes on Companies

61, Shri 5. K. Damani: Will the
Muuster of Finance be plessed to
state:

(a) whether a study of the effect
of the higher differentisl rates of the
{ax on the elosely held with

-up capital not Ba 5
has baen underteken, and

(b) it so0, the Andings theredt?
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The Deputy Prime Minisler and
Minister of FNimance (Shel Morarfl
Desal): (a) Yes, Sir.

(b) The study revealed that the
The admimstrative control of Kara-
closely-held companies had not adver-
sely affected the rate of thewr forma-
tion or growth

Indian Banks in Forelgn Coantries

6195, Shri 8. E. Damani: Will the
Minigter of Finance be pleased to
state

(a) the number of branches of diffe.
rent Indian Banks operating in the
various foréign countries, and

(b) whether there js any restniction
on their normal operation in those
countries”®

The Deputy Prime Minisier and
Minister of Fimance (Bhri Morarji
Desal): (a) A statement 18 lmd on
the Table of the House [Placed n
Library, See No LT-1124/817]

(b) Except in regard to certamn
statutory requirements relating to
capital, maintenance of Iiquid assets
and exchange control, which are
appheable to all foreign banks, there
are no restrictions on the normal
operations of the offices of Indian
banks abroad However, there are
certain restrictions on opening of
accounts in the case of all foreign
banks functioning in Ceylon. A state-

{Placed m Labrary. See No LT-1125/
87)

In regard the branches m Pakistan,
the Government of Pakistan directed
all Indian business houses including
banks to stop functioning with effect

fth September, 1965 and vested
these institutions m the Custodian
Enemy Property under the Defence
Pakistan Rules.

aa;g



13200 Written Answers

Economic Development

6196. Shri Sidheshwar Prasad: Will
the Minister of Planning be pleased
to state:

(a) whether the Planning Commis-
sion has studied the factors tending
to retard economic development;

(b) whether Government have dete-
mined the conditions which in view
of the current social and political
situation should be established for the
successful execution of the plan; and

(c) if the reply to parts (a) and
(b) above be in the affirmative, the
salient features thereof and if the

reply is in the negative, the reasons
therefor?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) to (¢). The
subject and the salient features there-
of are dealt with in the Draft Out-
line of the Fourth Plan, in Chapter I
“Approach to the Fourth Plan", II
“Self-reliance and Perspective of
Development” and X “Implementing
the Fourth Plan” and more specifically
in the Chapters dealing with parti-
cular policies and programmes (Chap-
ters V—XXV). The Economic Sur-
vey for 1966-67 and the Deputy Prime
Minister’s Budget Speech also deal
with the subject,

faset FaTET AT 9T ARE TN
=T
5197, it TR g Taq« ¢
=7 gFA T74 FFAIT :

T faw ®A 6 AW, 1967 F
I TRT 997 dear 686 F 3ITY
¥ daq Fagamy 1 3o F3qfE:

(F) 3m 19 I, 1967 Ft
faeeft 3o 93w =T 91 8,800 T
F A T AR TEHS A FOATHA
F T AT AP IAFE 5

(&) =fz g, T ITHRT AT P
§; AR

JULY 20, 1967

Written Answers 13210

(T) 7& 7€, & W FW g AR
T aaa o &1 gearaar 2 7

eq-ser /At g4y faw s (of
ArOct #|iE) o (F) S g

(9) @ (7). z7 AW« &
fromae ffr ™ =30 afFar #1
THE Fafqad F Fwd G F7
ferr w2

Development of Colonies
Region

in Capital

6138, Shri Atal Bihari Vajpayee:
Shri Xanwar Lal Gupta:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether a meeting was recently
held between the Home Minister, Lt,
Governor of Delhi and Chief Minis-
ters of Harvana and Uttar Pradesh to
consider the question of development
of colonies in the Capital region,

(b) if so, the decisions taken at the
conference; and

(¢) the time likely to be taken te
implement these decisions?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes. How-
ever the Chief Minister of Uttar Pra-
desh could not attend the meeting,

(b) and (c). It was agreed that
future haphazard growth of residen-
tial and industrial colonies should be
checked and regulated so that the
planned development of the area was
not jeopardised. It was necessary to
preserve an inviolable “green belt”
between the urbanisable limits of
Delhi and the ring towns in Haryana
and, Uttar Pradesh so as to avoid
conurbation, continuous urban sprawl
and ribbon development along the
highways.
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Plantation Ayurvedic Herbs

6200. Shri Vishwa Nath Pandey:
Will the Minister of Health and
Family Planning be pleased to refer
io the reply given to Unstarred Ques-
tion No. 380 on the 25th May, 1967
and state:

(a) whether any fina] decision has
since been taken on the scheme of
growing Ayurvedic Herbs; and

ASADHA 29, »889 (SAKA)
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(b) the amount likely to be invest-
ed therein and the probable profit to
be earned thereby?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
and (b). The matter is still under
consideration,

Recovery of Watches

6201. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question No. 381 on the
25th May, 1967 and state:

(a) whether Government have since
conducted investigations into the
recovery of watches amounting to
Rs. 41 lakhs from a car on the 11th
March, 1967; and

(b) if so, the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Yes, Sir.

(b) Investigations have revealed
that the addresses of the owner of
the seized car as registered with the
lransport authorities in Bombay and
Ahmedabad were fictitious. No per-
son has come forward to claim the
car or the watches seized. The case
is now under departmental adjudica-
tion.

Committee on Essential Drugs

6202. Shri Vishwa Nath Pandey:
Will the Minister of Health and Family
Planning be pleased to refer to the
reply given to Unstarred Question
No. 456 on 25th May, 1967 and state:

(a) whether the report of the Com-
mittee on Essential Drugs has since
teen received;

{b) if so, the main features thereof;
and

{c) the
thereto?

reaction of &Government
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The Minkter of Health and Family
Nlu‘ fll'-l‘ m“’: (l)
0.

(b) and (¢) Do not anse

Riserve Bank of Indla Steering
Groap’s Beport on Incomes, Wagres
and Prices

u203. Shrl Vishwa Nath Pandey:
Will the Mirster of Finance be
to refer to the reply gaven to
Unstarred Question No 338 on the
25th May, 1987 and state

(a) whether Government have since
considered the Report of the Reserve
Bank of India Steering Group on
Incomes, Wages and Prices, and

(b) 1 so, the outcome thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) The Report 1s still under
consideration

(b) Does not arise

Purchase of Land by Dr. Dharma
Te)a's Relations

6204. Shri Vishwa Nath Pandey:
Will the Mimuster of Finance be
pleased to refer to the reply given to
Unstarred Question No 343 on the
25th May, 1867 and state

(a) whether investigations into the
transaction of purchase of land by
Dr Dharma Tejas relations has since
been completed, and

(b) if so, the details thereof?
The Deputy Prime Minister and

Minister of Finance (Bhrl Morarjl
Desai): (a) No, Sir

(b) Does not arise

Mesprs. Mochansies Lid.

Will the Mimster of Finanee be
pleased to refer to the reply given to

Written Answers 13314

Unstarred Question No. 387 on the
25th May, 1967 and »twte:

(a) whether the investigationg into

(b) if so, the details thersof and
the figures shawp by the company
under different heads, and

(¢) if not, the ressons for the delay
and the time by which it is likely to
be compléted®

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) Investigations
for the assessment year 1982-63 did
not reveal any exaggerated figures
having been shown in the balance-
sheet for that year Investigations
for other Years are in progress

{b) The figures shown by the com-
pany in the balance-sheet under duffe-
1ent heads for the assessment yeal
1962-83 are given 1n the statement
lasd on the Table of the House
[Placed in Library See No LT-1126/
671

(¢) Detailed investigations cotering
a number of years are necessary The
imestigations will be completed 23
soon as possible

Tribal Development Blocks

6206 Shri R Barua: Will the Minis-
ter of Social Welfare be pleased to
state

(a) whether the total outlay of
Rs 21784 lakhs for Tribal Develop-
ment Blocks was made avalable to
the State of Assam for the Third Five
Year Plan, and

(b) if so, whether the amount was
utilised in full and how?
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State Government 140.20

lakhs.

was Rs.

Plate and Vessel Project Sponsored
by FACT, Alwaye, (Kerala)

6207. Shri Vasudevan 'Nair:
Shrimati Suseela Gopalan:
Shri A. K. Gopalan;

Shri C. K. Chakrapani:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
FACT has sponsored a plate and
vessel project with foreign collabora-
tion; and

(b) if so, whether Government have
examined this proposal and whether
any decision has been taken?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) and (b). M/s.
FACT had sponscred a proposal for
the establishment of a project for the
manufacture of pressure vessels, heat-
exchangers etc. as a joint wventure
with a foreign firm; but the foreign
firm has since expressed its jnability
to collaborate in the venture through
equity participation. M/s. FACT are
now examining other possibilities of
undertaking the project,
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Forviga OWned Ol Companies
309, Shri 8. B. Xothari:

(Rs. Million)
1964 1965
Name of the Capital Profitprior Prafit as Capital Profit prior Profit s
o) Company employed to interest %ageof | employed to interest % age of
& taxation em- and tsxstion caprtal em~
prior ployed pricr
to interest & to interest &
taxation.
1 2 3 4 5 6 7
r. Burmah-Shell  747-07 126-38 16-91 640°03 135-35 ar.158
2. EBwo 637°77 49°72 779 606-25  48-13 7'94
3. Caltex 203-09 1-31 o-63 182-98 $:97 3-26
4. Burmah O1
Co. Group 8o 88 597 7'38 7976 (=)3°18

complete information for 1988 is not yet available

(b) The annuml profits depend on
the varymg performances and other
circumstances of the individual com-
parues and are not out of line with
the guidelines envisaged in the Re-
finery Agreements or the decisions
made by Government, from time to
time, on marketing operations,

{c) The conditions under which
these companies operate are kept
under constant watch.
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Adsorption of Howscespathic Practl-
tiopers in variotie Health Schemes
4311, 8hri Umanath:

ghri Nambiar:
ki Ganesh Ghosh:

Shrl O, K. Ohakrapasni:

the

wi Minister of Health and
Family Plaaning de plessed to state

whether there is any proposal to
absorb statutorily recognised Homoeo-
pathic Practitionars in (i) Rural
Health Scheme; (i) Family Plan-
ning Administration; (ill) State
Health Insurance Scheme; (iv) Public
Sector Organisations; and (v) State
Organisations?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): The
position 13 as follows:

(1) Rural Health Scheme

Medical care is a State subject. The
Central Government, however, on the
recommendations of the Homoeopathic
Rural Medical Aid Committee, sug-
gested to the State Governments the
starting of Homoeopathic Dispensaries
and utilisation of qualified Homoeo-
pathic Practitioners in the Community
Health Centres,

(n) Famaly Planning Admmistration

however, proposed to involve them
actively in the programme,

(ui) State Health Insurance Scheme

No proposal to absorb Homoeopathic
is under consideration,

"(iv) Public Sector Organuations

No proposal to employ Homoeo-
paths iz under consideration.

(v) State Organuations

As an experimental measure the
Government of Maharashtra has
decided to appoint two Homoeopathic
Diploma holders in two districts as
medical  practitioners.
From the information recelved from
other State Governments/Union Terzl.
tories it appears that there is no pro-
posal under thelr considerstion for
absorption of statutorily recognised
homoeopathic practitionses,
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Homoeopathic Advisory Committee

6212, Shri Umanath:
Shri Nambiar:
Shri Ganesh Ghesh.
Shri C. K. \Chakrapani:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
Homoeopathic Advisory Committee
has recently been reconstituted;

(b) if so, the basis of such recon-
stitution; and

(¢) whether his Ministry consulted
any of the All India Homoeopathic
Organisations in the matter of such

constitution?

The Minister of Health and Family
Planning (Dr. S. Chandrasekhar): (a)
The Homoeopathic Advisory Com-
mittee was reconstituted in October,
1966.

(b) The Committee comprises five
official and twelve non-official mem-
bers. For the selection of non-official
members a panel of three names was
called for from each State and one
name each from Union Territories.
Proposals were also received from
other guarters. The selection of non-
official members was made by the
Ministry of Health and Family Plan-
ning mainly from amongst the names
proposed by the States and Union
Territories on the basis of qualifica-
tions, experience and standing in the
profession.

(¢) No.

Central Homoeopathic Council
6213. Shri Umanath:

Shri Nambiar:

Shri Ganesh Ghosh:

Shri |IC. K., Chakrapani:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether there is a proposal to
establish a Central Homoeopathic
Council in the near future;

JULY 20. 1967

Written Answers

(b) if so, the detalls thereof; and

(c) the steps Government propose:
to take to implement the proposal?

The Minister of Health and Family
Planning (Dr, S. Chandrasekhar); (a)
A proposal to establish a Central
Council ¢of Indian Systems of Medicine
including Homoeopathy is under con-
sideration. '

(b) and (c). A committee is being
set up to examine the details of the
draft legislation for establishing the:
proposed Council.
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Embossing Portraits of Leaders in
Indian Coins

6215, Shri Samar Gubha: Will the
Minister of Finance be p'eased to
state:

(a) whether any principle has been
lnd down for embossing portraits of
nationals leaders in Indian coins;

(b) 1f so, what 1g the principle;

(¢) i not, on what consideration
Nehru coin has been circulated; and

(d) whether Government are aware
that the people of our country feel
greatly disappointed because Gandhi-
1"s comns have not been circulated so
far?

The Deputy Prime Minister am
Minister of Finance (Shri Morari
Desal): (a) to (¢). While no specific
rules as such have been prescribed,
the view held so far has been that
generally coins may not have effigies
of National leaders and stamps 1n
honour of Natiénal leaders wou'd be
more appropriate. An exception was
however made in the case of the late
Shri Jawaharlal Nehru keeping In
view his special place in the hearts
of the Indian people.

(d) Government are not aware of
any such wide disappointment.
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Chletine for Hinfustaa Organic
+ Obemieals, Bombay

1824 on 8th June, 1967 regarding sup-
of raw materials to D.D.T. Fac-

ply
tory, Delhi and state.

(a) whether it is a fact that the
Hindustan Organic Chemica's, a Gov-
ernment undertaking in Bombay are
meking arrangements to purchase
chlorine at about Rs. 100 per ton
under a long term agreement; and

(b) if so, the details thereof?

The Minister of State in the

Minisiry of Petroitum and Chemicals
and of Planning and Social Welfare
(Shrl Raghuramalsh): (a) Yes.

(b) Mi|s. National Rayon Corpora-
tion, Kalyan, have agreeq to supply
liquid chlorine on a long term con-
tract basis (10 years) at a price of
Rs. 88 per ton, ex NRC works at
Kalyan in containers provided by the
Hindustan Orgenic Chemicals, sub-
ject to certain price escalation clauses.

Currency Notes in Circulation

6220, Bhei Valmiki Choudhbary:
Shri Shiv Chendika Prasad:

Orel Answers 13228

Reserve Bank of Indis. However, the
total value of the currency and Bank
notes including reduced size notes
in circulation as on Tth July, 1967
wag approximately Rs, 3287,69,05,000.

Rescheduling of Plan Targets

6221, 8hri D. N. Patodia: Will the

Minister of Planning be p'eased to
state:

(a) whether it is a fact that the
planners have started to revise the
scheduled targets in respect of diffe-
rent planned development program-
mes in the country in keeping with
the resources in sight and the ero-
sion caused by the rise in prices and
prevailing scarcity conditions with re-
gard to foodgrains, pending a deci-
sion about the re-organisation of the
present Planning Commisgion; and

(b) if so, when the work on the
rescheduling of planned targets 15
hkely to be completed?

The Minister of Planning, Petrol¢um
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) and (b) The
Draft Outline of the Fourth Plan
is being reviewed in the 'ight of the
changes in the economic situation that
have taken place since it was pub-
lished. It is hoped to complete the
review in a few months.

Centrally Sponsored Irrigation
Projects

Will the Ministar of Irrigation and
Power be pleased to state:

(a) the names of irrigation or multi-
purpose in the States execut-
ed so far mainly by the Centre;

(b)mmummm
mmmmmmm
the smounts spent on these projects
50 far; and



6223, Shri G. 8. Mishra;
Shri Nathu Ram Ahlrwar:
Shri G. C. Dixit:
Shri Nitiraj Singh
Chaudhary:

Will the Minister of Health and
Family Flanning be p'eased to state:

(a) whether it is a fact that treat-
ment and hospitalisation period of
heart patients has been considerably
reduced by the present Medical
Superintendent, Willingdon Hospital,
New Delhi and his associate doctors;
and

(b) if so, the result thereof?

The Minister of Health and
M’T (Dr. 8. Chandrasekhar): (a)
es.

(b) The results are as follows:—

(1) Mortality has been reduc.
ed by half (from 15 per cent 1o
T2 per cent),

keeping fitter than
were treated earller,

it e e e gty
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Esiate Duty on the Preperties of
Erstwhile State Ralers

6229. Shri Nathn Ram Ahirwar:
Shri Nitiraj Singh Chaudhary:

Will the Minister of Finance be
pleased to state:

(a) whether the property of the
erstwhile rulers of princely States is
liable to estate duty on their demise;

(b) if so, the extent of property
liable to estate duty;

(e) how much estate duty has so
far been realised,

(d) how many estate duly assess-
ment cases and against whom they
are pemnding;

(e) whether stay orders have been
issued against assessment or recovery
proceedingg in esiate duty ceses of
such properties; and

(1) i so, in favour of which Tulers
and the reasons therefor?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfi
Desal): (a) Yes Sir;

(b) In case of deaths occuring on
ar after 1-7-1900, etate duty
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(b) if so, whether any additionai
amenities have been provided in these
quarters;

%c) if not, the reasons therefor; and

(4) the reasons for upgrading these
quarters without consulting the re-
cognised association of staff?

The Deputy Minister In the Minis-
try of Works, Housing and Supply
¢Shri Ighal Singh): (a) No,

(b) to (d). Do not arise.
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Tho Minister of Irvigation amd.
Power (Dr. K. L. Rao): (a) Abemi
Rs. 34 crores.

(b 6} lakh acres,
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Ostegorisation of Drugs

838. Bhri A. K. Gopalan:
Shrl Umanath:
Bhri C. K. Chakrapani:

Will the Minister of Health and
Family Planning be plessed to state:

(a) whether Government's atien-
tion has been drawn to the cniticism
by the Chairman of Pizer Ltd about
Health Ministry’s move fo rategorise
drugs as essential and non-essentiul;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Health zhd Family
Planning (Dr, 8. Chandrasekhar): (a)
Yes.

(b) The Government of India do
not agree with the reported views of
the Chairman of Pfizer Litd

Peruvannan Community of Malabar

9234, Shri Vasudevan Nair:
8hri Yashpal 8ipgh:
Shri P. C. Adichan:
Shrl C. Janardhanan:

Will the Minister of $oclal Weifare
be plensed to state:

(a) whether Government have 1c-
celved representations from the
‘Peruvannan Community of Malabar
in Kerala State regarding some of
’thlh' grievances;

(o) whether 1t is p Iath thad U
Iekur Committee has failed to treat
fhem on par with the same commu-
nity in the erstwhile Travencore
State srea of Kerala State; and

. (e) whether Government propose 10
take steps to remove this differentia-
tion?

The Minister of Steie In the De-
of Social Welfsre (Shrimati

Hﬂmﬂﬂa):(a)bb::tm

representations have

from the Peruvannan community for

recognising them as &  Scheduled

Custe in relation to the whole of

JULY 20, 1067  Writen Anrbers  j3a3

Kerala. The question of revision eof

Representation from Match Mamufae-

6235. Bhrl Vasadevap Nair:
Shrl Yashpal Singh:
Shri C. Jauardhanan:
Shrl P. C. Adichan:

Will the Minister of Flnamce be
pleased to state:

(a) whether Government have re-
ceived representations from the ¢ and
D class match manufacturerg of Kera-
la State and other regions against the
increase in the excise duty; and

(b) f so, whether Government pro-
pose to give relief to these categones
of small-scale manufacturers?

The Deputy Prime Minister and
Minister of Filnance (Shri Morarfi
Desal): (a) Yes, Sir.

(b) The representations are under
the consideration of Government.

Prevention of Sea Erosion in Kerala

6237. Bhri Vasudevaa Nalr:
Shri Yashpa) Singh:
Shrl P. C, Adichan:
Shri C. Janardhanan:

Wi tne Minister o TrAgvion aak
Power be pleased to state:

(a) the amount advanced by way
of loans or grants to the Kerala
Government for anti-sea erosion work



for fmancing expenditure on  anti-
son ercsion schemes.

{b) The outlays for different heads
of development and Central asssstance
:lm-ﬂhwenotmmmm-

Syathetic Drugs Piant at Hyderabad

6238, Shri Baburao Patel: Wil' tne
Minister of Petroleum and Chemicals
be pleased to state:

(a) the reasons for the delay in
the commussioning of the Syntheuc
Drugs Plant at Hyderabad:

(b) the probable ddte when this
plant will start functioning;

(¢) whether the trial production is
of sub-standard quality, and

(d) the steps taken by Govern
ment to improve the quality of the
products?

The Minister of State in (he Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaish): (a) The delay in the
commussioning of the project, as com-
pareg to the origina] programme, was
due to difficulties of supply of equip-
ment from the USSR and .ndigenous
squrces ag well ag to changes in pro-
cesses by the Soviet consultants,

(b) The plants for the production

SADEA 9, 1889 (SAKA) Written Awswers 13249

Lal Bahadwr Shastri Commemoraiive
Oolus

6340, Bhri Atam Das: Will the
Minister of Finance be pleased to
state:

(a) whether there 15 any proposal
under consideration for circulating
coins in the memory of the former
Prime Minister, Lal Bahadur Shasin;
and

(b) if so, the details thereof”

The Deputy Prime Minister and
Minister of Finatice (Shri Morarji
Desal): (a) No, Sir

(k) Does not arise

Accommaodation for Government
Employees in Deihl

6241. Bhrl Atam Das: Will the

Minister of Works, Housing and Sup-
Ply be pleased to state:

(a) whether it is a fact that Gov-
ernment employees in Delhi to whom
Government accommodation has mnot
been allotted have to change their
residences frequently;

(b) whether due to such frequent
chenges the education of children of
such employees suffer and often they
lose their one year; and

(c) if so, whether Government pro-
pose to give such Government em-
ployees priority in allotting them
Government accommodation?

The Deputy Minister in the Minls-
try of Works, and Supply
(Shri Igbal Bingh): (a) and (b).The
Government have no information
about any specific cases

(c) Does not arise,

Shortage of Medicines in Primary
Health Centres

€242, Shrimati Suseels Gopelam:'
Shrl Umanath:
Shri C. K. Chakrapanl:

Will the Minister of Health wupfl
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Pasally Planning be pleased to state:

{n) whether it is a fact that the
Union Deputy Minister of Health
while addressing a conference of offi-
chals of Health Centres on the 23rd
June, 1067 said that “Ordinary medi-
cine 15 not availabie in the primary
Health Centres”;

(b) if so, whether it is due to
non-sanctioning of medicines or due
to its misappropriation;

(¢) whether Government are aware

that the steff in such centres is with-
out any work; and

(d) if 30, the steps Government pro.
pose to take to improve the situation?

The Minisier of Health and Famlily
Fhouning (Dr. S. Chandrasekhar): (a)
Yes.

(b) 1t i parlly due to medicines
supplied at any one time getting ex-
hausted earlier than anticiated and
also partly due to late indenting of
medicines by the Officers-in-charge of
the primary health centres.

(c) The staff in primary health
centres have to attend curative and
preventive services. The work allot-
ted to them 1s such as to keep them
fully occupied

(d) Effiorls are constantly made to
improve the working of primary
hea'th centres.

arfrer qy-frfor e

6243. oft w1y 'y wigaTe : A
forwrler, vreree avey gfee it ag ad
¥ w30 e

(%) 1966-67 ¥ wrilw 9g-
Prrtor Y arwit & firdy finceft Trfr stupe
¥ =t;

(W) ¢ T ® o & fud

WAt & smifrear 4% fraffe &
wh §; s
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(7) 1%67-68 ¥ YW wm 9%
firerdt wfr wé v wr fewre g ?

formfor, wrwrwr ot gfer vy
woblt (v gwre firg) : (%) 1966°
67 & <Y qofer wrare aficdteen
wr & fag, fafow aoert & g
qt umfe &% ¥ wreTe 9% 41,02
e 59 ¥ T agrear € 0% |

(@) %= groar & iy fafow
wrisAt & smafiwar o1 frafa o
#r wrrwwaTaT ¥ qETL TN FOeTE
g vt §

(n) 1966-87 # fagas WY wdt
wiffersr o7 it fear mar &4

el € W) & vy we aver
wiwfedt & et &

6244, it forgre forg :
oft gvN W v
oft fireger wredlt :

w1 fawfw, v awr gfe WY
24 AL, 1966 & wurifee
T HeT 2343 ¥ FATE Foew # g
AT o gy wOT fw

(%) e woerdr Wit =t
w¥ 7% sy wT & e & we fl
w§;

(w) fro® fior wfy & ow o
feed wiwfoit &) iz anft s
¥ Afew fedr 7 ¥ s fas iz wrel,
fisdr ;

(7) foad dwy wwe’ & ol
T o www woerdt whwifedt o
f:::nmimmang;



“gays Written Avewders ASADHR 39, 1808' (SAKA) Weitten Anewers 13344

(%) wer &t sk foomfoy ¥ ¥
(vt fe ) el o § ey ey
areay;

(%) W woere g7 W W
areh woir w1 fewrewe ol §: WIT

(w) afe afy, ot & W& T
g?

froriw, wre vy gfic siwreT &
o) (ot gwrer feg) @ (%) ™7
(). WrwawT aer Tow FWY ¥ W
afufr & gox wew’ & qiv wy G 9T
A AT AT AN ¥ Emy wWA AT
20 ¢z ¥ va s agenh? ¥fw
T wr gan ¥ QN wfvem ¥ T8
aredt ¥ srted & fag v qrAEEa
ft, wer guar o< sueew w1 fed
A | T iz TR st W
wiw weart At g7 arafea fey WA
1967 ¥ witw & wTow & Frerd w5
aifeat & qre 19 oz T gy (7 T
® aviY qrafea) Y wreht 5 AT R
fel 72 ¥ 1 13 o WY W T IF
§ wur aafre e afwfon o @
fed 7 § | &% Wy Ay wERd ¥ 6T
TS whaf) & Taa & P o1 TEW
afafot & o ot g ol @
WY @Y w o fagr s

{m) #ex weer &1 smafer TEW
1 o N v@ar @Ry T
R XY wnafea agy foar a7 ¥

(%) & (). 9gT gy 2y 32771

wf foeoht ¥ gy o &
e

6245. Wt firgrer fug :
ot ger v g
Wt feregum wrel? -

" v e, wmr sivft i ot 7w
et off g % fix .

(%) at fowlt ¥ wrpwrgey &
oot % foht qerdt & A welt
% areft eite fraett oY s ot o
Lid

(w) wr ug @ § e govre &
W s ndy

(w) afe g, a 37 gerit & fad
wx T e ool oY srwewy e Y
anfy ; wiic

(¥) wgwa ¥ vy aw wwe ek
o1y ¥ dwrer § ?

fomiw, wmorw aer ofe  swww
¥yl (h aw  fwy) :

(%) owpwge ¥ dwe 1 X
Vi1 aw % wft ot gemt ¥ fast oft
sper T & it § &V Vin
v ¥ wvear & mww faww erTE
i & wefegr mar & | e I &
IV s ¥ gy wrd wivey ype e fear v )

(w) & (v) . =frgert W
wRET @ mr § aw afw o o

T Iz

Rural Housing Schemes

hm Shri K. P. Bingh Dea: WUl
t nster of Works, and
Supply be pleased to :t::m'

(a) the financial provision; made
1n the Second Plan for Rural lpusing
Schemes and the actua]l expenditure
incurred thereon,

(b) the number of houses original-
ly planned to be built during the plan
period and the actual construction
made, and

(c) the States in which houses
were constructed under the Rural
Houging Scheme during the Second
Plan Period?
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The Deputy Minister in the Minis-
try of Works, Eowsing and 'Supply
(Shri Igbal Bingh): (a) As aguiost
Central assistance of Rs. 4.85 crores
provided for the Village Housing Fro-
jects Scheme, under the Second Five
Year Plan, a sum of sbout Rs. 3.77
crores was utilised by the various
State Governments.

(b) No physical target was laid
down n the Second Plan but 7185
houses were constructed during the
Plan period.

. (c) Houses were constructed 1n all
the States, except Assam, Bihar and
Jammu and Kashmir.

Dam Over River Ravi

6247. Shri Yajna Datt Sharma:
8hri Shri Chand Goel:

Will the Mimster of Irrigation and
Power be pleased to state:

(a) whethe: Punjab Government
have approached the Centre for finan-
cigl essistance for completing its 482
feet high dam costing Rs 70 croies
on the River Ravi near Thein;

(b) the total financia] assistance
asked for by the Punjab Government;
and

() the reachion of Government
thereto?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) No, Sir.
Fourth Plan proposals received from
Punjab did not include any provisior
for Them Dam Project

(b) and (c). Do not arise.

Indigenous Systems of Medicine

6248, Shri A. T. Sharma: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether tihe entire allotmeént
assigned to the Indigenous systems of
medicine under the Third Five Year
Plan has been spent;

(b) if not, the reasons thereof?

The Mininisr of Health snd
W(lr.th(

(b) The main reasons are:—.

(1) Slow progresy in the tmple-
mentation of the schemes includ-
ed in the Plan; and

(ii) Lack of trained qualified
personnel to undertake research
programmes,

fewelt & 3yfir o wia

6249, it awwny fayg vy :
st vl o wrrenlt
ot sy afve et :
o mTeATY i
oft wre wre
ot Ty wieTe Wy
o g werw g :
sft firy wwre wrelt -
ot sy fefoarwre wre ¢

wr frwior, wmeve awy qfer Wt
Tg @Y ¥ gy Wy fir

(w) wrag 7 2 fr ¥, 1985
¥ oF T F oA o @ §Y sy
ofqard ¥ Jury w7 Foere ¥ fawh
¥ gmreT vt & arey aefr wfe
oy wfewred {1 ;

(@) v a5 @ ax § fs owr
I9¥ gu gt ® wdt aw fisdlt ot
oty g i A e

(n) =fx g1, @ <w¥ * wrov
g,k

(v) so\T & e fewmt ¥
femr =2 o wifie Wil oy e et
quatuwrg?

fvtwr, o wa g stwror &
Tewat (oft rware fig): (%) o mft
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Mitﬁ)utusiaum-
N e Y, @t fs af Awlt
Yowdw afer & it T
o & onfirey o & vew o m
¥, g for v aer o gt
R S & shrmr defers oy
 fer o @1 | 34 wAfendY ofamd
Yofor v 9% ¥ e €T
fatt € ¢

(%) o fr mfy wa
Import of Caffeine

() how much Caffeine 1s imported
by India yearly and its value,

{b) whether 1t 15 5 fact that the
price of Caffeine manufactured in
India is more than the price of im-
perted Caffeine; and

(e) if so, the difference thereof?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Weltare (Shrl

the past three years, have been as

follows:—
Year Quantity Value
ronnes Rs.
1964-65 45°33 612,167
196568 . . 69:23 8,57,2%59
1966-67 Feb.
:msum . 25'53 44,439
(b) Yes.

(e) On present prices the difference
ranges from Ra, 38 to Rs, 44 per kg.

Masafscinre of Calleine frem You
Wasty

6351, Bhri K. M.
lhl?m:mn
S8hri Viswanaths Menen:

Will the Minister of Petrolonm sad
Chemicals be pleased to state:

(2) the number of chemical jndys-
fries in India manufacturing Ceffeine
from tea waste;

(b) whether there i3 any eaffeme
factory in South India manufacturing
Caffeine from tea waste other than
Caffeine factory at
Kerals State;

(c) the annual production in the fac-
tory at Ettumanoor, Kerala;

(d) the efforts made to achieve gelf
sufficieney in Caffeine; and

(e) the steps taken to help the ex-
1sting factories to expand and glabi-
liset

Ettumanoer in

of Planning ang Social Welfare (Shri
Raghu Ramaish): (a) Accordiax to the
information available, four faetories
are manufacturing c¢sfleine from tea
waste.

(b) No, according to the inferms-
tion available,

(c) The information 15 not avalable.

courage the manufgcturers in the
small scale sector to set up small units
in areas where tea waste is available.

{e) Dmproved techniques of produc-
tion is being introduced in the small
scale sector. To improve off take
from the existing factories, imports of
caffeine ggainst supplementary licences
are not beiog allowed,
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ﬁhmﬂ-ﬁmu Negtyn.
nangaiam (Kerals)

(b) Yes.

(¢) The availability of tea waste in
the Southern Region was very limited
aod its price way very high, There
therefore no justification from
economic angle for establishing
plant for caNeine, from tea waste
contequently the project
waz abandaned,

Trade Delogation from Ceylon

8353. Bhri Virendra Kumar Shah:
Shti Yashpal Singh:
Shri 8. C, Samanta:
Shri Maryndi:
Shri D, D, Jenma:
Shri K. P, Singh Deo:

Will the Minister of Finance be
pleased to state:

(a) whether a trade delegation frem
Ceylon visited Delh: recently;

(b) whether any agreement has
been atrived at with the delegation
and i so, the terma thereof;

(e) the items propossd €6 be : O
ported from India by Coylea amg W
valus thereof; and .

(d) the itams proposed to be Im-
ported by India from Ceylon?

Demal): (a) The delegation
the terms and conditions of
crore credit offered by us to

(b) The negotiations are to continue,
(¢) and (d). Do not arise

Expendifure incurred em Maslama
Asad Tombd, Shuntivan and Vijayghat

8254, Shri Baburag Patel; Will the
Minister of Works, Housing and Swp-
Ply be pleased to state:

(a) the amount spent or proposed to
be apent on the tomb of
Maulana Azad;

the
(b) the total amount spent and

gl

B ¥

(d) if not, the reasony therefor?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shrl
Ighal Singh): (a) to (d). On develop-
ment and construction works so far, sn
expenditure of Rs. 108 lakhs hay been
incurred on Maulana Azad's Mazar,
Rs. 6.82 lakhs on Shanti Vana and
Rs. 1,73 lakhs on Vijayghat.

A further expenditure of Ras, 0°18
lakhs s anticipated on works in pro-
gress gt Shantivana, An additional
expenditure of Rs, 058 lakhs is pro-
posed to be incurred during the year
on works at Viyapghat, This small
expenditure on these important monu-
ments {s necessary. These two sama-
dhia and also Rajghat will form part
of the proposed integrated dewelop-
ment of the entira srea from the
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(a) the reasons why tha Western
Kesl Project is at a standstil in spite
of two former Prime Minlaters of
India and one Btate Chief Minister,
successively laying three foundation
stones for this project;

(a) the probable date on which work
on the project is likely to start; and

(¢) if no date has been fixed, the
reasons therefor?

The Mioisier of and
Power (Dr. K L, Rao): (2) to (c).
The first few miles of this canal pass
through Nepal Agreement with
Nepal was reached only in December
last and gince then surveys and investi-

1968, The actual digging of the canal
will atart goon thereafter.

Minister of Health and
miog be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to set up
power committee to study the
cial gnd other implications of
“small bonus scheme” intended as an
incentive to couples who do not have
more than two or three children; and

(b) i so, its personnel and terms
of reference?

The Minister of Health and Family
Plamning (Dr. 8, Cbandraekbar):

finan-

(a) and (b).
India have set

iv) Shri Ram Nath A. Podar,
()hndoﬁ:nuwndln-
dustry, New Delhi .

(v) Shri C.H.S, Londoa,
) Fedrestion of

(wmgmmnt
Industrial Employers, New
(vil) Smt. Maniben Kara,
Mazdur Sabha, Cal-
cutta -

(viii) Smt, Usha G“,':l.ll’lndu

Medical mnd Em-
ployees Fedenation, Cal-

General Secretary, All India
Women's Conference, New
Delh: . .
x) Shri D. Psul Chowdry,
0 )Canml Social Welfare Boa-
14, New Delnd .

D omoracy Genaral Setvery
Of 3
Indi:nmkrune of Social

Work, Bombay . p

(xu) Dr. ] N. Tiwan,
D Socio and Research
Committge, Planming Com-

mussion, New Delhi .
{xiii) Secretary,

United Union Congress,

Bombay . . .
(xiv) Dr. Bhola Nath,

President, Indian Medical

Assocution, New Delhi .

The GCovernment of
u'pt“llllllll'-.l.lr

Member

r

Member

Membet
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(xv) ShriD. J. Madan.
Joint Secretary, Ministry of

Finance, (W & H Division) . Member

(xvi) Medical Commissioner,
mployees’ State Insurance
Corporation, New Delhi Member
(xvii) ShriS. P. Jain,
Officer on Special Duty,
Ministry of Health and
Family Planning, New Delhi Member
(xviii) Commissioner, (Family
Planning) Ministry of
Health & Family Planning,
New Delhi W Member
Secretary

The terms ot reference of the Com-
mittee are to study and make recom-
mendations on proposals concerning in-
centives to be given or disincentives
to be applied for popularising and
encouraging a Small Family Norm.

Ashoka Hotels Ltd,, New Delhi

6257. Shri George Fernandes:
Shri J. H. Patel:
Shri S. M, Banerjee:
Shri Madhu Limaye;

Will the Minister of Works, Housing
and Supply be pleased to state:

{a) how many officials and staff
members of the Ashoka Hotels are
on deputation and from which Minis-
tries and for what periods;

designations and
allowances of these

(b) the names,
zalaries and
officials:

(c) when Government propose to
appoint permanent incumbents to these
posts; and

(d) whether there have been com-
plaints about the inadequacy of ser-
vice at the Ashoka Hotels?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b).
There are eight officials on deputation
against regular posts in the Ashoka

JULY 20, 1967
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Hotel. In addition, there were, on lst
July, 1967, thirteen officials on depu-
tation with the Hotel in connection
with the construction of an Annexe
to the Hotel. These officials will
revert to their parent offices on the
completion of the expansion project.
Detailed information about these two
sets of officials is given in Statements
I and II laid on the Table of the
House. [Placed in Library. See No.
LT-1129/67.]

(c) As a matter of policy, Govern-
ment appoints the Managing Director
and the Finance Officer of the Ashoka
Hotels Ltd. The appointment to other
posts are made directly by the Com-
pany.

(d) In any large catering establish-
ments, minor complaints in service
are not unusual.

Floating of Central Government Loans

6258. Shri D, C, Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether three new loans have
been floated by Government in July,
1967;

(b) whether the loans have been
fully subscribed;

(c) how they are proposed to be
utilised?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). A statement
showing the results of the market
loans floated by the Central Govern-
ment is laid on the Table. [Placed
in Library. See No. LT-1130/67].

(¢) The proceeds of the loans, after
meeting the repayment obligations,
will be utilised along with other capi-
tal receipts, to meet the requirements
for purposes of investment as also
relending for developmental outlays.

AP P —



132 55 Written Answers

LY
34

&)

IER 93 § 1+ afeaal w1 gErar A
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owfRal & gra g9 1% wHr 9fa-
AT FY FHFI FH A T €99 T899
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AT 9T I8 §AF a9 Feay A
/T &1 St g

Gajendragadkar Commission’s
Report on D.A.

6261. Shri Virendrakumar Shah:
Shri Ram Kishan Gupta:
Shri Hukam Chand Kachwai:
Shri Nihal Singh;
Will the Minister of Finance
pleased to state:

(a) whether the National Railway
Mazdoor TUnion has rejected the
Gajendragadkar Commission’s Report
on Dearness Allowance payable to
Central Government employees;

be

(b) if so, on what grounds;

(c) the basis on which the cost of
living index on which the Commis-
sion’s recommendations are based is
calculated and increase in prices of
which items are taken into account
in computing the index;

(d) the total extent to which the
rise in the cost of living since the

ASADHA 29, 1889 (SAKA)
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Second Pay Commission’s report has
remained uncompensated by the in-
crease in Dearness Allowance givea
to employees from time to time; and

(e) whether in view of the rejection
of the report by Government em-
ployees and in view of the Das Com-
mission’s recommendation, Govern-
ment are considering to appoint a
Third Pay Commission to go into the
whole structure of pay and allow-
ances?

The Deputy Prime Minister amd
Minister of Finance (Shri Morarji
Desai): (a) Press Reports have ap-
peared to this effect. Several com-
munications have been received from
the Union’s branches protesting against
the Commission’s recommendations.

(b) The quantum of neutralisation
recommended by the Commission, ac-
cording to the Union, is not commen-
surate with the increasing price level.

(¢) The Commission’s recommenda-
tions are related to the All India
Consumer Price Index Number for
Working Class on base 1949—100.
The All India Index is the weighted
average of Working Class Consumer
Price Indices of 27 Centres selected
from various States. The items taken
into account in computing the Index

broadly form five groups. The de.
tails are as under:—
Group Items
1. Food . Cereals and pules,
milk and milk pro-
ducts, mutton, fish,
ghee, edible oil,

potatoes and onioins

etc., salt, chillies
turmeric, sugar, gur
& tea etc.
2. Fuel and lighting Firewood, charcoal
kerosene,  electric

light and matchbox.
3. House Rent.

4. Clothing Dhoties, sarees and
other items such as
bed sheets, coating

and shirting etc.

Toilet Soap, Wash-
ing Soap, barber
charges, pan-supari,
bedies and cigarettes
and amusements
etc.

5. Miscellaneous
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(d) The existing rates of Desrness
Allowance are related to the 13

is
7
;
.
3

Wil the Minister of Petroleum and
Chemiecals be pleated to state:

{(a) whether it 1s a fact that fire
ignition method is being used to ex-
tract petroleum from the underground
rocks; and

(b) if so, the increase in the pro-
duction in the areas where this sys-
tem is bemng used®

The Minister of State in the Minls-
#y of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghn Ramaiah): (a) Such a pro-
cess has been used 1n a limited way
In some companies for the production
of low gravity ciudes But it has not
80 far becn considered for adoption in
our country

(b) No reliable information on this
point is available; but it is reported
that the total quantity of oil so pro-
duced is about 0.5 million tonnes per
Vear,

wren ¥ foot i & wenuard ¥ dwa-
-
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(b) whether 1t 13 a fact that it 1s
one of the projects which have been
included in the Fourth Plan; and
(e) if not, whether Governmnt pro-
pose to take up the matter with the
Government of Andhra Pradesh in
view of its importance to control
famine in Cuddapah district?

The Minisier of Irrigation and
Power (Dr, K, L, Rao): (a) Yes.

(b) and (c). The Government of
Andhra Pradesh have intimated that
due to paucity of funds thig project
could not be included in the Final
Draft Fourth Five Year Plan of the
State.

Tungabhadra Project
$285. Shri 8. A, Agadl: Wil' the

(a) whether it is a fact that Korl-
hallj village of Mundergi Taluk of
District Dharwar, Mysore, State,
though it comes under submergable
area of the Tungabhadra Project
Scheme has not so far been complete-
ly acquired and the proposal for re-
habilitating the villagerg has not yet
been taken up;

(b) it s0, the area so far acquired
from the existing willage;

(c) whether any new site has been
secured for the rehabilitation of these
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in sub-s0il water level and nearer to
is under consideration.

(b) About 155 acres.

{c) and (d). Yes, about 9 acres hus
been acquired for the new site

(e) Rs. 10,49,000

Leprosy Patients in Bikar

€286, Shri Bhogendra Jha: Will the
Minister of Health and Family Plan-
ning be pleased to state-

(a) whether acrording to a survey
of the World Health Organisation,
there are nearly 350,000 persons suf-
fering from leprosy in Bihar, 25 pe.
cent of whom are of the ‘leproma-
tus’ group; and

(b) if so, the steps Government
propose to take to control and elimi-
nate this disease?

The Minister of Health and Family
Planning (Dr, S, Chandrasekhar)*
(a) No such survey has so far been
carried out by the World Health Oi-
ganisation in Bihar State, The sur-
vey and examination of the popula-
tion is being conducted by the Lep-
rogy Control Units established in the
State under the National Leprosy
Control Programme launched in col-
laboration with the State Govern-
ments since 1855. The data available,
was reviewed in 1083, and it was esti-
mated that there may be 28 lakhs
leprosy cases in Bihar, of whom 2§
per cent may be of the lepromatus
type.

(b) 1» Leprosy Control Units have
been established in the State So far
23 million population has been
covered, 83242 cases have been re
corded snd 59263 cases have been re-
gistered for treatment and are being
treated through the Leprosy Control
Units.

Recognition of Ladakhis as a
Schedtled Tribe

6268. Shri D, C. Sharma: Will the
Minister of Bocial Wellare be pleated
1o state:

(a) whether the Ladakhia have urg-
od Government to recognize them as
a Bcheduled Tribe;

(b) if so, the reaction of Govern-
ment thereto; and
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{c) the decision taken in the mat:
ter? J

The Minister of State in the Pe-
pariment of Social Welfare (Shrimat
Phulrenu Guha): (a) Noo.

(b) and (e¢). Do not arise.

Mysterious Disease at Puri and
Cuttack

6269. Shrli K. P. Singh Deo:
Shri D, N. Deb:

Will the Minister of Health =af
Family Planning be pleased to state:

(a) whether 1t is a fact a myster-
1ous disease has spread in some parts
of Puri and Cuttack Districts in
Orissa causing a number of deaths;

(b) whether it 1s ulso a fact that
the State Government have asked
the Central Government for the ser-
vices of experts to control the disease;
and .

(c) 1f so, the number of deaths re~
ported and the action taken by Gov-
ernment to send experts to help In
controlling the disease?

The Minister of Health gnd Family
Plraning (Dr. 8. Chandrasekhar);
(a) Yes, but the disease has not caus-
ed any death,

(b) No

(c) No deaths have been reported
185 persons were affected in 5 villages
of Cuttack District ang 13 villages of
Puri District The disease is neither
bacterial nor viral. It does not fall
under any recognised pattern of
disease nor is it due to deficiency nf
vitamins and minera's. Psychol 1
factors superimposed with su
change in weather conditions are -
pected to be the cause of the diseape.

low-cost Houslng Scheme in Udlea
Areas

6270. Bhri K. P. Singh Deo:
Shri D. N, Deb:
Shri M, C, Majhi:

Will the Minister of Works, Hams-
ing and Supply pe plensed to stabes:!
() whether it is a fact thid a
survey has been conducted by b

al
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Mationa] Counell of Applied Eecnomic
Research in some States in order to
éencourage low-cost housing in urban
areas;

(b) if s0, the names of the States
where survey has been made by
the Council; and

{c) the recommendations made by
the Council?

The Deputy Minister in the Minis-
try of Works Housing and Supply
(Shri Igbal Singh): (a) No study
primarily on low cost Housing wa<
conducted by the NCAER. However
they had conducted a study on “Tax
Incidence on Housing” in collabora-
t$lon with National Buildings Orga-
nisation. This study was limited to
houses costing not more than
Ra. 25,000

(b)Y The study was conducted for
towny of Ahmedabad, Delhi,
Hyderabad, Madras ang Patna

{(c) Some of the important recom-
mendations made by the Counml in
this study on the ‘Incidence of Tax-
ation on Housing' in relation to low
income housing are as follows:

(1) The incidence of taxes and
fees which add to the cost
of total investment in hous-
ing varies from 7.62 per cent
in Delhi to 5.12 per cent in
Patna; this incidence in re-
lation to total vonstruction
cost varies from 0,61 per cent
in Ahmedabad to 6.14 per
cent in Patna.

(il) In a typical low income
housing unit costing Ra. 25,000
taxes and fees on an average
amount to Rs. 1,625, The
Council has suggested that a
subsidy equivalent to 50 per
cent of the total taxes and
fees may be given to lighten
the burden of such imports
to promote investment in
utlity housing’. Thus, maxi-
mum subsidy per unit would
be Rs. 81250 Further the

Council has suggested that
the responsibility for grant-
ing subsidy shou'd be that of
the State Government

The 1ncidence of general
property tax in some of the
State Capitals 1s very high
on low cost housing and
there 15 a case for the reduc-
tion of the rate of this tax
on low cost housing In some
of Siate Capitals the gene-
ral property tax 18 levied at
a flat rate There 1z a case for
the introduction of a progres-
=ive rate struciure

As regards incidence of va-
jous taxes on building mate-
rials, the excice duty 1s the
heaviest {ollowed by, in tne
order of mapmtude of thier
incidence, States sales tax,
Central sales tax and the
octror duty., Excise duty on
cement varies fion 37 per
cent to 50 per cent of all the
taxes.

(ai1)

(1v)

Expenditare Tax

6271, Shry Shiva Chandra Jha: Wil
the Minister of Finance be pleased
to state:

(a) whether 1t 15 a fact that on the
recommendations of Prof. Kaldot's
report, expenditure tax was intre-
duced in India;

(b) whether 1t 13 also a faci that
the expenditure tax has been with-
drawn; and .

(e) if so, the reasons therefor?

The Depaty Primsa Minister aad
Minister of Finance (Shrli Morarji
Desai): (a) A tax on expenditure is-
curred by individuals and Hindd
undivided families in excess of 4
specifieq limit was introduced Ia
India with the enaciment of the Fab

ing this legislation, the Governmest
had, inter alic taken into account ¥hb
recommendations of prof. MNildidhdh
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Indian Tax Reform.

1st
{¢) The reasons for removing this
tax, as mentioned by the Minister of
Finance m his Budget Speech for
3968-67 was that the yield from the
said tax wag very little—merely Rs. 60
lakhs or there-abouts, which was not
edmmensurate with the burden it put
on the adminustration and the ineon-
venience it caused to assessees

Pleughing back of profit by private
sector

€272, Shri Shiva Chandra Jha: Will

the Minister of Planning be pleased
10 state:

(a) how much ploughing back of
the profits has been done by the
private sector under the three plans;

#) how much ploughing back is ex-
peocted of it during the Fourth Plan
period to sel up iis rate of invesi-
ment; and

{e) what would be the probable
rates of investment in the private and
pablic sectors at the end of the Fourth
Plan period?

The Minister of Planning, Petro-
Mam and Chemicals and Soelal
Welfare (Shri Asoks Mehtz): (a) and

[Placed in Lib-
rary. See No, LT-1131/67].

{c) The Draft Outline of the Fourth

JULY 20, 1967
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6273, Shri Shiva Chandras Jha: Wil
the Minister of Planning be pleased
to state:

(a) whether it is a fact that the Ad-
ministrative Reforms Commission
study team has recommended that
the plan-making work should be done
more by the experts than the politi-
cians;

(b) if so, how far that is going to
affect the 1deal of the socialist pattern
of socrety;

(¢) whether the perspective Plan-
ning would be affected thereby too;
and

(d) if so, in what ways?

Welfare (Shri Asoka Mehia): (a)
In its interim report the Study Team
of the Administrative Reforms Com-
mission on the machinery for plam-
ning hag recommended the appoiot-
ment of Members of Planning Com-
mission because of their expertise
while conceding that political experi-
ence by itself is no bar.

(b) and (c). It does not affect in
any way the ideal of the socialist
pattern of society or the perspective
planning,

(d) Does not arise,

Gas Turbine st Gashatl

6274, Shrl R, Baroa: Will the Minks-
ter of Irrigation and Power be pleassd
to state:

(a) whether the gas turbine of 1890

available from the Central and M.W. installed ot Gauhat! is working)
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(b) it not, whether it is due to de-
fective planning;

(e) the total cost of the installation
and the maintenance cost; and

(d) whether the scheme war approv-
ed by the Ceniral Government?

The Minister of Irrigation and
Fower (Dr. K. L. BRa): (a) The
gns-turbine is not beng run at pre-
sent since the power requirements of
the area are being met by the Umtru
und Umiam hydro-electric stations.

{b) Does not arise

{(c) The total cost of the Gas-tur-
bine installation 1s Rs. 109.07 lakhs
I'he maintenauice cost is Rs 45,000 per
annum

(d) Yes
frid'System for Namrup snd Gauhatl,
Assam

€275, Shri R, Barux: Wit the Mins-
trr of Irrigation and Power be pleased
tn state:

e ——
{(a) whether Namrup and Gauhat:
have been linked up with grid system:

(b) 1if not, the reasons for the delay,

=" 1T - - - 3

(¢) whether instead of going ahead
with connecting grid, a new proposal
has been mooted for coal-based power
station at Margherita;

{d) if so, whether the economics »f
the project have been examined;

(e) whether any clearancc has been
{ssued for the stand by machine for
Gauhat: Thermal Station, and

{f) i not. the reasons for
tdelay?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) No.

(b) The power available at present
lor interchange between Namrup and
Gauahati power systems is not ade-
guate to justify the large capital ex-
penditure involved in the proposed
inter-connections. It has, therefore,
been decided to construct the trans-

1480¢A1)LSD—86

this
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mumion hnk in stages, The first stage
of the proposed link involving con-
struction of a 220 KV line from Gau-
hati to Nowgong at an estimated cost
of Rs, 22 crores will be taken up for
execution in the current plan period.

(c) and (d) The Assam Btate
Electricity Board have submutted al-
ternative proposals viz, the construc-
tion of a cosl-based thermal power
station at Margharita or the expsnsion
of the existing natura)] gas-fired Nam-
rup thermal Station. The economic
and other aspects of these proposals
are being examined by the Central
Water and Power Commiasion.

(e) and (f). The scheme for instal-
latson of a 30 MW thermal plant at
Gauhati has been approved. The pro-
posal for installing a second 30 MW
unil at Gauhat: 1s under consideration,

Price of Petroleum Products

6276. Shri G. S. Mighra:
Shri B, N. Bhargava:

Will the Minister of Petroloum and
Chemieals be pleased to state:

(a) the broad details of the pricing
policy for petroleum products intro-
duced by Government since February,
1966;

(b) whether private companies 1m-
porting petroleum products also abide
by this pricing policy;

tc) the extent of profit margin
available to these o1l companies 1n
making imports only; and

(d) whether the Indian Oil Corpo-
ration propose to handle all the ol
imports themselves?

The Minisier of Siaie in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Wellare (Shri
Raghu Ramalah): (2) The policy intro-
duced from 1-2-68 provides for the
determination of the basic ceiling sel-
ling prices of major petroleum pro-
ducts ex-oil companies’ gtorage points
on the principle of ‘import parity’ from
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Abgdan (Middle-East). Detaily are
contained in the report of the Working
Group on Ol Prices of Aujust, 1965,
as modified by the Government of
India Resolution No. 101(26)/65-PPD
of 1.2-66. Copies of these Aocuments
are available in the Parliament Lib-
l'..l,‘. - -i-l
(b) Yes, Sur.

(¢) No separate profit margmn for
imported products only has beep pres-
cribed, however, since the c#iling sel-
ling price for both imported and indi-
genous products is the same, the pro-
fit margin on imported products will
be the difference between the selling
price and the sum of the actual im-
port price and the marketing and dis-
tribution charges, These margins vary
Irom Rs. 13.40 to Hs, 28,00 per selling

unit (ie. kilolitre/Metric ton) for
different products.
(d) No. 8ir, not wholly. Bome im-

yorts may have to be made through
the private oil companies

Ene gy Survey Committee

6277. Shri G, 8, Mishra; Will the
Minuster of Planning be pleased 1o
tate:

(a) the recommendations made by
Energy Survey Commuttee,

{b) whether Government have ac-
cepted the recommendations; and

(¢) the steps taken by (sovernment
to implement the same?

Welfare (8hrl Asoka Mehta):
copy of the report of the Committee
was placed on the Table of the House
in February 1966,

(b)and (c). The report covers a
wide range of topics relating to plan-
ning for energy 1n the country. Many
of the recommendations pertain to
policies or programmes which are al-
ready under implementation, Some
others are proposed to be implement.
ed, whereas the remaining recommen-
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dations point to the need for further
study and examination, and these sre
being pursued.

Venkataraman Commitiee’s Repert on
Power Tarifl

6278. 8h:l G. §. Mishra:
Sbhri B, N. Bhargavs:

Will the Minister of Irrigation ama
Power be pleased to state:

(a) the broad details of the recom-
mendations mede by the Venkatara-
man Committee on Power Tariff;

(b) whether Government have at-
cepted the recommendations; and

(c) if so, the sieps taken to imple-
ment them?

The Minister of Irrigation and
Power (Dr. K. L. Rao); (a) The Com-
mittee on the working of the State
Electricity Boards set up with Shri R.
Venkataraman, the then Minister for
Industries, Madras as Convenor, in
its report, had made the following
recommendations which have a bear-
ing on the question of ‘Power Tariff":

(1) The first phase of the objective
for all the State Electrioity
Boards should be to aim at
higher revenues sufficient to
cover operation and mainten-
ance charges, contributions to
the General and Depreciation
Reserves and interest charges
on loan capital. Boards which
have not already achieved this
should aim realising the ob-
jective within a period of three
to flve years.

(1i) As a second phase objective, the
Boards should aim at achieving
a balance of revenue after
meeting all the charges indicated
in the first phase, working out
a net return of 3 per cent on
the capital base. Boards which
have already achieved the firs!
phase should fmmediately pro-
ceed to realise the second phase
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and the other Doards should

aim at achieving the second
_ phase within thres to five years
of their achieving the A
phase

(1) As a general rule, the Boads
should supply power onky at
rates which provide for opera-
tiop and maintenance costs. de-
preciation and interest charges
However, 1n regard to rate of
supply of power to energy-
intensive industries. the Com-
mittee recommends that the
different views expressed In
regard to the principles to be
followed may be placed before
the Government of India for
their consideration.  Expert
advice regarding the principles
to be adopted m fixing conces-
gional rates of supply might be
made available by the Govern-
ment of India when requested

(b) The recommendations No. (i)
and (n) above were examined and
nccepted as under

In view of the large :nvestments in
the electnicity supply industry
and of the need to maxmmse
the returns from such invest
ments, the Government of India
are of the view that the rate or
1eturn recommended by ‘'he
Commuttee should bte regarded
as the minimum which <hould
be achieved and that evaly
effect should be made to obtain
better returns It is also neee
sary to accclerate the return rn
these mmvestments in order tn
augment resources for new in-
ves'ments in the industry. The
Government of India consider
that 1t should be possible to
attain this objective in a period
shorter than that recommended
by the Committee and that all
efforts should be made to
achieve this

Recommendation No.
cepted as under:i—

It is considered that the Boards
should supply power normally

-

(iti) was ae-

at rates not lower then those
which provide for gperation and
maintenance cost, depreciation
and interest charges and some
margin of profit. In regard to
tberlt&ufmpp:;dotpawum

level, but in any case the rate
should not be lower than what
can meet the cost of operation,
maintenance and depreciation
and interest charges.

(¢c) The above decisions have been
communicated to all State Govern
ments/State Electricity Boards for
nacessary action.

Resuscitation Centres at Maulana
Azad Medical College and Irwin
Hospital

6279, Shri Parthasarathy: Will the
Minister of Health and Family Plan-
ning be pleased to slate the progress
made so far in the matter of setting
up of “Resuscitation Centres” at
Maulana Azad Medwical College and
Irwin Hospital under the Indo-Soviet
Collaboration after the official an-
nouncement m this regard in April,
1968~

The Minister of Health and Family
Planning (Dr. 8, Chandrasekhar):
The proposal to start a resuscitation
centre at the Irwin Hospital could
not be taken up due to financial hmt.
\nlions

Damage to Trombay Ferilliser
Faclory

62807 Shri Georgo Fernandes:
Shri Madhu Limaye:
Shri 5. M. Banerjee:
Shrl Ram Sewak Yadav:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 4050 on the 20th June, 1967 and
state-

(a) whether any damage has been
caused to the plant and machinery of



$3273  Written Angwers JULY 20. 1087

the Trombay Fertilizer Factory due
to its operation at the time of the
recent 12-day strike by the employees;
and

(b) it s0, the machinery damaged,
the approximate cost of repairs and
the cause of damage?

The Minister of State in the Minis.
try of Pctroleum and Chemicals and
of Planning and Socinl Welfare (Shri
Raghu Ramalah): (a) Some damage
has occurred during period in ques-
tion,

{b) Portions of the Screw Con-
veyors and sections of the Cyclone
Separator and its structural suppori
were damaged, The approximate cost
of repairs is Rs, 39,000 The damage
was due to the failure of the Safety
alarm to indicate the rock-phosphate
level in the Cyclone Separator.

Enginecers

6281. Shri K, K. Nayar: Will the
Minister of Planning be pleased to
state:

(a) how many Indian engineers of
all categories were employed in India
as on the 31st December, 1866;

(b) how many Indian engineers
remained mn India without employ-
=ent a8 on the 31st December, 1866;

{c) how many Indian engineers of
all categories are likely to qualfy
during 1967;

(d) the percentage -of those which
are likely to qualify in 1887 and are
to secure employment in

India by the 31st December, 1087; and

(¢) whether Government propose
to find gainful employment for those
who under the present conditions are
likely to remain ynemployed?

The Minister of Planning, Petroleum
and Chemicals and Boolal Welfare
(Bhri Ascka Mehta): (a) Figures
about the employment of engineers as
on 31st December, 19886 have not yet
been compiled. On the 30th Septem-
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ber, 1983, there were 34,081 engineers
employed in private sector establish-
ments employing more than 25 per-
sons. On the 30th September, 1964,
there were 1,22,247 engineers employ-
ed n the public sector.

(b) The number of engineering gra-
duates (including post-graduates)
on the live registers of Employment
Exchanges on 31.12.86 was 4333, As
regards diploma holders in engineer-
ing, information collected on an ad hoe
basis pertaining to six major
branches of engineering shows that
there were 14,614 diploma holders on
the live registers of Employment
Exchanges on 30.6.1968. Since not all
unemployed engineers seek assistance
trom the Employment Exchanges and,
since among those registered, there are
some who are employed but are seek-
ing better employment, the live regis-
ter statistics provide only a rough
indication of the unemployment posi-
tion

(e) 14,740 graduates =nd 21,580
diploma holders in ergineering are
expected to qualify during 1067

(d) It s not possible to estimate
what percentage of those who qualify
during 1987 will secure employment
by the 31st December, 1887,

(e) As the developmental effort of
the Plan gathers momentum and the
economy develops a higher rate of
growth, increasing employment oppor-
tunities thereby created should
reduce the volume of unemployment
to a considerable extent

Whole-time Chairman of Scheduled
Banks

M!hﬂwnﬂm

Will the Minister of Finance be
pleased to state:

(a) whether Government are con-
sidering a proposal to appoint a whols-
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time Chairman for all the scheduled
banks;

(b) if s0, the progress made so far;
and

(c) the reaction of banks thereto?

The Deptity Prime Minisier and
Minister of Flnance (Shrl Morarji
Desal): (a) and (b). The question of
social control over the banks ;s under
examination No specific decisions
have yet been taken

(e) Does not anse.

Ornamental Gardea in Chanakyapurl,
New Delhl

+ 6283, Shri Hardayal Devgun: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether an ornamental garden
of Japanese style has been planned
in the Chanakyapuri, New Delh; in
the memory of the late Jawaharlal
Nehru,

(b) whether a sum of Rs. 5§ crores
15 being spent on this project;

(e) 1f so, whether Government pro-
pose to consider to avold this unpro-
ductive expenditure in wiew of the
present difffcult economic situation;
and

(d) if not, what will be the total
outlay on this project?

The Minister of Health and Family
P.anning (Dr, S. Chandrasekhar): (a)
A large modern park as recommended
in the Master Plan for Delhi, 15 pro-
posed to be constructed on a 65 acre
piece of land, bounded by Vinay Marg,
Satya Marg, Niti Marg and Panch-
sheel Marg, near Ashoka Hotel in
Chanakyapuri The Park will be
named after the late Prime Minister
Shri Jawaharlal Nehru, The work
will be executed by the New Delhi
Municipal Committee,

(b) No.
(c) Does not arise.
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(d) Rs. 22.50 lakhs,
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Amenities to Central GOvernment
Employees at Phaltan
6286. Shri 8. M. Joshl: Will the
Minister of Finance be pleased to
state:
(a) whether Government are aware
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that about 15 families of the employees
of the Central Excise Department are
staying in a single bullding in the pre-
mises of Phaltan Sugar Works, Phal-
tan (Maharashtra);

(b} whether Government are also
aware that while electricity has been
provided to almost everyone in the
surroundings of this building by the
Maharashtra State Electricity Board,
this building has not been given elec-
(ric connection;

(¢) whether it is a fact that the
rent of this building is deposited with
the Central Government and annual
expenditure grant is also sanctioned
for this building but no major repairs
have ever been carried out in this
building for the last ten years,

(d) whether it is also a fact that
many representations have been made
to the Collector but no action has
been taken to provide electricity to
this buil ding; and

(e) the steps Government propose
to take tg provide electricity for the
use of the residents of this building?

The Deputy Prime Minister and
Minister of Finance (Shri Moraril
Desal): (a) Only one employee of the
Central Excise Department posted at
the local Sugar Factory stays with his
family in one of the ten tenements in
the Excise Police Lines of the Erst-
while Phaltan State which was taken
over by the Central Excise Depart-
ment in April, 1951, The other nine
tenements are occupied by State Gov-
ernmeni servants and teachers of the
local school, being surplus to the
requirements of the Central Excise
Department.

(b) Government are not aware if
electricity has been provided to almost
everyone 1n the surroundings of this
building which has no electric connec-
tion

(¢) Rent fixed for each of the tene-
ments is being recovered. No sepa-
rate grant has been sanctioned for
major repairs.
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(d) Tenants represented in 1982
against the fixation of high rent at
Rs. 1950 per month on the ground
that tenements lack sssential ameni-
ties. Considering the representations,
the rent has been revised to Rs. 12
per month. No other representations
have been recelved.

(e) The question of providing elec-
tricity has been taken up with the
CPWD.

Flight of Personnel from Public
Undertakings to Private Sector

6287. Bhyy 8. M. Joshi: Will the
Minister of Finance be pleased to
state:

(a) whether Government are aware
of the conclusions arrived at in the
survey report of the Indian Institute
of Public Undertakings regarding the
flight of competent personnel from
Public Undertakings to Private Sec-
tors owing to the better rewards
offered there;

(b) the measures which Govern-
ment poropose to take to offer better
incentives to attract talented men to
State-units and the continuous em-
ployment of the present personnel,
and

(¢) whether the new decimons will
apply only for the top-most officers
or for all Class I and Class IT officers,
who even compared to the Class III
employees get low emoluments and
facilites in view of the dearness
allowances admissible to the Class I
employees?

The Deputy Prime Minister and
Minisier of Finance (Shri Moraril
Desal): (a) Yes. The Study of “The
Flight of Technlcal Personnel and
related problems affecting Public
Undertakings” was made, in 1062, by
the Indian Institute of Public Adminis.
tration at the instance of Govern-
ment.

(b) and (c). Within the bounds of
public policy in the matler of galary

structure in public services, standard
salary acales have been laid down for
top management posts in public
undertakings to offer better incentives
to attract suitable persons, The pro-
blem of ‘Migration’ in certain public
undertakings, to the extent it js con-
sidered undesirable, has to be tackled
also by other methods, such as, pro-
viding opportunities for advancement
io top management positions; arrang-
ing training programmes for sxecutive
development; retirement benefits etc.
These and other aspecty of the pro-
blem are constantly engaging the
attention of Government.

Surgical Instruments Plant, Madras

6288. Shri Parthasarathy: Wil the
Minster of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
Surgical Instruments Project, Madras
have formulated plans for diverting
a portion of its capacity for engineer-
ing Jobs apart from manufacturing
surgical instruments;

(b) if o, the details thereof; and
(e) the reasong therefor?

The Minister of Siate in the Minis-
iry of Petroleum and Chemicaly and
of Planning and Social Welfare (Shri
Raghuramaiah}: (a) to (e). Yes, The
current demand for surgical nstru-
ments 1n the country is not adequate
for working the plant to its full capa-
city. So until the demand plcks up,
the company will utilise the spare
capacity of the plant for executing
job orders for such products other
than surgical instruments, as are
permpsible under its Memorandum
and Articles of Aagociation.

Surgical Instruments Plant, Madras

6289, Shri Parthasarathy: Will the
Minister of Peiroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
Surgical Instruments Plant, Madras
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with very lttle additional outlay can
be turned into a small car project;
and

(b) it so, Governments’ reaction
thereto?

The Minlster of State in the Minis-
try of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) No.

(b) Does not arise.

AP w4 WA

6290. sy wareTw qw :
! T AT T

v e oy Shcare fadea
st g ey ot wor 3 fiv |

(%) ¥ w@wm ¥ qdqm w7
&6 YW & 1Y & W ey § ey
# fufiner foiewi qar & garost
* are farare-faset frar & o

(w)wafz &1, At A% Fi=r
ATIEGT %o R oqur Sk @t
agoeTy ¥ war wfafar &

ey aw qfe fedtea s
(wre oftafe wasiwz) : (¥) wiv
(®). miae & wo & ddhtwor &
W AT ¥ A S e,
fefe o =maofawr @@ < mf=
q W W WEERT 7 e O
afnfy St Sy maT 9T 1 v AfAf W
W v W fefierr wasft avmfas,
wrpr s M ool agqet &
s a7 fewfof v & forg =y
T w1 we ufafe ¥ fefaw sfiear
N et wlt ff, ey fafiesar
frivw it qres 1 81 @
afify & woqm sz & 7 W «w
T et v@ ¥ are @ woh
Fedvé s s A B fadr R Y 21 4,

JULY 20. 1967

Written Answers 13282

1967 %Y WWT q2w T T fear T
w afafy v # w€  fawrfion¥ o
oy gt & famr @ W
¥ % fawrd o wifer o won
a1l gl e WYl

Irrigation gnd Power Potentialities of
Ghagra River

6291, Shri Ram Sewak Yadav; Will
the Minister of Irrigation and Pewer
be pleased to state:

(a) whether any survey has been
made regarding the irrigation and
power potentialities of the river
Ghapgra 1n Madhya Pradesh;

(b) if so, the details thereaf;

{c) whether there 18 any scheme
before the Government to exploit the
potentialities of this river; and

td) if so, the detmls thereof?

The Minister of Irrigation and Power
(Dr. X, L. Rao): {a) to (d). A Pro-
ject for the construction of a barrage
on the Ghagra (Sarju) river in Uttar
Pradesh and Canals on ity left bank
to serve areas in Bahraich, Gonda
and other Eastern Districls Wwas
included in the Third Plan of Utlar
Pradesh. The State Government could
not, however, undertake this project
during the Third Plan On further
technical examination, a barrage n
the upper reaches of Ghagra river and
a feeder canal of 9000 cusecs an the
right bank and a canal of 6000 cusecs
on the left bank, to provide irrigation
in areas of Bahraich, Gonda, Basti
and other Districts North of Ghagra,
has been found feasible. The State
Government have been requested to
undertake immediate full scale inves-
tigation of the scheme and to prepare
a realistic project, The feeder camal
on the right will sgupplement supplies
in Jarda Canal system and also extend
irrigation further in the Genge—
Ghagra Doab
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Tapping of Underground Water for
Drinking Purpoves

6292. 8hri P. K. Deo:
Shri K, P. Singh Deo:
Skri A, Dipa:
Sbri M. C. Majhl:

Will the Minmter of Health and
Family Planning be pleased to state:

(a) whether 1t 1s a fact that & plan
has been finalised by the High Power-
ed Board for Planned Development,
Delh; to tap ground water in Loni-
Bagpet area in UP. to augment the
supply of drinking water to Delhi;

{b) 1if so, details thereof;

(c) whether the Geologica] Burvey
of India Is working on plans to tap
ground water in other parts of the
country; and

(d) if so, when the plans are likely
{o be finalised?

The Minisier of Hoaltk and Famlily
Planning (Dr. 8. Chandrasekhar):
(a) and (b). No. A scheme to deter-
mine the feambility of sinking about
80 tubewells in an area of about 80
Sq Miles lying North of Loni towards
Bagpet site between Eastern Yamuna
Canal and River Yamuna has been
prepared by the Planning and Deve-
lopment Cell (Water Supply) of the
Delhi Administration The Geologi-
cal Survey of India have been asked
to start the exploratory work jn this
area,

() and (d) Exploration for
groundwater in all paris of the coun-
try 13 being done by the Geological
Survey of India. It 13 a continuous
process and no target date has been
fixed for its completion

World Bank's Review of
Indian Eoconomy
6208, Shri Marandi:
Bhri Ram Kishan Gupta.
Will the Minister of PFinante be
pleased to state:

(a) whether the attention of Gov-
erament has been drawn to the World
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Bank's latest review of the Indian Eco-
nomy expressing dissppointment over
the growth of output during the 15
years of planning which was only
three to four percent per annum;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the other suggestions made in
their report?

The Deputy Prime Minister and
Minister of Finance (S8hyy Morarjl
Desal): (a) to (¢) It is a fact that
the net national income of India grew
between 1950-51 and 1964-65 at a com-
pound rate of 3.8 per cent per annum
4t 1960-61 prices This has been
brought out in paragraph 19 of Chap-~
ter I of the ‘Draft Outline of the
Fourth Five Year Plan' This is dis-
appointing to all those who expected
and desired a higher rate of growth,
The main reasons and analysis of the
smtuation showing where significant
growth 1n output has been achieved
1s given in the Draft Plan. Govern-
ment 15 thus aware of both the dis-
sppointing and the encouraging
aspects of the development in the
ihree Plan periods

As 1egards the reference in the
question to a World Bank report, if
the reference is t0 a report submitted
by a team of the World Bank to the
President of the Bank, it has already
been stated in this House in reply to
carlier guestions on a similar sub-
Ject that the report has not been made
to the Government of India and that
questions on the contents of the
Report cannot be answered in view
of the Report being a Confldential
document of the World Bank.

Fertilizers and Chemicals Travancore
Ltd., Alwaye

6295. Shri Viswanatha Menon:
Shri B, K, Nayanar;

Will the Minister of PetrOfetim and
Chemicals be pleased to state:

(a) whether it is a fact that the
Fertilisers and Chemicals Travancore
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Lsd, Alwaye, Kerala, is denying
employment {0 workers in the name
of police verification; and

(b) 1! so, how many workers were
denied employment during the Years,
1964-65, 1065-88 and 1966-677

The Minister of Btate in the Minis-
try of Petroletm and Chemicals and
of Planning and Social Welfare (Bhrl
Raghuramalah.): (a) and (b). Infor-
mation is being collected and will be
placed on the Table of the House in
due course

Inciusion of Kudumbj Sawajam in
Scheduled Castes

62917, Shri Viswanaths Menon:
8hril E. K. Nayanar:

Will the Minister of Social Welfare
be pleased to state:

(a) whether a3 memorandum was
presented to the rime Minister from
the Kudumbi Samajam of Xerala
when she went to Ernakulam (Keralz)
for the A.LC.C., meeting regarding the
inclusion of the people belonging to
the Kudumbi caste also in the Sche-
duled Castes; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Depart-
ment of Soclal Welfare (Shrimati
FPhulrenp Guha): (a) Many repre-
septations have been received by the
Prime Minister, regarding the inclu-
sion of the Kudumbi community in
the list of Scheduled Castes in Kerala.

{(b) The whole question of revision
of lists of Scheduled Castes and Sche-
duled Tribes is still under considera-
tion.

Setting gp of a Medical College at

Trippuni-Thura (Kerala)

6208, Shri Viswanatha Menon:

Shrt E. K. Nayanar:

Will the Minis‘er of Health and

Family Planning be pleased to state:

() whether there is a proposai to

JULY 30. 1067
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set up a Medical College with central
assistance at Trippunithurs Kersla
State

{b) whether the Princes Association
of Cochin has offered the Kanaks-
kunnu Palace gt Trippunithura for the
purpose; and

(c) if so, the reaction of Govern-
n,7nt thereto®

The Minister of Health and Family
Plaaning (Dr. 5. Chandrasekhar); (a)
No

{b) Yes,

{c) According to the norm laid down
by the Health Survey and Planning
Committee, the State of Kerala has an
adequate number of Medical Colleges,
As such the State Government do not
propose to start any new Medical Col-
lege during the Fourth Plan.

Financing of Irrigation Projects in
Mpysore

6209 Shrli §. B. Patil: Will the
Minister of Irrigation and Power be
pleased 10 state:

(a) whether it 15 a fact that the
Mysore Government requested the
Central Government that all the irri.
gation projects costing over Ra. 10
crore should be financed by the Centre;

(b) whether any final action has
been taken in this regard; and

(c) if so, the reaction of Government
thereto?

The Minister ¢f Irrigation and Power
(Dr. K. L. Rao): (u) Yes

(b) No.
(c) The matter 15 ynder considers-

tion?

World Bank Aid for Upper Krishna
and Malapragha Projects in Mysere

6300, Shri 8. B. Patil: Wil the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is o fact that the
possibilities of securing World Bank



13387 Written Amswers ABADHA 29, 1880 (SAKA)

aid for Re. 130 ctore for Upper Krishna
and the second gtage of Malaprabha
irrigation projeets in Mysore are being
ﬁmﬂ by_ the Central Government;

(b) if so, the response from the

World Bank in this regard?

‘The Minister of Irrigation and Fower
{(Dr. K. L. Rao): (a) No

(b) lJ)ocs not arise
World Bank Loan For Major Irrigation
Projects in Mysore

6361. Shri K. Lakkappa: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether 1t 18 g fact that the
Government of Mysore in consultation
with thz Centra] Government ap-
proached the World Bank for g loan
to implement some major irrigation
projects in the state,

(b) it s0, the progress made in this
regard; and

(c) the details of the project for
which loan has beep sought and by
what time they are likely to be com-
pleted?

The Minister of Irrigation and Power
(Dr. K. L, Rao}: (a) No

(b} and (¢} Do not arise
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Unsaccounted Money in Indlyy Flilm
Indusiry

6304. Shri P. N, Solanki: Will the
Minister of Finance be pleased to
state*

(a) whether it 13 a fact that the
Indian Film Industry 1s the hot ground
for unactounted money: and

(b) if 30, the measures which are
being taken by Government to un-
earth it?
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Ths Deputy Prime Minister and
Minlster of Pmance (Shri Morarfi
Deshl): (a) Some unaccounted money
15 believed to be airculating in the
Indfen #Film Industry

(b) Such measures as are available
under the law, including searches, are
belng taken to unearth the unaccount-
cd money

World Bank Team

63¢5. Shri Sidheshwar Prasad;
Shri Indrajit Gupta:
Shri Vasudevan Nalr:

Will the Minuster of Finance be
pleased to state’

{a) whether 11 35 a fact that a World
Bank Team is 1n India;

(b) if so. the purpose of 1 s visit; and

(¢) the manner in which Govern-
ment agre gssisting this team?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Denaal): (a) Yes, Sir

tb) 1t 1 the practice of the World
Bank 10 maintain a close touch with
the economic development 1n the
principal members/borrowing countr-
1es through information provided by
Je Governments concerned by perio-
dic visits to the country by officials of
the Bank and by consultations and ex-
change of views with the Govern-
ment’'s representatives Since the
World Bank 12 1n addition the Con-
venor of the Aud India Consortium,
the up-dating of economuc information
available to them gcquires additional
impor*ance The wisit of the present
team is intended to serve this purpose.

(¢) in the normal course,
concerning economic development and
the justification for aid requirements
postulated are giscussed between the
representa‘ives of the Government and
the World Bank and such information
as is relevant provided to the Bank.
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13390
Taking over of Gandak Project

G308, Barl K, P. Singh Des: Will
the Minister of Irrigation and Power
be pleased to state:

(3) the expenditure likely to b in-
curred by the Cen'ral Government on
the proposeq taking over of the
Gandax Project which is under con-
sideration and

(b) the benefits likely to be derived
by taking over the project”

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) The proposed
taking over under consideration is not
a physical *ake over of the project but
of financing the project outside the
State Plan ceiling

(b) The benefits from the Project
are likely to be derived parly

Anticipated Defioit In States' Budget
during Fourth Pian Peried

Sondnt: Will the
pleased to

6307. Shri M. L
Minister of Finance be
state

ta) whethe: any estimate has been
worked out of the total deficit expect.
ed in the States’ budget in the entire
Fourth Plan period,

(b) 1f so, whether the Central Gov-
ernment propose to indicate to the
State Governments a higher quantum
of financial assis'ance than agreed to
earlier particularly to finance schemes
in the Fourth Plan period, and

{c) o not, whethe: Government Ppro-
pose to persuade the Biate Govern-
ments to make efforts in their taxation
drives t0 meet their financial require-
ments?

The Deputy Prime Minister and
Minister of Finance (Bhri Morarjl
Desai): (a) The size of the deficits, i
anY in the States’ Budget during the
entire Fourth Plan period will
on various decisions taken
State Governments from year

o]

il
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Sinee only Budgets for the first two
years of the Fourth Plan period have
50 iar been presented by the State
Governments, no estimate for the
entire period of the Fourth Plan is
possible,

(b) and (c¢). Do no* armse
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Import of Medicines and Baby Food

6308, Shri M L. Sondhi: Wil the
Minister of Health and Family Plan-
ning be pleased to state

{a) whether the country 1 sull am-

porting certain medicines and baby
food,

(b} if so, the major 1'ems on which
India stil) depends on imporis;

(cy whether these also
Homoeopathic medicines: and

include

(d) the annual quantum of mpoarts
1n terms of value from 1981-82 up-to-
date?

The Minister of Health and Family
Planning (Dr 8. Chandrasekbar): (a)
Bulk drugs and raw materials mnclud-
g intermedia‘es for the manufacture
of drugs are stll imported Raw
materials for manufacturing baby
foods are also imported No baby
food as such 18 1mported

{(b) The ma)or items of drugs im-
ported in bulk during the last year are
as follows ’

1 Pemallin
2 Tetracychines
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3, Chlaramphenicol,

4. Streptomycin,

5. Sulpha Drugs

8. Vitamins

7. Chloroquin,

8. Glucose (Anhydrous),

{c) Homoeopathic medicineg gre also
imported.

(d) The annual quantum of imports
interms of value for all drugs and
medicines including intermediai=s gnd
raw materials is as follows,

1961-62 Re.

14° 53 crores
1963-63 Rs, 13'71 crores
1963-64 - Re. 13°17 crores
196465 Rs, 1311 crores
1965-66 Rs. 14°41 crroes
1966-67 Rs. 20-98 crores

Baraunl Oil Refinery

6311, Shri N. K, P. Salve: Wil] the
Minister of Petroleum and Chemieals
be pleased to state

(4) whether 3 contract was awarded
to Messrs Bridge and Roof Company
for he mechanical works of Baraum
O1] Refinery at a reported rate of
Rs, 1,500 per tonne, whereas for simi-
lar work« elsewhere, the rate in opera.
tion s said to be Rs 400 gpproximate-
ly,

(b) whether the cxcessive delay in
tne completion of the works by the
sard contrac*ors did not invite any
penalties by the authorities of the Re-
finery; and

{c) whether a claim for several
crores has now been preferred by the
said contractors against the ery
in addition to Rupees six crores al-
ready reported to have been paid to
the contractors?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Soclal Welfare (Shri
Raghn Ramaiah): (a) The contract for
mechanica] engineering works of the

Written Answers 13204

Barauni wis swarded to Mis.
Bride & Rool Co. (Pvt) 1id. Since
various types and items of works were
1nvolved, the rates were not quoted on
a per ton basls. However, the masxi-
mum rate paid on  tonnage basis for
some items is Res. 1250 per ton. Gov-
ernment is not aware of any flat rate
of Rs. 400 per ton in operation else-
where for such jobs.

(b) There 15 a penal clause in the
contract ynder which the contractor is
liable to pay penalties for excesslve
delay in the completion of the work
I's invocation is under the considera-
tion of the Indian Oil Corporation.

(c) The contractors have preferred
various claims and these are under
arbitration at present. The total pay-
ment made to the contractor so far 13
Rs 4,73,65,055

Ruby Geperal Insurance Co.

€312. Shri Kameshwar Singh: Will
the Mimster of Finance be pleased to

state

{a) whether it 18 3 fact that a ghare-
holder of ‘he Ruby General Insurance
Zompany has asked for the permission
of Government to sue the Company;
-lnd

(h) if so, whether Government have
enquued or ordered a probe into the
whole affair?

The Deputy Prime Minister and
Minisier of Finance (Shri Morarji
Desal): (a) Yes, Sir But 1t was
pointed out t» him *hat no permission
from cither the Contral Government
or from the Controller of Insurance
was necessary before  imstituung
proceedings under the Insurance Act
against an Insurer or its officers.

{b) As regards the charges agmnst
the company, these had already been
gone into thoro in consultation
with Law Ministry and it was declded
on the advice of the Additional Soli-
citor General that there was no justi-
fication for proceeding further with the
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enquiry, Further action against the
insurer was thereforg dropped.

Gold Smuggiing in Madrss

€313, Shri D. D, Joma;
Shri K, P, Singh Deo:
Shri D. C. Bharma:

Will the Minister of Finanee be
pleased to state’

(a) whether it is a fact that g well-
organised secret branch of an Inter-
national Gold smugglers gang is active
m the Madras State,

(b) 1if so, the contraband gold seized
{rom the gang since January, 1967; and

(c) the action taken by Government
to hiquidate the gang?

The Deputy Prime Minister and
Minisier of Fimance (Shri Morarjl
Desai': (a) to (¢) The total quantity
of goid eized by the Customs and
Centra] Extise authorities :n Madras
State from 1st January, 19687 to 15th
July, 1967 15 383 Kgs approximately
*his quantity 1ncludes the following
big seizures.

Dme of Seizure Quantity of gol d
seized (Kgs)

6-1-1967 11664

3-3-1967 58-37

33':',;3;, ;1-56

47- 1°52

14-6-1967 14 66

8 -7-1967 81-62

—— e ——  mma s = e

There gi¢ no indications thal any
single agency 1s responsible for these
a tempts at smuggling Further, 1n-
vestigations made following these
seizures have also not revealed the
exitence of any international gang of
gold-:muulera functioning in Madras

tate

Financia] Assistance to Rajasthan

8314, Shri Bhola Nath: Will the
Minister of Finance be pleased to state:

(a) the total amount of loan grant
and subsidy that are being made avail-

able to the Rajasthan State annually
for devalopment activities; -

(b) whether the Rajasthan Govern-
ment had utilsed the full financial
assistance given to the State for deve-
lopment during the last five years;

{e) if 50, the details thereof;

(d) whether the performance and
development activities of the Rajas-
than Government are to the satisfac-
tion of the Central Government; and

(e) whether Government propose 10
allot more fund; to the Rajasthan
Government for its development in
view of backwardness of the State?

The Deputy Prime Minister and
Minister of Finance (8hri Morarjl
Desai): (a) A statement is laid on the
Table of the House [Placed wn Lib-
rary See No LT-1132/87)

{b) and (¢) The figures of actual!
expnditure for 1965-86 gnd 1986-87 are
stil] awa ted  For the earlier years,
the assistance given to the State Gov-
crnmen* was fully utilised on approv-
ed progcrammes included in the Plan,
such, as, Agricultural Programmes,
Community Development ang Co-
operation_ Irrigation, Power, Trans-
port ,nd Commumnications, Industries,
Social Services and other Miscellate-
ous items

(d) The overall programme of deve-
lopment is drawn up in consultation
with the Cen ral Government. As far
w performance 1s  concerned, the
Annual Plan discussions, from year to
year, have shown that the develop-
ment s generally proceeding on the

right Hnes,

{(e) The level of development is “aken
into account while determining the
amoun* of Central assistance The
question a! alloting more funds does
not, therefore, arise.

Forelgn Ald on Performance Basis
315 Shri M. L. Sondhl:
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Shri 8. 8. Kothari:
Shri . N. Solamki:

Will the Minister of Fimance be
pleased to state:

(a) whether 1t 15 a fact that the
World Bank and the member-coun-
tries of the Aid India Consortium
have decided to relate future assist-

ance to India on the basis of perfor-
mance

tb) 1f so, the extent to which 1t
will affect the Fourth Five Year Plan
programme and food imvports, and

(c) the steps which Government
are comtemplating to0 make wup the
gRp”

The Deputy Prime Minister and
Minisier of Finance (Shrl Morarji
Desal): (a) Neither the World Bank
nor the Aid India Club has informed
the Government of any new cniteria
gbout determining future assistance
to India on the basis of performance
However, an assessment of whether
economic aid already given has
served the purpose for which # was
intended always influences the giving
of further aid India has in fact been
received aid from countries and agen-
cies which have periodically ‘made
such assessment

{(b) and (¢) Do not arise

e s

631t of) fox ey &0
sy qay gfeare fralwr gt @@
T gt w61 fir

(%) w7 IT®l @A 2 IAE,
1967 ¥ TRyen™" arcrrfgs &t wwrfms
&% wTwg ¥ garar ¥ o feemar
§ fs w=we fafww aar A Zqav
Sefirgz | frem & weae w1 ST
et o 2 T § e ap@ warfo,
ARy At ey W vy Wy X e
Wmianfink
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Developmants in
Madhyz Prodesh
(w) afe g, & vt gl o
®r T 3 v ¥ fad woeTe W
smva® wrhanft wOh o7 fenc g ?
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amw e gfoere Frdtem st
(wre wiiafa witoe): (%) drgh
Al wurf, qo ey e Farw ww
T fgr ¥ gy W 4w ghwe grT
wqrige Y wwt & 1 wnfae Afews
watelt # ur W W A § Wi sy
% o17 § NTa ¥ W whTmAT W
fauy % wrof oy & ot § 1| QY
fawar & wymre Qur f ware wfy &
frma qar =+ fe o were & 97 g
wrer ¥

(&) og %% AR IBATI

1214 hrs,

RE DEVELOPMENTS IN
MADHYA PRADESH

Mr Speaker: Before I go to the
next item 1 want o inform the House
that 1 have received chits from two
hon Members of this House about
their desire or intention to raise a
discussion on the developments n
Madhya Pradesh Except the news-
paper reporis which we have before
us, I wonder whether we have any
information to have a discussion. The
newspaper report says that 53 Memb-
crs have crossed the floor (Inter-
ruptions) To the extent Iknow, I am
talking of it

Tro T WANGT AT (W)
o1 F1 1T |AT ®; GO ®T 24T
war &, %7 A T d

Mr. Bpeaker: I know. That is why
I say this is a constitutional peint;
whether Parliament comes ints the
picture
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o wy faad : () ;e
T e TR g | P E Ay
Prdz fifeng

Mr. Spesker: My objection now is

can discuss it, it you want, if it is
constitubionally permissible; 1 will
aliot one hour. But, without prior
permission of the Speaker, if some
hon, Members would raise some lssue,
it would pe difficuit for me, because

which relates to the Stste Assembly,
if the prorogating of the State Assem-
bly is unconstitutional and all that,
naturally, I eannot take a decimion on

JULY 20, 1987 in Medhya Pradesh (81.)

Shri Ranga (Srikakulam):
it from what you have said that of
Shr1 Madhu Limaye and others come
to be able to persuade you that it
would be within your right, as well
of the House, that thig motion should
be taken up. t can be taken up
only tomorrow morning, Under those
sug

J

Assembly and that Government, 30
that we would be in a position to
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el Ban Derwx (Mangeldaj): Sir,
in your Initial comment you have

Mr. Speaker: Yes, 1t appeared in
the newspapers . .. (Interruptions)
Now, if half a doren members stand
up, including leaders like Shri Ma-
dhok, Bhrl Joshi and Shri Hem Barua
and talk simultaneously it would be
difficuilt for wme to regulate the
House . . (Interruptions)

Shri Hem Barna: May 1 say that
this repory was broadcast by the All
India Radio, which 15 an official 6r-
gan? (Interruptions)

8hri A. 8, Salgal (B:laspur): Sir, 1
rise on g pom of order I have got
the right to raise 1t

Mr. Bpeaker: Will you kindly mt
down® We should not discuss it here.
1 have made an appeal to you Mr.
Madhu Limaye and others wall come
and discusg it with me. Now, if every-
body geta up and begins to speak like
this, that is not proper

Shri Surendranath Dwivedy (Ken-
drapara): That i all night What
about the suggestion made by Prof.
Ranga? The Assemblv has been pro-
rogued in an unconstitutional way.
Let the Home Minister make a state-
ment,

Shel Byl Raj Madbok (South
Dellu): We are not going
newsbgper reports only. We have got
telephqpic message from there. You
may direct the Home Mingster fto
make a statement

oft wo e Wy : wrerer Tfieq,
FU Qi wre qRET )

o e wrw wby c Aey e X
wteiizgwr ¥ g W et

JULY 20, 1087 fn Madhys Pradesh (St.)

wiwe fire wpwa: WUy AT,
I WY THT ¥ ATNT qRaY ¥ waw
o qoitwr } AR §, @ o W qfans
WA uy WA A § 7oAy A
w0 W WAt P

g WY ¥ qy AT FRT 1T §
FasgmrdaNEmemi %
¥ g 97 W9 wY g gy
Ot wrfgm (swwwer) afatr & ganfan
ot IR W O E qE e Ayt
T graa ¥ qey N2 & I ¥ agr W
fremoey Yy Y wwet § 1 ST wroR
gl HRE §, T A T g s §.
& wTe g@ w7 4 Twd § 1 (Sqwwr) |

Mr. Speaker: All of you have
fimshed now May I request some
order now® A proposal hag been

made The facts are all confusing ..
(Interruption) At least the Bpesker
has only newspaper reports Others
might have got telephonic messages.
(Interryptions). Why are you shout-
ing You don't hear me My patience
13 being tested very much, I do not
want to offend any Member, But my

pa‘ience is being so badly tested by
you Half a dozen times I have re-
quested you to have patiemce to hear
me. 1 have allowed your leaders but
if every Member begins to speak ilke
mu.thnwmummwaﬂ&h
You are testing sy patience. I am
appealing to you met to do like this.
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A good proposal has been made that
sinoe the position is all confusing...

An pon, Member: How?

Mr Speaker: It may be clear
you . . . (Interruptions).

for

o o s (akfmer) ¢
g wet w3 gu § 1 ag wary |

o gew W agew (INAA)
wa gt &% g7 § 1 ag AtEnd
g

st TW qaw g  (ATEE)) .
sarw A, wg W@y oY qaFr aqr
muﬂi‘;‘;ﬁtlnmﬁf

|y
ﬁ'mﬁﬁﬂ"«l:igéﬂﬁﬂ@'
o 7 T ow T o) W
wWr? A wd

Mr. Speaker: Fortunately, they are
not shouting like you. If they also
begin to shout, I do not know what
will happen (Interruption). Please
hear me now...

oft %o ®o wrEw : (¥99) : ¥ =T
NIRRT GEN ®
frsy o Tgr & 7 AT sgmer oW ¥ W
Wa, AT W9 A IN W wiEr | wE
mAifFNmRr I H @l
ag ' § w1 e § e ay € e o
aza ® wiewre § e oo foew 97 a@gw
«T Ay ? I wwal T ® ww
ww e g’

I am gaying is that the Home Minis-
urhuhmdthem nudnb!

in
amount of contusiun in l.he mindg of
the people because of the newspaper
reports.

Shri 8 Eundu (Balasore): The All
India Radio also announce ;t. (Inter-
ruption).

Mr. Speaker: Some of them
got confirmation Some of them
hundred per cent truth. At least
ple lke me know only 40 per
50 per cent. Therefore, the
Minister . . . (Interruption).

This

The Frime Minister and Minister of
Atomic Energy (Shrimati Iadira
Gandhi): 1 would only say that we do
not have any official information. 1
shall certainly ask the Home Minjster
to try and get the information.

An hon, Member: When?
Shrima'l Indira Gasdhi: He

get i n touch with them ..
ruptions).

will
J(Inter-

ot o wR wgTy ;I Y TS
qTATT *T | (wwwwr)

o T Awe aw ;. TeeNw ¥
fearr wwr w Y0m wT fear §, W
I W Iy wury welt ar ag Al
nNHE? TR ey
c® farary | F1 S W fear g ?
(sawwr)

of ye W e : quT St
Zeftelr o oo walt ¥ wr T &

oY qo Wo wt + (WTETW): wEEw
agvew, T W ww § 7 W R
ot W g it awe & wrowiw
Frr @ ek ar g (veeaw)
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Mr. Spsaker: Now are they gatis.
fied? They have also s done
as the members on that gide,

Shri J. B, Kripaland (Guny) rose—

Mr, Speaker: I em on my legs.

May I request the Home Mimuster
do dndweate the fums whan be pouid
be able to get the informatipn and
make it available to the Hoygey

The Minister of Heme Affayyy, (Shri
Y, B. Chavan): We have ot got
even the time to contact thy Qower-
nor because we have to fing ou,
under what circumstancey . hat
action he has taken I will tvy to get
in touch with the Governor ;5 ¢he
course of the day. .. (Interryptions).

Shri Baj Raj Madhok: Pogyively

Shel Y. B. Chavan: I will oot in
touch with him immediately ~ioday.
When I ga:d “in the course of the day’,
my 1dea was that 1 would gel in touch
with him wnmediately and try o get
the information, By 5 O'Clock, 1 will
be able to give the informatigy

wftag i@ oo SRy, wey
arx s § e 2% e ¥ Wher o
YT HT) 1 O WY EE & O ;7 Gy
W ard € oY g wat 3k, N a5y g
CoAwT T & | A X T agr ofs-
ngg?

Shrl Umanath (Pudukkottal): 7Tne
Home Mimister says that he wonts to
get the information from the Goyer-
nor there as to what h#s hippened
ang gll that. There is a Press report
to the effect that yesterday on trunk
oal]l the Prime Minister contalisy the
State Government there and gyt the
material as to what was hafpening
there But now the Home Minister
Poses ag if he does not know anything.
Becondly, 1 am very much pajned to

hear you say that you sre confused
and that we have got only newspaper
reports. 1 want ¢o say that more im-
portant things were discumsed bere,
with regard to West Bengal Govern-
ment, merely On some NOWSDApEr re-
ports.. .

Mr. Speaker: He may not go into
all those things.

Bhri Umanath: [ am not going into
that, Sir. Please allow me to com-
plete.

it has been the practice here that
we g0, on such important things, by
newspaper reports and All India
Radio reports. I am, therefore, pained
10 hear you say that we have goi only
newspaper reports. ] am very much
pained to hear it from you, Sir Had
it been from the other side, I would
not have munded.

Mr, Speaker: At least I do not
know. I have no other information.
No Minister has phoned to ‘me from
Madhya Pradesh, no Oppesition
Leader has phonned to me from
Madhya Pradesh. This is hundred
per cent true. I have only newspaper
reports Nobody from Madhya Pra-
desh, either from the Government or
from the Opposi‘ion mde, hes brought
it to my notice

Ay regards th. suggestion made by
Mr. Range, 1 am requesting the Home
#Mimsler (0 make 5 stadement{ fodiy
at 5 O'Clock. (Interruptions)

oft wnk ety : g Wl W
¥ it warr & 1 (vewwrr)

W} gEW WX FEW AT W@
farars war W) Wy e oy e gt &
fear war § 1 (vewwm)

ot ot o (78) : w oo
¥ftg wowre & g8 AT fraer o oY
s s rwl § 7 (owwwy)
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1828 hrs (i) GS.R. 1025 published in
» T Gazetts of Indis dated tha
'APERS LAID ON THRE TABLE 8th July, 1987,

Navar Cmssmomar Cownortiows or (1) GS.R, 1037 published in
Buwmil)mumtl;lgm Gazetle of India dated the
Ammowmrr) RacvraTions, 1967. 5th July, 1967.

The Minisier of State in the Minis-
try of Fimasoce (Shri K. C, Paat):
On behal? of Shei B. R. Bhagat, I beg
to lay on the Table a copy of the
Naval Ceremonial, Conditions of Ser-

1887, published
in Nuotification No. B.RO. 17/B in
Gazette of India dated tha Tth July,
1967, under section 185 of the Navy
Act, 1857. [Placed in Library. See
No. LT-1112/6T7].

GoverwMmeT RESOLUTION MRGARDING
ACTION TAKEN ON RECOMMENDATIONS
or STupy TEAM OX TMX WORKING
or Tus DG.S. & D,

The Minister of Werks. Hewsiug
and Sapply (Skei Jagansth Rae): 1
beg 1o lay on the Table a copy of
Government Resolution No, 19(8)/88-
Pl dated the 1lth January, 1867, re-
garding action taken by the Govern-
ment on the recommendations of the
Study Team appointed to examine the
working of the Directorate Generul of
Supplies and Disposals. {Placed
Library See No. LT-1118/87).

ANNUAL REPORT ON WORKING OF
inousTruar. awp Comacmmciar Uwnam-
TAKINGS OF THE Cawrraal GOvERN-
MERT ror 1063-88, Normrica-
Tows UwDEa Customa AcT,
wIC.

Shri K. C, Pant: | beg to lay on the
Table-—

(1) A copy of the Annual Report
on the working of the Indus-
trial and Commereial Under-
takings of the Centmal
Government for thy JYear
1963-86. [Placed im Library.
Ses No. LT-1114/87].

{(2) A copy each of ths following
Natifications under paction 159
of tha Customs Act, 108%:—

[Placed in Library. See No, LT-
(115/67].

(3) A copy each of the following
Notifications under section
38 of the Central Excises
and Salt Act, 1944:—

(i) The Central Exclse (Six-
teenth Amendment) Rules,
1967, published in Notifica-
tion No. GSR. 982 in
Gazette of India dated the
1st July, 1967, »

(1) The Central Excise (Seven-
teenth Amendment) Rules,
1867, published 1n Notifica-

tion No. GS.R. 1028 in
Gazette of India dated the
8th July, 1987,

(Placed w:n Library. See No. LT-
1116/67]

(4) A copy each of the following
Notificettong under section
158 of the Customs Act, 1962
and section 38 of the Central
Excises and Salt Act, 1944 —

(1) The Customy and Central
Bxcise Duties Bxport Draw-
back (General) Forty-fifth
Amendment Rules, 1967,
published 1n Notfication
No. G.SR, 1022 1n Gazette
of India dated the Bth July,
1987.

(1) The Customs and Central
Bxcise Duties Bxport Draw-
back (General) Forty-sixth
Amendment Rules, 1067,
published in Notification
No. G.S.R. 1028 in Gazette
o:'I'ndu dated the 8th July,
1907.

(iii) GS.R. 1034 publizshed In
Gazette of Indls dated the
Sth July, 1967, containing
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Shrt K. C. Pant:

S.B. 803
duted the 10th Jm
{Placed in Library. See No. L'I’-
1116/67].

12.30 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Nmvte RerFORT

Shri Ebadilkar (Khed): I beg to
present the Ninth Report of the Com-
mittee on Private Members' Bills and
Resolutions,

Tto o vy Wifgm (wWk)
UEW WERE, § A WOw TN 6
fawwifawre #1 s e o f g
e ¥ gEedi ¥ qeoh-wadTww o g
war At oft & firar € 1

Mr. Speaker: I have disallowed it

o W wAgY Wfgm ; IER A
o T st ? Fag g fE
w19 99 9T AfaETe w1
X WY Jaw AL T w9
Mr, Speaker: 1 have disallowed 1t.

1o Tm wige Wfgwr ;B §,
afeT gafewR @t #8& | wvE W

Mr. Speaker: 1 have not allowed it.

o T WAT Afgar :  WT NE
At e feanet & v W g

Mr. Speaker: 1 do not know; unless
some further light is thrown that it
deserves reconsideration, how c¢an
that be done? As it stands it 13 dis-
allowed. At ervery party meeting,
everybody has g right to discuss
things, whether it be the swatantra
Party or the Congress Party or the

Employ. & Rehabi.)

SSP. How can we say that what is
discussed at a party meeting can be-
come a mutter of privilege here?

We W wAgT Wfgwr ¢ oA
W Ay, mm&u"ﬁ!‘«mﬁ%#
qreY wT oEew fL ...

Mr. Speaker: It cannot be discussed
here.

1231 hrs,

STATEMENT RE. KENNEDY ROUND
OF TARIFF NEGOTIATIONS
CONCLUDED AT GENEVA

The Minister of Commerce (Shrl
Dinesh Singh): 1 beg to lay on the
Table a statement on the Kennedy
Round of Tarnft Negotiations recently
concluded at Geneva |[Placed in Lab-
rary. See No LT-1117/67].

12.314 hrs.

*DEMANDS FOR GRANTS, 1967-68—
contd,

EMPLOYMENT
REHABILITATION—cOntd.

MiNISTRY OF LABOUR,
AND

Me. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under
the ctontro:, of the Mimstry of Lab-
our, Employment and Rehabuilitation.

The hon Mimister will now reply
to the debate

The Minister of Labour, Employ-
ment gnd Rehabllitation (Shri Hathi):
[ have heard with great attention and
respect the speeches of hon. Members,
I thank them for their constructive
suggestions, and 1 would like to say
that I shall consider them,

*Moved with Ee recommendation
of the President,
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(Mer. Derury-Secaxzx in the Chair]

The Ministry has to dea! with the
rehabilitation of our brethren, the dis-
Pplaced persong who have come from
Pakisten, from Burina, from Mozmm-
bigue, those who are to come from
Ceylon and the displaced persons from
West Pakistan and East Pakistan who
have been here and as som¢ Members
from West Bengul have saiud, the new
migrants as they are called are
wmn such a plght that the very sight
of them moves one,

There have been some suggestions
from Shr1 8. Kandappan, apd [ would
first take up the rehabilitation aspect
of my Ministry. At the outset, I must
thank the Governments of Andhra
Pradesh and Madras for the co-opera-
tion that they have given for resettl-
ing the repatriates from Burma. Out
of a total number of about 1,50,000,
Madras has helped nearly 82,000 per-
sons. I must say that the Chief Mini-
ster of Madras has been taking perso-
nal interest in looking to the rehabili-
tation of our friendg from Burma.
Then comes the help rendered by
Andhra Pradesh,

Shri 8, Kandappan (Metiur), Ia
the report supplied to us, the hon.
Minister has stated that with regard
to the Burmese repatriates, only 45,000
have been 30 far rehabilitated. What
about the rest? I had raised this
issue specifically.

Shri Hathi: I am coming to all that.
T shall not leave any poiut unreplied
to, if I am allowed to go on.

JULY 20, 1067

Labour, Employ. & 13352
Rehabi.)

staternent again, the number of per-
sons employed or who got employ-
ment, is 9,000. I include in 34,000

only 900, because it mght be
somebody might have got a Joan
taken employment, So I take on
1/10th. That comes to 34,000. Now,

cEE

be able either to give them employ-
ment or business loan. That iz the
next year's programme for the re-
maining 10,000.

Then he made the observation—I
will not say complaint—that Rs. 213
crores were given as grants for the
persons displaced from Pakistan East
and West, whereas here 1t iz only
Rg 3 crores. When the guestion of
relier or rehabilitation comes, I would
not calculate it in rupees annas pies.
If 1t 1s needed, more than Rs. 3 crores
should be given. I am mot, therefore,
comparing the amount which is spent
for the displaced persons from East
and West Pakistan with that spent
for our friends from Burma. That is
not my intention at all. But when
a comparison is made....

Shri 8. Eandappan: My contention
was that the money would have been
better spent on rehabilitation instead
of on grants.

Shyl Hathl: The persons who have
come from East and West Pakistan
are about a crore and we have spent
Rs. 213 crores Here it 1s 1.5 lakhs
and we have spent Rs 3 crores. It
comes to the same thing.

Shrl S. Eandappan: Ae::lr’dil;l.lria
the figures given it is a
crore. Let him not mislead the House,
These are figures supplled Y Gov-
ernment.

An hon, Member: Have patience.
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Shri 8. Kandappan: 1 have enough
Patience.

Shri Hathi: 1 have more patience,

We have given Rs. 5,000 as loan per
case; we have given land to agricul-
tural famibes.. . But if there are
person who want to rehabilitate
themselves on agricultural land and
do not like to go for trade or industry,
certainly that could also be congider-
ed

The othef suggestion he made was
that 1n regard to the repatrates from
Ceylon, instead of rehabilitating them
all 1n pockets, they could be rehabili-
tated in the Andamans, We have
actually a scheme to rehabilitate some
of them in the Andamans, but we
must remember that the number of
people to come from Ceylon would be
nearly 5 lakhs and every year we ex-
pect a few thousand to come. In the
next year, Janulry to March we might
expect about 13000 or so Now to
rehabilitate all the 3 lukh people in
the Andamans may not he possmble
We can accommodate there as many
as we could We have a plan for
development of rubber p.antations
there We have a plan for recjama-
tion of land and rehabiliteling them.
That will go on, but it msy not be
posuible to rehabilitate all of them m
Andamans We have learnt from the
experience of Bast Bengal, and so
wou'd like to have a blueprint ready,
so that by the time they tome they
are rehabilitated For that purpose 1
have written io the Chlef Mimsters,
and we are having a meeting at Mad-
ras next month, so that we can pre-
pare a blueprint. The idea is that the
first batch will be resettled on plan-
tation Later on, we shall see it
more could be absorbed there Some
would certainly go to the Andamans,
but 1 would like to see that when
they come, they are given rehabilita-
tion relief and they have pot to wait
for a longer period and feel that we
have not been ready to receive them

The first thing is the psychological
treatment so to say. When they come
here, they must feel that here s

JULY 20, 1967 Labour, Employ. &
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warmth, here are people who are
recerving them as their own maen.
They should not be left to feel that
they are strangers or foreigners or
unwelcome. S0, with—that under
consideration 1 am trymng to have a
blueprint ready.

Dr. Maitrayep Basu (Darjeeling):
Gastronomy is more .mportant.

Shri Hathi: Now I will deal with
Mr. Dhullon who touched on Punjab.
So far as Punjab 13 concerned, the far-
mers have been rehabilitatea, and
17,000 acres of lafd have bcen set a~
part. They have been g'ven sufficient
Ioan for purchase of bullocks, imple-
ments and house construction. About
Rs, 198 lakhs of granis and Rs 132
lakhs of loans have been gven, For
shops and traders loan hu‘r:un sanc
tioned, about Rs 5,000, and for re~
construction of Khemkaran, to which
he referred we have sanctioned Rs 35
lakhs which will mean reconstruction
of thig complex

Then I come to the quesiion which
Dr. Ranen Sen and other members
raised and that was with regard to
West Bengal, Mr. Ranen Sen wanted
me L0 go Lo gome of these places and
see I may say [ am a newcomer so
to say tuv the Ministry of Rehabilita-
tion, but from what have seen, heard
in the House, learnt and followed,
I know how deeply the members from
West Bengal and the Government
feel I have been {o one to two pla-
ces, for example to the Indralok Stu-
dio Colony I was the conditions and
I felt that something has to be done.
There are patterns of assistance,
grants, which sometimes come in the
way Having geen the conditions in
which they were living, I thought that
it 19 much better to give them pome
other place where they can economi-
cally settle themselves. In the mean-
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habitable, I may in-
the House that the Government

of

for the colony,
Bamar Guba (Contai):

are hundreds of such prujects.

Thers

Sh7l Mathi: That was exactly my
next pomnt; they are in hundreds,
What should be done? I can bonly
share my thoughts with the Members,
Something has to be done. There is
genuine distress. Bengal lhas four
milion displaced persons. Calcutta
Jg the most densely populated part—
74000 per sg. mile, Of the West
Bengal population, eleven per cent
are DPs but in Caleutta the DPs
form 18 per cent of the population,
How are we to rehabilitate economi-
cally these friends from EKast Pakis-
tan? Nearly 67 per cent of these
mugrants are agriculturists, the re-
mainder belonging to trade and other
professions. For 100 engiaeering jobe,
the effect will be to have about 26
persons in trade and commerce and
about 14 persons on transport. The
population grows at 27 per cent while
the employment opportumties grow at
23 per cent. The population growth
thus exceeds the employment growth.
More employment opportunities have
1o be created even to alance the po-
pulstion growth. The need becomes
more obvious 1f we add tlese 40 lakhs
of people. I was thinking whether it
would not be better if we train these
young friends say, of the ages of 12
to 25 or 30. It is not a question of
giving them houses. Suppose we give
them houses, build colonies for them,
give them lodgings, water, dralnage,
etc. and we spend money on that

JULY 20, 1087 Labour, Employ. &
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are not needed; they are needed:
houmng, clothing and phelter. But
more emphasis should be given or
should have been givem on economic
schemes 30 that people could have
been rehabilitated. Out of Rs. 103
crores, Ra, 20 crores have been spent
on economic achemes and Rs. 74 crores
or so on other schemes. Therefore,
1 was thinking, and I want to share
this view with the House, that instead
of spending all the money on the
development of colomes and houses,
it might be better that we may train
young men in grig and technical crafts
so that they become self-employed
and are economically rehabilitated.
We have gbout 330 industrial traning
institutes under the Ministry of Lab-
our, and 1 would reserve 10 seats in
each of the training institutes for all
the displaced persons inciuding those
from Burma and Ceylon, 5o that every
year we could have 8,500 young men
of the age-group of 18—30. trauned 1n
these things, and I would even be
prepared to pay them a stipend, a
reasonable amount, so that they can
muintain themselves. This would be
really rehablitsting them. I am
thinking, and I am prepared to re-
serve 10 seats in each of the inatitutes
if sufficient number of our young
friends come in. This is because I
really fee] that if we want to rehabi-
litate them, the rehabilitation does
not mean merely giving them a house
or a shelter That does not mean
rehabilitation It would be a ram-
shackle, as was remarked by one
of the hon Members we had
built houses 10 years back; but I
have seen how those houses lock to-
day. Maybe today we may again
bulld houses, but on having built
them, if the owner or the ocoupler is
not in a position to apend, what do we
do®* How long can that ba done, and
how long can you go on building?
Will they coatinue building houses?
Therefore, we must give them such
employment so that they are actually
rehabilitated economically., ‘Thig s
one idea which occurred to me.

SBkri Lobo Prabhm (Udipl): On »-
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point of information. I3 the Minister
aware that the economic tempo of this
country is running down, that employ-
mrent opportunities are shrinking, that
many factories are closing down, and
that consistently with this, if he adds
to those who are trained it 1s in-
creasing unemployment? ‘Would it
not be better for the Government,
tnstead, to increase employment 11 the
villages by housing programmes and
by industrial development rather thap
by traning pecple for whom there is
no possibility of employment®

Shri 8, Eundu (Balasore): He s
speaking some sense, I think.

Sbri Hathi: So far as employment
ia concerned, I know today there is
recession. Today, the growth of in-
dustrial production is declining.
When 1 come to the labour part of
my Momsiry, I will say what 1 have
to, so far as the steps that we are
taking But because there 15 indus=
trial recession now and techmical
men are not getting employed, shall
we take a decision that we should no
more train pur young boys? Will ;t
be all right?

Shri 8§, Kandappan: What about the
Madras CM's suggestion of getung
Burmese rice in lieu of cash compen-
sation?

Sbrli Hathi: So far as Mr Lobo
Prabhu's query is concerned, we can go
even further and having trained them
in some vocation in which they ¢an be
self-employed; for that we can give
them loan and other assistance. This
is one solution which strikes me,

1 have been receiving a number of
letters Some of the friends want to
settle outside West Bengsl. But as
Dr. Sen said, we have closed the
camps. We are not now giving any re-
Let or rehabilitation assistance even
to the new migrants because we had
given them sufficient time and to
thase who did not move, we were not
gwving any doles. Therefore, they
sre not entitled, But if we cannot
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gal, if we do not sllow them to go
outside and if we d0 not pay them
anything, where is the solution?
Something has to be done. Therefors,
1 have thought of renewing the system
of offering to new migrants to go to
any part of the country outmde West
Bengal and if [ get sufficient response
to that and if the West Bengal Gov-
ernment 1is =lso kaen, | am prepared
{o reopen camps in selected places for
new mgrants and give them assist-
ance for rehsbilitation and relief.

Shri Samar Guha:; Out of 2 million
refugees settled outside West Bengal,
1 mmilnon have come back and the
money spent on them has been com-
pletely wasted, So, before sending
them again outside, you have to think
a hundred times.

Shri Hathi; [ was very cautious be-
fore 1 said so I know that persons
who have come from East Pakistan
would naturally like to live in West
Benpgal because of the climatic condi-
tions.

Shri Samar Guha; In the case of
UP, there hag beepn good rehabilita-
tion and perhaps not even 5 per cent
have deserted But they have desert-
ed other places because they comple-
tely failed to rehabilitate them econo-
mically.

13 hrs,

Shrli Hathi: The only precaution we
have to take 1z this. We will have
to see that the camps we open, the
rehabllitation arrangements, the
houses we build for them, are all
proper and habitable and they may
hke 1t, g0 that the money is not wast=
ed. That is a suggestion which every-

offer that we want to drive them

give them employment in west Ben- of West Bengal That is not 0.
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3 and 8o on. Nabodyfuhhelsat
home if he does not know even the
name of hig village.

Mr. Depnty-Spesker: May I remund
the hon. Minister that we are pressed
for trme Half-an-hour has been de-
voted to rehabilitation We will have
to adjourn now for lunch, May I

take it that he will take another half-
an-hour.

Shri Hathi: Yes.

Mr. Deputy-Speaker: Let us ad-
journ now for lunch and meet again
at 14 00 hours,

13.02 hrs.

The Lok Sabha then adjourned
jor lunch ttll Fourteen of the
Cleck

(The Lok Sabha re-assembled after
Lunch at three minutes past
Fourteen of the Clock,)

{Smmx S, M, Josmx in the Chair]

DEMANDS FOR GRANTS—contd.

Mmvstry or Lasour, EmMrLOVMENT
AND REHABILITATION——CONtd.

Shri Hathi: I was dealing with the
rehabilitation programme and certawn
steps Government wanted to take, To
that I add one more. As the House
knows, we have included a provision
whereby industries employing a cer-
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tain proportion of the displaced per-
sons will get benefit of tax. 1 hope
thig will lead to employment of more
displaced persons. 1 also hope that
these measureg will go & long way 1n
rehabilitating the displaced persons,
for whom we have genuine sympa-
thies, and we think It iy our national
duty to help thetu out to gettle them-
selves in life.

Then 1 come to the question of lab-
our, the other wing of the Ministry.
Many hon. Members, including Shri-
matj Sucheta Kripalani, Shri S, M.
Banerjee and others, referred to the
economic condition. I would not like
to go into the details, because so many
hon, Members have spoken on it. But
a question was asked: what are we
doing about it? It is a legitimate
question.

As the House knows, the two in-
dustries mostly hit by the recession
are textile and engineering industries,
The Labour Ministry have taken up
this question with the Commerce
Mrmustry and it was at the meeting
of the textile industry which the
Labour Ministry held that a decision
was taken to establish the Textile
Corporation to take over all sick mills
and also to start new mills so that
the industry may not suffer. So far
as the engineering industry is con-
cerned, the area most hit 1z Calcutta.
Wagon-building industry iz one such
industry. I have taken up the matter
with the Railway Minister and the
Industries Minister and I am happy
to inform the House that the Railway
Ministry have decided to place more
orders for wagons. This will mean
rehabilitation of industries in Calcutta,
Morever, we have taken up some
units which will be given assistance
as far as foreign exchange and raw
materials are concerned and other ex-
port incentives thereby giving a kind
of boost to the engineering industry
which 13 today in state of recession.
I would not like to go into the details
now because the House 15 going to
hear the reply of the Minigter of In-
dustrial Development, perbaps tomor-
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row, on the Demandg of that
stry. I would not taka the
the House on this matter.

I woulg like to say, by way of
to Shri Fernandes who seid that the
Labour Ministry
not so. It gy
stry but it
and it 3s i1n the interest of th
try to boost up the national

-

3
5

be retrenched, I

unemployment
which 13 meant to give them gome

wages during the period of unemploy-
ment That will go a long way to
help the worker.

Another question ssked was about
the various suggestions for amending
the Industria]l Disputes Act. What is
it really that the worker wants? A
worker wants, firstly, job security,
that he should not be wrongly dis-
mussed by the employer. The worker
has a right to work and he has a
nght to continue in employment. It
is not in the aweet will of the em-
ployer to dismiss a worker. There 13
a tribunal for that. The court is not
authorised to look 1nto all thege mat-
ters to see whether it iy fmr or just
or that @ proper procedure has bean
followed But we are amending the

Act

it gon wx vguw :  (I)
TreTh YT T Rvwrl AuY §F av AW
=t 7 Y amd, T e fe wag & A frg
T w7 #Y wreer ¥ ST A
Shri Hathi: We are now making an
amendment so that the court will
have the power fo ¢o into these
things.

Then, | am going to give subsistence
sllowance to workery during tha pe-
tiod of suspension so that for the

1967  Labour, & 3
Rehably)
period be is not on work, he will get

tu-'bdot_eme allowunce, 50 per cent or
%0, So, the unemployment insurance
scheme, the subsistence allowance,
the job serurity a .d tn= retrenchment
benefit will ail help the worker.

The learned jady Membec, Dr. Basu,
wag asking what is the Labour Mini-
stry doing for the workers in the
mines. It 15 the Mines and the Me-
taig Ministry that is looking after the
industry Today, it an iron ore mine
1s exhausted and a worker may have
put in twenty years of service, he is
not eatitled to retrenchment benefit
beyond 2 maximum of three months*
wages, becauge it 13 consldered that
it 13 an unavordable circumstance.
We are now making an ame
endment so that even i these cases
1t will not be considered an unavolid-
able circumstance, the exhaustion of
iron ore, because the worker has
worked for 15 or 20 years, and the
employer must lock to his future and
must pay the retrenchment benefit
as 15 avallable to others

Then comes the question of the
payment of wages. That is one which
was suggested by an hon. Member.
Today, if » worker does not get his
wages, he has to go to the lahour
court and God alone knowe when he
gets his wages. He has to wait for a
long, ttme I am thinking of giving
to the executlve authority the power
to recover by land revenue method
the wages due from the amployer to
the worker He will then pget the
wages without any delay,
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There was the question of wage
freeze and there agam Mr, George
Fernandes asked ag to what for the
Labour Minister was there, and that

only 1 may only point out that we
are now considering the question of
the recommendations of the Coal
Wag: Board and | may say that we
are increasing the wages as recom-
mended by the Wage Board. That
will mean an increasz n  wages.
‘Where 1s the question of freezing the
wages” When we see inequality all-
around, in all directions, in every
wialk o! hife, the pressure upon the
labour becomes still more, still
greater, and at that time if you say,
freeze the wages, what will he feel?
T do not say that the labour will not
do it. The labour may do 1t But
when? When he feels that what we
ask of the labour, we demand of the
others too and that he is treated
equally with the others They are
patriotic 1 know them, 1 have mov-
ed with them. During the last ag-
gression, they worked for three shifts
and kept the wheel of produchon
moving; there was no strike, there
‘was no dispute. Thoy are not people
who are not patriotic. They are the
people who, 1n order to bear the brunt
of the country's economy, would do
1t. They would bear it But when-
Only when they feel that they alone
are not being singled out for hardship
and that others also share it. They
will bear the cut only whep they find
that what they bear is a part of the
whole thing.

Then comes the question of pro-
wvident fund. A suggestion wag made

Rehabi.)

that on the death of a worker,
should be possible for the widow
the near relative to get the providen
fund money merely on nomina
and that there should be no d
1 may remind my hon. friend, 2
Kundu, who, 1 think raised this
paint, that there is a provision in
para B1 of the Scheme which does
provide for nonunation and they can
get 1t immediately. But still I feei
that because the workers in many
cases do not know this, nomination 18
not made and, therefore, all the diffi-
culties arise, Otherwise, that 13 not
impossible,

E$§,35

Then there came the question of
contribution and arrears I think,
Mr Kash: Nath Pandey rmsed this
question. The arrears are not much.
Cut of a total of about Rs. 900 crores,
they are only Rs, 5 crores It is not
much But I am not looking at it
from that pont of view, The arrears
may be Rs, 2 or 3 or 4 or 5 crores.
But for the worker who does not get
it, whether 1t 1= Rs 1 crore or Re. 1,
it is the same To him, it does not
matter whether ¢he arrears are 03%
or 209 What he cares is for his own
money and if he does not get it, what-
ever else you may have done, it does
not help him; to him, it is nothing.
Therefore, I am thinking that the re-
serve fund should be increased, even
though the employer has not paid
for some yeason or the other. Firstly,
stringent prosecution should be laun-
ched against those who make default,
and I mav inform the house that last
year we have launched 748 prosscu-
tiont against those defaulting employ-
era and there were 381 recovery pro-
ceedings by way of land revenue,

Shri S. Kundn: How many defaul-
ters were there?

Shri Hathl: The defaulters were
about 1500 There were 381 re- |

covery procesdings by way of land
revenue. The prosecution has been
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launched against more than half of

the defaulters. The othery are going
on...,

Shei 8. Kendu: Unless you change
the law, you cannot do it,

Shri Hathi: It ix not a question of
‘You cannet do it' Let us understand
that the prosecution has to be done
by the State Governments and not by
the Centr rnment. Let us be
clear about it. There is no use blam-
ing the Central Government because
the prosecution has to be dome in the
State and not at the Centre.

That position has got to be remem-
bered.

Shri Tridib Kumar Chsudhuri
(Berhampore). To that extent the
law can be changed

Shri Hathi: 1 am prepared to
shange the law., A suggestron was
made, and that 18 a very good sug-
gestion, that the 1mplementation of
the industrial laws 1n the public sec-
tor should be administered by the
Central Government and not by the
State Government [ would welcome
it if that is possible, but before I do
sq, I shall have to ask the States whe-
ther they would be agreeable or not.
In the same way s before, the pro-
secution hag got to be launched not
by the Centre but by the State Gov-
ernment, I can request them to start
proceedings. ...

Shri P. Ramamurti (Madurai):
What {8 the use of all these prosecu-
tions if the employer cannot be crimi-
nally prosecuted?He simply pays a
fine of Rs, 100 or Rs 200 and nobody
bothers about it. The law is such
that the employers consider this more
advantageously We have seen that
Usless they are crimimnally prosecut-
ed, it 1s of no use.

Shi! Bathi: If my hon friend would
have heard me patiently, I would also
have said that a mere fine for keeping
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such a decent amount with him does
not harm an employer. Thersfore, I
agree with the hon, Memb-+r that the
law has to be ma i> mure stringent.

Then comes the question raised by
Shr1 George Fernandes. He had
mentioned several points but on three
of them at lesst I was wondering
whether he was sure of his fact; or
not The first thing that he suggested
was that there was some central
traning institute or school for labour
officers and 1t had been closed down
after lakhs of rupees had been spent.
I may say that the school has not been
closed down,

o ami & oy aewd-Tigrer) - a7
D agr O3 XA W T g
AT A e E AR

Shri Hathi: It 15 working, and only
Jast month I had visited that school
and ] saw that students from different
States were taking training there.

Then, he raised a pont about the
ILO conventions and saud that India.
a founder—member of the 1LO had
ratified very few conventiong and that
he had tried to look into the records
of Parhament but he did not
anything in this connection. 1
that 1s wihrat he has said I may
that the procedure is that after
convention 1s adopted by the ILO,
within a period of 18 months it has
to be roported to Parliament, which
is being done invariably, and only
last year we had laid on the Table of

Ee
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thing, and it they have anything ad-
verse to say, they do criticise. But in
the case of India, there has not been
even one criticism where they have
foynd that the reasons given were not
sufficient, Moreover, 1 may say that in
this part of the world, in Asia, India
tops the list in regard io the number
of conventions that have been rati-
fied; India has ratified 30 conventions,
Pakistan 28, and Japan 25. If there
sre uny conventions which are not
ratified, the Teasons are given to them
and explained to them, and they
understand the reasoms.

Then, my hon., friend had talked
about prosecution for non-payment of
provident fund and bonus 1 have
looked into this. During the last few
months, we hsve started 18 prosecu-
tione against people who have defaul-
ted.

Then, a sugfestion was made about
the iron vre welfare cess. It was said
that instead of having a committee
here and dealing with the fund at the
Centre. it would be better if local
committees were given the power

It is a suggestion which I had al-
ready considered, Actuslly, we are
now having advisory commuttes at
local level so that they can do it
without everytime having to come to
the Cenire.

The other important point made
was about NCDC, workers' educa-
cation and productivity. As regards
productivity, 1t 1s geneially thought
that it 15 labour from whom gteater
productivity is expected Produc-
tivity 13 not merely the exertion of a
worker. There are so many other
things. A worker may put n his
best, but if there 13 no raw materal
or no proper planming or inadequate
or no power supply or mo marketing
~—Iit may be due to some defect in the
management-—productivity will suffer,
Therefore, while we talk of produc-
tivity, that the neuntry needs grea-

ter production and the worker must
put in his best, at the same tume we

have to see that the management also
is progressive and there iy a cadre
of trained managers who sre able to
carry the workers with them ang see
that they are not merely work-exac-
tors but are able to ingpire m the
workery a spirit of work and coope-
ration, a feeling that they pre part-
ners in the common endeavour.

One of the members of the Swat-
antra Perty who said it was a con-
sumers’ party talked of capital, that
capital must be safe so that he could
make profit. It is not he that has to
make profit; whenever there 1s pro-
fit, 1t is the industry which makes it.
Where does the industry get the
money from®” From the consumer,
So ultimately. it 13 neither the
worker, nor the employer, nor the
industry, but the consumer who has
to pay. Therefore, we have to see
that productivity increases in the mn-
dustry so that the consumer has not
more burden to bear, and secondly,
that the products of industry are so
firstclass that they command a market
Otherwise, what can industry do?
The industry cannot pay the worker
unless 1t flourishes This sense of
oncness, of partnership must be there
among the workers and manage-
ments  Therefore, 1t is that any com-
plaint that the worker has, any griev-
ance he has, should be be redressed
as quickly as possible. [t a grievance
i» not redressed, i1t becomes g de-
mand; a demand not heeded becomes a
dispute, a dispute not solved in time
takes the form of an agitation. In
order to avoid that gagitation, it is
necessary that the implementation
machinery we have af the Centre and
in the States be geareq up. I have re-
quested all the State Governments in
this regard. I am glad that all the
State Governments have agreed with
me that they will assemble thiz 1m-
plementation machinery as often as
possible. The Labour Minsters are
generally chairmen of these imple-
mentation commttees

So far as the Cehtral machimery
wm concerned. we had received 129’
cases where direct action ag resarted



in 13 cases, of course, they failed. But
ft is out of a total of 100 cases There-
fore, it is that the better the line of
communication bYetween the worker
and the employer, the better the un-
derstanding between the two the
-casier it will be possible to have a
cordiality of relations which is neces-
sary for any industry to prosper, &
relation which is necessary for the
workers and employers to fee] that
they are parners 1n a common effort.

Some of the members referred to
gherao. I had occasion

An hon. Member: To be gheraoed?

Shri Hathl; Not to be gheraoed, but
to discuss this matter with glmost all
the State Governments, and most of

them fer] that this is really not a
legithmaie trade union method, it
«cannot be.

Shri R. K, Amin (Dhandhuka).
Does 1t require d.scussion  with
others Do you not agree

Shri Hathl: ] am talking of two

months back. So far a8 we are con-
cerned, the Labour Miniatry had a
full discussion, and the Standing
Labour Committee had denounced,
condemned gherao  Secondly, 1t 18
& weapon, it is a means, sgomebody
ecompared 1t to satyagraha, but it is
wrong to compare 1t t0 satyagraha,..

Shri 8. Kanda: Satyagraha is diff-
ferent, I said, and gheraos' are not
satyagraha.

Shrl Haihi: It cannot be tolerated
by any responsible government, and
cannot be a trade mnion method, that
is very clear,

Then, about understanding between
the warkers and employers, there are
ways of meeting together. Take the

timidate will win, That is not what
anybody can tolerate,

1 have dealt with socal secunty,
but there also I feel that the bene-
fits that should accrue to the worker
should go to hum as quickly as possi-
ble, and if there 1S delay in the bene-
fits fAowing to him, if the schemes
like the provident fund and emplo-
yees' state insurance, however good
they may be, do not achieve the
object with which they were evolved,
I think they are no good. Therefore
I feel that certain prowvisions of the
Provident Fund Act require to be
flll‘ﬂlEl' lmanded “!e'.l'e was a mee-
ting of the Board of Trustees, and
there also the employers’ and wor-
kers' representatives are there; they
have taken a certain decision

So far as the other Acts are con-
cerned. I thuink Mr. Kundu suggested
that we should have a committee
Perhaps he know that we have al-
ready a tripartite body, where the
workers and employers sit together
and arrive at decisions as g resuit ot
discussions.

Shrl 5. Kundu: That is 1 kichidi.

Shri Hathil: It may be that we can
immediately sit for some immediate
things which require to be done, and
there, as 1 said, I have alreaay m
mind the questiont of job security
which will mean bemefit of provident
fund, payment of wiges immed:ately
without going to a court of law etc
All this we can discusa,

Shri 5. M. Banerjee
Automation also.

(Kanpur):
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Shri Hathi: Perhaps the hon. Mem-
ber does not kpow that for Caltex
and other oll companies we had a tri-
partite discussion. Ag a resuit of that
a commission of enquiry has been
appointed.

Shri Umasath  (Pudukkottai):
Meanwhile, 9000 are being retren-
ched.

Shri Hathi: The question is whe-
ther they are retrenched oa accouni
of automation or not, They say: po
So, the commission of enquiry will
decide 1t. There should be further
discussions with the workers and the
employers, The other day there was the
question of 24 persons being aftected
immediately in Calecutta. ‘‘hese are
questiong which are really live gues-
tions. It is not a question which cap
be brushed aside or solved by argu-
ment, When one loses his means of
livelihood, his bread, what does it
mean to him Mere arguments, and

not technical or theoretical cases.
Shri Umanath: You admitted the

ber. Thank you.
Shei Ialw Prabhyg; Bir, the
eoun
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minimum wages but they are not en-
forced. The employment opportuni-
ties for this class has receivea no
attention at the hands of the Gov-
ernment, The hon. Labour Minster
devoted his entire speech to the or-
ganised labour, 45 million workers
in the factories 'They have absorbed
the attention of the Mimistes but not
the 45 milhion agricultural labourers
who are starving, who are without
houses and without wages and with-
out employment..

Shri Plico Mody (Godhra):
without cnen the Minister’s sympathy?

Shri Ifathi: 1 am grateful to the
hon, Mo .ot for remunding me 1
had forgotien to deal with agricultural
iabour. As I saiud, there were a num-
ber of points left which 1 must have
touched, but as more than an hour
was taken by me, I thought I should
close and therefore I did, but the hon.
Member is quite right,

1434 hrs,

[Mn. DeruTY-SPEAKER 1t the Chair]

Accorcing to the 1881 census, the
number 18 31.5 million in agricultural
labour, and it 15 an unorganised :ec-
4or which has not been properly
looked i1nto up to now. We had @
seminar on agricultural labour in
1965 and they have made vaiious re-
commendations. One important re-
commendatiop they made was that it
1s a subject which means raising the
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- the year, they are unemployeld. There-

fore, it is necessary that there meat
be 3 co-ordinating sgency in this, and
on the recommendation of the Semi-
nar which was held, g cell has besn
created in the Lahgyr Ministry, ¥t
will have a co-ordinating, advising
body comsisting of the representatives
rious other concerned Ministries, which
would take up thy follow-up action
on the various schemes.

The fourth Plan has provided a
number of programmes which will

give about 450 myllion man-days
work, as against 83  willion in the
third Plan. I agree that because it

is an unorganised wector of labour, it
requires greater atieption. As I said
we bave started the work; we shall
pursue 1t and see that this class of
workers which has not been yet pro-
perly looked into, is taken care of.

Several hon, Members rose—

Mr, Deputy-Speaker: We have taken
s long time I may premind hoa. Mem-
bers that yesterday ] extended the
time, and the Minister haa rephed at
exhaustively as possible, and the
other Demands have also to come up
now. If I start with one guestion,
it wnll take at least another half-an
hour. I therefore request hon. Mem-
bers not to press their ponts now.

ot g5a WA wgra : ety -
wr % il € 11 7 sgad
21T AFE i o g, g ol @
T3 A T TN g7 N gy Ca
ag T agi Frwi R, v ot
Neg A wak

Mr. Deputy-Speaker: Order, order,
T will now put the eut motions 1o the
vote of the House .

All the cut motlens were shew gt
and negasived.
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Mr. Deputy-Speaker:
guestion is:

Now, the

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
wiil come in course of payment
during the year ending the 31st
day' of March, 1968, in respect of
the heads of demands entered in
the second column thereof
against Demands Nos. d6 to 70
and 130 relating to the Ministry
of Labour, Employment and Re-
habilitation.”

The motion was adopted.

{The Motions for Demands for grants
which were adopted by the Lok
Sabha, are reproduced below—
Ed.]

Demanp No. 66—MinNisTRY OF Lab-
BOUR, EMPLOYMENT AND REHABILITA-
‘TION.

“That a sum not exceeding
Rs. 52,53,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
‘during the year ending the 31st
day of March, 1968, in respect
of ‘Ministry of Labour, Employ-

ment and Rehabilitation’.”

DeEmanp No. 67—CHIEF INSPECTOR OF
MiINES.

“That a sum not exceeding
Rs. 32,23,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course ot pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Chief Inspector of Mines’.”

DEMAND No. 68—LABOUR AND EMPLOY-
MENT

“That a sum not exceeding
.Rs. 9,60,46,000 be granted to the
President to complete the sum ne-

.<essary to defray the charges . -

Dev. and Co. Affairs)

which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in respect
of ‘Labour and Employment’.”

DEmMAND No. 69—EXPENDITURE ON Dis-
PLACED PERSONS

“That a sum not exceeding Rs.
7,98,32,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1968, in respect
of ‘Expenditure on Displaced

N

persons.

DemanND No. 70—OtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILITATION

“That a sum not exceeding
Rs. 22,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of ray-
ment duing the year ending the
31st day of March, 1968, in res-
pect of ‘Other Revenue Expendi-
ture of Ministry of Labour, Em-
ployment and Rehabilitation’.”

DEmMAND No. 130—CapPiTAL OUTLAY OF
THE MINISTRY OF LLABOUR, EMPLOYMENT
AND REHABILITATION

“That a sum not exceeding
Rs. 5,24,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Capital Outlay of the
Ministry of Labour, Employment

L]

anq Rehabilitation’.

14.39 hrs.

MINISTRY OF INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS

Mr. Deputy-Speaker: The House
will now take up discussion and vot-
ing on Demand Nos. 56 to 59, 48, 99
and 126 relating to the Ministry of
Industrial Development and ComEgany
Affairs for which 3 hours have been
Affairs for which 3% hourg have been
allotted.
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[Mr. Deputy Speaker]

Hon, Members present in the House
who are desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicaling tLe se-
rial numbers of the cut mntions they
would like to move.

Mr, Deputy-Bpeaker: Motion moved:

Demanpt No 56—DrparTMENT OF IN-
DUSTRIAL DEVELOPMENT
Mr, Deputy-Speaker;: Motion moved:
“That a sum not exceeding
Rs, 3291000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1988, in res-
pect of ‘Department of Industrial
Development'.”
Demarnn No, §7—Inpusraaes
Mr, Deputy-Speaker: Motion moved:
“That & sum not exceeding
Rs. 2,78,78,000 be granted to the
President to complete the sum

JULY %0, 1967 Indust. Dev, and Co, 13338
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Department of Industrial Deve-
lopment",”

Dxaanvp No, 98—DepAxrMenT o CoM-

PANY Arramns
Mr, Deputy-Spesker: Motion moved:

“That a sum not excreding

Rs, 16,15000 be granted to the
FPresident to complete the sum
necegpary to defray the charges
which will come in course uf pay-
ment during the year ending the
3]st day of March, 1968 in res-
pect of ‘Department of Company
Affairs'”

Demanp No, §0—OrHer Rrvenux Ex-

PENDITURE OF THE DEPARTMENT OF

Comraxy Arrams

Mr, Deputy-Bpeaker: Motion moved:
“That a sum not :xczeding
Rs. 32,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year eading
the 31st day of March, 1968, in
respect of ‘Other Revenue Ex-

Mr, Deputy-Speaker: Motion moved:
“That & sum not excecding
Rs. 10,74,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1988, in res-
pect of ‘Capital Qutlay of the
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of Industrial Development and Com-

of the tax-payer of course, gherags—
349 ghersos were practised in the
Calcutta area alone between March
snd June 1987—lay-offs, idle capa-
city to the extent of 30, 40, 50 and
even 60 per cent in certain industries
hke structural engineering and foundry
industry, over-production because of
the bane of over-licensing and faulty
targets put forward by the DGTD
snd the Planming Commassion, of
which 1 shall give a few examples—
these are the common items which
face the eye every day when we read
the newspsper 1 would also like to
say somethung about the credit squeeze
and evi] effects of taxation and flacal
policies There are also cases like the
Union Carbide Factory in Calcutta
being taken possession of by the
workers and every foreign employee
in the Calcutta Trasmway Company
has left suddenly.. .

Dr. Ranen Sen (Barasat)'
away without paying the wages to
the workers and you support such a
pereon?

Bhri C. C, Desai: 1 am not support-

statism and public enterprise, whereas
the entire experience of the whole
world 18 that production has never
been achieved through a process of
contral permits, licences and quotas
which gre the hallmark of the ad-
ministration today.

There is one particulay branch of
industria) development to which I
would like to refer, That is what s
known as the Director General of
Technical Development, known in in-
dustrial circles as DGTD. DGTD s

dlemen, sometimes even pretty women,
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the hon, Minister to take advantage
of this situation, this industrial re-
cession and fo cut or to solace the
DGTD even by half Even then you
will get better efficiency, better des-
patch and, if I may say o, a little
better or a little more humility,

Now, Sir, as regards over-licens-
ing, the bane of over-Lcensing and
the Jure of public sector, I know of
several cases where there 15 no need
to go mto the public sector and yet
the dogma which our friends oppo-
site belleve in make them go into
this particuler field. I will give you
only one instance. The other day we
heard on the floor of tims House
from the Munister of State for Agri-
culture that they have a plan for
a Rs. 25 crore tractor project in the
public sector with probably the tech-
nical agsistance or rupee-payment
facility from one of the gocialist coun-
tries—I believe, Czechoslovakia. We
have in this country at least two very
good, very competent, very efficient
tractor factories. Perhaps there are
three—one near Delhi Escorts, ano-
in Baroda and another one in

ever type of tractor, whatever kind
of tractor the Government requires,
the Food Ministry wants, It is not
negessary, unless you want to waste
the funds raiseq at the cost of the
public tax-payer, to go into this fac-
tory. Somgtimey, that it is
sll rupeg-payment, p is
npt charity, K in tact
more expeangiv, coun-
trige which, rupee=

JULY 30, 160 Indut. Dev.ond Co. 133 '
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Secondly, the goods you sell to rupee-
payment countries are sold to other
countries cutting out our own exports
m those markets. So rupee-payment
15 no attraction,

There is another case, of the surgi-
ca] instruments factory—it 18 very
dufficult to prongunce the correct
name of the place—in Madras. That
factory is 1n a ternble condition. They
are producing outmoded, obsolete in-
struments Even those articles they
are not able to sell. 1 can repeat n-
stances of this kind. The other day
my hon. friend, Shri Hanumanthaiya
said 1n Bangalore that the Govern-
ment of India had invested Rs, 2,400
croles in the public sector He raid
further that this investment{ Wwas
bringing a net loss, not any profit, of
Rs. 500 crores per annum That figure
15 a little mistaken. What he actually
meant or he should have meant was
Rs 500 crores cumulative loss. Even
so many of these concerns are run-
ning at a loss every year. Only the
other day there was the example of
Dargapur steel plant, It ran at a loss
of Rs. 13 crores in 1965-68, Similarly,
the Coal Mining Machinery factory
in Durgapur makeg some of the finest
machine tools in the country. But it
15 working at a heavy loss; it is do-
ing practically nothing Similar is the
position mn other factories. 1 have just
mentioned the case of Durgapur
Steel. Then, whether you tske the

Heavy Electricals at Bhopal, or the
Synthetic Drug Plant at Hyderabad
the position is the same.

Minister said oyt of 40 public
sector companies ‘31 are making &
profit. Since he said so, 1 made a
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worikg out to 0.8 par
cent. when today any investment ocan
get a return by dividend or interest of
no to

price as in the case of Hindustan Tele-
printers, Indian Telephones, Hindus-
tan Cables and so on, because there

namely Govt pays it and thus the
enterprise shows what we call, an
artificial profit. Even then, the total
comes t0 & very small figure. The
Deputy Prime Minister at that time
made a distinction between factories
under construction or in the early
stages and running factories. I have
now got the figures for running con-
cerns in which the profit hardly
works out to 1.1 per cent of their
up capital This has also been
from the Audit Report of

g
§
-

Prime Minister stated the
day that a majority ot public
sector projects were making a profit,
he was indulging in what I may call
_ veri  supgestio falsi.
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so arranged that the costy of produc-
tion would ultimately enable the
goods to reach the consumer by be-

ing within hus reach or within his
means.

At one time, at least for some time,
even the government which now
condemns gheraos and which refers
to gheraos as illegal and illegitimate;
sat pretty, angd did not take notice of
it. But when their own Minusters,
when their own government officers,
when their own govermment officers,
became the victim of gheraos, then
they woke up and now you have a
situation in which the Central Gov-
ernment ang most of the State Gov-
ernments condemn gherao as illekl-
timate and illegal. Here I submut that
we in the Swatantra Party are not
against either social justice, or equa-
lity or opportunity or proper treat-
ment and legitimate wages and other
amenities to labour. What we object
to ig mcitement to illegitimate pract-
ices on the part of certain persons or
certain parties.

Now, before I come to the company
management of company affairs, you

difficulties, to the minus side as it
were, of industrial development but,
what is the positive side, the com-
structive side. We believe in coopera-
tion rather than in criticism, in con-
gtructien rather than in destruction.
As [ said, i:heb"ifﬂem in 0\;
philosophy . They believe

they believe in Statelsm,
they believe in public sector under-
takings; we believe in free enter-

%
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Pla.nnms, has

the recession ;5 not going to be
merely because we may have one
two good monsoons. If you take cura-
tive steps even now, these will help
to Lift the recession. Have decontrol

step up Government purchases and
do a certaun amount of stock-piling to
keep the engineering industries alive.
This should be done not only by the
Government but alsc by some of the
big spending Departments like the
Railways and the Public Works De-
partment

What you require is grand strategy
with a purpose and direction, some-
thing like New Dea] of President
Roosevelt in 1931 when the United
States was passing through a state of
unpecedented recession That is what

Mr. Deputy-Speaker: The hon.
Member's time is up. I have to con-
trol time.

8hri C. T, Desai: What the Minister
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)
described by some members who are Tilll the Government was sblg to set
apposed to public sector industries.... w‘mﬁrwﬁ:h“m‘
Bart . K. Ghash (Ranchi): My would to sy, these indus-
Dame was first in the list... tries have been manned by those peo-
Shwi M. R Krishas: by some Pi¢ Who have adviseq the Govern-
members who are oppoeed to public ¢ '0 PIAB these industries.
sector industries from the very begin- In most of these indusiries, there
as though these industries have 18 8 1ot Of surplus capacity. Produc-
come into existence when the whole ‘tion is not upto the capacity, even
ground was ready and they have been ‘hough the production target has been
gven all kinds of helpful treatment G¢tigned much in advance. ¥For in-
which are denied to other private 3i&ce, the Heavy Electricals. It is
perenntlcirmtfelg wor, At ﬁcﬁ: which ;: .ulmm::mn utilis
cap give only one instance. There is n -
the HMT factory, about which todsy ©d- AgRin with regard to the Project
every Member woulg have only praise, construction ?nnnllo,hwnnu
This factory, when it was started, had CSOmPleted in time. Even though we
a lot of difficulties: it had to compete D3Ve a lot of collaboration with for-
with various private industries which ©ign countries to construct the fac-
had been in existence for 10, 15 or tories, etc, We are not able to com-
20 years wnth all kinds of concessions Plete them in time. The one which
like tariff concessions, and so on, and has been constructed in Hyderabad
finally, th» HMT had to switch over has been delayed by six or seven
to something else because they wanted onths. Later on, the completion pe-
the private sector industries also to Tiod was also extended and thereby
thrive and manuacture the machines the factory has lost about one year
which were onginally designed for 2nd two months, This iy also going
them. ‘Therefore, it is very wrong fo affect_the cost of production.
to think that all the public sector These are the inherent difficulties

industnes have been given a special
ireatment which 1s denied to private
industries That i not at all true.

My lcained friend, Mr. C C, De-
sal, has aid that the public sector
industries are not being able 1o give
A good acrount of themselves and that
they are always running in Joss. He
guoted the Depuly Prime Minister's
statement, Most of these industries

od: thoag things for quite a lang‘time
becaee the public sector industries
4 ot have the managerial okill

Government has in view, For instance,
the HMT, which had been started
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[Shri M R, Krishna]
expanding the public sector industries,
there is nothing wrong with it and
we shal] have to go ahead with this
Programme.,

It is very important in our country
that we should not allow any factory,
whether in the private or in the public
sactor to keep its machinery and men
idle. The planning will have to be pro-
periy done. In most of the public sec-
tor industries also, the planning had
not been done properly and research
and survey had not been properly
conducted when the factory comes
into operation.

'We shall have to give credit to this
Ministry in one regard Ever since
the present Minister has taken charge
of this portfolio, he has gone quite
far and he has been able to constitute
certain committees, For instance, the
Hazarn Commuttee’s report was before
the other House, the country and the
public and Parliement was in a posi-
tion to understand how some of these
industries have functioned. Fven
though some Members have complain-
ed here that Government have been
imposing a 1ot of control restriction

able to get away with all these
things and they have been able to
viclate all the Government instruce
tions. Therefore, it only strengthens
this view that wherever it is neces-
sary Government will have to exercise

and I hope that it will be able to give
its report very soon. But in the mean-

TULY 39, 1087
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1s very desr to me. In my own Btate,
in Hydersbeg, there are many indus-
trieg which had been started by the
then Government. When we talk about
expansion of public sector industries,
we shall be doing a great disservice
to our own argument and philosophy
i{ we allow some of the industries
started by the State Government to
be transferred to the private indus-
inahsts whose record was not
according to Prof. Hazari. Hyderabad
was one of the first States to start
some of the very important industries
hike the Sirsmlk, the Sirpur Paper
Mills, the Allwyn Meta] Works and
so on. But these industries have been
handed over to private management,
They may have manageq these con-
cerns very eflectively and efficiently,
But if we allow thus to be continued,
we shall be defecting our own policy
of having nationahised industries in
thizs country. Thetefore, my humble
appeal would be that the hon. Minis-
ter wull have to look inio this and
he should try to help the State Gov-
ernment to take over these indus-
tries under the State management.
When 1t 15 said that Government have
gol the machinery to handle these
things ang to control these jndustries,
effectively, there 1z no reason why we
should allow the State Governments
to give all these very precious con-
cerns to the private industries to
manage.

Recently, an industry titled the Re-
public Forge has been started. Very
valuable machinery has been import-
ed from foreign countries and they
are lymng at the ports and they have
not yet been cleared. The Govern-
ment of Andhra Pradesh has asked
the Government of India to come to
their assistance. I do not know
the Government of India have
them, But if the Government of
are really keen to have gome of
basic industries under " them,
these industries MJMM
Government originally.
over by the Central

fgeked

)
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directly or they should masist the
Stpie Government to mansge them
on their behalf,

The Commerce Minister was saying
the other day that there are some sick
textile mills which Government
wanted to tske upder their manage-
ment, This is also a duty which
rests with the Government of India.
‘When thousands of wc.<er» are go-
ing to be thrown out, 1t 15 the duty
of Government to see that they are
all protected, employed and looked
after. I supose the Commerce Minis-
try has got & scheme to rehabilitate
all these sick textile unmits for which
they need about Rs, 40 crores. 1 do
not see any reason why the Finance
Ministry or the Gowernment of India
should refuse to sanction this money

In order to have full capacity pro-
duction, you must have efficient
labour, Labour 18 drawn into the
factories from the rura] areas They
cannot be expected to know all the
techniques and cennot do their best,
as their counterparts 1n foreign coun-
tries can do, because their education
is lmted and their environment is
peculiar. Therefore, in service train-
ing must be emphasised in every
factory, whether it 18 private or pub-
lie,

This country depends mostly on
agriculture, So agro-industries are
among the most important industires
which have to be developed in this
country. We see that the employ-
ment potential, even in household
industries such as cottage and village
industries 1s greater than that in the

scale indusiries; nothing comes from
village and cottage industries. In
Japan they have experimented with
this type of industires successfully.
They get cheap labour in the rural
areas; hence their products become
very cheap.

In this country, even today labour
18 very cheap. If at this moment,
we are not able to compete in the
world markets, we canot do 1t at any
other time. So this aspect has to be
emphaasised.

Flanning, research and survey must
be constantly undertaken ip all in-
dustries, whether public or private,
The Goverment of India should not
hesaitate to finance research. In Ame-
rica, even in the case of a hotel
which may be a small establishment,
they make constant surveys abouyt the
past performance and find out what
they have to do in the future. But
in India even for a machine made in
HMT, which 15 supposed to be the
best in the developing countries, we
cannot capture the Asman and African
markets. The snag lies in the colla-
boration agreements with wvarious
countries. There is the clause which
does not allow you to sell your pro.
ducts outside. They have specified
certain areas where your products
cannot be suld For instance, the col-
laboration for electrical goods manu-
factures which we hawe entered into
with Canada and the UK heax this
stipulated in the agreement that in
African and Asian countries til] 1970
you cannot sell your goods. If these
collaboration agreements are not
altered, we will not be able to gell
our products, even though they may
be one of the best in the world. So
this has also to be looked into,

ot wiiwe fay :  (wntar)
I NEYA, A He wgEw W
"W & qFd o anede wg Y e -
Hifew 7of W war femr awr § Ty
wiT ot SO e § | 3 o,
e @ TR o g,
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[ witwar Frg)

2w @ forg 1 wad v ad Iwtmaly T-
rfere wafierd) ) wiie 3% § dic e
)t fifer Y oo 7 R syernfies WY A
2 o S ¥ wrwy T 1962
& #wT 1966 T wTIW g Wt 1 wAqT,
96 FWTT 365 WY war ¥ faw §
Wy Ew sk e & A
v afe g ol woere @ Aife -
IR W REA T TR A IO AW
v § 1 A we ¥ W
w&m e 7 W@ ™R gar ¥ N fE 9-
w & g wrere § oF faor g, oF
®ET IO qATT ¥T ) 3§ & wfew
Aucy & @R qC qardifew fegfe R
A owqr @t ag § AR I ww@E,
wor ¥ far o

I g, ware 7 feger
wiven 2w § gy w AAfaw o) feeew
safom § ) gfrn & s fedt oY 2w
¥ ug faew wwfar afr § | og@ oW 2w
& faifor faser ¥t ot § sTI0 O3
gar §t | 9oy fafew sremeardt sy
v oy & W& o & Ay o gt o
HOTTely 9T 48 @ & WA | AW w7 Wy
FTPE) TR W T W wr
s fresfare e W} Top ¥
o Furrafy § ¥ Wl wodt & w0 A
£ ¥ TR HTRT OT O Y )
g e W T & Ay aAr A W, X
avre Hifon o feew & wer g
#, QU T G & e A A
8w foa 3 @ § 1 Tog @
warwen § i g Ay et owmar foor
™ w f wRh § ) wer W @
ey wrewy §

% ww wwt  deRgee aredfer
o % wit § gw v | 1986 F
o tafganr it Tateqey s W)
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affairs )

tum started in 1989, end the
breskthrough came in 1960,
There has been no looking back
since then”

g fawar oft & fag & 1« fawer S =
TgTaT X w1 W WA gE Qg § )
g AgE ot ¥ wwy ¥ gy @1 ) Age A
W @t sAfre wé sifer wad
&1 o & s ¥ a5 we gEgw ar )
oty ¥ N sfae aeere ¥ oy
& afr § g N I @
RE, IR ww W wv @ 1 Qe
ey ¥ %% ug &9W fogr am fs &
amfarm NS TA T arar &1 ¥
w7t e o & Wy Ak e A
et wq @ § 1 tefegam wrfe
winf ¥ e fiwaw d
wge ) ¥em g A yfefen
o % e arer &are giaT § Wi
faraely srat w1 aTgdw feay arar g i
TAET T T ATT ATGRY & A T g
w% 78 N A ol g advafe &
Tq ¥ TR wrX W X guwr Al
g e qr s ok werdhem oy e
sawe ¥ Qi Qv dr wo wurdr A
wad forg ot woelt Fedd rwgr § .

thus tend to pre-empt
licensing capacity in many indus-

R Ty ¥ Ty ey ¥
W W ¥ v o |
o weg e el

;2
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W T 2w T Sy, wfy Repet ofy g
aaf sy o €+ o W oft sther e
¥t @

qF wrr e & wgm g 4
Fo wfadt w1 MY X8 wew A ur gw
¢ fr e wow fawwr o & w1
TP Tt & I A A, I wfadt ¥
s skt O R elc g ea W ¥
frew gkl R sptfs e
aft ardr §, forwarr ofr Y ¥ Ay T
T8 & 1 & v wrger f v fex ¥ e
oY Wt Ay s Wi A W e )
aft wroar e oft sfaat Wt owrgnt
fars® ¥ &y Fwer At ot i ag
wft wg vl s Forgar & P dar At
mlw'rﬂ!i?mw#w

\

oF i oy & sfa oot o
wrafaat &y g afafy afsx S € &
vy 4 tudy fe gardy foid fager &
g wgh ae vt § aTwaw § 1 Suw
a3 farwwr oft & ot o g W §—
faifeizren 2N aa
e b oww ¥ o) e § fw
aomrc frg fomr o o & 7 gt
fe ot weht § Fawr @ waT At
1965 ¥ ST g foivd ¥ oy
w7 w1 fie Wit fgqeara 3 it 4,
getfirere oy @ § ot gad foid
2awr O STt g, Fqwr ot W wax
) oex ¥ arag ¥ Mo oep §
fo ¥ Mdvw v g or T § A
Wwdewfemararg?

fayar B arxdy $¥ fawar W,
e & w1 § ure ¥ aned Twwr
e Qe SETEOY Ty | g W et
wé § fuegwr, g WNT ¥ Wil
i Forg wreiorow ey + sy we ¥ fag
Pod Wt BeT wrehtuw, wr,

o SRatwr wgd ¥, Mewdwh &

N yrafen wftal W
feargnd €, vv Syt ¥ folt Wit
wHROtT @ wreww e ) W
& W W Foere R gk e
welt ¥ genlT wT & aRe oA
)

oft oft o (T0) Bq deltwr AT
FATRT |

o emne e ST e T W
gre & 1w g At 3 1 & 3w AW
ot ot # awar g 7 wg & o o
donvigr | Ik Fag Fawan 3 e 0
Wit | frgr % g wifweT, R
I{ﬂ.ﬂ'l’t.tl;ﬂam

Mr, Deputy-Speaker: The hon,
Member is giving information at ran-
dom. He should say these things if
he has sny definite proof; otherwise
it is very bad. The person concera-
ed 18 not here to defend himself and

it is unfair o make allegations when
@ person is not here to defend himself

ot srivee fag : FersTer e,
wr ot gheww @y ¢ wg § WX
& +f e o¥ S W § ) WY A
drx wed £ fs w0 siedigedt
¥ R fagedy grar wrefre AT art ond
o % vt 2 vyt ¥ aEm ? WA,
voit amarwgi R ? wgaew &)

& vg g o f o Tw W whlW
Wit WoT T W AT AT e
oy sirc wg fowonm g e g
Fargort ¥ wreey @ feowe ot farat § o
Tw Wit & g g9 ot waww @
t

st chvr nwre foy (e0r)
worswl?
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o e fog :To urke &t e

w3 o e dw witfoy | o ST
& v o wwat § s st Srwe
# figarly dvre arol wereft §

WET W wogAT A7 fawr wT AW
¥, 19 ¥ wiw o fagdr of deft qro &,
, @ 3w ¥y srTan #r v # g WY
wng §  wagrary & s & ook amd
et ol ¥ ytreor et ST |

wmefe fadfawe & ot ¥ fodt
oy owr ¥ fo To Fro W foar
¥ Farer forar war § 1 ¥ woaelY & amer
fwar a1 f§ 1963 ¥ a7 W=
foar oy weoft ¥ wifere
affwx cqrieme far et fggeam
T AONT AONT ATAAT £, TH R W
N ¥ & dard ez, W, e
o7 o wTw A w7 | wAY AP
AR A A v gAY 7 oge
ot gt oot A7 dfaverg fad am @
faud 3a varo i s frsg vy rd-
Y T ATk g

oo evgwn faslt W foadt
femawerft a1 Wt & Safaw
TrateT Wik el & freg gre %
® Wiz ¥ AT AT A 6w
afi ook & 1 vt & Faer Wt o
featfaed %1 wrgr a7 3@ &1 At sfawe
fowd e are ¢fem & s A wifgy
it wy ot iy ot 2w ¥ fa faer soft
W fever sterrery gt ol e
# 1| werlt ar qeffrdee W faw
Wy iy e Avwm aff R T

Crar W sTEen A [,
Wy ot oft gra § 1 & qg s g
g oyt o ¥ owiz Y
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o Qe it ferat qur aw fafalfy
wfrrre wr e ¥ 7 war oy Feeely
Fheqrara} & 7 ot oar oy
¢ fr v worlt & fawer % fiefy ool 2
wa forar § ar 7ff Yoo R o § s
arfrers Feflwwze & wavg iy gare
tqoy faar 2 1

wgi a% ok areftaT worlt gr
s cgoe A @ adec ww
ot ow af ff aage aranw @ ) R
wrafta goft afe ez wagfres o, ol
ey & s T ey 1 qafraf whar
qdf st it mreiraT sdwd w0 wane
W & wire fiewmre wod & firg gRva e
varer Tzary & 1 wa R ¥
freras Y & 33w fram
&re firar v faw geg o gadt werfiedr
awefroft, et qe R SR ofy Sy
fegr | Afer gq wiw & M 7y wqr
7 mg wra ¥ qoftafe whar e qff
wft ot sfre qoere & A oF
uafaa afg §, * fir wrea & fag
oY WAErE § | ag AT gramafey
oty dy Wi dfagrar e ge
QFTILH F7 OF T g )
% weft ageadag o g g
fF 77 3% & Y e Y& AT ATHE WY
ok gy afr ma &+ Wy
S qff et ¥ s 7

5% feiy aper & sg-wefy & ng qor
a1 fr wa1 ww ot %o Ao dte Wy
w1 Wty Taetfas i wifawar g
W FantH vl agiwad syrfe e
ROt ) wyywer ¥
wifeneer sy Wi § wrfre ey
W ot wav nrarrwar § 7 wifgr. oy
Tt wroh % wwer Y gt § ?
T e mrafie yweefedt oo
Hs ¥ vl ot ¥ qéw wt 8
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wfri o Twr f 1@ ¥ wer
e § fin ¥ quiivfir e ek o ofer
¥ fog wegfee W afe vwe ot o
W, A aq wr iy e &7 ) & o YO
T T FERATE 1 Tg TS AT ORI
#§1 arrsreamrd A& ag g e
A ¥z o g snrare avraew
WY |

Mr. Deputy-Speaker: For informa-
tion, he can give it to the office; but
no® lay it on the Table. Please con-
<Jude now.

o wame oy c ag a1 & A
m % ol T & gy AT g
¥ fr 9t oy /iR w=f aredfras vy
& W@ PRE ¥ A ¥, forg #F Wl woar
¥ v ¥ wrar § o< forw o1 €€ Fegr-
Tar A 8, 37 ¥ T 7 w1y A
t

Mr, Deputy-Speaker: B8hn
Dhar Bajpa.

Vidya

Shri P. K. Ghosh: Sir, what about
me? 1 have given my name much
earlier, (Interruption),.

Mr, Deputy-Speaker: Please resume
your seat. 1 am supposed to conduct
the proceedings. 1 have called Shri
Vidya Dhar Bajpai.

ot fewree arwtely ;.  (wdD))
TS AT, A W GRS A&
S 2w §1 0% Bar aa g, faa ¥
ayaan ¥ wyfy arf ar weeh § 1 el
wesTe W Siw fusfas o wei
amfwe det e wrady §, fog
sere-faray agwrfear § 1 vt ot g
WHmresX oy &

AT & IO WY W ST
ware s oy, faalraaT Wt
Tor'doefiw, o oitre ey e e

Affairs)

wrx ¥ arde el ww €fear &
% g9 o )

& oy § fr agwifm ot
TIAAE & WEG W FIAT WY pT
™ ¥ wanr-asi & feadt wafa v &
W AT § & o7 & v @
sqgarat & § aui v, fam & v
T QO AEET QY gg W faceare
A S TRAH frrar 3
ofg g & wwy wa e sresqra afza,
o wa & AT T ATTEHAT FHTQ
FHAOIE ¥ g0 qUHE SwWE w®
ufes fa g7 7 W w4t

# x4y sy w1 TR TwE Wi
yai & IGW W smaETy WoWn
urfer F7 WA g L W P N
A fregdd AaaY, 195657
g W OHedro o W W & NN
W R 1R X wHm-adm kv ¥
AT S A AT QA T XMW@
T yefre ot ok & 1 oy wreafewar
¢ fr o o wfes owe s
i & grar §, T wfme qward wax
T syq T ar I i afy graT g
Afea g w1 w1 far ot & af
¥ ar g, 3T A ¥ ary w1 sy
femmar argaT g )

10 arey a7 & or¥, Forrir Feyfey
W winw 7 § W Ar &g w
§ w7 g & A i ¥ fow
caw %€ v Tt 8, forrer oy ey
ad &, ot Ay B, wav woerd gwes
¥ freer w7 oy woaT giew v &Y
T Wi gq ag ¥ e & gA o)
m%ﬁwiwtm}t“
1 § o 3 o g ww e WY £
Fer forely weaforat 8, & wee o &
AT q§ HT AAY W §—
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o fraree o)

1. WTTE &6 ¥ Ao f®o §—
fasgft 2 wrar 50 gore MY Ty |
= & ¥yt 51 7ft §, wfew g0
o v v €

2. Tt @ xdr  fore—R
o 2 re 5o gaTC W XY §—Afew
T W agweRray g

3 WO WR FAT % No fyo—
¥ 40 gATT AR AT we ¥ Ao
I ¥ ¥ o€ wx ¥ § ol
ey g ¥ v § @ wewT
g

4 qOcky q fwd—i 80,000
? w1 o Y §— o vy s
sl

5 Uto Fo THATY Ho—TgTN
20,000 ¥Td w7 ¥7 fay § Afwaen
T G Srowrar A §, gut sream-
T ¥, Forer i aprer Y Fopererr &, @
v dn k.

6. TAW qRENE wregriwe fae—
¥ WY 40,000 ¥ gar & AT Y
wE

w vy Ay fe 10 ane AnE
oot ¥ arar §, ©A ¥ 6 AT, 80
AT AT w1 qriT w0 6
&4 W fear wrar § AW 3 W, 20
AT WA ¥ T wwT 350 WY
a1 JC At ¥ faeonrfor fapnt v
t 1 v ¥ Fafodt o wiforw ot € o
ety fowae 1w ®
ax gz for sreter & A
war §, vy 9§ wT g f—

No, STC|CG{TECH|17)67.
Dated. 17 August, 1884,
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facturers Federation in

when put into operation will not only
improve both the quality and deh-

Under the gald scheme, the benefit
of the export orders iz allowed to
actua] fabricators.”

and so on.
Sd| K N. BALL
Joint Divisional Manager.
afen o8 € & amx oft I o
o o A e 1 & o fawre di
wTYe! 3T wrgen § 1w fewt % o
Folt W Qe Wy w7 srownn @,
W iy & ag e v ) T I
wowET WiEiT ¥ ¢y awr faed 60
arw v ¥ fafugdt & g ow e
weeTe W faXr | Wfer fefafoas g
A1 ¥ fad 9o ¥ anefaw wov faay
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presenting the case of a
Deihi firm. This is a bad precedsnt.

ot pow we wwan: o ¥ faiy

W g )

o fewree ool :  FIITERW
afww, B 3y fyare & § fs o
TR f v wft Fowar § 1w
& ot aw Y TowE A W ¥ ey
it woar § 1 8% o) v awer o frarey
&Y §, site ot ok faar® & wwar g

Mr, Deputy-Speaker; You are not

dupposed W plead for a partleulsr
#fn. You can speak about the gehe-
sl point out the difficul.
by the footwear trade.

iy
s i}

e
ey, 5 8 gor € arerdt

& fork Qa1 fymr 97 | 3wk o7 wEww
fad oy § fe ot g w1 sreafas o
v §, 7wt vy oft e § Wi
N oafw syl s E o W
X7 w1 it faw omar &4

;

oft wo Wo wawil : & WY qF ¥
T FAGT H vl § o

apeak anything. He cannot interrupt
me like this,

§0 O frwaft g | Yo g 5t 0w
W T W e g,
faredy wrdar avelt wr ae oY @, e ot
o gF 1wl s s T
gt Wi feedft € fs war qrost it
feee ot Wl Y 7y | Ty o
qofrew, (ogfaay, o ¥
wi w12y w1 AT e o §, sl
R 8 O agr o7 frwdr @,
Tur www wr @ § o agy o s
T i W e § | T e
qF ¥ wEEre et Rl
60 FATC W ¥ W §, AW WY qu
weuet it & e e e ot e
<t g, Afer Frere 6o g wdt
AWM wwar g @
At wmar 7 & 1 agh WO
A e wr, f6e wowTe ¥ ¢u w) o
wiZa Yy arwi w1 2 ey | dwa
wgx ot feark &a, }, ¥fer o v o
w0 & folr 2508 ¥ 35 vqe Shwamly
arefear ginder & 97 w7 vt arat §,
i aga @ Qe s g R o
oet R, Frek =1 ot o,
FoT @ TAE WA AR W S 9T
¥ tar § | ag ww wwi ga ¥ Ao gy
g1 grerw o ¥ gy m x frewar §—
ag wew v g, famas &7 S8 e
2 19a N0 H e N aar g, Fea
wrx ow fedft stwarafrdrag . .
WA, .. WA AT AF 9T WA
), C wwr dw g o P madde
1 w7 w7 g1, A AT 4T w7 www
7 & fs ag w1 wgwrfon & st ot
<& g §, ST €% Wt w1 S gy Fear
= §, o oW et gark agr g o
TET CHoHe ¥, Qe TAe TAT WTTe
sewgRw Ht @ I8 W s
frffewmmpw i N we sy
fadere §, fooret wog ¥ e
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weT greT § 1 e ¥ ¥ g
o ¢5 T % faerd v # ey @
sperfan & afed greak s mff 97
ghit ot whmRfr wmE 9T
rw e Wi & Arerfew
ot )

ww frg goedt w gon & e
sy yrwfer & wigar —ag
fom vret | e YR gt e
# s I e
faw mire & ofe@t @wfae
de i @rETEE W §), W W IR
Foely #rag W Tg—eit 9E
feenr fawelt & forq qT M AT 59
WTW STAT AN AT AR ® v’
ug A 3 @A ¥ o 4r )

Q% wrrle WY @ R AW Y IR
Rar g ?

oft feuret wwdat &Y ot 2
aft & X w1 wwwe @ fawwr ) #
WY ¥ wwen wgar g fF v @
Q%8 WA § W TY FW agr Wher
frer mar w37 & Qoit foewr o
w at ag W wpeR @ W o Fed
TR wrrTa@ T a@
I W IWIC Q% A S Faer amar
&, & wrw a9 ¥ 93 wf oY
fo ur Wt ford & v & @Y £
dag I g, T &
TS JAAT W oNT Y AT dwar §)
T g qE g ot faw W § ot
fesdy weft &, forwr Y o aw gfmr
ww g W o§d, er e
¥ ¥ ey At x| qgt ot ¥
T T At o §, e 2w
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el ¥ gt oy et § s wnpr
BT & wm Xt F whr & i o,

Shri Kanwar 1lal Gupls (Delhi
Sadar): Sir, this {s my chance. AW
a matter of fact, I should have been
called earlier.

Mr. Deputy-Speaker; You will get
your time.

Shrl Kanwar Lal Gupta: 1 will get
my time; that is true. But my party
is the second in the opposition.

Mr, Deputy-Speaker: Your party is
important and you are also important,
But, because you were not here ear-
lier, I called another Member. After
all, it is a quetsion of B minutes,

ot gow v v Fat qr foesr
femare & @z 9T )

Mr. Depuly-Spesker: When his
turn came, he was not present,

of e : g A R R
6 W W dauwr Y § wRIE
e for oy ) e @ Aa
remw o Yaw oqent §
o ot voae agt 79T | ¥fer T
& gz 3w Wt et ar i e
A g s ot k0 &%
v e § v o o sl e
ow § v A vl rgad o
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chance early. After all, you will get
your chance.

Shr{ Eanwar Lal Guptia: That is all
right,

off gow W wANT : TTH W
T W ? g ot afgear

Shri K, Ramant (Colmbatore): Mr.
Deputy-Speaker: in the beginning I
would like to read from the Report
of the Ministry» some seniences.

“The rate of growth in indus-
trel production slowed down in
1966. This was mainly due to
the severe drought which affected
the output of some of the indus-
trial raw materials and a worsen-
ing foreign exchange position
which resulted in lower output
of industries depending upon the
availability of imported raw

L]

:

Now, it has become a fashion with
the Government lo put everything
down as attributable to the failure

)

Then I want {0 quote from another
Government document, namely, the
Third Five Year Plan, where the
above objectives were reiterated and
it was stated:

. ...developing along Socialist
lines will secure rapid economic
growth and expansion of employ-
ment, reduction of disparities in
income and wealth, prevention of
concentration of economic power
and creation of the values and
attitudes of a free and equal
society........ .

“The tendency towards concen-
tration of economic power has to
be countered in g variety of ways,
firstly through the extension of
the public séctor. ..secondly,
through widemung opportunities

for new entrants.”,

Underline the words ‘new entrants’, -

Further it says:

“thirdly, through effective exer-
cise of Government's powers of
contro] and regulation and use of
appropriate fiscal measures.”

Government must think several times
before they come forward and say
about the indiscipline thatis taking
place in the industry, When the work-
ers come forward and demand for
wages and they conduct gheraos, ete,
they are bewng attacked. Government
must first ask themselves whether
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the real
monopoly and the concen-
th in the hands of a
they had gven
could have seen
of the situation.
1 the number of companies

invesiment of below Rs, 8
26,785 and in 1960-61, the
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investment of

number of such companies increased
10 424 with a capita) investment of
Rs. 674:0 crores, gn increage in capl-
tal investment to the tune of Rs. 404.7
crores, In terms of percentage, in
1860-51, it was 334 per cent which
became 63.1 per cent 1n 1960-61. But
the folal number of this group of
companies is 1.4 per cent of the total

the entire industrial establishment in
our country The hon. Member, when
he replies to the debate, should tell
us whether they are developing a
socialist economy or they are develop-
ing In the name of mdustrial deve-
lopment a monopoly economy.

‘Then, there is ancther set of com-
penies with a capital investment of
shove Rs. 100 lakhs and much mare.
‘Their number was 80 unitg in 1950-51
th 3 capital investment of Rs. 1636
ceores that is, 8.7 per cent and the

: |
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e

number of units was inctessad o J88
in 1960-81 with a capital investrnent
of Rs. 517 crores. In terms of par-
centage, in 19561-5¢ 11 wes 2041 per
cent and in 1961.82 it went uplo
40.7 par cent. That 15 the industrial
development.

There are about 2000 collaboration
agreements with foreign monopolfes.
The figures- are ovallable oply upte
1061, If we get figutes upto this date,
it would be revealed that there is &
huge growth of mcnopoly. If this is
the way in which he industrial deve-
lopment is going on, there ig & zeal
crisis, there is & real siump, there is a
real difficuity in the economy., The
Government must understand that by
allowing the monopoly capital to
develop, by allowing foreign colla-
boration to came to stay in the coun-
try, they are developing not & natio-
nal-oriented industry but more and
more an Amencan-oriented ndustry.
It is developing in such a way. For
all kinds of spare psrts, machineries,
raw malerals and other things, we
have to depend on ‘c’eign companies.

Then I want to s«y something about
asbestos cement products In their
report, in Chaper LI, the Govemrn-
ment have given something 1 want
to know from the Minister whether
this is true or some other thing is
true. This is wha: tney have said ia
their report:

“The production of asbestos
cement products, including roofing
sheets and pipes is expected to
decrease from 4,20,461 tonnes in
1965 to 294,839 tonnee in 1986.
This anticipated fall :n production
is due to the roduced allocation
of foreign exchange during 1965-
84 required for the import of the
essentia]l raw wmaterisls, e, as-
bestos fibre.”

This is thelr version.

Br, Depuiy-Speakef: e will con.
tinde.
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Shri K. Ramani: This is a very im-
portant problem. I will finish in one
or two minutes.

I want to say this. In my consti-
tuency, in Coimbatore district, there
is a big company—some eight com-
panies are there and some of them
are foreign-owned; this is a develop-
ing industry—and I am quoting from
a letter from the Manager of this
company, the Asbestos Cement Limi-
ted:

“Until the end of the financial
year 1965-66, Government used
to purchase from us asbestos-
cement products to the extent of
nearly 75 to 80 per cent of our
productiony With the beginning
of the financial year 1966-67, the
Government demand gradually
began to fall and for some months
now, the offtake on government
account is very very meagre in-
deed..,.

L *® * -

“Due to a recession in the in-
dustrial activity and lack of off-
take on government account, our
stocks began to accumulate and
towards the end of (September
1966, it became evident that cur-
tailment of production was un-
avoidable. There was, therefore,
a total closure for a period of
four weeks from the 18th
October to the 12th of November,
1966. The factory resumed pro-
duction with effect from the 1l4th
November., During the end of
April 1967, it was found that
accumulations of pipes and
moulded goods articles had as-
sumeg such alarming proportions
that an irmmediate curtailment of
production was considered neces-
sary. Accordingly, production
was curtailed in these depart-
ments with effect from Bth May,
1967.”

The company says that their present
accumulations are about Rs. 65 lakhs
worth of asbestos.

ASADHA 29, 1889 (SAKA) Indust. Dev. and Co.
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I want to know from the Minister
whether the report that they have
written here is correct; they have put
everything on fibre importation. But
here, the company says that with
fibre they produced so much and the
Government themselves were taking
away the production, purchasing the
production from the factory, but now
they refuse to take.

Mr. Deputy-Speaker: He has ex-
ceeded his time. He will conclude

Shri K. Ramani: I want to say
something about the textile industry.
There is @ crisis there. In Coimba-
tore, which is a big industrial sector
with 85 textile mills, 7 mills are
completely closed, not for one year
or six months but for 24 years; from
3 'monthg to 24 years, T mills are
closed; 6,500 workers are unemploy-

~ed; more than 240,000 spindles are

lying idle; more than 1,000 looms are

idte. They say, industrial develop-
ment. Is this industrial develop-
ment?

When the workers actually de-

manded their existence, some wages,
some trelief, they were not given
anything. For two years they had to
be in the streets. They were working
in the mills for 20 or 30 years. They
cannot die like this. This kind of
industrial development ultimately
gives them only poverty. Ultimate-
ly when they went to the manage-
ment and asked them to open the
mills, they refused because they have
got enough money, they have accumu-
lated enough money. When these
workers went there, they were eject-
ed by the Police. Then they refused
to go, they resisted ang asked the
management to open the mills. You

may call it as ‘gherao’, something
violent or something undemo-
cratic. Then what kind of
struggle can they adopt? They can-

not advoecate this kind of struggle:
‘starve, starve, starve and die’, this
non-violent way of death. So, what
they do will not be wrong, it will be
correct, according to their lamguage.
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[{Shri K. Ramani])

Minsters and which are not able to
find collaborators abroad cannot deve-
lop. That is the nature of industrial
development during the last twenty
yearas. Instead of the healthy deve-
lopment which ought tc have been
there, there has been g complete crims;
the entire economy is in crisis, the
industry 18 1n cnisis; we see crisls
everywhere, export crsis, import
¢risis, economic crisis and ultimately
erisis 1n the Government also This
is the policy of Government

Therefore, I oppose these Demands
for Grants and press my cut motions.

Mr. Deputy-Speaker: Now, Shn
5. R Daman.
Bhri P, K, Ghosh: 1 uaderstand

that my name 13 first on the lst but
have not been called.

Shri C. C. Desal: On a point of
order Where is the Deputy Mimster
in thus Ministry? lIs he fishing In
roubled waters in Bhopal?

-

Shri C. C. Desal; I was asking about

Shri Bhanu Pratap Singh, the Deputy
Minuster. All of them should be
here to listen to the discussion.

JULY 0, 1987
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Mr. Deputy-Speaker: Now, 8hri

S. R. Damani

Bhri p, K, Ghosh; Will I get a
chance to speak?

Mr. Deputy-Speaker: 1! he shouts
hke this agmin, he would not get an
opportunity as long as we are here
in the Chair We are regulating the
proceedings here.

Shri P, K, Ghosh: I was told that
my name was first on the list

Shri 5, R, Damani (Sholapur): I
have very caretully listened to the
speech made by our very honourable
friend and one-time admunistrator
who knows well about the existing
economy, but I find that he has tried
to place before the House one-mded
and distorteq picture of the indusirial
development 1n the country and es-
pecially in regard to the public sector
undertakings. I was expecting that
in view of his expenience he would
offer some concrete suggestiony for
remedying the shortcomings in the
functioning of the public sector about
which he had complained and also in
regard to the private sector, but I
am disappointed that he has not
made any concrete suggestions,

1559 hrs,

[SER™™MATT LAKSAFMIKANTHAMMA in the
Chair]

But he has merely pointed out some
defects which he hag foung out here
and there 1 would like to draw the
attention of the House éo the fact that
the public sector undertakings are
doing very well and have dons very
well, as, for instance, the Hindustan
Machine-tools, the Hindustan Antiblo-
ties, the Hindustan Cables and the
Indian Telephone Indusiries. What
are the main reasons for the so-called
failure of the public sector under-
takings? The main reason is the
trouble created by some Members of
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and steel can be exported. Therefore,

should be
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below capacity will get

I thing some scheme

worked out so that in this period of
slacknesg our industries can pe mo-
dernised That would be beneficial
and help reduce the cost of produc-

mmm

vod. We have got the base, the

industries are there, therefore it will
not pe difficut. The raw material is
there, stee] ig there, all things are
there. Bo, when the economy im-

proves, our industrial production will
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prevaricate and evade the  issue.
Governmest should consider this mat-
ter seriously, in consultation with the
other parties if that is necessary, and
arrive at certain healthy conclusions.

The first and foremest duty of this
ministry is to see that all regions are
developed properly so that no region
lags behind, In saying so I am having
in mind not only disparities of a
State compareq to another State but
also disparities between different re-
gions even within a State. While cer-
tain areag in a State are developed,
other areas suffer, A comprehensive
gurvey should be made to see that
there is balanced development and
concentration does not take place at
any particular region. Over-concen-
tration of population in urban centres
is @ curse of modern industrialisation.
Mr. Krishna of the Congress Party
rightly drew the attention of the
Minister to this matter; even western
countries are realising this evil
There may be cases where it is not
possible to start industries jn areas
other than industrial belts; we have
to depend on certain accessories
which are available in gn industriad
belt. But in many cases, Government
can and should start industries in
rural areas. They have made no head-
way in this respect in spite of their
policy to industrialise rural India.
The industrial estates that are set up
in so many places in district and taluk
headquarters can be increased and it
would be a good idea to try them in-
creasingly in rural areas. Particularly
where there is electrification, it would
help much in giving employment to
those people in the rural areas and it
will check the tendency of the rural
people moving into the urban areas.

With regard to the monopolistic
tendencies—of course we are going to
discuss next week the Hazare report
and the report of the Monopolies In-
quiry Commission and so on—I would
like to make one observation. There
are many reasons, and many failures
on the part of the Geovernment that
resulted in the growth of monopoli.
But one thing I feel is that in spite of
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the Government's professed policy of
encouraging new entrepreneurg in the
field, we do not find many new peo-
ple coming forward to set up any
industries. It may be that we lack.
risk-taking entrepreneurs in the coun-
try. I think the Government should
evolve some policy to encourage new
entrants jn the field and that will be
a healthy check on these monopolistic
tendencies. That would be a cons-
kructive thing to do.

With regard to industries, there are
certain gectors which I think the
Government would do better to enter
into sooner than later. I have in mind
the tractor industries. The Govern-
ment seems to think that we have got
adequate capacity to meet the de-
mands for tractors by the end of the
fourth Plan. I beg to differ from it.
Their evaluation is not correct. Day
by day, the demand for tractors is
going up and I strongly feel that
there are only a few private entre-
preneurs or industrialists in the field..
Now, we are heavily dependent on
the import of traetors from foreign
countries, It is a vital sector. In
many places, particularly in my State,
in certain pockets, there is a dearth
of labour on the agricultural side. So,
unless we industrialise ‘the agricul-
tural front, I am afraid we cannot
produce gs much as we hope to in the
near fufure. So, I think the Govern-
ment should take up this matter very
seriously and every State should have-
at least one tractor factory and have:
other accesseries such as power-til-
lers and so on. Also, they should re-
alise that there are many traetors
lying idle for want of spare parts, In
this connection, I would like to sug-
gest that the Government, if possible
in collaboration with the States and
if they are capable, of their own ac-
cord, should set up service stations or
service-cum-sales depots in all dis-
triets, particularly where there is in-
tensive cu'tivation. One of the hard-
ships the farmers are facing is that
they have to take their tractors even
up to 200 miles away for getting them
repaired If such is the pasition, 1T de
not think anybody, even those who



There 15 another field where there
is necessity for the Government to
enter into; I am referring 1to the
automobile ndustry. Much has been
said about it; there are hon. Members
who have many tumes rawsed thig issue
on the floor of this House as well as
in the Rajya Sabha and outside, They
have said that the quality of cars 1a
down and the prices are going
Now, the Government has get up
committee to find out whether the
-guality has really suffered gnd if so
in what aspects and for what reasons
the quality has gone down gnd so on.
I would urge the Govermment that
unless they go is for this small car
project they will not be able to solve
this problem. So, they should see that
at the earliest possible opportunity
they set up g small car manufac-
turing factory in the public sector in
al] earnestness

53

One other matter to which 1 would
like to refer, before I conclude, is
-with regard to the policy of regulat-
ing this licensing business. The Gov-
ernment takes strong objection when-
ever we refer to the public aector
undertakings as not being profiiable.
But they should see that they yield
more profits than they do now. In
cases where no profit is yielded, they
should make them yield some profit.

I can give an exumple where the
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increasing possibilities of marketing.
When there is guch a glut in the mar-
ket, I do not understand why Gov-
ernment thought it fit to issue licen-
ces for private people to enter into
this fleld. It seems these private peo=
ple are competing with this factory,
with the result they are fating the
possibility of retrenchrment there. I
have read in the papers that the fac-
tory is thinking of switching over to
the production of some other com-
modities I do not know whether it is
true; it is for the Minister to confirm
or refute it. These are things which
they can well regulate, put by not
taking proper gction at the proper
time, they have made these public
esterprises to yield a loss. I would
earnestly plead with the minister to
take some serious measures to see
that thig sector delivers the goods we
expect from it.

Monopolistic tendencies
curtailed without

thing. I have read gbout it in the
papers and 1 had a takk with the
people In the State also. It seems
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Government have got
any number of printed forms saying
that it is unable to accept the ques-
tion and we are informed accordingly
They should explain their position
and give the reasons why they are
not able to consider the request of
the State Government for a licence.

Bhri K. Narayana Rao (Bobbili):
Madam Chairman, this Ministrv has
been created, as we all know, for the
orderly development of industries in
the country. What 1 understand by
orderly development’ s, first of all,
development of industries should be
sconmstent with our constitutional
commitments What are those com-
mitments? One of the commitments
is to see that concentration of wealth
Is discouraged Secondly the Constity-
tion has ensured that every person
should get the right to live These are
the two aspects which any of our in-
dustrial policy should not forget The
Ministry should not forget these two

portanf factors which the policy-
makery should bear in mind

When I say thesg thing, I wish to
submit that, unfortunately, hitherto
we have been, by and large, neglecting
these two vital aspects. That bag re-
sulted in concentrating more and more
on capital goods industries rather than
on the agranan economy. That 15 why
today we have been bearing so0 much
about recession There is a recession,
Why 15 there a recession” Waat s the
reason for it?

I can tell you, Madam Charman,
the recession they are talking about 13
not & recession 1n the total economy
There is no recession 1n the consumer
goods [If there 15 a recession there, if
there 13 g recession in the real sense
of the term, where 1s the necessity
tor inflation, where 1s the necessity for
a wage freeze, where 18 the necessity
for the consumers to pay so much? [
am afraid, i1n the very name of reces-
sion we have been asked to adopt a
wage freeze, Therefore, recession has
resulted because of certain heavy in-
dustries, There is a slump in the
heavy industries because of the cut in
the plan, hecause of a cut 1n the rail-
way budget That has resuited in
very localised heavy industries There-
fore, I do not think there is a reces-
sion so far as consumer goods are
concerned

If you look at 1t you will find that
we ought to have started first from
the agrarian economy the problem in
our country is of a great magnitude.
We have been told that 75 per cent
of our people have béen hliving on
agriculture I can tell you that 75 per
cent of our people have been living
on agriculture not of their own voli-
tion but because of lack of other oup-
portunities You should give them op-
portunities and relieve them from
the pressure on land.

How can that be done” That can be
done only when you concentrate on
industries which have an agricultural
crientation. Unfortunately, we have
not done it That Is the reason
why today we have been facing
this particular problem. I go not
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know the magnitude of this pro-
blem. Perhaps we have already got
into it and we do not know how 1o
get out of it, As I said, already there
is a talk about recession. It may have
an adverse effect in the tolality of
things, but I do not think it will have
a boomerang effect. This 15 a fact
which the Ministry should take care
of,

This leads me to the second point
and that is about federal jusiice in
the concurrent field. When I say fede-
ral justice, as my hon. friend, Shri
Kandappan and many others have
said, there ig the question of regional
balance. When I say regional balance,
certainly I am not parochial, certainly
I am mindful of economic compulsion.
We have to take into account the fac-
tors of production, the availability of
raw material and the necessity to con-
cenrate on the production near to the
consuming centre,

But, unfortunately, look at the in-
dustrial map of this country. You will
see that certain industries were con-
centrated in certain localiiie;., The
reson is, whoever has got the longer
hand to reach Delhi gets all the in-
dustries. There is no justice, though
ctomplete justice is very essential to
lteep our federal polity in all its rigi-
dity, because we have been living in
this country in a federal polity. 1t is
1 delicate mechanism and if you incu-
lcate in it a sense of injustice, a sense
of suspicion, it will hoomerang. So, we
have to bear in mind that justice has
to be done to all the areas. And when
[ say justice being done, I do not
mean wasteful expenditure to main-
lain parity between areas. Whenever
nnd wherever there is scope and pos-
1ibility to bring about an industry.
yrou do it. But, unfertunately, it is not
ttone,

In this connection, T wouid like to
touch my own State. So far as Andhra
ks coneerned, it has a large amount of
potential and scope. As I have men-
tioned earlier, this is essentially an
sgricultural State and you could have
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done quite a lot to improve that Staie,
but, so far as the agro-economy has
been concerned, nothing has been done
to improve it. We have started so
many fertilizer factories in thz public
sector. Yet, the Government have not
thought it fit to locate evea one ferti-
lizer factory in the public scctor in
Andhra, Why? I will give another
instance Andhra has a coastal belt of
600 miles and it has large potential
for fisheries, both marine and inland
waters, Yet, nothing has been done in
this regard till today. You can deve-
lop many such industries in Andhra.
For example, you can deveiop vege-
table oil, coconut o0il and many ether
things. But, nothing has been done so
far. If Andhra had been delicient, so
far as industrial capacity is concern-
ed, I would not have minded it if no
industries were set up in Andhra, But
Andhra has vast resources which have
not been exploited. Not only have they
not been exploited, they have been
completely ignored.

I will give just one illustration.
Take Kothagudam which is one of
the best coal-yielding areas in the:
country. It cam give quite a lot of
power to Andhra. But it has not been
tapped, Not only that, the Xothagu-
dam ceal has been taken right up to
Madras te have project at Neyveli, at
the cost of the Central Government. I
have no grudge against the setting up
of projects in other States; let me
make it very clear. But if that project
had been in Kothagudam, it would
have been economical because then
there would have been no necessity to
transport coal all the way to Neyveli,
and there would have becn a power
station at Kothagudam, benefiting
Andhra. But this has not been done..

Similarly, there is the denial of the
stee]l factory at Visakhapatnam. Whes
I refer to that steel factory, I do not
say that we will agiate for it. But
you have to leok at the prcblem in
the correct perspective. Nebody had
asked for the steel plamt earlier, H
was investigated and a favourable re-
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slump in the market, It is no good giv-

nythenmel.lm;itltr-nhtuton
project in Omssa or some other State,
You have to look &t every problem and

‘pnople get a feeling or rense of injus-
tice Once they get it, once you give
scope for a sense of injustice, I am
sure it 15 very difficult for us to func-
i{ion as a nation,

Therefore, my submission is, in the
process of our industrial development,
the has to take care of these
important factors. We have to see that
more and more industries are geared
1o agriculture. We sghould have more
and more agro-based industries. We
have to see, first of all that the pea-
sants hecome richer. Let the rural
people become prosperour Then they

satisfled. When you are not able to
supply them coarse cloth, you are
spending crores of rupees on terry-
lene and superfine cloth, which is the
wvery negation of what is mentioned in

useds of the lower income group.
You supply them consumer goods at
cheaper rates, We can be competi-
tors o the Birlas. It is no use conde-
mining the Birlas. You uce the
consumer goods and m them
at cheaper raes,

Then, there is a talk of wage {reexe.
In the absence of the controls, there
is no question of thinking in terms of
wage freexe. You give them at reaso-
nable prices. That 13 within your
power..l can assure you that it is not
difficult to give coarse cloth. cheaper
cloth, & common man at a very rea-
sonuble rate. But you are not
doing it You are only -controll-
ing food, not other conmmer
goods, My friends from the
Swatantta Parly have been talking
about controls. I may teil them that
30 far as controls are concerned, ours
is the most free egonomy in the world,
freer than even Amenican economy
where there gre regulations at every
stage of production, supply and price
policy. Here, there is absolutely
control, There was a little increase
excise duty on cigarettes and ail of
sud len, the price of Gold Flake went
130 p, to Rs, 1.50 p.
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‘Therefore, there is no control here.
There should be control at all the in-
tegrated stages from production to dis-
tribution at the consumers’' leve!

Mr. Chairman: Hon Members may
now move the cut motions to the
Demands for Grants relating to the
Ministry of Industrial Development
and Company Affairs subject to their
being otherwise admissible.

Shri Sequeira (Goa, Daman and
Diu): I beg to move:

“That the demand wunder the
Head of Department of Industrial
Development be reduced to Re. 1.”

[Unlity of licensin of industries by

Government (1)]

Bhri Ramavatar Shastzl (Patna):
I beg to move:

“That the demang under fhe
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head Department of Industrial
Development be reduced by Rs
100"

{Need to check the heavy ezpen-
diture on secretarst and its offi-
cars (3)]

“That the demand undir the
head Department of Industrial
Development be reduced by “Rs
100"

[Need to develop small scale in-
dustries (4)]

Shri N. Sreckantan Nalr (Quilen):

I beg to move:

“fhat the demand under the
head Department of Industrial De-
velopment be reduced by Rs. 100"
[Need to implement the project of
the precirion instrument Factory
a¢ ruthassery at Palghat (8))

“That the demand under the
head Department of Industrial
Development be reduced by Ras.
100"

{Need to establisp the Plate and
Vessels Project Sponsored by
FACT with foreign collaboration
(N])

“That the demand under the
head Department of Industrial
Development be reduced by Rs.
100",

[Necessity of expanding tne HMT
unit at Kalamassery, Alwaye (8)]

“That the demand under the
head Departm net of Industnal
Development be reduced by Hs.
100"

{Need for setting up an ecport on-
ented spinnmng wmull e Cochm,
Kerala (9)]

*That the demand unde: the
head Department of Industrial
Development be reduced by Ke
100."

[(Need for granting project sanction
and loan provision for the expon-
sion of the Travancore Titanium
Producis (10)]

“Thet the demand under the

Indust, Dev. ond Co,
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head Department of Industrial
Development be reduced by RS,
100.”

[Necessity of seiting up an Electre—

nic Unit in Kerala (11)]

“That the demand under the
head Department of Industrial De-
velopment be reduced by Rs, 100.

[Need for esxtabliching a fabrication
shop for fertilisers and chemicals in
Kerala (12)]

“That the demand under fthe
head Department of Industrial
Development be reduced by Re
100."

[Need for issuing licence for & acooter
manufacturing unit in Kerala with
indwenous materials (13)]

“That the demand under the
head Department of industrial
Development be reduced by Ra.
100."

[Need for the ssue of a licence for a
Tatanwum Complex i Kerala (14)}
Shri C C. Desal: I beg to move:

“That the demand under tibe
head Department of Industrial
Development be reduced by Hs.
100.”

(Fization of faulty targets by Direc-
torate General of Techmical Deve-
lopment and Planning Commission
resulting in  excessive lLcennng
(20)]

“That the demand under the
head Department of Incustrial
Development be redu-el by Ra.
100"

[Unsatisfactory performance of the
public sector m which wvestment is
a dead logs (21)]

“That the demand under the
head Department of Inaustrial
Deve'opment be reduced by Ras.
100.

INed for location of public sectur un~
dertakings in Gujarat (2]

“That the demand under the
head Department of Industrial
Wﬂo ent be reduced by Ha
1 .I'
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Development be reduced by Rs.
100"

[Need to improve the position of en-

gineering industry in the country
the gqutomobile industry
(24)]

“That the demand under the
head Department of Industrial
Development be reduceq by
Rs, 100.”

[Need to implement the provision in
the Industrial policy Resolution
restricting trade and distribution to
Indign capital and knowhow, (25)]1.

Shri Shinkre (Panjim): [ beg to
move:

“That the demand under the
head Industries be reduced to
Re. 1"

[Concestion of licences to establish
industries without proper study of
local conditions, (30)).

“That the demand under the
head Industries be reduced to
Re. 1"

[Failure of small scale industries in
Goa. (31)].

Shri Ramavatar Shasiri; I beg to
move:

“That the demand under the
head Industries be reduced to
Re 1"
[Failure to pay apecial attention to-
wards the development of small
scale industries, (33)].

“That the demand under the
head Industries be reduced by
Re, 100

EFailure in the Indurtrial development
of the country. (38)],

“That the demand under the
head Indusiries be reduced by
Ra. 100"
[Failure to stop the closure of small’
indwstries in Bihor like cycle indus-
try. (3N

“That the demand under the
head Industries be reduced by
Rs. 100"

[Need to exrpand small industries in
Bihar. (38)].

“That the demand under the
head Industries be reduced by
Rs. 100"

[Failure to poy adequate attention \
wards the development of sma
scale industries. (39)].

“That the demand under the
head Industries be reduced by
Rs. 100"

[Need to lay 8 met-work of ama
scale industries in the country
(40)].

Shri Shinkre: I beg to move:

“That the demand under the
hesd Industries be reduced by
Rs. 100"

[Need to gve grant-in-aud to existing
small scale wndustnes i Goa and
incentive to pertons desmring the
establishment of new wmdustries.
(52} 1.

“That the demand under the
head Industries be reduced by
Ra. 100"

[Smwojrmurcumwmﬁeﬂm
of Goa with a view to establishing
heavy and small scale industries
there. (53)].

“That the demand under the
head Salt be reduced by Rs, 100.”
[Need for scientific approach to aalt
manufacture in Goa and D, (54)].
Bbri Eameshwar Singh: 1 beg to-

move:

“That the demand under the
hesd Other Revenue Expenditure
of the Department of Industria)
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Development be reducai by
Rs, 100.”

[Payment of charges to the lowyers
engaged to prerent cases in Connec-
tion with the enquiry tato the Sghu
Jain group of companies and other
companies. (55)).
Shrl RBamavatar Shastri:

-move:

“That the demand under the
head Department of Company
Affairs be reduced to Re. 1"

'[Excessive expenditure on high Offi-
clais (57)]

“That the demand wunder the
head Department of Company
Affairs be reduced by Rs. 100"

,[Need to check the increanng mono-
poly 1 the country. (80)].

Shkri K, Ramani: 1 beg to move:

“That the demand under the
head Other Revenue Expenditure
of the Department of Company
Affairs be reduced to Re 1"

I Need to check development of mono-
poly = our economic gystem (B81))

“That the demand under the
head Other Revenue Expenditure

of the Department of Company
Affairs be reduced to Re 1"

[Need to check growth of capitalism
m pur country, (62)].

Shri Ramavatar Shastiri:
move.

“That the demand under the
head Other Revenue Expenditure
of the Department of Company
Affairs be reduced by Rs 100.”

[Need for effective comtrol on jownt
stock companies. (67)].

‘“That the demand under the
bheapd Other Revenue Expenditure
of the Depariment of Company
Affairs be reduced by Rs. 100."

1[Need to check wregulorities in the
mmdmm companies.

I beg to

I beg to
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“That the demang under the

[Hereditary comntrol of capitglisty over
qoint stock compenier (09)]).
Shri K. Ramani: 1 beg to move:

“That the demang under the

head Other Revenue Expenditure
of the Depattment of Company
Affairs be reduced by FRe, 100."”

[Need to abolish the sysiem of manay-
ing agencies. (70)].

Affairs be reduced by Rs, 100.”
[Need to implement the measures re-

ml

“That the demand under the
head Other Revenue Expenditure
of the Department of Company
Affairs be reduced by Rs 100"

[Need to stop the drain of wealth
produced 1 our country n the
name of mterese and profit by the
foreign monopoly compames (72)].

“That the demand under the
head Other Revenue Expenditure
of the Department of Company
Affairs be reduced hy Rs, 100"

[Need to stop economic crisis and con-
sequent closures of small scale in-
dustnies (73) .

“That the demand under the
head Other Revenue Expenditure
of the Department of Company
Affairs be reduced by Rs 100."

[Neeq to prevent the closure of Tex-
tool Engmneering Company at Coim=
batore. (14)].

Shri Ramavatar Shastri: I beg tn
move:

“That the Demand under the

head Capita] Outlay of the Mm-

istry of Industrial Developmant
and Compatty Allulys Bt veiluowd
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{Foilure to notionglise basic indus-
tries. (78)].

“That the Demand under the
heag Capita] Outlay of the Min-
istry of Industrial Development
and Company Affairs be reduced
to Re, 1"

{Failure to pay proper attention to-
wards industrial development of
Bihar. (T9)].

“That the Demand wunder the

and Company Affairs be reduced
to Re. 1"

IFailure to check industrialists from
wmcreasing the prices of their pro-
dycts. (80)].

“That the Demand under the
head Capitaj] Outlay of the Min-
istry o! Industrial Development
and Company Affmirs be reduced
to Re. 1"

{Failure to check increasing mono-
polieg 1n the country, (B81)].

“Thal the Demand under the
heag Capita] Outlay of the Min-
istry of Industnal Development
and Company Aftairs be reduced
to Re. 1"

{Allowmg monopolistic capitalists to
loot the public freely (82)].

“That the Demand under the
heag Capita] Outlay of the Min-
istry of Industrnial Development
and Company Affairs be reduced
to Re. 1"

{Dependence on US.A. for country’s
industrial development. (83)].

“That the Demand under the
head Capita] Outlay of the Min~
istry of Industrial Development
and Company Affairs be reduced
to Re. 1"

{Need to industriglise fhe couniry
m]m help of socialist countvies.
841,

0 (A LE—~16,

ffaire)

Shri Eameshwar Singh: [ beg W
move:

“That the Demand wunder the
heag Capita} Outlay of the Min-
istry of Industrial Development
ang Company Affairg be reduced
byﬂl-lﬂo."

{Establishment of Fabrication-shop for
the manufacture of fertilizer and
chemical equipment. (86)].

Shxs Shinkre: I beg to move:

* “That the Demand under the
head Capita] Outlay of the Min-
istry of Industrial Development
and Company Affairs be reduced
by Rs. 100.”

[Need jor establishment of heawy iw-
dustries in Goa s public asgler.
(87)1].

“That the Demand under the
heag Capital Outlay of the Min-
istry of Industrial Development
and Company Affairs be reduced
by Rs. 100.”

[Need for establishment of an indus-
tral estate in Goa under direct sup-
ervision and financing from Central
Government. (88)].

Shri Ramavatar Shastrl: I beg to
move:

“That the Demand under the
head Capita] Outlay of the Min-
istry of Industrial Development
and Company Affairs be reduced
by Rs. 100.”

[Fatlure to industrizlize the country.
(88)].

“That the Demand under the
head Capital Outlay of the Min-
istry of Industrial Development
and Company Affairs be reduced
by Ra. 100"

[Failure to natwonalise big industries
in the country, (80)],
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"I'hat.thenamanddw::t the
heag Capita] Outlay Min~-
istry of Industrial Development
and Company Affairs be reduced
b’ m lm'h

|Dependence on imperiglist countries
for industrial development of the
country. (B1)].

“That the demand wunder the
heag Cnpita] Outlay of the Min-
istry o! Industrial Development
and Comnpany Affairs be reduced

, by Ra. 100

[Need to pet help regularly from so=
cialust countries for industrialisation
of the country, (92)].

“That the Demand under the
heaq Capita] Outlay of the Min-
istry of Industrial Development
and Company Affairs be reduced
by Ra. 100"

{Need to set up basic industnies on a
large scale. (08)1.

“That the demand under the
heag Capitaj Outlay of the Min-
istry of Industrial Development
and Affairs be reduced
by Rs. 100.7

[Need to put Bihar on the industrial
map of the country, (94)].

“That the demand under the
head Capital Outlay of the Min-
istry of Industriasl Development
and Company Affairs be reduced
by Rs. 100.”

{Need to start small as well as big
industries in North Bihar. (95)].
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(Need for rapid development of photo-
nm'l;?icmhy in the country.
(N1,

“That the demand under the
head Capita] Outlay of the Min-
istry of Industrial Development
and Company Affairs be reduced
by Rs. 100."

{Need for expansion of cement indus-
try in the country, (98)),

“That the demang under the
head Capitaj Outlay of the Min-
istry of Industrial Development
and Company Affairs be reduced
by Rs. 100.”

[Need to expand paper mills sn order
to make the country self-sufficiens
in paper. (89)].

“That the Demand under the
heag Capita} Outlay of the Min-
stry of Industrial Development
and Company Affairs be reduced
by Ra. 100"

INeed to establish industries for the
educated unemployed, (100)}.

“That the Demand under the
head Capita Outlay of the Min-
1stry of Industrial Development
and Company Affairs be reduced

lﬂﬁ?uﬁmﬁk!mmmm
101)].

“That the demang under the
head Capital Outlay of the Min-
istr] of Industrial Development
and Company Affairs be reduced
by Re. 100
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“That the demand under the
head Industries be reduced by
Rs. 100"

[Puilure to reopen the closed India
Plectric Warks, Calcutta, (107)1.

“That the demand under the
head Industries be reduced by
Rs 100."

[Faslure to establish and develop
ml car manufacturing industry.
108)1.

"That the demand under the
heaq Other Revenue Expenditure
of the Department of Industrial
Development be reduced by
Rs. 100"

yFalwre to check the practice of pri-
vate companies preparing bogus
balance sheets. (109)].

of the Department of Industrial
Development be reduced by
Rs. 100.”

[Failure to root-out rorruption in the
licensing system. (110)).
“That the demand under the
head Capital Outlay of the Min-
(Development
and Company Affairg be reduced
by Rs. 100.”

I!'alluutomupmjachﬂum
improve pulp production to feed all

Affairs)
“That the demand under the

by Rs. 100"

[Neeg to set up ¢ Machine Building
Plant in Coimbatore District, Mad-
rar State in public sector. (113)].

“That the demand under the
head Capital Outlay of the Min-
1stry of Indusirial Development
and Company Affairg be reduced
by Rs 100"

[Need to set up o Cotton Textile
Machine Production Plant in Coim-
batore District, Madras State in
public gector. (il4)].

“That the demand under the
head Capital Outlay of the Min-
istry of Industrial Development
and Company Affairs be reduced
by Rs 100"

[Failure to set up more cement com-
panies wn the public sector in order
to increase the cement production
angd to reduce the consumer prwce.
(115)].

Bhri C, Janardhanan (Trichur): 1
beg to move:

“That the demand under the
head Department of Industrial
Development be reduced to Re. 1.

[Detnation from Industmal Policy
Resolution. (118)].

“That the demand under the
head Deparitment of Industrial
Development be reduced to Re. 1.”

[Failure to remove regional imbal-
ance in industrial development.
17].

“That the demand under the

head Department of Industral
Development be reduced to Re, 1"

[Failure 1= stopping the growth of
monopoly, (118)].

Development be reduced to Re. 1.”
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{Shri C, Janardhanan]
[Fallure of the licensing polioy in
checking concentration of éndustrial
wealth m a few hands. (110)].

“That the demand under the
head Industries be reduced to
Re. 1"

[Faslure to promde sufficient ncen.
tives 1o amall scale industries.
(120)1.

“That the demand under the
head Industries be reduced by
Rs. 100"

[Need to provide machines and equip-
ment for small scale industries on
hsre purchase, (123)].

“That the demand under the
head Industries be reduced by
Rs. 100"

[Need to explore posnibilitiey of im-
port substitution to the marimum,
(124) ).

“That the demand under the
head Industries be reduced by
Rs. 100"

[Need to improve the quality of news-
print manufoctured m the NEPA
Mils (125)]

“That the demand under the
head Industries be reduced by
Rs. 100"

[Need to expedite the construction of

precision tnstruments factory at Pal-
ghat. (128)]

“That the demand under the
head Industries be reduced by
Rs. 100"

[Need to establish more public sector
mdustries in o backwerd
Stateg hke Kerala, (127)].

“That the demand under the
head Industries be reduced by
Rs. 100"

{Need to expedite the expansion pro-
gramme m HMT factory at Kala-
massers, (128)].

JULY 20, 1967  [aduit, Dev.8ud Co, 13400
Agsire

)

under the

“That the demany
be reduced by

head Industries
Rs. 100."

[Need to mcrease Cyntral grslstonce
for the expansion of thy titanium foe-
tory at (129)].

“That the demany ynder the

Ra. 100.%

[Need to make proper gnq speedy uti-
haation of crediy offered jrom
friendly countries, (130)1.

Hr.m:mcmmomm
also now belore the House

Shri Kanwar Lal Gypta,

8hri Kanwar Lal Gupia (Delhi

Sadar) I think, you will not mind ¥
1 take two or threy minutes more
because the ladies are by nature gene-
L2 T

-

Mr. Chairman: Yoy are allotted

12 minutes; you ogn take ftwe
minutes more

8hri Kanwar Lal Gypia; 15 minutes.
PO B e o o L

mmr‘iﬁmihﬂu
F a7 ama D, gq el A N
aeie @ §, Ty ¥ farfe wwd
fesgm IR R amam ¥ we
faw ot & 9= qrw afiw §
e fotwa § TR wae ) gon
aga o Frd &2 §1 ) @, Srwwew w9
& @ ¥ & WS e o @ b
wagt frelr R &

awrfa awar, wg vt 2few-
fewn @ &Y wTawt w1 gy e el
*1 #1191 WY o § | & qra b
#& I & §O ATE T e § |
1 %40 1967 & 15 qyd 1967 A%
23,000 TG0 ®F ¥ gy w Nfew
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feor wm § sftx 1000 Wt
w fimr fier mr g WX
700 Ty ¢w fg FIHC grag
wife s sre = Al
o ¥ ¥ wwf ¥ gt YW
1967 &% & w7 A gOTT HogS
¥ wre Wy Afew faar T oy %
ot (a7 W qaew § w0 T
Pt thatrfar Gy @
§ Neft it aox ) qwh § 1 TRy
AT T wOw § e e ¥ A
RS woRdr & ¥ Ay ar
WY Ty aw s W weER
Ty § TR Ao wr AW 28
& AW 35 TNz AW AN
o & 1 o ErwwTw Bt wit R
oy diw RN AR 2R
¥ |F T AR {4

At swrT Ay feafs T ¥ R
2 w7 leqnigew & Wl § )
# e Shewwa & wreE wTeE AT
T e § 1 1965 ¥ YT W
w1 SAWEVA 35.37 @ A GUT AT |
1966 & w2 a7 FE s s 22
AW & T 74T | 54T W4 35 gwr fw
AW 38 TTHE T ETH @ agT -
¥ | O g a1 fr 37 wre A
e dur grar e fer ga ¥ o
fad 22 Az & Srewwr gur | @<
gy feafer ot wft t qf ax}
WH ST AT W RIS w15
Wy 2 &t @ Wty

e Ixeww aird
S & Y e 43 TET W
Qg e vty g feedt
% fow wrage fow fiour am §
Tl 1967 ¥ whwr ok W
T W R arger e v &%
gn e go e dxfearmr )
wgt T derrT oft ww gefr Wt ot
ot

Affaire)

v wr § fr afor 7 @R
Wrowg ¥ay Refr e gk
& xw ar § T T waar fisanfor

Wt I8 ¥ gv srer e Afe
T gw arfew vy ¥ @ g
ag ¥ T 1 fred

2
i
¥

ot s w ARy e o
grare et ¥ qocar wrd ) fred
dw-afir ahem ¥ Gfgae ey
FoeTTFr e fags wwgkd -
AT QU F T TEET GTA-0T QA
feed T ar fay mar 7 qETOw
foeew  mfedt =W meEfe
Wit sfiz ofedts ¥ a@ wig fe
TR 2 Y derrT e A T A
q3 &€ orfedw qua ¥ EweE
TRATE T W awrAr d
TTETT FTANT WROEAIR ¥ A
Fret § W W WG WY qweT W
odw ot @ AfeT wERE
wiror & fog¥d & oY o are g
kg o ITRITE ATeTL ¥ gafaa
wT quT awmar g 9w fond ® e
war ¢ e dw & 75 fafere grofesr
%t 1536 snufrar § W REE &
gOT TW 5542 FAT ¥ & TR
whea ¥ ¥ 2605 Wiz wwar oY
46 TTHE WYX THEH WY 44 TET
@ 75 fafers grafexr wr 0
g oo &% g wamT w4
fie ot fegmr & firedr At ey A wel
# fie mpre & fieeem dar pwgT fiear
t 1 W g T TORIT W WA
§? EORTIY W QRETEw WY QE WA
fsrk § o 1@ T wiht fe
R RN W dey g g
wrYe ¥ gafdem d o wofr g
t i W wgh el
@ garet  wifedw & pelide
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Affaire)
{o Saww )
iwmﬂ.mam ww el oW ¥ iefgeeey
w wiwt % qn et ¥ feg o fe et amow @ worey T g
I wrer ¥ & fag goRCR % m}ﬂwlﬁrﬁf’
R b} X yewgm g fexw X dwewni ow wwe W (e
% qefefuT o @ oifedtr o AW feg) ¢ e weer T

wErienT Sl et af g fewag o W fogw e § fe ey
gz fadr &t e 3 qorgs AW @ A wfew o

I R W T D wT W of) ¥vT ww o ;e A
AR aagn o g gwdwr @ A &) @ ar whe wolht
wodft Y | Ao qwaoraws wgaxr B Kot Sew Geew fafaec
T 0N @ TR W W 78 W sE Qg

wAuA Y wigde e oamd @ W wiae & goeed oy wnger
fafrey amgw o ag oer Bt ple o ) wan@ @ gfonw
AT emifed et} R sl oY yw e g ot
afer Jod @ ACTA AN MIw T § arE ) W T W O
9 @) T EETy and iferw W woelt dfew

13

W Rgfakfag sgaegs fsmr W
t 114
ol ngra & oy amrwtar§ W
femat HoF TRy S AW @ N EWER
foard & gz qe e eI o Jfe- ol Q, Hfer ow ¥ wied
wr Gt w3k arg, o ¥ gt e
Frurd fis ag A amer e ol ag d
ok, 9g N CHYIEVT W AW gwr, WNIER W W@ et ? ) e
9 wndw wig fed o, & &
B qefews Gwwrfraltwr ST AT EwAT §, O O W
Wi fafest W goqrarad ) & W ST AR § ) W ndter ey
fowre & oo wg wwar ghw o A weEliberw, I, S 4
wfeww goart wok o, gk e ol ool
aArew #33,8 v Ea & 3wk g
w07 wiw avfy e oy, qefaw & FTOTX wferd,
wegt H A ww wced gy ordn oW ofedt ot emedfe arfedte
IT & fggwT &7 TRT VT qT A AW, RGPy et
wiafiwgueny oWy qeafpd W oW Gfgaw e off @
o ant Mgfakfeg g ew @A § ) oefefrfer foenst
Tyweit Sow Ao GRS ST A o ot e § o Emd
Ww foar oo osew Fefree wr P A ot ot wgraar
AT N wr Q67 off Sraet AYT A GTET RN AT
Ty syrorfe Sygnife a¥ ¢ & worw § fn arg@ &6 % i
@} Qferfres sy fifrec & ¥ of e aw gur i ot 2w

:
132148
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13
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;
E
22

i1
a%g
il
112>
1%
j1i,]

gq® gy ST wraarEd get

&1 Ffoqu-aTaT ax wr § )XW €
faduf ot Frdx s ot W

!

7

d

3
E
wdwd

¥y HeT T w3 gwar §, a7 a% fe
WHTT T8 ®) w8qe 7 P | gt Wiw
Ry sy afevd agt
wE

|

wqar arge & vt &, Fean sy war
i fwd Mo & o W
firr v §, onfe | xET wwoTE W@
g &% @ &, fe Wt qunh @
T % P wiwwr gy § 0 @
FRr-RRaw & feaw At §,
wfe fae? FrA-FTRae & e
&, I el Tt sy wew v Sifad
& qpn § fs et s o v S
xAT§ TR W W 0T ¥ Rl 5
fis s o W SRR gwT R,
FaR fiezam arw gur § Wi fsemr e
gur ¢ W fer a% ¥ o wifger
aifge SRA-NROWRE w wew ¢
wwr § W W ¥ ww wT EwY £
o i S wof wifid |

ATl AR, uw Wi & qfms
T EF T A wn W ) 59
¥ Q8 § 9 ofews we T e g
@, 3% qg 7 g ot § g
gt §, 3 Wi Q¥ § fie whos dwec
o AH g I §g 9T ey
wr ardt § | ¥few B O wwre § it
WY A WA § | §O W amgy
gferrs dRI A N ey wwak &
afew v & agf e S ol
oar gHaT, A gfew ¥z ® amEr
wifgd | §@ @ & gy 4 I
W A I o el IR —
fedat w1 aarer §, Tw iy wgfadw
§ W g, ¥ 1wl v forwr
wEw AT & X0 Y Wy F W ATy |
vafedr g ofsaw dved & ff e
& 1 ¥fe i 3o ¥ are T oy §
for gemy afesre % &iw axg & g
i & g7 & WK et el war
offes 8% & ¢ ot o wft ot
e

63 wITT Wity WORT
31-3-66 WY | T Yu-uy
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[ % oy )

1s7edT Wy el Mooy furoht aafest § ¥ agr wa €
W AW oT §—ag ¥ew 10 Oy WY e dww At @ =t
Y, VA oe TR fiend) I% SOCIRT W e e {
wgt 9T 15 o AW O wfgy, 6 SR e ot dfvew srde @
wgt WY Qw qedT ¥ W aw AN § ) & T, Wi oft } ol A ff

T o wror §—4¥ ¥ A el
fafrdt & e gy ¥ wa3, T
{O‘ﬂefwwﬂ’a Q. ¥ Fos ™-
fsfrdre wrfsadt oYt q9q wifeed
t. W = %) ofeww do=k & wen foean
uTaT §, TAE ATWTE T AW 6T
fear arar § 1 awafy wghear, s
! TR g A qTeeY SEw ghr
fis & g® s —oF ¥ W
<ot §, TEX W ¥ & fafreee €, I
FoRer #F o ¥ 76t gE 1 T
g ¥ ot ¥rf ot fafree fesit wowe-
e w1 B—aw frerm w7 2w
ol —aqw o waTT 3% Fowverd
W, ®rf zmwre &, v won &, W
weiran §, *vf wer fowdyere —vw weTT
foar grafefrz =i §, ot w1 7@
< wd, I wEwt T ATeTg
wgifonoan g Aagmg e
i ofefeae awi @ dfaw, wh
forly #7€ st Fdma HYforr ik =g
aftrd 7g O % BT s mEEr
a1 §, o hfraf afad, 39
witme o arfe & s gesy s
& & g g frdlt e g
fora oferr GRTH F17 £ q® a9
¢ 7 % o fger I firerr wfigy
afs 37 ot & o= wW v 0
gearg Wy wtc o erfefednd
wi gt §, e )
1658 b

[M». Srzaxsm in the Chair.)

% o Wiw s vy STES w0
wgn g | g T decw AR kg
# wg wwwn § e iz @ ¥ T

wTawd | wTy ey wifedfer ffa,
I L T | STy SR &
T v £@ @, ey oreeT ¥
for ITT TEETE AGTAT G, WIT IAEY
% % *fez dfaferdy o, o-d&-
form oo gt W@ o, ol
areT & ghrar & e ¥ wd g e
¢ v Wt TR @ e

oF W & wo et Wt
® WY wgAT rgaT g—37 A A
s wfgy fe dow wgfow ¥
firames a3 fear W a1 ¥F ToST AN
ge fie wrerare w & 7 ariy, & e wY
qeRd wid, T char FA AL FHT
R, @ ¥ oW ol vy oA g o
I} wrwn g3 fe ¥ eI 0
Ay 42 &, ST W qw g
@t oo @ aler § fe wogd & s
WA v A TH, IR WA ¥
AT JA® WRT WRIRTT A, ol
7 Wy o T §, AT WO Fw
wnfigd fis wor gaT *1 Y@ W R, IAW
W faedere ot we, S e
ot sagre aw wft o, ofF sew
e @ wfer g fe wghew W
 wfrei ¥ aff oA,
wfer g & & wmege ¥ W F
S ETHETE WA |

SR WERY, U ¥ Q% AT 0
wT amre s Py, Helt e woh
CLILT 3 famy w3,
T feafufies vl gron v
»%, R ¥ el 30 prr by W Rk
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wie ook 0w for §, Teb fer tw o Wi g ey ST ey o
o ifefor vy o oft st s qwertie S e e W
ot v & angiT SweT W ag qeae T —

]
Shri Y. B. Chavan: In deference to

the wishes of the House, 1 got in touch
wi{m&rm mmmwuum%m.

WA W W Of N AT g e facts, T racelved
woere W fewre wom wfig®, 3O the following message from him:
WG ¥ W wgrer AT afgy ofs

“Foll the defect 38
o 9 wrowrhT 39T 95 W ST - “':}:m fon of
aufr T a% l.nthohumbly,mm“l

allegation of intimidation and
wrongful detention of Members of
the Assembly Two of the signa-
tories to the defection stated that

s they mgned under duress, In view
of the state of general tension and

STATEMENT RE ABOLITION OF
EXCISE DUTY ON NEWSPRINT abnormality, the Chief Minister

requested the Govermor to con-

Minister ormation sider prorogung the House for
m‘:::nm (n: 'In.f:. M):“‘l the present After ful considera-

tion of the letter of the Chief
should litl-utomtke the following i B o S

cumstances, assessing the reguire-

ments of correct Parliamentary
To give further relief to the news- gesstien, the Assostily A

paper industry the Government have the g g
decided to abolish with immediste int 9'""0; prorogued o

effect the excise duty of Rs 30 per th e
metric tonne on Nepa newsprint and e Parliamentary democracy

the countervaiing duty of a similar
amount on ymported newsprint.
Wt gow wx o (W)
agt & T T ey Tt & ey
16,554 hes. ar we & q@w § 7
Mr, Speaker: We have got a long
. DEVELOPMENTS
FATI;:I‘.NT REA. way to go This 12 not the way.
The Minister of Home Affalrs (Shri Mo T wAge Wfgm (v .
Y. B. Chavan): Mr. Speaker, 8ir, Io o g} wq & ww aga for aw
deference to the wishes. .. ﬁiﬂmwmd'ﬁ" m'i{"h

oY wrd wowhw (wat-efaw) :  TTar e g7

WS TN, A e w1 e § ) enaemaiiic
wweat w1 wwr ag § e W) mawr welt ﬁ:}m'?t:w'?? n

wre & T} &, g QEaTde s § e

¥ sk § {1 o iR fie ferd o gt W e w,

am ¥ quarhie s for T g, wwd aw R g i@
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17 durs.

Mz, Speaker: Why don't you leave
it to me. I have received notice of
adjournment motion.

Sl Susendransth Dwivedy (Ken-
«Arapare): What gbout the statement?
Let us hear him; he has started

off go W W ;BRI
WOrer GAAT A g | PR AT W
forar W

Shry Bal Raj Madhok (South Delhi):
We would Like to hear hus statement

Mr. Speaker: Let us hear the state-
ment, Then I am going to allow hum.
That is how I am trying to proceed.

Wt geA WT wmEm W7 AN
TR ¥ w AR WY arlar i

fibyl ‘Y. B, Chavan: The remamning
Jpart of the statement ig as follows:

“The Assembly will have to be
summoned agiun in good time to
enable it to pass the budget and
ike appropriation bill before the
end of this month, It 1s felt that
this brief recess will help in les-
sening tension and help the
Asgembly to armve at vital deci-
sions in an atmosphere of nor-
mality "

gON W SYNIT ;T S
o g §t o ¥ 1 ¥ e gy feur
XA |

17.42 hrs.

MOTION FOR ADJOURNMENT

Aprrces FAILURE Or CENTRAL GOVERN-
MENT TQ PREVENT PROROGATION OF
MApEYA PRADESH ASSEMELY,

Mr, Speaker: I have received a
notice of adjournment motion from

Shr1 Madhu Limaye, about the prore-

gation.....

Sbrl Praktash Vie Shasiri (Hapur):
What sbout the othese?

Mr. Bpeaker: This is the latest after
the prorogation.

It 15 about the

1 have given my consent to it. Mr,
Limaye has also given notice of a
motion for suspension of rules 60 and
81 in their application to the adjourn-
ment motion. He may first move that
motion

ot swrefic avely o0 X v ar
s Aw s foan §

Shri N. K, P, Balve (Betul): Sir,
on a point of order -
oft wy fe@ (A7) oW

WET, & SENY TWAT g | I96 X q
oaTRE WS AT T | WO ¥
'y 59 W {1
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ot pewwn vogn (awkr) ¢
TR wEerd A € IE A
I ST gawt fomar §

M. Speaker: You will have to sit
down now.

off pere v a5 Xw §
qoTaw ¥ FET @ Qe AT Y
IAET® YT 1 TR IqST g

Shri Bal Raj Madhok (South Delhi):
1 propose that he should be named.

My, Speaker: Bhn Madhok proposes
that he should be named

Sabhag Singh): I propose that he be
suspended for a week.
Mr. Speaker: The motion is:

“Phat Shri Hukam Chand
Kachwal be suspended for =2
wedk,"”

Sbri Bal Raj Madhok: No, Sir, for

one dsy

Mr. Speaker: We accept Mr.
Madhok's amendment It is for one
day.

Several hon. Membery: No.

Shri M. L, Sondhi (New Delhi):
No, certanly not (Mterruption)

Wt wy food : wenw WY W@ 9
i g wifgy » ey, fedt o
afy Frewer & 1 wor et firwrer R & ?

Modhya Pradesh 13416
Assembly (A.M.)

oft it wew ey (el \)
# o @ WY o wyre & AT w0
T g
#hri Hum Barua (Mangaldai): Sir,
the argument that you have now
adduced cannot be an argument. That
the party leader himself asked you to
name him and therefore you are tak-
ing up the motion that he be named
and suspended

ment. It is a matter for the whole
House; we, all the Members, control
the House, i1n that sense

oft wie wrw qo ;W SR,
# wrg & gEW g WiwD FE W g
fr gfs naw agn dfade §awr
ARG ATAE 5 G qF g
Wit & xwa g feot TOAR ® oA
gy an €, ... (vwenw) 6
Ty §, K q A g 6 6w
TEIC & 1ol GEAT Y, aw Ak §
83 ardF & St ), (I R TG
arfigd, Wit gt o w1 AgET o
gI gt Far s WEE X ug wev
#ies AR A WOTTT § WY T wT A
o st awrs € WA FT AT

cannot be an argu-

the Speaker.

about the decorum here A very
grave thing has been done about
which 7 am more agitated than per-
haps anybody else in the House. It
does not mean that we should not
allow the proper functioning of the
House., (Interruption) Whoever does
it. T condemn him, and I hope that
Mr. Kachwal will behave and there-
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[Shri Bal Raj Madhok]

fore I would request that this matter
may be closed and the motion with-
drawn,

Mr. Spoaker: Does he have the
leave of the House to withdraw it?
{Interruptions).

Dr. Ram Subhag Simgh: I accept
his suggestion

The motion was, by leave, unthdraun.

Mr, Speaker: It is a most unpleasant
thing for the Speaker to do You do
not know how pamned I am  Mr.
Kachwa: may not understand my feel.
ings. 1 feel pained in having to send
out an hon, Member from this House,

Now, let Mr. Madhu Limaye move his
motion

ot wy foord : worw g, A
SETY WA §, IAH AR AAANT AT
ST AT OTE AT TR )

Shri N. K, P. Salve: Sir, what 1
Taise 15 a substantial point My sub-
mission is that the proposed Adjourn-
ment Motion cannot be allowed with-
out our committing the most violent
violation of the constitutional provi-
sions, 1 draw your attention to article
188 of the Constitution which reads
as follows:

“There ahall be a Council of
Ministers with the Chief Minister
at the head to aid and advise the

JULY 20, 1087

Madhyq Prodesh 13418
Assembly (AM.)

in question on the ground that
cught or ought not to have
in his discretion”

Therefore, in terms of article 163(2),
it 13 the Governor and the Governor
alone who has absolute and unqn-ﬂ'
tionable authority to prorogue the’
House Therefore, it 1s my point ofl
order . . . (Interruption).

Mr. Speaker: You have finished
now You have made the pomnt of
order

Shri N. K. P. Salve: Permit me to
fimsh 1t, Sir. Therefore, my pownt of
order is ths. In gquestioning the
action of the Covernor of Madhya
Pradesh, 1n prorogung the Assembly
there, we are guestioning the validity
of the exercise of his discretionary
power which is vested in the Governor
by article 174(2)(a) of the Constitu-
tion. Therefore, whether in view of
the mandatory restrichion imposed by
article 183(2) of the Constitution, we
in this House are entitled to question
the valdity of the Governor's orders
by an Adjournment Motion or other-
wise?

Mr, Speaker: I have considered it.
It 18 not as if I have not logked into
it. 'There is article 355 which says:

"It shal] be the duty of the
Union to protect every State
against external aggresmon
internal disturbance and to ensure
that the government of every
State 1s carned on in accordance
with the provisions of this Con-
stitution.”



8hri R, D, Bhanéare (Bombay Cen-
tral): On a point of order, Sir.

Mr, Speaker: Evidently you do not
want the discussion to take place.
What is his point of order?

8hrj R. D. Bhandare: I am taking
the position under the Constitution.
Here is a motion to get the House
adjourned. Ad)ournment iz in the

nature of censuring the Central Gov-
ernment.

An bon. Member: Not always.

Shiri R, D. Bhandare: ] am aware
ol it. Therefore, let us see whether
there is any cause for censur-
ing this Government Ours s
2 federal polity and the powers are
divided in between the Centre and the
States, The powers and functions of
the State Governments are well-
defined and determuned under the
Constitution, The Chief Minister
advises the Governor The Governor
has been given two types of powers
and dutjes,

Shri Pilop Mody (Godhra): Does
he reahse that quite irrespective of
what his objections may be, we are
going to discuss this matter today”

Mr. Speaker: [ have already given
iny permissmon.

Shri R, D, Bhandare: I am within
my night. We are deliberative body,
We deliberate, take decisions and the
decisions are executed by Govern-
ment. Impatience cannot be a charac-
teristic of this House

The powers are so clearly defined,
the functiont are so clearly defined
and the Governor has been enjoined

under the Constitution that he
must act on the advice of the Coumeil
of Ministers. Under Article 174, the
Governor is given power to exercise

stood your point,
must stop.

Shri R. D. Bhandare; If it js so
understood, if it is so clear, the
adjourment motion has no basis.
(Interruptions), Sir, the Constitution
is for all. We have come here under
the Constitution We are functioning
under the Constitution.

Shri M. L. Sondhi: Bir, may I ask
Dr. Ram Subhag Singh to ask for the
suspension of this hon. Member also
for wasting the time of the House,
(Interruption)?

Shri R, D, Bhandare; Sir, I do not
take any notice of the remarks of
Shri Bondhi. I am not interested in
them I am on a constitutional point.
1 the powers are 3o divided and
determined and if the powers are
exercised by the State on the subject
given to them, how does this Govern-
ment step in? Therefore, how cam
this Government be censured. Now
I come to the statement.

Mr, Speaker: You have made your
point. Why do you want to make a
speech?

ghri R. D. Bhapdare: Sir, let me
repeat the same proposition, that im-
patience cannot be the characteristic
of this deliberative body (Interrtip-
tions) Sir, 1 am on a point of order,
1 am on my own right. 'What I ssy
is, we cannot violate the Constitution.
We cannot violate the rules under
which we are The Con-
stitution says that the State Govern-
ment will act within the four walls
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(Shri R. D, Bhandare]
or the demarcated area. Then thia

(Interruptions).
Mr, Speaker: Wil you kindly

resume your seat” You have made
your point clear.

Shri R. D. Bhandare: 8ir, 1 have
not fimshed What I say is, this
House, this Parliament, has no power,
no right, to discuss the powers exer-
cised by the Governor.

Skri R. D, Bhandare: Sir, I was on
a point of order I was within my
rights

Mr, Speaker: When I am on my
legs the hon Member cannot get up
and speak like that. He has no right
to do so. Let him restime his geat.
He has no right to get up and speak
whenever he chooses, It is not as if
in the normal way the Assembly was
prorogued. Voting ought to have
taken place today at least, if not
yesterday. Then, naturally, some-
thing extraordinaty has happened
necessitating urgent prorogation and
all thet If ;t w routine prorogation,
nobody can question it, erther 1n this
country or in any other democracy.
Here, bedause something extraordi-
nary has happened, naturally, Gov-
ernment has to explain and state, and
if something wrong has happened, the
Central Government has to intervene.
We have to strengthen the hands of
the Central Government. S0, natu-
rally, this Parliament comes very
much into the picture, If it is routine
prorogation, nobody would bave come
into the picture and nothing would

JULY 20, 06T Medhye Rraiesh  3yms

Agsembly (A.M.)

have happened. 1 have discussed al
this mywelt, not only with the mover,
but alse with the Minister of Parlia-

start discussing it

ing the House to suspend the parti-
cular rule,

Shri R. D. Bhandare: Sir, may I
subgt ...

Mr, Speaker: Will you kindly sit
down” 1 have called Shri Limaye,

off wy femd . (5piY) . W
#gew, qfw woX o A4 a9 fear
af s wog ¥ AT « @ & T
iy At sy 9% frsn e g, wafed
& fe 1 fras & fogr mar § e
¢ ST & aTX goreE st
arfgl i awa fawife s afg@,
xg wfr §F et | vafwy 388 Fraw &
waga fraw @1 60 I 61, Wt
% 3w A gty ¥ fud wpfa
anry ¥ At ¥ wie way fawifor o
¥l ¥ gaw §, & v B vy
wrger ¥ v o frest W) ewfoe var
L
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Mr. Speaker; If the suspension of
the rule’ s not adopted, it can be taken
up only tomorrow and not today and
hence this motion. The question is:

“That rules 60 and 81 of the

Rules of Procedure and Conduct

Madhya Pradesh Legislative As-
sembly, in so0 far gs they relate
to the time for asking for leave
to move the motion and th

for taking up the motion, be
pended ”

Now, those who are in favour will
say “Aye”
Some hon. Memibers: Aye

Mr. Speaker: Those who are against
1t will say “No".

Several hon, Members: No,

Mr. Bpeaker:
have it.

Some hon, Members: “Ayes” have
1t

Myr. Speaker: Let ug have division.,

. Now,

I think the “Noes”

Mafhye Pradah 1 ’
Azngembly (A.M.) M
The question i

“That rules 80 and 61 of the
Rules of Procedure and Conduct
of Business in Lok Sabha in their
spplication to the adjournment
motion by Shri. Madhu Limaye
regarding prorogation of the
Madhya Pradesh Legislative As-
sembly, in so far as they relate
to the time for asking for leave
to move the motion and the time
for taking up the motion, be sus-
pended.”

The motion was odopted.

ot oy fond ;. w & eafe
miﬂﬁmﬂﬁmﬂh
wx o (R et & o

My, Spesker: Is any objection taken
to thus motion® No Now, Shri

Limaye.

i qhﬁ:mnu’fﬂ,“
# warma war  f g T & o
eqfiry fivar ord | ag ey & yafad
v o g fF wiw ysy WqW A W
womd § vk &, 37 WA & W)Y
agr < 9 Forty foar arar & £ fawr
a1 w1 waTeRTy fear o, ST
foraT o, % Y A TR AR
qT QF wo& W T § W e
Tg ww AN weaw & Jw w0 T
g

werw WgRY, e ot ¥ g
e § ot garg & af, Faak
e & wE wweqr & YW I W,
37t ¥ wdt 7t ¥ @ §, A0 Wy
¥y aTeTe § & o ¥ et
0 wegwn §, @ € Iwv g N
o wems § 1 wsTw AgRE, W9
wrd @ fr et ot frrafirs Trepef
® gTar € et § wte o aw ety
AW T ¥ G 9T T gy
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[t g forwed)
§ o o aw wy Ty @ ey
l]:mﬂm,mﬂim,m
¥ ax fasierdy #0g sowre Y § f
&< Q% U ¥ wTR-HTw g A
T Xy |

UHE ST, gEE R ¥ W)
355 w7 8 A% fegw amg § Al
<@ WO ¥ wyr g4y §—

“It shall be the duty of the
Union .....e00nnn .. to ensure
that the government of every

State is carried on in accordance
with the provisions of this Con-

stitution.”

were wEIE, w@ A 4 e ST
w1 § fie weg q¥w A fawrr awr ¥
W §T QARTT FAT—T § a6 BT
qYe srarr § N g won § W
gast 100 W 89 fordardy d=fiw
g o & | wenw wEey, o fawm
ot & Wy fopafad qanar mar o ?
oy famry w90 & 3177 967 WM HIFTL
¥ W ToE § 9 W " R & foy
A4 TAT OT | THE T HE HAM A
fram awr A TgE T @ D s
weg S2w fawr wwr & s forer
sAMy FT A €Y ) oW ag ¥gw AW
W W @ eite e ® ogn gagd
wwen 97 FF 7 9EA ® QA fewm
fa: & oYr §F 44~35 A4y yTHE 94
3 v ¥R ¥ Fev ek oro swfa
oy & w1 mar fw fadeft xa ¥ %
* @ s Qo | wo qg
g——ua arg 1% § v wer sdw A
wite T &1 o agaT W g
ax fadrdt T & T Ay 9= 4y A
#t ot fr gw QM R Y ¥
fars darc &, wror § formy sfarorw &
RAiT o¢ age qO @ o S e ¥
w qrEte U fogr ord, Ca¥ fgurr awr

JULY 20, 1967

Modys Pradesh
Aseembly (AM.) o
wr oY T wor i it gy g

Ao oM fr w
tfoet sere far & qw fawrr awy

wragna kAt k

qw wehw weer : agea &0
(wrwarr)

ot uy feodr : wat § | wEw
FERT, AT WgHE P N G @

a¥fr s aaR ¥ fe fawrr o &Y
wrxr 4% et ST P e o
wiit ox agw g @of Wt W
@rr ¥ moee Y g @ ¥
FIC @ WA, TCHTT W gEAT I
et s 2 o wrror rarer ¥ AT wraEy
FOR(T XX F1AY R giayr £ g
aft & ardr @ e o oft oy W
qar wa i oo IAwT agw &Y o1 g
TR S {5 o e faar o o
ww ¥ IR T Nfew K foft s
N w17 wAw ot § v FAT §
AR TR ACE F THWA 16 HIT A
foe & wror oy 1 Afew X ay
w5y 76 §T ) s wifed
gre @ F arf

o @At A T9E 94 N q w3
Witz s ot 3 o awr et o e
R ataerd W@y § &% any v
it fec aza 71 wwrd wUST )
afed a7 gUaT 18T ¥ T QA W,
waw a9 A @ ¥ 1 § gww o
g § fr w Fw ¥ AT @ e
mrIY g R WY FX IE I AN
IEP *f warg Thect aff faar ?
at sty ord § fs ey ¥ g 8 4
aft & gurefe ot ¥ ofr W & W2
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oft forsy oft ¥ g €, S KT A O
fgwre fugt wat fie wqr qwfy feema
Fur vy dz% w1 eyfiry g w AR |
Afer wx I Lar 5 aedt qg w1
Treg Ay ardr Y &, fsaAT § wwivw
famn o, aw s AT e R R
T, ¥R AT A wwly & Terorer
¥ s e famm avr §) 2y ey
T, afs It S 5 «m 2
AR w1 T AT Wy TR
&1 1 ... (wqwwwr)

YT Y N7 @ o oW
e ¥ W qrT A ATAAT I e

¥ feafr % aoweme w1 whwy W g,
o a7 ¥ qoere fydndt gAY
¥ arit ¥ oW arafia 6T ¥ dfem
¥ gfr ¥ fad Wi sia=r oY stoelt
2 v W ¥ fad o Fefingy o
R ¥ ooy aw AR I
oYk sorelt, ok fraw WY faer
fafwy af) fed 7 « & T § B
TROE %) feavr 97 7 ¥R WG 97
TATAGTT BT T, NTOT FTY w7 wfgwre
§ e oo @ @ o frdw W
w7 wife dfear & Ot qro 164
2 N Fr gvdm aeaw yuTer AT
TR § AW T §, T A AW AR
¥ for P awr & 7 W wwm
A W dqn By W} whad
Em fdwwT R 164 qTH
w1 § faw ik fawr g o 2w amit
W | I A g o §
o dfx oforg &, e g, @ w
aryfgw oo fear awr & wfa §.fow
FWT @ FTNT o7 afre & wwr
¥R ¢ ¢ X T wEe § .
ox § alvm § dar wok v g B
Fearr awr & dow xad 4f | e
1480(AI)LSD—11,

Modhya Pradesh 1
Assembly (A.M.)

sray € wivt or ogw § ot ot o
T 9T AT ¥ avr @y, W} W &
arfic § & 4T 9% oo fien w wwar
$ 1 ag T A W ¥ fard o ey
w wfewre wewmw fn aww & a0
oW ©ET G fE wE wheere Wt
geganr gar €, S WY gear Wt
7€ &) & wrad o7 v ¥ 3g ST
wrgan § f6 N T & a7 Fere wdw
%, TweEW ¥ Gt wead wdt § |
¥fesr o w2 o A wee §, & awar
EfFmosan gy ... (wawm)
% Wi &7 far § wmeaRx
¥ fod vk ol andrr & fad
oo (wwww)

& wow s gfge & amor
160 FY WY W wiremr Sy §, Forermy
AWy FOATT WY fagra ai fraw wAmy
g @ 1w ¥ fedr o g sfeanr
& foratter @ T oy oy fiy
AMETT 160 AP W AT :

“The President may make such
provision as he thinks fit for the
discharge of the functions of the
Governor of a State in any con-

tingency not provided for in this
Chapter.”

@ G ¥ AT GHCEAIN AT
quEsriT ar & (T ooty
Jaw gt § av Iuw Togarer A fee
& & WA sfawre & AT w3
wifgd, @ X & geely wqwear
s & § ( Teafd F@ b oA
aRg IX « AT INT @A e
qq @ aedx § fe S 7 ar Sy
I § ou% & % Wt W wvw A g
#r o€ ax dr-wEt AR R AW &
aaR o fear wwa, T W T Wit ARl
W o ek weE W W
FORTT ®Y 8TET 74T, Twedrr 7 o @t
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(w wy fwi)

ooy & W # g g oA
medta@ oyt Wiy
oz W adw fagw S W 1 W
i wOT 1 AT S ¥ (R
*T Ry Wi wgh fin oz g far o
oY Az ST ¥ fgwrd AT @A
w1 S gy ? & ey f rfer
sen—al Feh & qerk wgar
£, U8 AW W gAw & falr @1 e
wfgd fe ax fedt acere &1 A &
a } o ® afA @), ey @t
fednft zai wt st ] afgw, o
ax ¥ xu7 o & 91 frsy 9@ A,
a awer e T wfed, gR U T W
afY, fret o gun § IEN TH—
ftnit zaf W sher AT WlEd | T
v fdl o wasa § I § A
TR AR AT [T FA ® FAOW 6
s 81 ot oA W fade
offeafir § @Y ¥ gu W I
w¥ wem fie fedt Wt gram & S
sferdf #1 modt Sver ¥, AW TN
afiey & W, 7% sg0 5 @ T
s, i @ fear  amEr fgd
T & g wi § fr e wA A
F wigw qiferrizr ot # w17 wifoft
# o Tgw g ow =g, W IR TR
mAsm I, mmwgmtaa
¥ 0 ok A1q 91 ?

Mr. Speaker: That is irrelevant to
this discussion.

oit wy foend : & g § & o
@i ... (WEAA)
wﬁhmmim 3 st
fiz a9 fad § 1| v gt )
sk Rioeeafige. .. .. (wrwer)
Fyw quFemerrgl &
e g § s v ol R ol
g fe W ok W §, fe q W
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s § To% W tw ol o
O ww W F e w38
whireey Rz frdt § 1 vl oo eyt
& w1 s off 2

Mr. Speaker: let him address the
Chair.

oft wy foad : 7o wAw W) FwT
& arefaars § 1 fore g & off fawy wY
oF J3T ¥ Falr oft agh i3 ot wfewTe
& &, 30 T A XY ag § fr g
W) % e & fody agy 45 w1 wiawc
weE o

w fad ¥ wm § s wer sdw
FTEX ® AH fwer a@d ot
wferr & urraY 9T 9w fray o )
VI F W Y 12 O ¥ @ K
FTUE FTETC A & (Y o &
qg WBT AT | ¥ TR wAw & fe
U § Ay drswd s ans
o

The Minister of Law (Shri Govinda
Menon): 1 find that ail sections of
the House are agitated over what is
reported to have happened in Bhopal
today. Apart from the great anxiety
which I saw exhibited by Members
of the Opposition ...

Shri 8. M. Benerjee (Kanpur): Is
he replying to the debate or is he in-
tervening?

An hon. Member: He is interrupt-
ing the debate.

Shri Govinda Menon: Since I am
speaking, it is clear that I am inter-
vening in the debate. Let there be
no doubt about it.

Shri J. B. Kripalapl (Guna): Murl‘
submit that the Oppqsition has
a very good case and it will be
for them to behave in a manper 2
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Shri Govinda Menem: At least Shri
Yadav thinks that he has no Case
That is why he is interrupting.

Therefore. 1 was waiting anxiously
to know what exactly has happened.

shri Nath Pal (Rajapur): Betrayal
Shri Govinda Menon: This adjour-

Madhye Prodesh 13432
Assembly (A.M.)

tional in respect of what has hap-
penad. Shri Chavan, the Home
Minister

Shri Samar Gaha (Contal): If the
Governor does so?

Shri Govinds Menom: Even if the

Shrl Kanwar Lal Gupls: At the
instance of the Centre,

shri Govinda Menon: Let nim
please listen. I have read the Con-
stitution as much as he has done and
if I make a statement, I will try and
substantiate it.

Shri Vasndevan Nalr (Peermade):
For God’s sake, do not quote Ivor
Jennings. .

Shri Govinda Menom: If nccessary,
I will quote Ivor Jennings.

Shri Jyotlrmoy Basy (Diamcnd
Harbour): It lg different in the case
of West Bangall

Shri Govinda Mienom: The proroga-
tion of an Assembly in a State I
absolutely within the powers o' the
I have got authority to

Motion later and speak about it
authoritatively. It 15 absolutely
true, and Shri Madhu Limaye made
thatmumnltomllmbhnhd
justification for his Motion here.
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{8bri Govinda Menon]

Bhopal. Let us not forget that :here
are in India today in the different
States governments carried on by
different political parties, The Gov-
ernment in Madhya Pradesh may be
a Congress Government and the
Opposition friends may be interested
in rasing questions in which they
would like to condemn what has hap-
pened.  Governments elsewhere, lot
it be remembered, belong to other
parties, I say this because a few days
earlier, some friends told me that
when the Punjab Chief Minister was
in difficulty he managed to see that
the House was adjourned, (Interrup-
tions).

Whether it is an adjowrnment of
the House or whether It is a proro-
gation of the House, it is a suspen-
sion of the business of the House, and
that happened when the budget dis-
cussion was going on. These are
technical terms. When the Speaker
himself adjourns the House sine die
or otherwise, the business of the
House is suspended, and when the
Governor does it, then also the busi-
ness of the House is suspended, When
that happened, some friends came to
me and said: why not raise it here?
And ] said it cannot be raised here be-
cawse it is something which per
tains to the 8tate of Punjab and to
that State alone.

Here, this is what has happened,
The prorogation which was effected
by the Governor may have been for
good reasons, or it may be that it
is without good reasons, I will not
enter into the merits of the matter.
Mr. Madhu Limaye wag saying that
that prorogation is something for
which the Central Government is res-
ponsible, because it was said that the
Governor is appointed by the Pres-
dent, Because the Governor is ap-
pointeq by the President, it does not
follow that nll that the Governor dons
is the responsibility of the Central
Government. The Chief Justice of
India iy appointed by the President

Shri 8. 3. Banerjee: He iz not a

SULY 30, 1907

Madhya

Prodesh I
Assemdly (AN e

Congressman,

Shri Govinda Menon: The Judges of
the High Court are appointed by the
President. It does not follow that
for all the judgements delivered in
the High Courts or the judgements
delivered in the Supreme Court, the
Central Government is respounsible.
Therefore, 1 submit this is a mat-
ter for which the Central Govern-
ment should not be attacked. No
adverse comment should be made on
the floor of the House against this
Government, That is the point 1
have to make

Under the Constitution there are
a few matiers on which the Gov-
ernor may act in his discretion, but
thiy is a matter on which the Gover-
nor acts on the advice of the Chief
Minister, and that is what the Gov-
ernor himself has told our Home
Minister. (Interruptions).

off yow WX wge : Ter Holy
¥ Tary & wr & fiwar

Shrl Govinda Menon: I do not want
to enter on controversial ground. 1
request the members of the opposi-
tion through you to accept the advice
of Acharya Kripalani to be patient,
If, ag a matter of act, Mr. D. P. Mishra
has lost the majority in the Assemb-
ly, then the adminisiration ¢f that
State will come on a platter to the
opposition Why are you impatient?

Shri S. M. Banerjee: We know what
you did in Rajasthan.

$hri Govinda Menon: | was amased
to hear . .. (Interruptions).

Mr, Speaker: The opposition leaders
also have to speak. You should re-

member that. If thig is repeated, it
will not be good.

ot wq dww W § AW
fafly st off ¥ o v g W

Mr, Speaker: No, please Lat wn
have a hearing at least.



de
Shei J. B. Kriptiani: May I also
Toquest the Law Minister to be a

oft wy ford : ST WO R 7
% T ft wm A R, afes 9
wfag g wraT g

Shri Govinda Menon: 1 was ariused
to hear that because how did they
leave the party” We do not know
also whether they had left the party.
The question 15 whether Mr D P,
Mishra, till he js proved, not to
have a majority, 18 the Chiet Minister
of the State So, Bir, the Governor
was in his rnights to heed to his
advice I intervened not to enter into
these details. I intervened only to
say that the Opposition, Mr. Madhu
Limaye and his friends, are creating
a very bad precedent in raising ques-
tions which pertain entirely to State
matters in this Parliament. I want
it to go on record that this i3 a mat-
ter which should not have been rais-
ed on the floor of this House and for
that reason we are opposing the mo-
tlon.

ot oy fiowrd : osTw W, wW
oy ot gt i fiesrer Wy w1 wven s
way wqy it wre welt wiien gk § e
gt TeRzE ¥ wafh ATawt T e
ot wolt w1

statesmanship i1 accepting this dis-
cussion today although they have had
their own reservations and doubts as
to the tenability of the adjournment
motion at this stae 1n regard to
thig state problem.

I am concerned with two things. ona
is constitution and the constitutional
and the other is moral and puolitical,
Has not the Congress whicn was
mainly responsible for the making of
the Constitution a moral responsibi-
lity towards our democracy” Can my
hon. friends lay their hands in their
hearts and then say to themselves that
they had been setting a good exdmole
and establishmig proper precedents in
regard to the manner in which the
various parties and their groups and
dissentients and other people behave
towards each other in the legislatures,
here as well as at the State level?
Was it not 2 fact that this malaise or
disense, political and moral diseave,
was imtiated 1n Rajasthan and it 18
spreading from state to state® Who
was in power in Rajasthap and who
is in power in Rajasthan today” That
is the gravamen of my charge against
this Congress Government. We are
told that the Governor is within hi=
rights to prorogue the assembly frem
time to time. There iy provision {n
the Constitution. But does 1t mean
that the Governor should prororue
the assembly while it way grappling
with the budget demand for grants®
Does it mean that he should do it
fust when the legislative assembly In
M.P. was deciding who is having the
majority and who should be the
Chief Minister? One Chlef Minister
is there today. Has he got the moral
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right to codtinue to be the Chief Governer dome? But.
ME\tar and exercise his so0.calted Muwmﬁmﬁmﬁ"‘m

cofstitutional right fo advise the
Governor? Has not the Governor a
mural @8 well as & constitutional
duty w consul not only the Chief
Minister but also the leaders of the
opposition in the state, under the
présent circumstances, extraordinary
as they are, emergent as they are,
has he taken any such trouble, any
such caution? Nothing whatsvever.
And what is more, I know for a faut
that there was once in your scat a
great patriot, like so many in  this
House,—Shri Vithalbhai Patel. He in-
sisted that the then Prilish Govern-
ment, the Central Government, sl.ou d
consult him before it would possibly

having the opportunity to spea
this House. ¥From him, I would lLke
to know whether Mr. K. C. Reddy,
our good old friend, of those days as
well as these days, the present Gov-

has
this budget discus-
was going on, what is the prin-
duty of the Governor” The
d .

i
;

3

Is it his privilege to
in between the lepisiature and

3 E

g
2

<3
it
1

Has he consulted
We would like to know, to huva tais
information; or, has he acted on Lis
own? He may have that power. But
is it not his duty morally, az well as
politically and even constitutionally
a!s0, because he cap function only
through the President and that means
the Home Mimstry? Supposing he
finds it impossible to get a majority
there in the Legislative Assembly, to
get the leaders of the majority group,
whatever it may be, a combination, t2
come and say, “We are goinz 1o get
this budget passed,”—suppose 1t 1%
impossible—was it not his duty t2
recommend to the President 10 take
over the administration? Therefore,
is he going to face the President with
a fait accompli, something that Is
absolutely inevitable? Is it not Lis
duty to advise the President here
about what is happening from day to
day, from hour to hour® Hag he not
kept himself in touch with the Home
Minister? Let him say with his hand
in his heart whether he has been con-
sulted by the Governor or not.

What is the provision of law? The
Covernor may have his responsitah-
ties. I am not bringing In how far
the Govertior's activity can be discus-
sed here, t0 what extemt
what manner and at what slage the
State affairs are to be distussed here
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and if by legal qubbles we want ‘o
buttress our power, then I say we are
doing the greatest injury to the nation
because 1 consider democracy and the
nation to be one gnd when you destroy
democracy you destroy the nation.

We have lived with certain ideals
and 1deas, If those jdeas and jdeals
are elirmunated, if they are wviolated,
then this 1s not the country that we
love, It 15 not the mountains and
riverg that we love, it i8 what we
stend for, what we have stood for for
centuries

1 say, Sir, the question of Madhya
Pradesh is not a politica] question. It
is an absolutely, fundamentally, moral
question, When the Assembly was
meeting, when it was called for the
next day, it was not allowed even 10
finish the day and there was proroga-
tion. They say there were gome peo-
ple who were coerced to ramain absent
from the Assembly, Whose Govern-
ment was 1t? It wos the Government
of Shri Mishra who was responsible
for many things in the past. It was
hig police. 'Why did not his police
act. It was not a government of the
Opposition. He could have gent his
police and seen to 1t that nobody was
prevented from ¢comung to the Assem-
bly. This is np reason. All right; if
some people were prevented and his
police was not equal to the task they
could have allowed the Ministry to go
out of office and they could have come
the third day and passed a vote of
censure against the new Ministry.
There was nothing in it

L submit, Sir, if democracy is not
bm-duponuumonl law then this
is no democracy. Democracy is Pri-
marlly based upon moral law. If you
ritiate the vote, if you sre violent
tnen you abrogate democracy. Iam not
going to argue with the Law Minis-

Madhys Pradesh
Assembly |,

ter nor am I going to argue with the-
Opposition. I gay, let'those Congreas-
men who have fought for freedom put
their hands on their bearts and say
that what hag been done in Mgdhys
Pradesh is right morally.

An hop, Member: They have no
hearts,

Shri J, B, Kripalani: I do not care
whether it is right legally, whether it
18 mght constitutionally, But I put 1t
to them, is it morally right to do these
things.

1 am sorry to say that the Congress
doeg not learn from experience, Like
the Bourbons in Europe it forgets
nothing, it learns nothing  After
twenty years the Congress has
brought the country to this level that
people say the Bnitish Raj was better
than this raj. Are we not ashamed of
this? Can there be any justification
for this® If you go on trampling
democracy by these methods 1 say
there 15 no possibility in India,...

Shrimati Lakshmikanthamma
(Khammam): Sir, I rise to a point of
order, Is it proper for the seniormost
Member to say that British raj was
better? Let them go back to the Bri-
tish raj (Interruptions).

Shri J. B. Kripalan}: Al right, I
have no objection. Nobody in the
country says that the British raj was
better than this raj, Nobody says
that I am willing to admit it. But
will you put your Thand on your
heart....

Shri 8. Kandappan (Mettur): They
have no hearts,

Shri J, B, Kripalanf ....and
th:tyouamdoinltbnﬂlhtthlnlbr
the country?.. (Interruptions).
Whatutheaoodo!ulkluwmlo
who are bound not only to fall
selves but take the country
with themselves? They do not care for
the country. I am not appealing to
your legal sense; I am appealing to
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your moral gense. If they have mo
moral sense, then I sey . . . (Inter-
ruptions), Yes, Isay that. You may say
that the opposition has no moral
sensge,

¥ wrnlln wae : W S
oF §OT o7 IX WY X WAty Wy Ay
Tk ? wite ¥ fal g mwr }
s gEd & fa gmuwrw 7

Mr. Speaker: Let Shri Kripalan: be
allowed to conclude his speech.

Shri J. B. Eripalan!: 1 have only
one thing to say. It has been said
that something like this happened in
the Punjab, “My neighbour has sto-
len, therefore I steal”—Iis that an
argument which the Congress can
give? If something wrong was done
in the Punjab, is that the reason why
you should do wrong? 1 do not make
this appeal to the new people in  the
Congress; my appeal 13 to the old
Congressmen, who fought the freedom
struggle, who have respect for the
Constitution and democracy. If they
have any respect for these, they will
stand out and not be partymen, 1 do
not want anybody to stand for the
party alone; every one should stand
for the nation Let them not, at this
critical time in the history of our
nation, give their loyalty to the party,
but let them put their hands on their
hearts and give their loyalty to the
nation, That is the only appeal that
I have to make,

Wt e fewa  (Pfwarge)
e Ty, ¥ agey e ¥ 9o G,
wrad g Wi st wy fed o
w3 ot g | fars www & ST g
T 47 I WHT GICH KT OF WwEET
R are o fe

“Serer T, w2 Frat s

w ¥ Ay ug § fis qudt o oY g
wo § ¥ aw & S0 e vaw ff

Assembly (A.M.)

sRf I Ny Rw T g v
¥ wrwary oF o @ A F gt Wy
w1 ¥few v a5 gfinmdr et
gt s & wew & gt
P A N AW T wWF W
fear § & 38 #t ot #% w1 A
e & af@ & & suvfine & Qe &
<t ftr ¥ wem g, ww At ¥
waEw  wix 0Fe qWo fte ¥ A ¥
wiifis wrar o & o S worar
IR ¥ wvag W frdre g | gy
fegeama & &3¢ wrfezg ¥ v ros
¥ are feerd o€ 21 5 s WY farg
for o Tz W lede @ of o,
wie fadite Wit fom o v g o, w
w¢ ferrer o a8t ), awc § Qgw
gz femrwr gwr Wit fearw & W
Tw ot & @ waww ¥, @t fy
wayeiv ordt o | WA w ¥ fe
gt @, faqg f  fe 9 o
w1 Fzarw T g IEer efwe
Faw g7 A £ & oy wErd wr
vy a | geowwE g ar fv
WART AE FIAE AT ATH § IN B R
ifen 7 wmar AMC 177 AT weTAEw
T ¥, i ¥ 7 | g e
% fere & o | fevie g & O
R qrE § g ) & wyr ¥ wfe-
Zgwdt YT st 9 TETAT e
T T Ewdy | 1% fafree Y agr e
8, g Sf W e g &
Pz I mw ¥
QAT W B T4 )

gt fim fazgraw wr qoreme gum
g A fafem @ramad w4 ot
g€ § g e @ et 1 IR o
i for & far e el feny
WM | 9 & I aw fafow qc
TAHEICAY F63T W ) QT Wi W
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[t o Rewr] .
o dor o f ke of fecfede T R Tor g o meble doft
o R v aw d o eder kI8 N flor E6 ki e ¥ 4R
W wrs fr grow ® W qowm e Mtwﬁi«ﬂi;’r'mntﬁw::
» o sfgre & aramdt & e Iy ger
oty fr o i g 3 o oo
Memb o FTRe¥awcfieen ¥ iy
a:n::'ofm.nmi-an::.e i 2 wfy i ek sy wowr frar )

ot T ey - S off aow WY
o § | O ¥ ane wtiw ardf & wer e
g I A WY wfeezgere, e g
wew A At aeR gafed
I &1 IW & gy Afer wr qww
T ¥ I ¥ I TR T I
qEad @ 7€ 1 I for Sy qwr W
XoreTE W @ 97 | fe g e fedlt
¥ yg & oy wrar fin 3¢ metie Y
wrew, wfezgwn st s fede
Wt

g @ gew W wnre W A
qiftrft Sfeen & qaifaw o §
Y 71924 § 8190 TS 1Y ¥ WA
o faw wAede 93, o fe AT
o & ¥ QFW A9 @ 9@, TEEEe
¥ fecirz gY ot o | IE v ATy X
w2 far | AT st Y g W
% T8 W AP g ot W | st TRy A
wdiz # fede afr gf & 1 N gO
w @ W g 3 oy 9w A
W oy w7 gw § fv ag ofe e
awg.. ..

Myt e (g ) ¢
wsqw WEIeq, ¥ sz sy wrde
¥g TR ey et fiear ar ar
i€, ¥ flar ot ?

oy G feery : gt oY T o
ik § g st st by e s o
gl afr ot § | ST T ol
g At § 1 dwry oY qikae ®

Shri M. L. Sondhi: This is a bad
precedent set by you,

ot o feuee : fow ford spenit
. (Www) | ooft &
¥ qunet A o7 g e,

Shri J. B, Kriphtuni: Do Congress-
men want to take their morals from
the Opposition? (Interruptions).

Mr. Bpeaker: He is not yielding.

of fienfr - ot v qomet

stz 1w fafrert & dawr o
a1 7 wft fear ar e
T

qT

13,

, ¥ ¥ @9 AT Ay Qo
frpam & forrr fww ww @,
9t #7 ¥ ST ¥, TF W wEAOTT WY
qf @@y foqd g & WwiAfTeT
¥ v ®) wfeewrg fear &1 1 s
e 3 qfeers sidfrae w1 i

|

wr s gE @ 1 (vowwwr)



thoj

om e wrew ; oy W e
TS R e & il et o o
€1 * ¥ vy damy W frmre oY &
o § 1 Wer ag waer e wAw W
& 1 wu for¥ firdh qame ¥ fordr @t R
g ¢ |

Mr. Speaker: You want only Madh.
¥a Pradesh; you are not harpy when
Punjab is mentioned.

oft oo foww: T’ e
#fwrd fe:

“Al] omens in Punjab point one
way—Phresident’s nile. THe defeat
of Mr, Gurnai Singh's Ministry
on Wednesday was a notice to it
to quit. Not all the quibbling by
Bfr. Guraam Singh or his legal
-experts can make an iota of differ-
ence to it. Some Ministries ¢an be
more thick-skinned than others.
Bug if Mr, Guinam Singh was not
prepared to treat Wednesday's
defeat a8 a vote of no-confidence,
He had only one course left.”

“The Cabinet has at all times
the privilege of demonstrating by
proposing a vote of confldence its
control of a majority. This is, in
faet, what Mr, Gurnam Singh said
he would do, if necessary. Neces-
sity is the mother of jnvention.
If he were 3o confident of the con-
fidence of a majority, he need not
have resorted to the shabby ex-
pedient of adjourning the Houge
fine die”

g frege % forar ar )

# uw g gty woer S
“fawrr wTga § 1 e gl g
et et § 1 3o @ vt F s woR
wrer€t &Y wgré wyt § 1 gt XXX
wr.arer W &) 8 gt e ff 1 e
R e ¥ yor wipdr i e 3 ey e
wt e ¥ fore fiomdume v e ke
ot i @ ¥ Te TR g W
squat we fiar oy ? & quar W

ASADHA 29, 1880 (SAKA)

Madhyg Prodesh 1
Assemdiy (A M) e

fe for for gt figmy ot fieme fer
T figx graw WY quma s few ag
¥ woft FAfE e ? far o
fordt w1 fas ot gwr g @i
* wrw 7 fear an, whiw & g1 et
¥ @ W ww aff fear o ¢ for
whweziferr ¥ G ST o) wre far,
CTEY QIR TWAT Ky | & 9 A0 IR
o g wgT & Forederd & wgw W
§ | 30 ST AR WTIRY AR wETe
grge & WY T Ay ¥ aar gL @
waRw & wreT wfgary §, 94 &
zvarer § fe & ©w o e wX e
A9 RTO # ) ¥ 7 e B
we T drfew W faar g @1 &
aeE AW W gree ¥ @ gl
g & QIR o Aoy wert ¥ forg
&are § | & go g g fiv frw g
qiead? %Y qeord far mar ot gw
v v dtz W 7 9 W
#ac vt & ¥ ot fe widq oiy
L gad aTE Y ¥ s grema A AW
o qret %Y forwr w7 2 fer mar fie g
wget fafrer amy §, o o W
dze fora ¢ fear oy e s Frfree
ATy wraT § W Fuk A vy F7g
AT B AT T 0 § qeAT WA
% fe 3% wwr o et deqr w1 form
faoar ar § Forr wrewr dsgar w1 gk
QaT g, THP MY | RWTTARRA
oTq 2w #Y ofsaw argw ¥ Fo=z w1,
7§ T § WY WA K QAT
Fowa, Wt X0 A ¥ 99 T
wr wardt ? feq yw d o g A
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[s?t v fruwr]
! wify ® ¥ & wifew v o §, vt
W Yy a off & ) e § O
w1t gaifarwr s g &, e
ST ¥ saxfas ¢ vt @ £ o
waTwa gy € o et § | woww WPy,
WTIRT ATER WA ¥ AT wTgEr
§ fr 592 4% ¥ I @, foedfon 5%
W T wawd § fs W s v Ji
N Ot ¥ arw v v At R
W (¥ qE B A qF § Iwr I
IR | W AT KW AE N
& qoF & wTHY FRd § ) e W
¥ dew #) aqe e ¥ fag darc g
T T T & R ¥ sgroems
st sgrafa ®) s sy wqrfvy
v #), ¥izw et # gwd oy
I FY | A T 2w wY agt q{fewa
& wre ¥t gatfaar & o arme s
£ | T Ty %) g Al F o
e &

& gv TewaAz whvew wr fedg
s § WK v wige g fe s
WTGEH #T WGAT &9 ¥ wAT § 8
oF ¥IT WG X TAT ErU WK
arew &g # Fx w0 ) ER
wweqr Wy %% arfe 2w wr Wi
e § A |

Dr. Goving Das rose—

Mr. Speaker: He has caught my eye.

JULY 20, 1067  Madhye Prodesh

-
mmaw

mention it. I do not know how it is Ire
Televant. Let ug be tolermnt

Mr. Bal Raj Madhok.

Shri Ranfdhir BSingh (Rohtak):
(Interruptions).

gtm'r w1 wrT F e WA

Mr, Speaker: I have called Mr. Bak
Raj Madhok.
Let us be brief.

ot worw wwve (afiror o)
Fa¥ qgw wrdg ¥ drnt § o N
W% § grew ¥ & qftw v g §
fs afe ¥ T wden WX § fn g
w1 &ww #BA & Y wewr qrf
aret &1 Wt ot § Fe & d%row 12T T
W 9TT%! wA oY qren W) o dror
#2q vor ¥ fag s ofgd | foaw
agav fmer ¥ s wr d,

T @ ¥ ot fr ¥ S owaw W
T 7 %) faedrert § w4 } sorey
IR ¥ O W Tw F 9T AT A
g et af ot o W g1 IW
fex ot oG femr ¥
sgr ot fe qv wx & wr @ ok
sg v & foow & 1 & wwar § fe
e ¥ T @ W ¥ wor ¥ um
wit§ Wixmam tagweww @t ¢+
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v ¥ wwrw g 1 g Qw Wi
whrar ooy § &w & fag 1 wiwanr
ot dw ¥ fag vy 7t & 1 Ty -
wea oo agy g § o g
LZ ¥ TUT, ALWIRT & WAQ ¥ 2w F
ooy gvm ey §, faadt faedt wor-
vy 3 fewre gat mraw o wifee
¥ 1 gL A F Hwanr W WA o
Y AT TR ¢ ) YRR YT § S
& wadt ¥ gro A, dfarr & qwd
ara ), e T wwT § 9
ST & P, SEe § ST 9T |
grdwy QT qF S KAt v
Irer o fozr wicdeqew af ¢ )
3% oaad §, §5 wrdew ko &
STHTC 9T 4% ¥ |

wia gk fafw wat ¥ e A
A WY 1 W Wl AT AT Ay Y g
w2 1 ag fafy weelt ¥ o vl o @
¥ | O I wred ) T S @
¥ fafir ot s wgt Sar v @ ?
T A WY g T AT W
feadtwr g wT W & | &
qur wrga g fr faw wwa s Y 3
T wg fe odad ) 0w w7
oY w1 fasr ot 99 w97 (& q=t ¥ 7
i & 1 wwwr wrw 78 & f* ww wnw
form ot o g W AFE Y

wemat wgw, ary feqfa war 7
AT W& s Fow ymw @
st * fenrogw ot 9T gt ot
I9 g7 ¥ity ¥ oF avww X oy Rrddw
e dw Y fir walAvE & W et
Feac &) 9y fieg #3 § Wi < w2 3w
wm o | ag wafeq fem wor s
foatya TTAR 7§ &F | W e
¥ v e g grow @ et Y e

Madhya Pradesh
Assemdly (AM.)

v ¥ fag dae 8, I o s ¥
#ure €, 5: X ¥ ToT §w Wi WS
*§ aw $37 ¥ fag tarc Y R W
fearex oz ¥ ) A @Ew © geady
o} feat 1, g9 € v v ¥ fag
qewd & frar mar ) w94 AR agt
& WY wmar av s Formit gf armar v
fie gt var am § v g5 Qe w=lt
Tt wY ¥ @ § v w2 w0 e
™ ogeg B owedt 9 ¥ A
off wedrar v g fis & favare il o
wwar § e medt dadt et W
B A X Yo WA WY QAT W) A
¥ | ooy 9w & ggt agwr A 9% v
¥T AT aww W 9K © gt W@ aw
a® g a7 fe aaw w1 w1 gy
way § | gufAg ay FREiEawae v 3y
&1 wwi W W wlewr Ayt o
W FO 7 | TEAT FERTIWA W
setfea gar ¢« Iuwr oF o fiv oy
rar ardt feafe ¥, qamer T ®1 )
o w3 e vt st v o apw
gt g W ag @< & oy A g2
Y W I g 9% g Ay
Tt arar, W1 for ot & ave agwy
giar At oy ®Ow WY | eW waear §
A% wr¢ fraraa @ it

& firwy ot ®Y o g, aga fAi &
FraT g1 3% fareres W #E Forwraer
T g I dur gAegaw Wl
wie gaTe W & qrfafewy ¥ /1< €
7§ § 1| wofor IaF fava UH
fuwtaa afy & | frera AW T @
AT ¥ ¢ t farvae AW ¥ ORI @
¥ ) xER T HY S Ty A € ) T
¥ gy wroret Y | I v Wefigd @
vt w1 S e 3t Ty

WY qurTa wY a1F wEY 0k § ) A
% v gr 7 AT ¥ Q¥N & e gt
T aw W ) oF i vt §

13452
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(ot wwrever wabw )
art % arf | wre dardt ¥ gw gifeie
§ o ¥ ¥z fear ) btz ST o
#fey 36t wwy 97 wre et & wgt
wd gt vy e gt wwdie ¥ fog
@iz ot g ¥ww dorht v ow
® Wz fear g 1 g Az e
& wrrr wg g fe wr of fewer
wh e wTEnr B, .

ot v fewn : fod oF dwme R
AT W v |

ot weow weiw - qet for agr
qX T WAT T ST T | TH AT &
WRT AT ANTEY T 4T qg TN 6
fmfrdt ¥ Jrm, 99T Wt e )
@ o U Ed wrg A O wfsig
cefeg o # g Sy gt £
fox wax qoma & W awt ot g€ @
&t Jew weww ag g & fe g o
AW T AT | N QAR o7 § ag
frorex ardt & | w9 worew o §
oy aft ot § ) T e A & dw
vy ¥ 7 & | WY fom qoeogr 6
N ¥ I TOTUW ¥ 9Ee
1 wreR # TOTOY g8 ATy ¥
i wofer & & ? wweqmw W owr
gwr & ? faw et & wyr avidio &
Wt €7 Wl T &, wer fas o
wy forwdt o & fgur 8 1| & woman g v
gae 1wy ¥ fg € oW a7 e feur
W g k1 g et 3w e fag
"YW TEw § 7w e g &1 fewr
i

gk fufiw wft oY wgit &% e &
G § | W WY O T wed § e
e ¥ qg any §E & 7 W ag peee
seand § fo ymemdw R gy g€ ?
! vg wwar j—fig & vy wwar j—
fir 9w o % Qe wrer g€, o el et

JULY 20, 1067  Madhys Predesh 13454

Asrembdly (AM.)

¥ it ¥ o i 4% 3 aww ot ot
¥ afra¥ v qemn o ok qur e
TE fowrner vt wff fioar | goeTe
WA ¥ &t wrfe e ¥ TEATTO
T §T 747 w91 ¥ ¥ 270 ywiw
TEW ¥ agi e o 3R S
Famer woi ¥ fag wgr 1 o QW
waran f farr e et & gt frey
e fer @, ER T wwr
ug fewirge vt fan fe @ itz &
wq §, g7 Jud favg gt § ) ek M
'lf::-rﬂﬂz#ﬂ-emmﬁﬁa#
|

go flo ¥ gum Fafi A § 1w
agr 9 AgAT{vE w At § 1 g gt
T %1t fermw g § 1 Xfer
w¥ e & g & gur g AT )
¥t T ® wgwel T §WG o G0 |
€ | IFA N wor firg WY A wme
ﬂhiﬁﬁi’fﬂf{wii

IH A0 & wrrfedt o ar w0
2\ & ag wre www wwa w, e et
fx et oY o1 e Ter R
& sl of1 foes, # agy qundy, T WY
Tz faand e avgr oy w fear § o
T YT ¥z W wfwiy g
v ® fog wwd 1 afes 3w
qar e @ ¢

wiwa ¥ 4% €1 g wgd €1 gw
wizd § fv ¥ 2w ¥ S sTow Q,
ITY W GATEf W {Tga T §
w17 5o, o wy Frfrver wo & o Wi
w AW Xy, A e € T won
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wig® § 1« wwrar F wat % whwaw ¥ wfr
o grear §, N fool ot ¥ aw mgd
gt §, woTes T 1@ wax W goen
¥ IR w7 TFARAT | QU A
U { AAAT WY WL g A, o
tw ¥ geweA wieast € qyar
fariar, aY fox 3w & =1 @1, At
wermar & g ¥ wowoen g, a3 QaE
Lk

ag ¥ vl a1 s wdww W
EF FT qATH AGY & 1 Tg T W AATT
& 1 7g ¥w w¥ AW ? gaR ag v
w7 § {5 vt ag Aw us NFa-a §im,
qreqerd e @MW, faa & wafer &
AT T, fANa # s
W, w9y @ Y ewyerar vy
QT qE T AN wrO Fi—ag
g s @, weafee g
a1 @ §RT1, a8 arare Af & | waTer
ug § fs ag woerT g9 #w o armam
ST & o A g v g ?
& wnga g fv 7@ v dreoer Tg Wi
Wi ¥ I S g ag v 4 e
B 8 fa® $T taeq MeaT@ TOrag
¥R FT WIT AT WA FL | W
sy # wfies fadaro oy § awemdy
A 9T, WVMEF A T7, GF A 9L, A1 A
Y & U w3 @ Iy ag 318 qowad
vy ®2 | AfeT I4X AT v
IR ® § | IWA OF W, TrEa-gU,
wE-NAT Sfeq F T T Tow w2w
s ST ETERN Y

#ffr g sy g e e
T AT A Z 47 | FTAT WAt W 36
REAT %1 36 «T Wadr § AT IaN
O WiEE ) NI WA gea W
T T g4 §, oY ag grew w fee
e ot e B ) JeAT g meEn
oaTg WYX 39 7 i ¥ far Wi | g

Madhye Prodesh 1 .
Astembly (A.M) i

it fesr oy e §, o 3w o Rl
o g g wfaer § AR oW ET
iy §, o e e agt € fedlt o
¥ A ¥ AT ¥ I wHAWw T
NI TERIGIaA@EEY
fegmgmnadi g dhcasm
T IR AR T R L e R
AT §—at g Wl T ur
¥ QOET HCH, (T AW ¥ fAT, qa An o)
w7 & foag, v7 3w & Seaw W
T & fag

Wo M T8 (Fq9g7) WA
wERT, § 38 wfrma oo 92w &
wtan 3, faast s gy o= w9t § ofy
2 | W aw & g o & fag age
wfa® wrex § | 3% w1q ;1T YW AN
gl & "o & oW fear g )
FTHRARIANARA « FRFAIWW &
foq § 1 o a7 @ faw &7 avgw
¥ WA A TR T g 9 1 97wy fed
s ffgasra s gfz A dmar g

¥w oyt weea . qfew ?

Wi Mifew wver : war ey faad
WA qREdY ® waor g €, IT AqN
Fam IS s fra AN A
Afawar & v A § DA fae @
ANTTA FT WG F AT G | TF 7AW
a7 AT 3¢ B, Wheer fedt oft wr-
A wwew gt w6 a7 Al @ 8,
et Afawar & war fa g i ot
T WY AT 7 w3 g ar € g
g

wiwfagrfas @ IAT =
a¥ g —& &aex AP FT A G
SW@—IT QAT KT 77 &% T A
RfgNrax W | WA AAAW GEEET J
37 sfrred @ . Wi
& @ 4¢ @l § v sawarioer
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[wve st Tm)
WWTHY w7 S gy § WY WS qw w1
Cwm W i afm A mast s
wifiwar W aw af @ fx T
wirwr-gat 1 aTF T T wT, WX W
® @y 8T gar = ¥ whnfed g
ad |

ot o frmd & wore & T S -
S ST ¥ A Y e 6 a vy
& wra & T g g s wow 3w owr
vwftfe & drrage & wr o aEfeeE
AT § | W Sy e €Y AT AR 9,
g €T, W) X9 aey Aoy K 6
foarr war & waeg § w1, 290OM (R
oy R &1 fis g o, § T
WTTE v $< T TGS T 9 ST
ay § W T W o we A4 e
€7 g fs Tt g & q@ e
worr wigy ‘ B sa & vy f5 gt
vy o gW ¥w Wl 6T Q% o
ot § e a7 g 229, N whowr g
ST, JAFT W % 9T w0, N
wraw o Y wfiwr g fear; o s
T & @rT wawg §, Y aur e I
& fe g faam awi %1 6 & oY seer
g A, FWE & W w2, e
WEX § € T wE g ar TwERY, e
W AF QW SIAE WA 9T, WA &
wfawrw o3 gromre w7 faum swr v
YT §), @7 a% Qg 36 XN F T

T W gAr wifge |

a1 ot v forrdr a0 W amw
f—ag W T ATAw W X AR
E—fs M asar 36 v o
wivtg % foella 5 w3 8t "¢ 3, w7
I fedy a8 ws frgral & e
9T qar fear §, v et W€ Nw
ot e A8 fiear T, @ & Far §7
9T 3T Al ¥ fedt Oy grAmE ¥
srow 7Y, wfew fargy el & wmare
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qx ag 9u 51T §, ww o & s
T L
Tfergrdtamzdgron g1

wx g fagrti A Afgwam &
I A §, 32w g awwy fedt
zw fawy & afz & & W, wfos ert
o A gfez & 7 & qg Y vy
wig N EA Qe W ety yog§ Hfer
T A 35 T 36 Wy W w{w frae
awr & fedslt awr v §, ¥ wR e WY
wre ¥ g fradrer g & o Sfer Wi
S wwe TR ooty fod &
T ¥ ), a1 wAw ¥, gw s wray
ary &t et 99T WA aw st ogn Y
fir afc @€ saf faey w1 sl Rt
YA & AN Q) wr grr § o A ¥
¥3 0 € ©F Gy arger §, o qww
Faet wafl @7 & s & nfyg, ow
g AT I O Awar § | (wrwwrw)

of: e feidi ;. wrvie aoe
N Tg T ww afer Wy e
afwmied @ W @ P Wi
foet gt o & qTalt & wriw W
wifes €1 ¥ qatya I &

o wtfwr xww : & wrde qifwar-
WO 9w gy W o
g It 3fz § qw aw A e
g

ST g THEET X Y 48
w1 8, # 968 qewy g | wvORT weEdy
®T “HTSTHET 9, gy 0 ¢ 6
ffe 7 st wfgg 1 g v
TR e AawaY & ghard e
7 & qar Wiy wi ga ToTC By Fawar
w1 faaior sTar wifyy fe wiesr &
SN VA g, T H e dw
¥ 7 FaE AT e q Afrw ol



13459 Prorogation of

T oY & G fagrat F1gw NI
AT I §, WCIHAT STAT I Jg 2T
O I | S, FEF 9 IqFT fagweran
TRAT N 3T |

¥ uF aiq gaq grar g fa afz
aiferw few & fndr fadts wog 9 et
FTAAATEL, T & 1963 § i Wit fadas
AT AT, & F A RS A, GAdF T
FifeT g aT o 79 gawr falis B
AT 7T 7 fadvg ¥ for | qangara
ST 9F @AY ANE T A q9 § IA9
famn @ s F (& gaa7 g7 97 o
gAY TFEIR ST I8faT F199TEl Agl
1 fo6 g0 FaT X ATd T FEEIL FOC |
fauit faga 9T faeft &1 w99z @A™
39 faqq < IFRT AXFAHAT FT 99 3,
A ITPI W AT CFEFS & | o7 fF3dgs
fer 79 aner B, § fov caF faams
AlT FIA ATATE, A1 Haah & Ffeq r |
At farer &t weaeaT @t faea g, agr
9 IRt 30 AT AT o@Ear, wfea
afqsT 9F IFT I Fi BIFAT AT &
FI DI FT T4 TR & FATqwadT FAT
Tt & fordr 7 Fa=F< 927 g1 a%aT 5 !
g% A omoa w1 7 7% fewgEs
FQH IS(T TE7, TET A7 T F1 ATGIT
ARl GO 1

Shri S. Kandappan (Mettur): Mr.
Speaker, while the Law Minister in-
terrupted to plead the lost cause of
the Cecngress, he said that the Mem-
bers felt a little agitated. That is true
as far ag the Congress Party Mem-
bers were concerned. We feel a little
elated and we rejoice that at least 36
legislators of Madhya Pradesh have
realised that the people of this country
groan under the yoke of the Congress
rule since a long time and they have
taken upon themselves the job of over-
throwing the Congress regime and set
up a new regime. I consider it a wel-
come symptom. While the Home
Minister was saying that the House
was prorogued in the interest of de-
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mocracy it really sounded like a but-
cher pleading that he is plying the
trade in the cause of non violence,

This Government should make its
position very clear. As Acharyaji and
Rangaji pointed out and as so many
speakers from this side had made it
amply clear, there is a constitutional
crisis, perpetrated with a deliberate
motive. Let this Government deny
that they have not prorogued the
House to have room for manipulating
things in their favour and politi-
cal manouverings. If they sary
that it is not within their know.
ledge. I am called upon to say
that the Governor dig not have
amandate to act like this. We have.
been reading in papers about the num-
ber of incidents happening in variouz
legislatures in thig country, members
came to blows in the legislatures,
shoeg had been thrown at each other
and abuses had been shouted at each
other. Even in such extreme cases,
the assemblies were only adjourned,
not prorogued. But here, immedia-
tely on the advice of the Chief
Minister, the Governor thought it fit
to prorogue the assembly. The Law
Minister was pleading that the Central
Government did not have any adminis-
trative, constitutional or legal respon-
sibility in this matter. We know
that the Central Government did not
realise its responsibility. Let him
honestly deny and say: we do not
have any responsibility in the proro-
gation of the House. I do not think
any man in hig senses would consede
that argument. Instead of indulging
in these cheap arguments, let the Gov-
ernment clarify its position. And leb
them honestly and sincerely see that
the Opposition party there is given an
opportunity to rule so as to have a
healthy convention there.

Only one word more, and I have
done. If the Government still main-
tains that the Governor hag taken 1t
upon his own head and that he acted
on his own responsibility without con-
sulting the Centre, then I think it is
high time that the whole question of
the procedure of appointing the Gov-



|

ey
ebout a healthy sgituation and see that
erder prevails in Madhya Pradesh.

ot e fag (W) : way
wgeq, I WFT T4 5% 979 7

Mr. Speaker: Till about 7.30 or 7.35.
We gtarted this discussion 10 minutes
Jete, because of the points of order.
At about 7.30 or 7.45—about 10 minutes
this way or that way—we will have
to conclude.

Shri Surendranath Dwivedy: Till
8 O'clock.

Mr, Speaker: Now that many points
have been made, only any additional
or new polnts need be made hereafter,
and then, only short speeches.

Shri Ranumanthaiya (Bangalore):
Sir, last week-end, I was in Bhopal
the political situation was  shaky.

Madhys Prodeh
Assowibly (AM)
Shrt J. B Kripalani: Preaching
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the true spirit of the Constitution.
do not go to the case of Bhopal
Punjab. I will enunciate only three
principles which are self-evident pro-
positions  throughout the world

A Governor or the President here
does not act independently. Even in
the United Kingdom, the King or the
Queen as the case may hbe, has to
act on the gdvice of the Prime Minia-
ter. In the Constitution we have
drawn up, we have embodied the
principle that may be the Pregident,

as the case may be. When a
tical situation arses, or when an admi.
nistrative problem arises, whose
advice has to be taken by the Gov-
ernor® It js a well-known principle

particularly the non-Congress minis-
tries advocate,

Shry Plleo Mody: What happens '
when the Chief Minister himself is,
a party to the &apute?
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or unconstutional
there is some considera-
of an all-India character. For
convening and adjourning the legisla-
ture, there are constitutional provi-

Eggg

Prorogation does not mean that the
Assembly is dissolved and it will
never meet. That Assembly has
necessarily to meet and I am told It
is meeting in the course of the month.
Therefore, the people who have
brought the adjournment motlon to
adjourn this House can as well tole-
rate if the other House adjourns for
% woeek or two.

BEvery party has got its own rules
and code of canduct, including the Jan

(A.M.)

have signed. They were sa¥ing that
we must' set standards of democracy.

Shri 8. Eandappan: It is Your own
demestic problem.
Shri Hanumanthaiya: If you then

ties,

Therefore, 1 appeal to all parties
which have faith in democracy to see
that they come to power by proper
means, by proper methods, and do not
take advantage of somebody's weak-
ness and adopt improper means in
order to achieve proper ends.

Shei H, N. Mukerjee

egregious as far as
practice 13 and 1 am very

happy that you have been pleased t0
permit ths discussion,
18.57 brs,

[Mr. Depury-SPEAKER in the Chair)
This discussion has been permitted
because this is an occasion when
whole Constitution and its spirit
in danger. The Speaker, who has
gone, has himself referred to
356 which has laid down
cally that it shall be the duty «f
Union to ensure that the

iri%z,e



Minister intervened. He 1s a good
man, a capable man
Shri Hanumanthalya: If you take

right, but 1t does not admit the spinit-
ng away of the Members.

ot we fomd : A, 27 BT A7
RS AqiT 1397 41997 |

Shri H. N. Mukerjee: We are all
trying to answer some of the things
which prop vp in the mind of Shri
Hanumanthaiys from LUme to time,
Sir, 1 was saying that our friend the
Law Minster, surely a capable man,
chose to treat us to what | am can-
strained to characterise as ‘baby talk’
in so far as his interpretation of the
Constitution 13 concerned. His idea
was that the Governor s bound by
the advice of the Chief Minister wn
ths and this matter appertains only
to the &4l and we have nothung
whatever to do with it. I am not hold-
ing a brief for anybody in Madhya
Pradesh, Madhya Pradesh political
life 1 mean, and I would rainc: be
overiaken by the so-called dscoits
who are supposed to infest the Cham-
bal Valley and other places ;n Madhya
Pradesh than by the political opera-
tors who seem to be functioning there,
None of us holds a brief for those
who specialise in floor-crossing and
re-crossing and all that kind of pame.

But what exactly has happened?
In the budget session, which is the
session when the principle of minis-
terial responsibility is put to the test
in the most crueis] manner, the budget
session when the article of the Cons-
titutlon which says that the Couneil
of Mnigters in a particular State Is

to justity what happened in Punjab
or anywhere else but please do not
bring in Punjab and, in the name of
political morality, do not try to justify
the conduct of the Congress Party at
every level

19 hrs.

Shri Hanumanthalya: Then, why
did you not bring in an adjourn-
ment motion in the House at that
trme®

Shri H. N. Mukerjee: | want 1o
know categorically from the Home
Miruster did the Governor act solely
on the advice of the Chief Minister
and without reference to Delhi, pol-
tically and parbamentarily, the Gev-
ernct went ahead and did this muse-
rable job of proroguing the legmisla-
ture” Did be or did he not consult
Delhu? I refuse to believe that he
did not consult Dethi. We have read
in the papers about the Governor of
West Bengal moving about the cor-
ridors of New Declhy, when certain
things were beng reported in the
press 1 refuse to believe that the
Governor of Madhya Pradesh did not
contact New Delht before he took
such a very serious step ss proroge-
tion of the legislature. And Prorogh-
tion, Shri Manumanthalya should
remember, is 5 very much more peri-
ous and important business than the
sdjournment of the House,
ment for a few days or that
thing. Bwt what has bappenied

3
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is that knowing
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sed by the lepislature and by a cér-
Sain date whish 3 suppose happens to
be the 3ist day of July or some such
date, knowing it full well, this proro-
sadon toak place. What is it? Is 1t

. §
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What are the lacts which the Home
Minister, through the Governor, con-
veyed to us He says that 3¢ odd
pidple left the Congress Party, two
of them are supposed to have sald
that they were under duress, that they
were secreted, spirited away, that is
the ward he used, by somebady. Out
of 30 odd people who have left the
Congress Party, for good reason or
bad resson, 2 people had complain-
ed, to the Chief Minister I supose,
or whoever might be in Madhya Pra-
desh, that they had been spirited
away by some spirit or some embodied
spirit, something like that happen-
ed What is the sense of 1t? Some-
body ssad, I think it was my hon.
fniend, Dr, Govind Das, that things
are so bad that you cannot move
about safely and that sort of thing,
his son could not do something, he
was in Jeopardy w1 some such thing,
which is the most amazng thing. Is
1t the report to the Home Minister
from Madhya Pradesh, is i1t the report
to the President from the Gowernor
of Madhya Pradesh, that the law and
order situation in Madhya Pradesh has
broken down eatirely, that legislators
and other people tannot move about
freely, that there is turmoil every-
where? Is there auch a report? In
the absence of such a report, what
is the miserable point in coming

Prorogaiion pf  ASADHA 39, 1889 (SAKA)

had thought it fit to prorogue the
lepuslature? Is it a joke? Mu
play about with parhamentary u-
tions?

I can understand the Law Minister
coming to the defence of that kind
of conduct. I do not know personaily
out of any direet knowledgs, but [
am informed that some 14 or 15 years
ago, when he was a Minister in his
part of the country—] think it was
called Travancore-Cochin ‘Sate in
those days—his QGovernment was
defeated un the legsiature and the
Ministry continued as caretaker
administration for =ix months efter
the defeat 1n the legialature. I am
told that he tried to justify that coo-
duct by refsrence to Ivor
and since then he has got the appel-
lation, ‘Ivor Jennings of
somethung like that. I do not know,
he might have got that kind of
Iation, but 1 was shotked
came before the House and
justify copduct which could
justified. Political thuggery can never
be tolerated in this country, and if
all the parlijamentary canons of pro-
priety are thrown to the winds n

tried to
not

of decent political life

1 do not swear by parliamentarism,
as Shn Hanumanthaiya tried to do
but a5 long as we work in and through
Parliament, there are certain decen-
cies, certain conventions, cerain
canons which have got to be observed.

the Government
in its duty, as Pr
It not the duty

ff
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advise, to ask for s report from the
Governor of Madhya Pradesh to gee
to it that the wrong which has been
done is righted without delay? If
that 18 not done, whatever profession,
solemn professions, of decency and
democracy which the Congress Parlis-
mentary Party in Delhi want to make,
those professions would be treated
with contempt by the people of this
country. The whole house of Con-
gress 18 tottering all over India. We
see signs of that :n what 15 happen-
ing 1n Madhya Pradesh. 1 may not
Iike the way in which those signs
appear in Madhya Pradesh, because
somebody spoke a while ago of Maha-
rajas and Maharanis ruling the roost
over there, but even so the house of
the Congress s tottering and unless
you beware, unless you take decent
steps 1n time, vou will have to rule
the day when you have sanctioned
the type of conduct which has taken
place in Madhya Pradesh.

Shri A. K. Sen (Calcutta-North-
‘West): Mr Deputy-Speaker, Sir, 1
find it very easy to agree wilth many
of the high principles which have been
expressed by Prof. Mukerjee and those
who have supported the adjournment
motion. I do not think any of us on
this side of the House wil]l ever flnd
any fault with those high principles.

I remember, when our late Prime
Minister, Pandit Nehru, was leading
the Government and was the leader
of the House, with what spirit and
with what anger he treated one of the

-TULY 30, 1987 ) Mudhye Prodesh

Asornbly (AN) AV

dictate to them every time what they
think iz right or wrong. The ultimate
judgment of any governmental action
of the State must be given by
the State Legislature and not
by us. That 13 one of the bamec
facts—Prof. Ranga agrees with it, I am
happy to no'« and, I think, the rest
of us will agree with hum,

The second principle 18 that if the
autonomy of the State 18 to be main-
tained and 1f the Governor has to act
as a constitutional organ, then the
Governor must act on the advice of the
Chief Mimister so long as he remuins
the Chief Minister Unless he js re-
moved by the constitutiona] processes
with which we are all aware . . (In-
terruption). 1 hope Mr. Mody will
kindly hsten to me with patience, 1f
he has not the patience, 1 only regret
it. He would certainly not subscribe
to the principles behind the adjourn-
ment motion which 1s sought to be pro-
pounded by all the supporters. Now,
if the Governor has to act on the ad-
vice of the Chief Minister, who are We
to tell him that he must act in a
different manner® As ] said, if the
motive behind the prorogation order
is proved to be as it has been describ-
ed to be, all of us will regret it
I only hope that that is wholly untrue.
[t is true that during the middle of the
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history of our coiintry that In the midst
«of the Budget Bession. ...

Seme hon. Members: Shame, shame.

Bhri A. K. Sem: If the budget has to
be passed, if the Assembly has to be
conducted, then the shifting of a group
suddenly in the middle of the Budget
Session disturbs the functioning, and
it the Chief Minister feelz that a fow
days are necessary for the purpose of
the smooth conduct of the Budget
Session . . . (Interruptions).

An hon, Member: Horst-trading.

Shri A. K. Sen: I hope, the horze-
trading can be found out from the
other side also, because I am coming
from a Staie where horse-trading is
going on very bitterly (Interruptions).

Shrl Umanath: Congress is offering
money.

Shrj Samar Guha: The people are
stall with us.

Mr. Deputy-Speaker: Order, order.

Shri A. K. Sen; Mr. Samar Guha
tells me that the people gre still with
them I am very happy to note this.
I they are, they will run the Gov-

ernment

When five members from the United
Front Group joined the Congress, 1
was very distressed to learn, their
security and their physical existence
were threatened .
and 3 Jarge number of men were
brought to the Assembly for the pur-
pose of terrorising them. 1 hope that
is also there . , . (Interruptions),

Shril Bal Raj Madhok: Reverse the
process that started in Rajasthan.

Shri Samar Guha: They were not
elected on Congress tickets; they have

Mr, Deputy-Speaker: Order, order.

'Shri A. K. Sen: When hard truths
are said. it is very diffcult to tolerate

. » (Interruptions).
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it Mr, Madhok is not unfortunately
in the United Front Government there,
If he were there, he would have
known that terrorisation had become
the instruments of oppreasion there, 1
hope that it will not . .. (Interrup-
tions).

Shri 8. M. Banerjes: He was not in
Bengal then; he was in London. He
does not know what had happeped,

Shri A. K, Sea: Mr. Banerjee may
rest assured that the means of commu.
nication are guite effective these days.
If he thinks that he knows about
Bengal betler than I sitting in Delhi,
I can iell him that I know about
Bengal much beti-r than he sitting
anywhere in the world. I alwaya
know .bout Bengal much more than
what Mr. Banerjee from Kanpur does,
Mr. Banerjee will not try to score a
point by saying that I was in London,
He is in Delhi and he talks about
Bengal gll the time

Siri 5 K. Tapurish (Pali): The
Home Mimister wanted one full day e
get the :nformatiom....

An hon. Member: Very funny.

Shri A. K, S8en: 1t 15 not funny
either (Interruptions).

As 1 saio, it 15 g fact that many
penple were injured in the Assembly, ,

An bhon Member: Speak about
Madhyu Fradesh.

Shri A, K. Sen: In Madhya Pradesh,
it has not yet come to a stage whea
the Canyiess nas beaten up those whe
have crussed the floor,

Shri Ranga: What about Bastar? The
Mzharaja was done to death,

Shri A. K Sen. Therefore, 1 main-
tain, and it has always been said in
this House that it will not be = safe
thing {0 ~1lew any other organ sxcept
the State Legislature the right to in.
terfere in the functioning of the Gov-
ernment there. If the Government
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has L0 be censured when the

iy recelled, 1t will be for the Laglsia-
ture there to premsunce its werdiet.
If e Government is censured, the
Government will go I cannot regret,
(Interruptiong).

Thos= are the bhigh principles of
demoerste Government. They shoeuld
have th patience Lo hear me, when I
R praking. 1 had been listenring to
et  'h rapt attention.

o wq fowa  wIwEN 61w
WET WY WATET |

Sh: A K. Sen: Shri Madhy Limaye
always pro.rsis. He is protesting now
also

e frd g @ g Afer
WS ¥ s FFN 9w TAET |
wmAAwE

Shrl L. K, Sen, It s Shri Madhu
Lamaye's duty to listen to me and
then snewer. | hope he will remem-
ber that, because Lok Tantra 18 not
his momopoly- it 1= my monopoly also
I am a greater devotee to the
democratic tradiucns than Shr Madhu
e. Let him not think that he is
the only champicn here; there are
champions wo And I shall be
in my duty if I do not defend
tic government, whether it
by thc Congress or by any

EE

very basis of démmocracy. So, he
should not talk so glibly about Lok

JULY 20, (Y Madhya Predesh
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Stri 8. Eandappan: What is thespur-
posy of eaping she Governor thek?

Sl A. K. 6en: Let the hon, Mem-
ber plesse sit down,

Bhvi 8. Bandappan: He is sush a
great constituteonad pundit. He-sheuld
teli us the purpese of Lkespisg a
Governor there,

Mr. Deépaty-Speaker: Order, order,

Shri A. K. Sen: I remember that
when the firét communist Government
was established in Keraly and we ref-
errcd the Educatein Blll to the
Supreme Court for its opwniofi about
the validity of ihe prowvisions of that
Bu: serious «pprehensions were ex-
pressed on the floor of this House by
hon. Mambers opposite saymg that
there had Leen an entrenchment on
the field o‘ the State Government, on
the ground that it was not for hs to
judge the validity of a State action
but it was for the State legislature. I
hope v hon. {1iends will remember
thet now. We may give our meral
verdict here, a8 I said, I shall be un-
happy, if it 15 proved tomorrow that
the Chiel Minister hs taken this step
only f-r the purpose of manoeuvring.
But I oppose this adjournment motion,
While we may give our moral verdict,
as I have said, as g matter of constitu-
tional propriety. for the defence of
State avtonomy, and for the proper
functiomug of the State Governments,
it will he pur duty to oppose this ad-
journmen! motion

Shri Umasath (Puduldcottzi): Ever

Some hom, Members: No, no,
Shri Umanath: First of all, I would
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of the Congress Party in Madhya Pra-
desh my condolenees for. the fall of
the Congress Government,

Some Members from this side as wel]
as, the other side, not many from the
other side, expressed shock, surprise,
agitation and excitement. As far as I
am concerned, I was not at all shock-

ed, and I shall tell you the reason for
it.

Shri Hanumanthaiyy
He is used to it.

(Bangalore):

Shri Umanath: I was not agitated
because from the beginning we in our
party have been saying, that as far as
the Congress Party is concerned, the
moment it faces a situation when it
cannot retain power or it cannot get
power through democratic or parha-
mentary means, it will not hesitate to
subvert the Constitution of the coun-
try. This has been our stand. That
was why I was not shocked. What nas
happened in Madhya Pradesh was an
additienal instance_ that has cnofirmed
our conviction. That was why we
were not surprised,

Shri Y. B. Chavan had said in his
statement that there were certain pres-
surisations and intimidations and they
constituted a threat to the parliament-
ary institution there. That was one of
the premises. I would like to know
where his wisdom was when in Madras
they did not have the majority and
brought in Shri Rajagopalachari and
used all sorts of pressurisation znd got
over so many meirbers of the Opposi-
tion who had won their elections on
other tickets. In 1952 they did this
when they did not have the majority
there. They used all pressure tactics
and purchased members. Did they not
realise then that this was a danger to
parliamentary democracy?

Seven times Ministries in Kerala
were subverted. In order to do this,
how many times did they use pressure
tactics, intimidation and other repre-
hensible tactics? - They did it in
Orissa. Now they say this is a threat
to democracy. Do you know why?

ASADHA 29, 1889 (SAKA)
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Because it is not possible now for them
to pressurise and get people this way.
At that time, this was pessible for
them. Now they are losing people
because these tactics are being used by
some other friends, So they now and
then speak of danger to parliamentary
democracy and other things.

Dr. Govind Das and
philosophising on the morality of
crossing the floor. You will be sur-
prised to know that one party in this
country recently removed all restric-
tions on admission of members from
other. parties, who crossed the floor,
Recenily a party in this country has
removed such resirictions and opened
its gates to members of other parties
who would cross over. It was none
other than the Congress Party. Its
working Committee has done this, And
they now talk and philosophise about
political morals. I say all this is
shee hyprocrisy and nothing else.

others were

What is the result of this action?
The result of this acltion is a very
dangerous ang serious thing. Here is
a State where the Budget 2ession of
the Assembly was going on. But it
has been prorogued. Now the Budget
of the State cannot be passed by dis-
cussion. It has to be passed by an
Ordinance promulgated by the Gover-
nor and it is going to be passed in
that manner. Il can necither be dis-
cussed here nor can it be discussed on
the floor of the Assembly there. Here
is g horrible position resulting in the
action of the Congress Government
that in our country for the first time
since the establishment of parliament-
ary democracy, a Budget of a State
amounting to crores of rupees has to
be passed by a sheer Ordinance with-
out any check on it by the people’s
expression of views.

Some hon. Members: No, no.

Shri Y. B. Chavan: No, no.

Shri Umanath: This is the despic-
able conduct of the Congress Party.
By restoring to such action somehow
or other they want to cling to power..
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What happened? On the day
vious to the prorogation, the
were askini for a one hour
of time to vole on the Edusation
mands for Granis. That was
The next day, that is, today,
Assembly met and it has been
rogued without a vote being taken. If
the Assembly had been gllowed to pro-
ceed with its business 3 vote would
have been taken and the results would
have been known. But it waz Ppro-
rogued.

What does it amount to? It was
Assembly’s right to discuss the
mands. But this right has been denied
to it, by the act of prorogation, By
this act of prorogation, the Congress
Party has suppressed the right of the
Legislative Assembly to have a dis-
cussion on the Budget demands.

Shri M. L. Sondhl: They have mur-
dered democracy.

Shrl Umanath: This is theirr way of
clinging to power al any cost. By
this act they have not only suppress-
ed the fundamental right of the elected
legislators but also clipped the right
of the elected organ of the State, Stil]
they talk and philosophise about
morality. 1 say all this talk 13 non-
sensical philosophy.

Now the Law Minister was saying
that it 1s not true to say that this pro-
rogation wgs meant as 3 means of
somchow catchung people. 1 will
prove it was meant for this purpose
only. Two things happened. Yester-
day, the day previous to prorogation,
when the announcement was made
that 34 members had crossed the floor
in the Assembly, Shri D. P. Mishra
came out with = statement to the
press. His statement was, "Tomorrow
1 am going to verify whether the
mejority is with me, whether the 34
members have crossed the floor or bot.
If ] find that they have crossed over,
1 may advise the Governor to diswolve
the Assembly and have mid-term
elections’. That was his first proposal.
Now, within a few hours of this, he
advised the Governor, as 1 ynderstand
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Governor performs his executive func-
tions on the advice of the Council of
Minusters which shall be respomble to
the House, which means it enjoys the
majority in ‘he House, From Mr.
Chavan's s.atement 1 understand that
it was the Chief Minister who advis-
ed. When the Chief Minister advised
the Governor to prorogue, he had lost
the majority, thereby he had lost
the authority under the Constitution
to advise the Governor, This 1s the
pos.tion.

They mentioned Punjab. As fa~ as
my narty is concerned, when ths
Punjab Assembly was adjourned for o
few days, I would like to tell Mr, Ram
Kishan that our politburo was meet-
ing, we immediately took the position
that thir was wrong. We asked the
party representative in the Committee
not the ministry, to immediately ask
the Chief Minister to convena the
Assembly. We were nat 3 party to 18,
we pressurised them.

If the Congress Party has got any
sense of propriety, any constitutional
sens, if it has any sense of democracy.
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Shri J. B, Kripalani: T per-
fectly agree with the lady. Adult-
ery hag been comumitted,  but
we have no right to throw stones.
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The Governor may from time to
time

“(a) prorogue the House or
cither House,

(b} dissolve the Legislative As-
semhbly "
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Mr, Deputy-Spesker: Shri Sur-
endranath Dwivedy.
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. Deputy-Speaker; He iy
last speaker. I am
the instructions of the
1 going to call the

after Shri Surendranath
vedy's gpeech.
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Bhri Dattatraya Kunte (Kolaba):
We the Independent Members do
not get any opportunity to speak
You must give us five minutes,

Mr. Deputy-Speaker: Mr. Dwivedy
is the last speaker. Then I will call
the Home Minister.

Bhri Tenneli Yiswanatham
khapatnam): May I know whether
any of us would be given a fow
minutes to speak or whether our
duty is merely to be silent witnesses?
Cas we participate or not?

m- w"m: So far s
the selection of speakers from the
opposition is concerned, I am follow-

(Visa-

we cease to exist? Whether you re-

cognition,
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Mr. Deputy-S8peaker: I ym very

sorry.

Shri Dattatraya Kunte: When
the demands are being discussed, our
group is gwen time, and our group
is gpeognised Now if you are not
going to allow us 5 minutes, #t will

Mr. Deputy-Speaker: I would
roequest him to take it up with the

Spesker.

Skri Dattatraya Kunte:
stage, you are the Speaker.

At this

Shri H. P. Chatterjee (Krishnagar):
Your rulisg should be judicial, not ar-

{

(Interrup-

Mr. Depuiy-Speaker: After Mr.
Dwivedy, I am going to call the Home

Shri Dattatraya Kunte: Then 1
sorry I have to walk out.

Shri H, P. Chatterjee: You are
acting most arbitrarily. (Interrup-
tions). I am also walking out.

o HETWE'T W) @ 3vTeNw
wRvew, o W &1 v e foke 0
W™ wifawT & AW 9 I F 99
* Qar faske Y ®ow afygg a1
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|
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-

1945 hrs.

(Shry Dattatrguye Kunte, Shri H. P,
Chatterjee, Shyi Prakash Vir Shastri
and some other hon. members then
left the House.)

Shri M. L. Sondhl: Sir, is this the
beginning or end of democracy, that
everybody should go away like this?
This has happened in Czechoslovakia.
This has happened in Spain. Is it
going to happen here also?

Mr. Deputy-Speaker: Will you
please resume your seat (Interrup-
tions). Nothing will go on record.

Interruptions**

Shri Surendranath Dwivedy (Ken-
drapara): Sir, I am sorry that 1t wes
not possible for you to accommodate
one or two Members more. We could
have sat for five or ten more minutes
snd accommodated them,

Mr, Deputy-Speaker; 1 hope you
will appreciate my difficulty. T wanted
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{0 accommodate, but how can I aecom-
modate four of them?

Shri Surendranath Dwivedy: Sir,
after listening to the speeches made
here in defence of the action that
has been taken in Madhya Pradesh I
feel, before I say anything, that I
should move this amendment to the
adjournment motion before the House:

“That after considering the
adjournment motion the House
urges upon the President to take
immediate steps to remove the
Governor of Madhya Pradesh from
office for using his constitutional
powers in a partisan manner to
help the party in power in that
State.”

Mr. Deputy-Speaker: I would like
to inform Shri Dwivedy that there is
1o provision for bringing an amend-
ment ¢0 an adjournment motion.

Shri Surendranath Dwivedy: Is
there any bar under the rules?

Mr. Deputy-Speaker: So far as I
ltow, you cannot move an amend-
snent,

Shri Surendranath Dwivedy: Sir,
kindly listen to me. We have never
done that, but that does not mean
that the rules prohibit moving an
gamendment to an adjournment mo-
{ion,

Shri Kanwar Lal Gupta: Has the
amendment been moved?

Shrj Surendranath Dwivedy:
have moved it.

Yes, 1

Sir, 1 was really surprised when
the legal pandits from the other side
was defending the action of the Gov-
ernor as constitutioal. Apart from
other issues that have been raised—I
do not want to repeat them—accord-
ing to article 174 there is a distinct
difference between adjournment and
prorogation. Here we are not guestion-
ing the right, the constitutional right

JULY 20, 1967
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of the Governor. The constitutional
right of the Governor is cleary de-
fined in the articles of the Constitu-
tion. But the whole issue is, when
would the Governor exercise that
right. I can well understand if the
Governor in spite of the advice of
the Council of Ministers diq some-
thing. The Governor has also the
right to use his discretion and to say
to the Council of Ministers that he is
not prepared to accept their advice.
That is also within his own right. In
this case, what has happened? Actu-
ally, the Chief Minister of Madhya
Pradesh has hinted Jlast evening I
would advige the Governor to dis-
solve the Assembly”. Obvicusly, the
Governor could not accept this advice
because already before the Governor
there was a list of a majority of mem-
bers of the House, presented by the
leader of the opposition, that they are
in a position to command the confid-
ence of the House ang carry on the
government. So, this advise could
never be accepted.

In the matter of the prorogation of
the legislature, he has acted in the
most unconstitutional way. Proroga-
tion is not mere adjournment. I could
have understood it. if the Speaker
had adjourned the House for two or
three days, saying that there is some
confusion about the strength of the
ruling party, though even that too
would have been objectionable, I say
that if what has been done in Punjab
is shameful. what has been done here
is disgraceful, because the proroga-
tion of the Assembly could come
only at a time when there is no busi-
ness before the House, when all the
business of the House is exhausted.
Then alone is the House prorogued.
If there is more work, the duration
of the House js extended. Here, am I
to understand that the Governor pas-
sed this order because there was no
business before the House? The
Education demand had to be passed;
after discussion for about half an
hour they had to be voted.
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The more objectionable thing is that
this order was not passed last night.
The Speaker was also npot informed
about this earlier. When the Speaker
came to the House and the members
started asking questions, the Speaker
said “I understand that a prorogation
order is coming; so, I cannot proceed”.
That means, this plan, this conspiracy
was hatched when they found that
probably if the Assembly met then
it would not be possible for the Gov-
ernment to continue. So, they man-
aged to get the House prorogued.

In such a situation, if the Gover-
nor was not partisan, if the Gov-
ernor wanted to act as a constitutional
Governor, forgetting his own party
leanings, the only course he could
have taken was not to prorogue the
Assembly but to permit the Assembly
to continue; let the government face
the Assembly; the voting was to take
place after discussion for half an hour;
if the government coulgq command
the confidence of the majority, they
could continue; otherwise, if they fail
to get the majority, the other consti-
tutional course shoulq have been
taken. So, the position is very clear,
I do not want to repeat what has
been said. I maintain that what has
been done is unconstitutional and jt
is a rape on the Constitution. I want
to say that this is a clear device, a
ruse to bide time to purchase members.
There is no other motive behind ii.
If the Assembly had met, the Ministry
would have fallen. By taking recourse
to this method the Ministry conti-
nues. So far as the record of this
Ministry is concerned, so many mem-
bers have mentioned how it has func-
tioned, how unscrupulous the Chief
Minister himself is. So, there is no
doubt that this step was taken to give
an opportunity to the Ministry to
continue in office.

If a non-Congressman was the Gov-
ernor of Madhya Pradesh, this thing
would never have happened. This
really ‘raises the question of the ap-
pointment of Governors. If we really
want that the constitutional pro-
visions should be implemented pro-

Madhya Pradesh 13492
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perly, in conformity with our demo-
cratic principles, then the entire policy
of the appointment of Governors in
this country has to be reviewed and
changed and no partymen should be
permitted to accept this post.

It is no analogy, it is no justifica-
tion to come forward ang say that il
happeneq in Punjab, so we could do
it here. 7That may happen here also,
so, it will be suicidal.

Shri Bal Raj Madhok: In the case
ur Funjab, it was not the Speaker
who adjourned the House. The House
was adjourned by a motion of tihe
House. If the Congress party mem-
bers wanted it, they could have
opposed that motion.

Shri Surendranath Dwivedy: I will
conclude my speech by saying this.
Only two days back in this House
1 expressed concern over some de-
velopments in West Bengal, that de-
mocracy and constiiutional machiner3
are being subverted by actions ot
groups or elements who do not believe
in democratic methods. But.what 1
now want to say to the Congress Party
here is that they are also responsi-
ble in thig country by the way in
which they have acted while im-
plementing the Constitution for actu-
ally subverting the Constitution and
that they are making room in this
country for suych elements which, if
aliowed to thrive, will give the goby
to the constitution, when democracy
will have no place here. Therefore,
as concern has been expressed by all
sections of the House, let them forget
their party advantage, I do not think
in spite of the machinations, the
Madhya Pradesh Congress Govern-
ment is going to stay. It will fall to-
day or tomorrow. There is no doubt
about that. But let us establish some
standards. Let this Parliament which
is the real custodian of the constitu-
tional rights not become a party to
these machinations. I  expect the
Home Minister to tell us whether
he has any responsibility in that or
not, whether he has an answer to this
aspect of the question or not and
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whether he really wants to tell us
‘what this GoVernment or the Congress
Party 1= going to do in this matter.

The Minister of Heme Aflaby
(8bri ¥, B. Chavan): Mr, Deputy-
Speaker, Sir, as was explained by
the Prune Minister in the beginning,
we welcomed this discussion because
we wanled to have an opportunity
to consider the constitutional issues
involved in it. That was the reason
why we thought that this discussion
was welcome. But on the merits of
the cuse, 1 have no doubt that this
motion was uncalled for and un-
NEeCcessary.

The basic position that the mover
of the motion, Mr Madhu Limaye,
took was that under Article 355, it
was incumbent on the Centre to en-
suwre that the administration of the
State is carriey on according to the
provisions of the Constitution, [ was
trying to follow the debate to find
out where exactly we have failed to
see that the provisions of the Con-
stitution wele not atided by or were
not accepted. 1 was trying to under-
stand that.

Shri piloo Mody: Motives.

Shrl ¥. B. Chavan: There is no ob-
jeclive test to ind out moluves, About
what has happencd since yesterday
and today, 1 would Lke to correct
Mr., Madhu Limaye 1f he wants to be
corrected. There are some Members
who are in the habit of making wild
charges. He used the word gy

o #3', lsad ‘w3’ 1
wuuld like to repeat what I gaid this
tng. When the question was

d about the prorogation of the
Amhly, 1 said, “I have no facts
about it, Unless I get the facts from
the Governor, how can 1 say any-
thing?”. Till I talked to the Gover-
nor this evening, after I promused to
this House to talk to him, I had not
a word with the Governor in the last
many weeks perhaps. There was no

talk with the Chief Minister yester-
day.

JULY 14, 1087 Madhys Predesh 13404
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Bhri Y. B. Chavan: So what? I
wouki like to tell you, when yester-
day 1 saw there was some news coms-
ing on the teleprinter that there was
some kidnapping in Bhopal of MLL.AS
ctc., I really wanted to know exuctly
what was happening n the State,
Therefore, 1 toock an opportunity in
the evening to give a call to Mishraji
which materialised gometime at
® o'clock last night and, naturally, I
wanted to know what was happening
there, He mentioned to me that these
things were not certain because he had
not been able to contact the Mem-
bers, etc. and that whether he had a
minority or majority, he had to make
the assessment This i« what he told
me.

Now, 1 say, when we are sitting in
this honourable House, one who
speaks, certainty, considers himself
an honourable man but I would ex-
pect from them that they would consi-
der the others also equally honourable,
Unless we have that position, the de-
bate in this House is mmpoasible. De-
mocracy itself will be completely in-
compatible without this proposition.
(Interruption). At least Mr. Banerjee
need not tell me about demoOcracy;
certainly, Acharya Kripalani can tell
me about democracy.

What happened yesterday was poli-
tical and what happened today was
constitutional.

20 hrs.

I have heard the speeches very
carefully and I have found that
speaker after speaker who criticised
the Government tried to discuss what
the Governor ocught to have done or
what he ought not to have done. They,
really speaking, did not tell me that
this was what the Centiral Govern-
ment was entitled {o do, and that the
Central Government did not do. It was
not pointed out as 0 what ware the
omissions and commissions of the



Shel Y. B Chavan: Even moral is-
sues will have to be discussed.

Certainly Constitutional issues gre
impersonal issues; Constitutional s-
sucs ar¢ non-partisan jssues. You
cannot consider or interpret the Con-
stitution taking into consideration the
Congress Government once and then
take the same Constitution and try
to interpret it in another way isking
into consideration the non-Congress
Government, The same criteria will
have to be applied to the non-Con-
gress Government and t0 the Congress
Government.

Now, what is the Constitutional
issue? The hon. members rased a
very important question These dis-
cussions and these incidents have cer-
tainly raised an issue of thg ymport-
ance of the Governor's office in this
country. 1 entirely agree with this
because we are in a new phase of de-
mocratic life in the countty where the
role of the Governor becames import-
ant. Therefore, let us try to find out
what exactly ;s the Constitutional role
of the Gavernor, I was trying to un-
derstand this question from the
speeches; I discusseq it with some of
the legal pundits and I slso refer-
red to some books. The Constitution
is very clear on this point. The Gov-
ernor of a State is a Conatitutional
head except in three Articles, 1 have
referred to the latest scholarly edition
of the Constitution published by Mr.
Seervai, the Advocate-General of
Maharashtrs, and be has said that only
under three Articles the Governor of
a State functions a8 an agent of the
President. They are Articles 238(2),
200 and 336. Except In these three
Articles, the Governor functions as the

Bhri ¥. B. Chavan; Once we acctpt
this Constitutional position, the pomnt
is whether in this matter

:
7
2

advice that he gave h
have given him some other adviee. Let
us ceriainly argue in a
way; possibly I may agree with you or
may not agree with you. But once
having received the advice from the
Chiet Minister, let us not take into
consideration whether the
Minister is Ajoy Babu or Mishraji; let
us not go into the names because
then the matter becomes subjective;
Iet us be objective. The point is when
a Chie! Minister gives an advice to
a Governor, as lltmbem::mm Parlia-
ment, as politiclans, as

as the supporters of the Constitu-
tion, what is our position® When an
advice is given by the Chief Minis-
ter to a Governor, the question is
whether the Governor ls bound by
hus advice or not. My answer to that
is that he s bound to mccept that
advice.

Sbri Bal Raj Madbok: The only
question 1s whether Mr. Mishry was
at that time the Chief Minister, He
had forfeited the confidence of the

majority.

¥re oW aitge witfge (wWh) ¢
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“163 (1): There shall by ¢
Council of Mnisters with the

Chief Minister at the head to aid
and advise the Governor in the

¢
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Shrl ¥, B. Chavan: That is the diffi-
culty. He can say that posmbly he
Moes mot agree with us. But then he
hes said that what we are saying Is
‘galat’.

WMo T Wigc Afgw & A&
o ECEE . .

ikl ¥, B. Chavan: 1 am answering
his point. Why should he not listen
0 ma?

Probably he did not listen to me
when [ had made my original siate-
ment. 1 do mot know whether he was
present when I made that statement.
I had said that in view of the state of
general tension, abnormality ete., the
Chief Minister had requested the
Qovernor to oonsider elc. etc, This
wps the advice of the Chief Minister.

That 1s why ] say that it is much
better to look to the basic facts that
T have stated in my original state-
mént.

8bri J. B. Kripalani: If the Gover.
Bor had ‘constied the Gpealeer of the
WAdvembly also, it would have been
move decent.

requested him
and he gave him some advice, and the

i
|
g
;
£

Shyi Surendransth Dwivedy: He
should not have accepted.

Shri Y. B, Chavan:

8hri Y. B, Chavan: When a Gover-
nor constitutionally accepts the advice
of the Chief Minister, does my hon.
friend want me to jnterfere mn
When the Governor of Bengal comes
here, it is said that it is a bad thing,

to some-

body else in the Congress Covern-
ment it is considered to be a bad
thing. 1 really do not understand
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Sl Surendivanath Dwivedy: Do

B
am prepared to argue it with him
whether that is good or bad,

But the point is that when a moral
position is taken, then this iz what
it comes to, These people, it appears
to me, have come to the conclusion
that those who leave the Opposition
Parties are a bad lot but those people
who leave the Congress are heroes,
If that is the moral standard that they
have

Bhri Bal Kaj Madhok: Let us put
We are not in

only say that that is not our standard.
Bat | do not want to go into that.
Shri J. B. Kripalani: I am sorry
T raised the question of morals, I
withdraw it.

St ¥, B, Ohaven: My only point

Sefirge Prodesh 73500
Amrembly (AM,)

Shri J. B. Eeigulani: ! made 2
mistekte in talking sbout morals. I
Withdrew it.

4brl ¥. B. Chavan: My main case
is whether the Government of India
have failed in their duty and if so,

where. I have heard all the argu-
ments, [ am prepared even now to
hear in which matter we have failed.
What was [ expected to do? To call
the Governor and tell him, “Disre-
gard the advice of the Chief Minister
and behave like a Badshah or Sultan'?
Is that the role of the Governor?
When he was taking certain steps
to facilitate a proper discussion in
the Assembly, his intention is to call
the Assembly back and facilitate a
further discussion ef.the budget.

Shri Ranga: Completely mala fide
intention.

Shri Y. B, Chavan: That is very
wrong I did not expect this from
Prof. Ranga, to call a person's
action mala fide just because he does
something with which he does not

agree. That is very wrong.

o) SRR YN W U TRE
W% WY | I W 1] W& ST
far #ar ) WA aF AT QA AT E
fir B wwET NN T A BrE v AQ
§, o7 ¥ wim o et s ot
aeRow A43 gU R ) F Al T #
WY g WY firqr o @ § 1 W wweT
R e T A N 27 TN §, W KT w0
arey afefshwr § 7
8hri ¥, B, Chavan: I do not want

to go into those facts becatise I have
not got those facts.

ot ferg wycrgw wrw & oY 22
Foey qgedAT ¥ wgw 7 @ aq §,
el I F ek §dred

Shri Y. B, Chavan: ] do not want
to go into those facts. But I any-

body takes the position that enly
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because some people have left a poli-
tical party, therefore, they are good
people, I am not prepared to accept it
It was certainly right for the Chief
Minister of a State when he knows
that some hon, Members of his
party... .

Shri §. M. Banerjee: He 15 no more
Chief Minister.

Shri Y. B, Chavan: For him he is
not. I am a person bound by the
Constitution; for me he is Chief
Minister, ] cannot help it That is
the difference between those Who
accept thie Constitution and those who
are not prepared to.

oft guT s q I faura wwr
o Fufedt o www o grew 7 &
gt & w7 37 & o whwW & 1
aoew §, & wed § fr g wdw aad
& Fawrs 8, &1 foe T e &
war wfezfewm 4 7

Shri Y. B. Chavan: I am not going
into those facts But rcally speaking,
the Chief Mimster was entitled to
incet his own people to find out what
3¢ the charge against him, The
charge against the Chief Minster 1s
that he has tried to get his colleagues
back. What 15 wrong in that?

Shrl J. B, Kripalani:
wrong.

Nothing

Shri Y, B. Chavan: Nothing wrong.
I he 1s trying to get back into his
party those with whom he has work-
ed for years together, if he wants 10
talk to them for the purpose and iron
out the differences, what is the wrong?

Shri J. B. Kripalagl: He js perfect-
ly justified to induce them to come
back to the Congress. But he is not
justified in getting the House proro-
gued on that account.

Shri Y. B. Chavan: Quite right
As tg whether he should have given

JULY 20, 1087
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that advice, I am not taking any
position on that. But when the Gov-
ernor receives advice from the Chief
Minister, was the Governor wrong or
right in accepting that advice? That
is the point. He was very much right
in accepting 1t. There could be no
other course open to him

My mind is very clear. We have
not given any direction to the Gov-
ernor in this matter, We have abso-
lutely observed all constitutional pro-
priety and morality in this matter,

The Governor's office is a very
important office Let us not compro-
mise the role of the Governor because
sometimes 1t helps a political party.
Let us accept this basic position The
Governor is the constitutional head
of the State. He has to act on the
advice of the Chief Minister, whe-
ther he heads a Congress Government
ot non-Congress Government Let us
act on that basis

1 am absolutely ¢lear in mind that
we have not failed in our duty, cons-
titutionally, politically or adminis-
tratively in any way.

o wac oy oy faww A @
155 weeq vy Wt wer F 43 g E,
fagtt o fmn womre omw fem £ e
AT A v fear § ) IR AT
Wit feum #T ®1 Sdm F FT w0
aron wfifiebmy & 7

ot wg fomd” worw AT, WA
& ow ard WA wrgan g fe & wen
a7 fie 3 7 & wwew, o W WAL
afgar, Y ofr 7w fiegr and, dfier o
Y fiear mar | WX Ty Yo AR,
At & wr anw W wiewre I # @
® Ay sz f | W & W ITwRT
orow &7

o TM AT WifyEy : TF T
wry ¥ oar fea e
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e, Spesker: No, that is not possl-

ble. Only the Mover can reply.
Shrl Samar Guka: One information
is very important, I want to know.

Mr., Speaker: Everybody wants
information. No please. (Interrup-
tion),

oft e fored e iR, W
Tg wolt o ¥ wp fe & frod Tw &
ag WA wigar § fF o Tew W
7w Ay oUW qF qWg W
g, o &t Feafer F 4@ war woor wofgd
o7 | T "y qy 7 I w7 7§ qwrEn
g fr ¥afn woere Y\ Pl
L

werR WS, ag N agw Iarg
7€ §, qe0 @ ¥gra wwAN N
w1 woE & o, ag S AW Al
2| mafad s aravwft famn
& o avy w4 €, 39 &7 q@ A RAE
At ¥ ot St g AR, T
aa W AwTE s OR qaelt & daf
aoeit N fedtadt gt afer «r
g

sfiwelt redewdt fasgy @ 99 9T
Y€ fyrirerd wray ot €

ot wy ford : & oofy TomaT f

Tgr 9T A g v § fe wfeaa &
¥R 174 ¥ Waga m R faam
WY BT AATHATT HEX T, 9§ B WY
T 1, WiwT oy Wit T R g

FydmEe WAl wver
ssF A A I wryw f Frr &

mmmﬂumi
fser § e owi fr o
¥ ITwvdi & ware wok
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uw & wedy 164 Wit 203 W
W w WK 164

i
imgﬁ:ﬁmmﬂm
w1 aWdy w1 g, I
# tgi wr wfisc
TH WY AGHT WT A TR
mmnmt&q.qm
F fag dfagw & oF s T Oy
ﬁmwtﬁnﬁwwmﬁﬁmw
Ty §, 9 gET Wi §, ST 9N Ay

oft mwATw W IR )

sft wy fowdt : ag AN wror A
T v | g% 7 S & wgr § Fearer
farar fawrr A wind g7 A A T
a1 | AT oW 3 § e A @
aE N foar s & &7 *1 wA=w
e feq &, aw & e AT
gz 37 & wiwwrc ¥ afemn wymar § )

=t wore ¥ 7 vy s g fawm
awr & wfgerd &) #7 & awy §
# ¥ wfy wg an § e faam wwr W
ufiwre ar fin arfowr s fe )
T qeE T I & e 2 Xu
wri & e ¥ s ¥ fawr Awr
¥ 3% gfgwre ¥ afan warorega fmd
wo wifew av & feewy awr &
aa w1 wasm femr mar &)

s WERW, qE sfawre—
WY arq 203 & W Sifd—e
AT ¥ v wgr Tar @ . srwwe

Qe Wradie waew ;WY SAt g
T w T 2 @} AL () .

Mr. BSpeaker; You will have to
impose restrictions on Yourselves.
After all, for five minutées more, you
should be patient,
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WA ol - W o 263 W
ar—

“The Legislative Assembily shall
have power to assent or to refuse
to assent, 10 any demand, or to
assent to any demand subjeet to
a reduction of the amount spaci-
fled therein.”

fedt Wt wrg v vt oApfr 3,
wipfa & ¥ o §3 TR wE ¥
wirpfs B—ag farmrer sy w1 yfard
ufeere § | wiw 94 wimeTT o famm
AT WHH $ wA@l 4 W R wwe
foely & fr s 3= 130 W Ay,
Ifop seMrCT TN T &
fagars 11z I & fadr wfewg T Wik
e, woaw aiaw, feam v &
X T WA FY & GF WY T 203
E e perr ¥ € § | www H wr e
aft wik 1 7T 203 X A fovar § B
fasrr sy wr a7 wfawe R, 99 9%
QT fag@ ANT WAN ®VY el 6,
wfeT wsd €9 wiawT 9 wwE w@
{3Iq & qwr mar g

o WEIRE, AfaeAr w1 Famw
TEATAATE | § 19 47 & TA FY O8I
wr g &, O ate § gl faas
X F¥W F—WEWR WEE W Y
s o &Y wrww 2w T wfae
af ¥ way fear war. . . (sewor),

¥ Mfarx T At & W gER At

o oy Afawa vyt ot 7 soly R wf oy
wE AT 43 4 § o agir wrod
v A ¥—gudt oW W, T

Tom, o g, K o A g
Fegwm ¥ aww §  Fawwd
fiza AT & suewar o7 @M
TFR @ whw ¥ afew few

JULY 20, 196% Nedhge Podesh . 1390k
Agsomdly (AM.Y
vt gy Mrer wewira 7

g §% wrwre dfjar o Wt
gt &8 arx § wx 19618 WX
RSt off & oy w1 qr f—e
B Wite Trafgw A, faTEl ow gk
T ar sftee w1 3Ty dAvaT E, e
¢ ¥ gy o g € T 10 AT
T o7 Wi whiw o ot s o )
Wi N oy weme I fewm
o vk wied dr fow =
fo 1886 3 e  UW wANT

x|
o 4, A Wt P §, e ¥ s
o gee g § ITCE IEET @
od i-—xw® ¥R ¥ FAEk
Forfrwer frray it afeary oy & Friy
oF  FEWA gATar Wy, AT Y
ort & Fawt e aff g7 1 AT 1961

e

4

before the third general election.”
afrawen g ?
Shwd ¥, B Chawen: 1 did say that,
and you had accepted the position.
o wy fond : feags e AW
R § 1 8 g fongw Wt wr
§3%5- G S R T W1 W, HT O AR
F T WF | WOT Ay QAT R ST
nﬁwimmim
agt & frarr gy ¥ wiiter o7 dww
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Develop. and Co. Affairs
ary § o wedt ff ofar widt oft
a gt € ay ww QT @,
wry & Afawar g wadt 1 gt
fod urwr wheet o gor— W o
oft § 1 gufad dawar € o een
dwre § | oy o s wrfrear T s
&, wT %7 warw §, ST webeq § fiw
dfeee ¢ www sCA—-Afew w
qXw ¥ wrow Qar afy fear 1+ wfifed
Ty wTHOW! yewy § i & grow ¥
wfm wwr g fs 7¢ ¥ TR W
qifta ¥¢& sawr WY Wi e &
Shri Bal Raj Madhok: All the 158
opposition MLAs of M.P. have decided
to come to Delhi to represent to the
President, the Prime Minister and the
Home Minister. (Interruptions).
Mr, Speaker: The question is:

“That the House do now
adjourn™

The motion was negatived,

2031 hrs.

DEMANDS FOR GRANTS—contd.

MINISTRY OF INDUSTRIAL DEVELOPMENT
AND CoMPANY Arrams—contd,

Mr, Speaker: The House will now
resume further discussion on the
Demands for Grants relating to the
Ministry of Industrial Development
and Company Affairs. Shrimat
Sucheta Kripalam

Suchety Kripalaal
8ir, I rise to speak on the

Shrimati
(Gonda):
Demands of the Ministry of Indus-
trial Development and Company
Affairs.

Mr, Speaker: She may resume her
speech tomorrow.

2032 hm

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
21, 1967/Asadha 30, 1889 (Saka).
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